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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 155 OF 2020

INTHE MATTER OF:-

DR. (MRS)) MANORAMA ...APPLICANT
SHARMA

VERSUS
M/STDI INFRASTRUCTURE LTD. ...RESPONDENTS
& ORS.

OBJECTIONS ON BEHALF OF THE RESPONDENT, TDI

INFRASTRUCTURE LTD. TO THE COMPLIANCE REPORT

DATED 21.01.2021 & THE INTERIM ORDER DATED

28.09.2021 PASSED IN OA NO. 155 OF 2020.

Most Respectfully Showeth:-

1.

That the instant Original Application No. 155 of 2020 is
preferred by the Applicants against the Respondents under
Section 14 of the National Greens Tribuna Act, 2010 (the Act,
2010). In the Original Application, the Applicants have aleged
violations and non-compliance of environmental norms and
sanctions in a part of the answering Respondent’s project ‘TDI
City - Kundli’ located at Sonipat, Haryana comprising of

residential plots.

That on 01.10.2020, this Hon’ble Tribunal was pleased to admit
the present Original Application and directed that the Joint
Committee constituted under Original Application No. 764 of
2018 titled “Kissan Udey Samiti v. State of Haryana & Ors.”,
submit a joint report with reference to the compliance of

environmental norms in respect of the said project. Pursuant



thereto, the Joint Committee submitted a Compliance Report

dated 21.01.2021.

3. That the said Compliance Report was taken up for consideration
on 28.09.2021. On the said date, while smultaneously issuing
notice to the answering Respondent, this Hon’ble Tribunal
passed interim coercive directions thereby restraining the
answering Respondent “from creating any further third party
rights henceforth in view of prima facie case for cancelling the
statutory consents including the EC [Environment Clearance]
for continuing violations of the EC conditions” in the concerned
part of the project. In the humble submission of the answering
Respondent, the said coercive actions are not only an impudent
violation of the principles of Natural Justice & Audi Alterum

Partem but are al'so in breach of the provisions the Act, 2010.

4. That the present Objections are being preferred by the answering
Respondent, TDI Infrastructure Ltd, to the Compliance Report

dated 21.01.2021 and the interim order dated 28.09.2021.

5. The answering Respondent is a private limited company
registered under the Companies Act, 1956, engaged in the
business of real-estate development. The instant Objections is
filed by the answering Respondent, through its Authorised
Representative, Mr. Ritesh Vijhani, who has been authorised to

do so vide a Board of resolution dated 17.05.2010.

6. FACTUAL OBJECTIONS-

6.1. TheApplicants have preferred theinstant Original Application

under Section 14 of the Act, 2010. In the Original Application,



the Applicants have alleged violations and non-compliance of
environmental norms and sanctions in a part of the answering
Respondent’s project ‘TDI City-Kundli * located at Sonipat,
Haryana comprising of residential plots. Various violations
have also been alleged against the State Respondent. It is the
averment of the Applicants that the answering Respondent
herein has failed to develop basic infrastructural facilities such
as Solid Waste Management, Electricity & Water Supply,
Green Parks, Horticulture etc. before obtaining Completion
and Occupancy Certificates from the State Respondents and
offering the residential plots for possession and execution of

sale deed.

Therefore, inter alia, the following broad reliefs were prayed

by the origina complainants in the Original Application:-

(i.) Cancdlation of the Completion & Occupation
Certificatesissued by Respondent No. 2 to the answering

Respondent for the said project;

(ii.) Restraints against the answering Respondent from
executing sale/conveyance deeds until the alleged

violations and non-compliances are rectified;

(ili.) Injunctions against Respondent No. 2 from issuing
certificates/licenses to the answering Respondent unless
the basic amenities and infrastructural facilities are

provided for;



6.2.

(iv.) Restraints against the answering Respondent from
collecting maintenance charges and penalty for delay in

completing the construction of the residential plots;

(v.) Congtitution of a Joint Committee to investigate and

evaluate the extent of alleged environmental damage.

In the humble submission of the answering Respondent, the
afore said reliefs as prayed in the Original Application were
beyond the jurisdiction of this Hon’ble Tribuna to take

cognizance of.

In fact, reliefs pertaining to development of basic amenities,
collection of maintenance changes, issuance of penalty for
delay in development of plots and non-issuance/issuance of
occupation and completion certificate squarely fall within the
jurisdiction of the Real Estate (Regulation and Development)

Act, 2016.

Therefore, this Hon’ble Tribuna has committed a patent
mistake by transgressing its powers sub-clause (1) and sub-

clause (4)(i) of Section 19 and Schedule-1 of the Act.

At this juncture, it would be apposite to draw attention of the
Hon’ble Court to another Original Application bearing no. 764
of 2018, titled “Kissan Udey Samiti v. State of Haryana &

Ors.”:-

6.2.1. The said application sought relief against several project

proponents, including the answering Respondent, alleging

environmental violations in the residential apartments



6.2.2.

6.2.3.

6.2.4.

constructed by them in Sector 58 to 63, Sonepat, Haryana.
The said application specifically sought relief against the
answering Respondent with respect to the same project asin

theinstant Original Application.

A report was filed by the Chief Secretary, Haryana
pertaining to the environmental compliances of the various
project proponents including the answering Respondent in
OA No. 764 of 2018 recommending imposition of
environmental compensation amounting to Rs. 1.5 Croreson

different entities.

However, it is with consternation that the answering
Respondent submits that without any adjudication, without
giving parties a chance to present their case, also de-hors of
the recommendations of the Committee which was before it
by virtue of the report, vide order dated 23.10.2019, this
Hon’ble Tribunal had levied an interim compensation of Rs.
15 Crores on the answering Respondent alone, without
issuing a notice to the Answering Respondent in those

proceedings.

The order dated 23.10.2019, in the submission of the
answering Respondent was unreasonable and without any
rationale, as the report of the Chief Secretary, Haryana after
verifications of the projects on ground (albeit the answering
Respondent does not concede to such computation) had
recommended only a compensation of Rs. 1.5 Crores on all

the project proponents therein and there was no basis for



6.2.5.

6.2.6.

6.2.7.

imposition of compensation of Rs. 15 Crores on the

answering Respondent alone.

Further, yet agan, without hearing the answering
Respondent or any other project proponent constituted
another committee comprising of a member of Central
Pollution Control Board, Ministry of Forrest & Climate
Change, and IIT Dehi to assess the fina environmental
compensation to be paid by the project proponentsincluding
the answering Respondent, this Hon’ble Tribunal seconded

its functions of judicial adjudication to the Committee.

It is against interim order dated 23.10.2019 passed by this
Hon’ble NGT in the absence of the answering Respondent,
that the answering Respondent herein approached the
Hon’ble Supreme Court in Civil Appeal No. 3478 of 2020
wherein the Hon’ble Apex Court was pleased to issue notice.
The matter is presently sub judice before the Hon’ble
Supreme Court and this Hon’ble NGT. In another Civil
Appeal emanating from the order dated 23.10.2019, the
Hon’ble Supreme Court has been pleased to stay the

operation of the impugned order dated 23.10.2019.

In the humble submission of the answering Respondent, the
instant Original Application i.e. OA No. 155 of 2020 also
raises grievances of similar nature asin OA No. 764 of 2018
for the very same project. Thereby, subjecting the answering

Respondent to principles of double jeopardy.



6.3. On 01.10.2020, the Original Application was listed before this

Hon’ble Tribunal for admission hearing.

Without adverting to the merits of the application, the
contentions raised therein, the intention of the original
applicants or adjudicating on the similarity of reliefs prayed
for with OA 764 of 2018, this Hon’ble Tribunal relegated
the matter to the Joint Committee constituted in OA 764 of

2018.

The blatant error in doing so is papably evident from the
fact that in OA 764 of 2018, the Joint Committee was
constituted to determine the compensation to be paid by the
answering Respondent, while in the instant matter, the
prayer for appointment of a Joint Committee was to

investigate and evaluate the environmental damage.

The two causes being distinct in their scope and ambit, the
instant original application ought not to have been relegated
to the same Joint Committee that had been constituted in
another matters for what at first flush seems to be a different

pUrpose.

Alliterative to the above, it merits mention that albeit the
grievances made in the origina application are against the
Answering Respondent, this Hon’ble Tribunal despite being
statutorily bound to do so, did not issue any notice to the
Answering Respondent but instead passed a direction to the
Joint Committee to furnish a copy of theinspection report to

the Answering Respondent for its objections.



Such adirection, in the humble submission of the Answering
Respondent, is a brazen and impudent violation of the
statutory provisions of the Act as well as that of the
Principles of Natural Justice along with rights of the
Answering Respondent, a violation that has perpetuated in

the proceedings thereafter.

Further, the order dated 01.10.2020 is erroneous as it
delegated the core judicial and adjudicatory functions of this
Hon’ble Tribunal to a fact-finding committee which is not
just impermissible in law but in fact proscribed by the
judgment of this Hon’ble Court in Sanghar Zuber Ismail vs.
Ministry of Environment, Forests and Climate Change &

Anr. Civil Appeal No 4543 of 2021.

6.4. Consequent to the order dated 01.10.2020, the Joint Committee

6.5.

issued a notice dated 04.11.2020 to the Answering Respondent
thereby, direct the Answering Respondent to supply certain

documents.

In compliance thereof, the Answering Respondent submitted a
comprehensive para-wise reply to the queries and supplied all
necessary documents in support thereof. A brief summary of
the replies and the documents supplied in support thereof are

listed below:-

(i.) Copy of the permissions obtained from Town and Country

Planning Department;



The Answering Respondent provided the Occupation
Certificates issued by Respondent No. 2 for the said

project.

(ii.) Details of the infrastructure facilities provided by the

Answering Respondent;

Details of the Sewage Treatment Plants were
provided. The same is in compliance of the
environmental norms established for treatment and

reuse of the waste water.

Information regarding Rain Water Harvesting
facilities, Green Areas, infrastructural facilities such

as Roads provided to the Joint Committee.

(iii.) Permissions, Clearances, Consents, and NOCs obtained

by the Answering Respondent including applications

under process;

A copy of the Consent to Establish Application was
provided. It was also informed that the Consent to
Establish application was refused to be accepted by
the Haryana State Pollution Control Board (HSPCB)

as the project was operational .

A copy of the Consent to Operate Application was
also supplied. However, it was informed that the same
was refused by the HSPCB in light of the
Environmentah Compensation imposed by this

Hon’ble Tribunal.



(iv.) Details Sewage Management Infrastructure inside the

project;

=  All necessary details of the Sewage Treatment Plants
installed at the site, including the details of the

Installation capacities, were given.

(v.) Details Solid Waste Management Infrastructureinsidethe

project;

=  Compliance to the Solid Waste Management Rules,

2016 were also informed to the Joint Committee.

= A copy of the solid Waste Management Agreement
was also enclosed therein, along with the pictures of

the Waste Management Infrastructure.

(vi.) Any other documents.

= Latest photographs showing compliance with
environmental norms and regulations and those of

plantations were a so provided.

A perusal of the above reply and the documents annexed
thereto would establish beyond certitude that the Answering
Respondent was in compliance with the environmenta

norms and sanctions under law.

The project was developed with access to al necessary
amenities and infrastructural facilities were available

contrary to the averments made in the Origina Application.

10



6.6.

6.7.

A copy of the Reply dated 07.11.2020 submitted by the
Answering Respondent to the Joint Committee is annexed

herewith and marked as ANNEXURE R-1.

Despite giving a detailed response to assuage the concerns of
the authority, the same was not considered. De-hors of the
response of the Answering Respondent, an inspection was
conducted by the Joint Committee on 07.01.2021. Results of
the inspection were capitul ated in the Compliance Report dated

21.01.2021 prepared by the Joint Committee.

It merits reference at this juncture that leave aside
consideration of the representation of the Answering
Respondent prior to submitting the said Compliance

Report, the same does not even find mention in the Report.

A bare perusal of the Compliance Report would establish
that the objections of the Answering Respondents have not

been considered.

The error so committed was perpetuated further by this
Hon’ble Tribunal by endowing finality to the findings of
the Joint Committee in the order dated 28.09.2021, without
any examination of the contents of the report of the Joint

Committee.

The recommendations suggested by the Joint Committee albeit
not admitted by the Answering Respondent, merits attention of

this Hon’ble Tribunal:-

“4.0 Recommendation :

11



Recommendation of Joint Committee based on the
inspection, documents provided by applicant and

respondents are follows:

1. Project Proponent to comply with all EC conditions

and seek approval from CGWA for use of bore well.

2. Project Proponent to comply with provision of Solid
Waste Management Rules, 2016 and ensure proper
collection, segregation, and treatment of biodegradable

waste in compost as per EC conditions.

3. Project Proponent to ensure that no treated/untreated

savage is being disposed into vacant plots.

4. Local Sate administration to keep vigil on
unauthorized vehicles /tractor tankers being used for
discharge of pollutants, so that no unauthorized

discharge be made on land/river disposals.

5. Project proponent to ensure basic infrastructure
facilitiesarein operationi.e. internal roads, open space,
public parks, streetlights, public health services
including water supply & Sewerage Treatment Plant,
electricity before allowing construction activity in

residential plots.

6. The grey water should be treated-up to tertiary level in
decentralized STP and treated water should be reused for
cooling, flushing landscaping as per Environment

Clearance conditions.

12



7.Following points were earlier mentioned in report of
Joint Committee in the matter of O.A No 764/2018 and

need to be recommend for present case:

a. Haryana Sehari Vikas Pradhikaran (HUDA) to
provide sewer connectivity to units at the earliest. Only
authorized vehicles having vehicleregistration number to
be used for transportation of sewage to STP as interim

arrangement.

b. Town and Planning Department and Haryana Sehari
Vikas Pradhikaran to issue Change in Land Use/License
only after ensuring necessary basic infrastructure
development (Water Supply, Sewerage network, Road) in

the area.

c. Concerned agencies to issue Occupancy certificate
after ensuring development of infrastructure as per

environmental clearance conditions.

d. If a project proponent has applied for part CTO, he
should be granted permission on remaining part only

after ensuring valid Consent to Operate from SPCB.

e. HSVP to ensure completion of construction of Sewage
Treatment Plant and sewerage network work ( asper EC
conditions) by Project Proponent before issuing

Occupation Certificate or any other permission.”

e |tisthe humble submission of the Answering Respondent that
the aforementioned Compliance Report dated 21.01.2021 is

entirely fallacious and incorrect:-



6.8.

(ii.)

(iii.)

(iv.)

As a priori, it is reiterated that this Hon’ble Tribunal
could not have delegated its inherent adjudicatory

functions to a fact-finding committee.

Secondly, a perusal of the Compliance Report would
unambiguously establish that the Committee has
traversed beyond its jurisdiction to ascertain the validity
and compliances of the Answering Respondent’s

environmental sanctions.

Thirdly, the Committee has delved into the question of
whether the Answering Respondents project i.e. for
resdential plots has the requisite infrastructure

necessary for habitation.

Finally, the Committee has failed to consider the
objections of the Answering Respondent. It is submitted
that findings aong these lines are beyond thejurisdiction

and scope of the said Joint Committee.

In reply to the Compliance Report dated 21.01.2021, the

Answering Respondent submitted yet another reply along with

the documents and photographs in support thereof.

A perusal of the said reply would establish unambiguously

that the Answering Respondent was in compliance of the

environmental norms and sanctions and that the averments

in the Original Application or the Compliance Report were

incorrect.

14



e It warrants the attention of this Hon’ble Tribunal that
athough this Reply was submitted by the Answering
Respondent before the Joint Committee on 27.07.2021, the
said Reply was not considered by this Hon’ble Tribunal
before passing coercive orders against the Answering
Respondent vide order dated 28.09.2021, crystallising the
stand of the Answering Respondent that this Hon’ble
Tribunal has exercised its jurisdiction in contraventions to

the provisions of Section 19.

e  Further, it merits attention of this Hon’ble Tribunal, that
none of the recommendations (albeit the same are denied
by the Answering Respondent) in the Compliance Report
recommended the coercive steps eventually directed by this

Hon’ble Tribunal.

e There is thus, no materia, record or justification for this
Hon’ble Tribunal to have directed initiation of coercive

actions against the Answering Respondent.

A copy of the Reply dated 27.07.2021 is annexed herewith and

marked as ANNEXURE R-2.

6.9. It would be apposite to highlight the objections of the
Answering Respondent:-

(i.) Electricity & Water Supply:-

» Electricity and Water Supply is available in the

project site.



For drinking purposes the water is extracted from
borewell. Water pipelines have also been installed.
The answering Respondent is awaiting water
connection from Haryana Urban Development
Authority. For the faults of the authorities, the

Answering Respondent cannot be penalised.

The Answering Respondent is also in process of
seeking renewa from CGWA. The documents for
the renewal are collated and in the process of being

submitted to the competent authorities.

(ii.) Sewerage Treatment Plant:-

STPs have been installed at the site, the same are
operational. The Company has installed four STPs
in Kingsbury Apartments, onein My Floors I, one
in Tuscan City, and one in Plotted Colony of
capacity 250 KLD, which is operational and
functional. The treated water from the STPis used
for horticulture, construction and the excess treated
water, if any, issentto STP Plant located at PATLA
as per the directions of the competent authorities.
Photographs of installed STPs have been enclosed.
Therefore, the Company is in substantial

compliance of the environmental norms.

On advice of the Authority, the sewage collected

form the plotted colony is being sent to PATLA

16



STP. Work order has already been executed and the

same have been annexed.

The answering Respondent has enclosed the
adequacy report of the STPsinstaled in the project

with the concerned authorities.

Sewer connections have been instaled and the
same are functional. A copy of the water and

sewerage connection voucher has been enclosed.

(iii.) Solid Waste & Wastewater Management: -

The Answering Respondent has contracted with a
local vendor for collection and disposa of solid
waste. A copy of the Waste Management
Agreements entered with local vendors have been

annexed.

Separate bins for dry and wet waste have been
provided by the Answering Respondent for proper

waste segregation.

The Answering Respondent has aso installed
organic waste converter of capacity 500 kg for the

project. Photographs are also enclosed.

A copy of the Agreement with theloca vendor was
provided to the Joint Committee before,
additionally, photographs of other Waste

Management facilities were al'so provided.

17



Untreated wastewater is not being released in open
areas. Wastewater generated in the premises is
treated in inhouse STPs and treated water is used

for gardening and other miscellaneous purposes.

Disposal of waste water in plotted areas was due to
the conduct of farmers and local villagers (kissan
andolan). The answering Respondent is doing its
best to regulate the same. However, the answering
Respondent cannot be held responsible for the

same.

Sludge collection systems and machines have been
provided at the site. They are functional and in
operation. Pictures of Sewage Treatment Plans

have also been annexed.

Tertiary level treatment of water i.e. UV treatment
Is undertaken through STPs for reusing the water

for other miscellaneous purposes like gardening.

The answering Respondent has contracted with a
local agency for disposal of Hazardous Waste.
Copy of the Agreement entered with local vendors
for disposal of Hazardous Waste have been

enclosed.

Miscellaneous Basic Infrastructural Facilities: -

Basic infrastructure facilities, such interna roads,
open space, public parks, streetlights, have been

provided by the Answering Respondent at the site.

18



Latest photographs annexed with the said Reply
would reveal that the concerned project of the
Answering Respondent is developed and the

facilities are functional.

Approach roads are developed and functional. At
the time of inspection, the roads were under
maintenance. However, now the maintenance work
has been completed and the roads approaching
plotted colony arein fit condition. Pictures are also

enclosed.

Rain Water Harvesting pits have been regularly
cleaned. Copy of the bills paid to the maintenance
agencies for cleaning the pits have also been

annexed with the Reply dated 27.07.2021.

All conditions prescribed by DTCP are complied

with.

The Answering Respondent has planted over
25,996 plantsin the project. Plantation details were

also supplied to the Joint Committee.

The Answering Respondent has also taken
sustainabl e devel opment measures. 54 Solar Panels
have been installed in the Project. Proof of the same

was also annexed with the Reply.

LED lights have installed in the street lights.

Pictures of the same have been enclosed.

19



= Expenditure undertaken by the Answering
Respondent on Corporate Social Responsibility

amounts to Rs. 59,50,000/-.

» Detallsof Environmental Management Cell and the
expenditure was provided to the Committee along

with bi-annual compliance reports.

= A copy of the Consent to Operate Application, Fire

NOC, etc. were aso supplied to the Committee.

A copy of the latest documents showing compliance of
environmental norms and sanctions are annexed herewith and

marked as ANNEXURE R-3.

Despite having received the said Reply dated 27.07.2021, the

Joint Committee failed to consider the same.

The said response has not even been placed before this Hon’ble
Tribunal. Therefore, the objections of the Answering

Respondent were never placed before this Hon’ble Tribunal.

The error so committed by the Joint Committee was
perpetuated by this Hon’ble Tribunal by awarding finality to
the Compliance Report and passing the order dated

28.09.2021.

In the submission of the Answering Respondent, in doing so
this Hon’ble Tribunal apart from delegating its focal
adjudicatory functions to a mere fact-finding committee has
with greatest respect eschewed several dictas of this Hon’ble

Court and rendered nugatory the statutory provisions of the Act

20



6.10.

on accounts of its direction issued without notice to the
aggrieved party which on all counts condemns the Answering

Respondent unheard.

Thereafter, on 28.09.2021, the matter was listed before this

Hon’ble Tribunal for consideration of the Compliance Report.

e The Origina Application 155 of 2021 and 764 of 2018
were listed together. The counsel for the Answering
Respondent appearing in OA No. 764 of 2018 had
apprised this Hon’ble Tribunal that no notice was issued

in OA No. 155 of 2021.

e While simultaneously issuing notice to the Answering
Respondent, this Hon’ble Tribunal issued blanket
directions against the Answering Respondent and
restrained the Answering Respondent from creating third
party rightsin the concerned part of the project in blatant
and impudent violation of the principles of Audi Alterum

Partem.

e While passing the coercive directions, this Hon’ble
Tribunal was cognizant of the fact that Origina
Application 155 of 2021 and 764 of 2018 raisessimilar
issues and praysfor similar reliefs quathe same project of

the Answering Respondent.

e Despite having levied compensation on the Answering
Respondent in OA No. 764 of 2018, this Hon’ble Tribunal
restrained the Answering Respondent from creating third

party rightsin OA No. 155 of 2021. Thisinthe submission

21



7.1

of the Answering Respondent attracts the doctrine of

autrefois convict or double jeopardy.

e Itisapposite to note that abeit the Joint Committee has
recommended certain directions to be issued against the
state functionaries, the impugned coercive measures were
only passed against the Answering Respondent. In the
humble submission of the Answering Respondent,
coercive measures are arbitrary and discriminatory
rendering the legal rights and remedies of the Answering

Respondent ossified.

LEGAL OBJECTIONS:-

Section 19 of the Act clearly states the Tribunal is bound by
the principles of natura justice. It is trite in law, that the
essential element of the principles of natural justice is that ‘no
man should be condemned unheard’. Needless to say, a right
to hearing is a pivotal component of principles of natural
justice. Without prgudice to the fact that the Act itself
stipulates the same, Article 21 of the Constitution is an
embodiment of this principle. Therefore, the fact that the
impugned proceedings have continued and coercive orders
passed against the Answering Respondent, without as much as
a notice being issued to it, has defeated the rights of the
Answering Respondent before the said authority in its entirety
and has left the Answering Respondent remediless. The fact
that the proceedings have proceeded without notice to the
Answering Respondent has resulted in Section 19 of the Act

being rendered nugatory;

22



1.2.

7.3.

7.4.

The direction of restraining the Answering Respondent form
creating third party rights, without issuing notice to the
Answering Respondent is violative of the procedure mandated
by the Act, as well as Article 21 of the Constitution of India
and have resulted in ossification of the legal rights of the

Answering Respondent;

In light of the fact that the Answering Respondent herein had
been listed as a Respondent in the impugned proceedings, a
notice to the Answering Respondent to put forth its defence
was not just procedural but in fact mandatory. However, in
brazen violation of the principles of natura justice,
proceedings were commenced and pursued without notice to
the Answering Respondent herein to appear and thus a brazen

and patent breach of the said principles has occurred.

The measures of the Hon’ble Tribunal are a nullity in the eyes
of law, asthisHon’ble Tribunal being a creature of the statute-
Tribunal Act, 2010, is bound by the provisions of the statute.
A perusal of Section 19(4)(i) would reflect, that this Hon’ble
Tribunal can only passinterim ordersin the form of mandatory
injunctions ‘after providing the parties concerned an
opportunity of being heard’. Therefore, the jurisdiction of this
Hon’ble Tribunal with respect to passing interim orders is
couched by the statute in expressed terms, only in situations
where the parties had an opportunity of being heard. In the
instant case, the interim injunctions were passed without
issuing notice to the Answering Respondent leave aone

granting it an opportunity of being heard. The Answering

23



7.5.

7.6.

Respondent has been condemned unheard and thus, the Order

dated 28.09.2021 is anon-est or anullity in the eyes of law.

The Act circumscribes the jurisdiction of this Hon’ble Tribunal
by empowering it to take cognizance and pass orders only qua
statutes enlisted under Schedule-1 to the Act. An appreciation
of the above stated factual matrix would establish beyond
certitude that some of the reliefs prayed in the Original
Application werefalling outside the scope of the powers of this
Hon’ble Tribunal. By taking cognizance of the issues, if any
exists, falling squarely within the jurisdiction of the authorities
constituted under Real Estate (Development & Regulation)
Act, 2016, this Hon’ble Tribunal has acted beyond the
peripheries of its jurisdiction. That being the case, this Hon’ble
Tribunal has erroneously exceeded its jurisdiction in passing

the Order dated 28.09.2021

The coercive steps came to be passed on the basis of
conjectures and surmises. Admittedly, no response has been
filed before this Hon’ble Tribunal by the Answering
Respondent on account of not being put to notice. Thus, there
was no rebuttal to the allegations of the Original Application.
In fact, the factum of reference to a pre-existing committee on
the very first day of hearing establishes beyond certitude that
leave aside the version of the Answering Respondent, even the
version of the complainants has not been tested on the
touchstone of reasonableness, probability, genuineness or any
other check of veracity of content and intent. The Order dated

28.09.2021 smply places reliance, that too selective and
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7.7.

7.8.

partial, on reports submitted by the Respondents to pass
directions which were uncalled for in the instant proceedings.
A perusal of the Order dated 28.09.2021 would reflect that
while passing the coercive measures the authority is mindful of
the absence of the necessary parties. Mere fact that this
Hon’ble Tribunal has passed orders in the absence of the
parties affected bears testament to the hearing being conducted
in a manner which apart from defeating the principles of
natural justice, is entirely thwarting rights of the Answering

Respondent.

While the National Green Tribunal (Practice and Procedure)
Rules, 2011 contemplate a situation where it might not be
reasonably practicable to serve notice of an application on a
Respondent, it does not allow the same to be done until this
Hon’ble Tribunal is satisfied that the interests of the
Respondent(s) not served is adequately represented by the
Respondent(s) to whom notice of a proceeding has been
served. A perusal of the record would establish that thisis not

the casein the instant lis.

On the day of admission hearing itself, i.e. on 01.10.2021, the
Original Application was relegated to the Joint Committee
constituted under OA No. 764 of 2018 without hearing the
party most effected by the proceedings i.e. the Answering
Respondent, who was listed as a contesting party in the
Original Application or without any judicial consideration of
the averments made in the original application. It is trite law

that constitution of a committee without hearing all contesting
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7.9.

7.10.

parties is not justified, as the very substratum for the need of

the committee isanullity in the eyes of law.

This Hon’ble Tribunal had relegated the instant Original
Application to the Committee constituted under OA No. 764 of
2018 despite having knowledge of the fact that the Joint
Committee constituted therein was tasked to quantify the
compensation while in the instant Original Application,
congtitution of the Committee was prayed for assessing the
extent of environmental damage. The scope and ambit of the
two being entirely distinct, this Hon’ble Tribunal ought not to
have relegated the Original Application to the Joint

Committee.

This Hon’ble Tribunal is endowed with the powers and the
authority to perform not merely adjudicatory functions, but to
take preventive, ameliorative or remedial steps when the need
so arises. These wide powers were granted to this Hon’ble
Tribunal to ensure that it has the leverage to do full and
complete justice in its environmental mandate. By simplicitor
relegating the matter to the Joint Committee and passing the
Impugned Interim Order dated 29.09.2021 basis the
Compliance Report, it evident that this Hon’ble Tribunal has
treated the Compliance Report as sacrosanct, thereby,
authorising the Joint Committee to perform its adjudicatory
functions in blatant contravention of the dicta of this Hon’ble
Court in Sanghar Zuber Ismail vs. Ministry of Environment,

Forests and Climate Change & Anr. Civil Appea No 4543 of
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7.11.

7.12.

7.13.

2021. That being impermissible in law, the interim directions

imposed on the Answering Respondent merit to be set aside;

This Hon’ble Tribunal ought to have issued notice to the
Answering Respondent and consider its objections qua the
Compliance Report before passing the impugned directions.
The Replies of the Answering Respondent dated 07.11.2021
and dated 27.07.2021 were neither placed before this Hon’ble
Tribunal for deliberation nor were the Compliance Report
modified in light of the same. In such an event, it was
mandatory and obligatory for this Hon’ble Tribunal to have
awarded an opportunity to the Answering Respondent to bring
its objections on record. Not having done so, this Hon’ble
Tribunal has acted contrary to the principles of Audi Alteram

Partem,

This Hon’ble Tribunal has failed to scrutinize or test the
credibility, relevance and reasonableness of the
recommendations and findings of the Compliance Report dated
20.01.2021 before subjecting the Answering Respondent to
coercive measures solely on its basis. Since the replies of the
Answering Respondent do not find mention in the Compliance
Report, the error so committed by the Joint Committee has
perpetuated further in the Order dated 28.09.2021. Therefore,
the impugned proceedings are conspicuoudy antithetical to the

essence of Rule of Law:;

Even assuming but not admitting that the Compliance Report
islegally tenable, aperusal of the same would establish that the

directions in nature of the Impugned Interim Order dated
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7.14.

7.15.

28.09.2021 were neither recommended by the Joint Committee
nor warranting in the factual matrix of the instant case.
Therefore, the directions passed by this Hon’ble Tribunal vide
order dated 28.09.2021 were unjustifiable, unreasonable and

thus, meritsto be set aside;

This Hon’ble Tribunal has vexed the Answering Respondent
twice for the same cause of action, if oneexitsat all. Assuming
although not admitting that a cause of action has arisen against
the Answering Respondent, having aready levied a
compensation of Rs. 15 Croresin OA 764 of 2018 with respect
to the same project as in the instant Original Application, this
Hon’ble Tribunal ought not to have taken cognizance of the
instant Original Application, let aone, injuncted the
Answering Respondent from creating third party rights.
Forcing the answering Respondent through the rigours of
judicia proceedings twice is neither permitted nor tenable in
law. Therefore, the Impugned Interim Orders are in impudent
violation of the principles of autrefois convict or double

jeopardy;,

This Hon’ble Tribunal has erred in not treating the parties at
parity. A perusal of the Compliance Report would establish
beyond certitude that the State Respondents in the Origina
Application are also at fault. However, it is only against the
Answering Respondent that the coercive steps were directed to
betaken, leaving behind the State Respondents asinfallibleand
unimpeachable, albeit they did not have the ability to

circumvent the said default. This Hon’ble Tribunal ought to
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7.16.

7.17.

7.18.

have accepted or regjected the Compliance Report in whole. By
accepting the Compliance Report to the extent that it pointed
out deficiencies of the Answering Respondent but rejecting the
part that recommended measures to be taken by the State
Respondents, without indicating any reasons for doing so, the
impugned proceedings are discriminatory and therefore, in
impudent violation of Article 14 of the Constitution of India,

1950;

The directions are marred by the patent and conspicuous
absence of reasons, rationale and material. It is the submission
of the Answering Respondent that the order does not give any
opportunity to the Answering Respondent about an indication
asto the thought or reasons behind the order being passed. That
apart the coercive measures reflect patent non-application of

mind.

The Order dated 28.09.2021 being a nullity in the eyes of law,
would amount to an unreasonable restriction on the
fundamental rights of the Answering Respondent to freely
practice their business and profession. It is trite in law that a
restriction to the freedom of trade, has to be reasonable and
moreimportantly cannot be without the imprimatur of law. The
fact that the Order dated 28.09.2021 restrained the Answering
Respondent from creating third party rights, is wholly against
the statute, and therefore beyond the jurisdiction of this

Hon’ble Tribunal;

This Hon’ble Tribunal by injuncting the Answering

Respondent from creating third party rights, have subjected the
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rights of the plot buyers customers of the Answering
Respondent to the same fate as that of the Answering
Respondent for no fault of their own. This Hon’ble Tribunal
has erred in overreaching its jurisdiction and therefore, the
impugned proceedings are wholly erroneous and merits to be

intervened;

| f
REPRESENTED B\; j;fwgw dhwa_
P | e —

——

4. for
VAIBHAV AGNIHOTRI
A-118, THIRD FLOOR,
DEFENCE COLONY,
NEW DELHI — 110024
PLACE: NEW DELHI
DATE: 10.02.2022
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 155 OF 2020

IN THE MATTER OF:-
DE. (MRS.) MANORAMA L APPLICANT
SHARMA
VERSLS
E.-'SHTSD! INFRASTRUCTURE LTD. +-RESPONDENTS

AFFIDAVIT OF THE AUTHORISED REPRESENTATIVE

I, Ritesh Vijahni, s'of Sh. A. K. Vijahni, aged about 39 vears,
Authorized Representative of Appellant Company, having its office
at Second Floor, Mahindra Towers 24, Bhikaji Cama Place, Rama
Krnishna Puram, New Delhi - 1 108066 New Delhi, do hereby solemily
affirm and state as follows:

1. That 1 am the Auwthorised Signatory of the Answering
Respondent in the above-mentioned OA No. 155 of 2020 and am
conversant with the facts of the case and | am as such competent to
swear this affidavit on behalf of the Answering Respondent.
2, That I have read and understiood the contents of accompanying
Objections and 1 state that the contents of the said Objections are true
and correct to my knowledge and belief as per the documents denved
from the records of the Answering Respondent.
3. That the Annexures filed herewith are true and correct copies
of their respective originals.
| A

: ; o s .hl:} r____.-.-.-
] ,."r‘Hf ,_.-uE"".‘Ilﬂ DEFONENT
| cesVimcarion: ] | FEB zu‘_!i
ey -lTE_,F:'!'-' I, the above named deponent do hereby verify the contents of this
l|I 1

Afﬁda\fit are true and correct to my knowledge and belief and that no

DEL‘L-' '...-L-' A u{{s false and nothing material is concealed therefrom.
:.'E'E“-a'. w2 _T:' o Ve ified at New Delhi on this the __ day of February, 2022,

..‘_:'.'-.

i |'|:.'|
RS REL

{I \__//'{‘.f_-‘"'-'v 4 ; 8

T
T

~HRTIFIED TH: THE CERFIMERL :
Bt omd i ‘;ﬁf% ol
' -}~ DEPONENT

| FEB 2022
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ANNEXURE R-1 32
TDI INFRASTRUCTUgS LTD.

CREATING
LANDMARKS

Dated; 07.1 12020
M. MK Gapta
(Divisional iead LFC1)
Central Pallution Control Board
Farivesh Bhawan . East Arjun Magar,
DeEhki 110032

Reference: Submission for OMicial Dotumeénts in the matter of Hon'ble NGT 04 Mo, 15572020 titled Dr b=}
Manorama Sharma & Anr Versiss TD Enfraserscure Limdted & Ord before Hen'bde NGT PB recolved throuth Email
[rans Dywissomal Head WP CPCE datesd 6,11 2020,

Sul: Beply 10 above said matter received through email fram Divisional Head UPC-L, CPCE for the praject
Residential Matted Colony n Sactor-S8,59,60081 & 64 Kundll, Sonlpat developed by M /< TDI infrastructune
Ll

Dear Sir

Tl i3 in reference to the abowe given motier recesived throagh emall gn 0611 2020 | which follovang documents
arg nsked by the joink Secretany for further rederences and prnceeding. In thia regard we are submitdng point wise
roplies and all the requisite documents as follows

LMo Discrepancics Replies ]
L Copy of permissions obtained from Town | We have cbuained Dorgpancy Cermificares from the Town
and Counlry l|"'|d.=||l'||l:|p| DEWIL and Coumtry Hihrlqu Dl'plrlrh'EIIL Capees of the sampe arp
prcloged a5 Annexure-1.
¥ Details of infrastructure facilitles provided | We haee inskilled STPs for treatment of Wastewater
by probect propaments jenerated |n our premises and reuse treated water within
the com ple

Also provide DG sets of capacity for Kingshury parm- 1 (2 x
SO0 KYAL part-10 [2 = 600 BVA andl | & 750 KEVAL Part- 10
[2 x 500 EVAL For My Floer 2 (1 = 125 KVA) and lor Tuscan
Citp (L x 25 KVAL 15 125 KVA K 1 o 500 KVA) with acoustic
enclesure and adequate stack heighe

EWH pliz were zlso imstalled inside the premdses o
collection af radnwaer

Proper green areas are alsa developed inside asd sursede
thir promises.

Froper Roads are provided to reduce traffec.

|

|
3. Permissions, Clearapres, Cunsents  and | We had submitted the Consent to Estahlish appéication for |
MOCs so far obtsined by TD Infrastructure | Kingsbury, My Floar 2 and Tuscan City but applicston hes |
Limitgd  mcluding  applications  wikler | been refimed by Haryana State Pollution Control Board and
prodeds. msenficned that vwe are ot required o Consent to Establish
as the project & operatonal Copies of CTE submimed are |
anclosed as Anmexure-l.

Thereafter, we had submimed the Consent o Dgerate |
apglication for Hingsbury, My Floor 2 and Tuscin City bat |
application has besn refused by Haryana State Pollution |

Raegistared Offics 10, Shabadd Exhagiat Singh Marg, New Delhi- 110001 Tei «31-17-49133333, Fax | 4911148133305
Cly - UFDIEOL 1 BTPLC0E58581 | wabsin  svww. Sdigrout nil
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| TDI INFRASTRU ET%J?.DE LTD.

!

CREATING
LANDMARKS

Contral Board on the busis of imposed Envirenmamizl
Compenzmtion. Copies of CTO sabmitted are encleded as

Amnexure-1il.

4. |Details  of Sewage  management | Proper Sewage Treatment Plant bas been Installed ar the
Infrastruchare inside TOH City, site to treat water generated from the premises. Treabed
wiler i being reused within the comples and slso fallill all
the Standards as prescribed.

Instafled capacites of 3TPFs are gven below -

1 Kingsbury Par-I (510 KLD atresdy installed and it
will b further enhanced to 650 KLO), fer Part-0
{2 nos. STP of 550 KLD and 610 KLO] and Part-10
[A10 KLD alresdy installed and it will he fucther
enhanced to B85 KLDY

I My Floar 2 (150 X100 Installed & STP having total
capacity T80 KLD shall be inscalled)

A Tugcan Chy (1 5TPs hawving TE0 ELD installed
whirh willl be further emhanced 10 [ot! caparity
1300 ELLI],

5 Details  of Solid Waste Management |We are complylng with provision of Sobd Waste
Infrasirotture Inzide TOH Clty, Maragement Rales, 2006 and we have gprovided the
different coloar bins ab diferent Nowrs and generated waste
[s being collected at a Solid Waste Collection roam and the
samet |5 being dispesed off throuph approved wendors.

Cospy of the Salid Waste disposal agreement Is enclosed as
Amnexmre-IV{A).

Frotographs of Bins are enclosed as Annesure-1V{B).

£, Any other docament project proponents | Latest photes of envirenmantal facilies end plantations
waht ta submit for representing facts of the | are enclosed

We amsure pou that we are and will comply with all the direcdons of the Central Pollivhon Control Baard

Thamking you
Yours faithfisiy,

Far M,'s TDR %

(Aut Signatory

Aegletersd DMce 10, Shaheed Dsgal Sangh Mamy. Mew Debi- 110001 Tal: «81-11-40133000 Ean  #01-17-491 13305
CIN . UTE L SETPLODSSSS | Wabaite  wew. |digroup nel
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Annexure-I
(Occupancy Certificates from the Town and Country Planning
Department)



Lo LR H"""”-ﬂ-l'.-a:-:,

FGRM BR-V]
[$ema Aule-47 [11]
DIRECTORSTE OF TOWN & COUNTRY FLANNING, HARYANA
SECAOHE, GHANDESARE,
Tele—Far: ONT2-T44037%: Tal: DI71-2640851, T mal: ECparydgrmnlf, ficn
‘Website wew, lephoryane, gov.in

Memo Mo £P-575000 (NS a2y SO0 o ' Sared 3 f‘:_l.'51|l’-'-'—

[

TG infrastrucim e Cid, &
M |yt Cearseag Pyt Lid.
% Kecturb® Gandhd Marg,
Herws Dl i

Whoreas TO Infrastroctore Lid, é Hev|you! Dvevpeas Pot, Ltd, has naplled for

£e fesle of part Gocupation Cemificate I respact of the buHdings deseHbosg below, | harehy
gran: perigdon for the part occupation ab B fTower Mo, F, 4, & 4 [Trrs Hes, | with
Basement, wihere conbructon has besn complgbod) after charping the Compeuleon Fes
BHcluting Eo Rs, 5,99,2127- Tor the varadons Wi-A-w¢ dpprovar bullding plans subiact 10
the fipllowing eondisicos:» !

1.

SeF

5

The builzing shall b Wed for the purpates fa- which the poougalion cerdficass s,

being gracted and in accordence with the wses cefived In the axproved Domng
RedratiossZoaing Plan ard terms a1d conditions of tha Uromse. Any vialatirs of
Lirla coradttfon shall Teqmdsar tAls acowhatinn certreats Aul. and vold,

That you shall abide Ly tha previsions »f Haryvgox Apartmomk Cramership Act, 1583
end Ryules framed thers undck, All the flatx T which pooupatian el cate M
2elng granzed sholl have to B& complsarily reglsiered and a dmed af aparment
wil| have o be fied By Yol within a persd of 90 days from the date of ssance of
SoCUpation cerddficate, a4 prescribod under the Harysna Apartment Cwrertt'p Act
‘3B3, faAure £ ¢o m shall imdte 'egal praceadings under The stobite,

That you sholl comply with all the ondtiane Iaid down 1n the mems ne. 1530
duted 35.03.202 of the Fere Stetlon TN, Sonapat,

- That yeu shall abtain the connection for dispal of stwarage ard dranage Trom

Hupa afrer [dving the ssrdices 10 the poird of ecteinal senices on payMment af
prazenbed fee st chargos Including the coat of such conmection. Yo shall alsa
mrairtedn the imemot asndces e the satsfacton of the Mractnr Gererl HE the
calony & harded ever after grantimg finel earmpiation,

That you ahnll be salely ressordible for disposal of sswsrnpe ons starm water of
prur ooty Bl wch fime these wemices ore made aveliye by HUDASSEate
G ument 25 mor thele sebermm.

Lewr|fExbent af the services oo be provided by HJD Le. Water Juaply, Bewerage
ete. will ke proportronsts £3 EO0C depasited, '

That yau shall maintain mof £o rain wetar harvesting Aystem properly o <eep [t
operational all tre Lhire.

Thal i cése snave additiona. strockyras arm e ted to be conztruszed s decded
by HUGA at lates stage. the sarme will be binding upon yeu.

That the porupetion ! foate will be trasied o wAthdrewn, if the pemiEEen 1s
™ot granted by the CLWE far Bocirg the tubeewed In U adove proup Belsing
sthome. :

10, Thae yoa shatl by fully responeble wo supply of water s per rorrs Sill such tia

tha calomy 4s handed over afeer final commpletion. .

11 The sasemerts a%d stllr shall be'used s peF provslans of aparaved Ion'ng plan

and buildtng plans,

TE. That yoar shall oaenply with gl e sHzulytions mantlored in the E.rrdrnm:enl.

clnararee 2sued by Mnistry o Evironment & Formst, Gevemment o Ingia Yale
Hao J-12014 A7 206 LA-EIE,

| The cay B night markiag shall be mainte red Ang oparated & per Rreeasion of 1ICAS

itardard,

14.7Tat the oueet facxde at che b shall not be med for the Furpias of

advertlioment and plasemont of baarsings.

15. That you whall nefther ereet wor alow the snecbcn of aay Sonwuclestion and

Trafsmssion Tewer an tog of e bulding Hocks,
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16 Trat you shall wee Compact Fluonescent Lamps {EFL) in the Buildfng as wel ay
streed Lighting,

17. Thet vau mTEIL Imepope & ctopiHor i the allowment possassion [atepr thae the
alloteer shall wed Compact Prusiesoear Larngs [CFLE far interhal Iighting, o as to
CAEEraE ARy

18. That you shall apoly for Water Supply, Sewaps & Elmctricity connpetiar witsin 45
2% From the date of 155uance of Orcupation corHilepre and shall sWbTit the ponaf
af subirrlsslan theresd ta this oftice,

19.7hat *1 terms of v ondertaldng dated 28, 33,3012 vou shall complote the
construction of EWS block wid allol EWS Mats praporiicnate oo the bulldigs for
which toelzation cortifieate 17 granted within & geriod of 3 monen Frar the cate
af Eedange of accupaton cerdRcate,

0. That dq termsz ef yoor undortaking dated ZAE 3073 veu shal. camplets the
cantelvtlon of commaity sltes within 4 prricd af 1 yoars fram e daks of Igue
of eccupalion oortlficate |,

- Chonipan Hurek]

Mt amiLlema,, Lirbas CRbs B = .
Corimplex 7077 400 Tewer o 1, 3 & a (Threg ok} with Basoment,

Zrds.

warstrucied  grea |5 S1ERE 2Ty m V1AL s {74
relpectivelis  total 498 Dwellirg  Wabks,  whayp
canstruction has Been complessd], In Grom Hawing
akle mnasuring 11,46 aeres [Licease Wo, 189 1o 358 of
2004 detedl 17,12 20, Licerse Ne. 133 4o 147 of 200w
dated 15, ¥2,0004, & Ucerme Mo AZ by 60 of 005 Sater
b JL2005) in Sector-58 & &1, Bt Sonepat act of
the regdentiol potted toony fnamely TO ity bedmg
develsped by YO Infrastractine Ltd md its Al ciate
CAMTII B

. _-t\_ S =
Dated: Y. 2, Jga (T.C Guote, 1A%,
Pirechor Goneral, Town B Cmntry Planpdng,
#a_ Hargane, Coandigach.

P, ZP-175000 (MK 2312F Gated

B Copy is farwarded 1o the: Fallawing For information ang nec=wany astion,

* ol

Ln

CA, HUDA, Parehicln

Managing Cirncker, HRAEH, Shale Phawan, sector-6, Fonchhuly.

Managing Jrectoe, DHEVM, Yidyut Mager, Hiar

supermeetiding Engtmeer (R}, JILOA, Penchbula with referssce 50 bt office Mema
. 120 datec 36,08 2012,

Senior Town Plannor, Roqak with reference m his office Memo, Mo 336 Dasrd
I*—m-lﬂlll

Dleiricl Twwn Ofmrmer, Jerepat wilh reference tm his office Encet, Moo 22 daked
150,12 with the cirectiey to momiioe the enpliancs of conditior mo. 2
momt'aded In the ccougation certficate and send a repars relatlrg to the regiy;radon
T “hree Mats with in 2 perind of ame menth fram the sevodle porscrfhea n the

hedlcings bave Becn granced, [k fe requeated to wniure compilance of the msnd'bloos
Iperert By your Letter under feference. Further In Coie M BHy lngee By tho cower,
AECRSary nohhod Bs par runs fhodd be BrsUred, In afditgn to the abeve, YTAR AFE
requEsted Ta ersure thaz adequets fire fTghtng Infrasbructin is craated at Sorepat
fov the high-rise lldinga and wil, e parecnally ragerylble for aoy lapsafdnlation,
45 DA b redmasod 1bn nacestary funes, o

{Fnjmy Buinar}

CrEtri=t Town Plaamer (=]

Far: « Director Genesai, Town and Cinly Plannlig,
Haryorn, Chandigart.
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RN, Bt
i Canfr A 132, (4 Bied (90
Farm af Crepatior S@reil e

S ECLor,

Towll B Countey Flsicma Mepacirent,
Htwsng, S00-21.75, Segbar- 1740, Cha wligark.
Ferle-Sa P2t ad5 425 Tel.: 01771549051,
Lemai!™ CfendryannhiEg sl com

Wi 29 wiwter ECCRAry R RO.10

"Ll irmrastruetire Lha. & Batfeat Deersmas M Led.,
0, Kasidibe Gandh Wasg,
Hewe Cclhi,

MECIa Fo. EPF 5ol - A HAN1 174D 5 papag: | 512 - 8o I

Whored Tl IMmstiuclute L0 a6 aphled for BRe 1Siae o ar GoCupaliom

Geritfud e n rog el of the mlag s describon helew: -

DESCRIPTION GF BEs|L D45
Tilv: un-pat:

* Licerise Heo 107 Lo 167 af 2000 gared 1512 20M, Lloerce Ma. B21 He Fib ar 10aq
getee 17,18 200 ard Liceace pa. A o ¢ o 2005 dated 2T A0S

n Tualal erea o (ke Eoup Hoosing Calgny Prasurap 19,46 peres.

Vel 0l 5%, 60 61 % &, Zaaipal, T

b =G Ling descriptan of Luilding covered ares, bawers, nanre ef Building <.

Tows 'Gock Mo, of | Heshtl | FAR sanclioned | TAk arhiessd

He-. Lnaks LA - 1 Argn  Im| % Arra b
T Lo iRl L_snm !
[ Tawer 14 7T1) [ ad | 50 ST [ | Sadaad TR | e
Towsn 1T |31 00wt 21 [ 597 7 GhT40k | TEE] AW 1|
Cordeaenl T[Th 306G GLEE ST [ ECE | 1m14
| Sy L S S

i 120 TR A Gel [ TR RN AT AnE )
TTulal T TET . walr begiiing ATA0 | MEEFR AT 665 [T

= | Ureles 3nd « 2% Hog, EwS | | .
- L . E il —
i T T |

| herebey graek, peomissan for e ooousslion of the 50 Do, o'ty Sonsderag

anrvenl ol HGC fronn frg q3%ely fmoed ay Fee Sracon CoRcer, Muiclpal Coepaesl lan S lipaL
Wil AR bl 1EAFRC dutles L4 11206, Elvireiment Clgaraice mymsd b mln-srry o
Lrrsahenl ared Fareids, Gowetrmont of Evdla vlde memo ng. F He, b5 2TIn-1A, IF, gptad
L4 18,2017, Strackemn LtabHivy Cercificabe given by Shic Sumar Brardwa] B,Tech |Lwmd, FLAGC
Howith Fanetioal reqerrs rocdinad froo Sapeinerzlimg Enpinesr (HQ1 HUDA, Fanoakala -ssied
wiie mecys. Ha. ARe saved 1007014 & ABh dated 04093015 B CGhieT Enyiresr-l, HD4,
UHichhLla 1s§udd wmdne meme. Me, S3) cotec 1904, 315 & Sortlficase of KE: sl al'on of LIt
mieod By IrAkekor af LebggueneCuecalee Engeiyw | Electrical INSpESHH J0E, hoiyvain ard ndner
COBCEL (R pamaniwizn shAepes amoant of f O TEPLSOL5 far the ovdeealivee viseEeve
Aaarever bulld:ng plaas witk ikl ap condzlers; -

THe Buildirg snalh b used for' the puracess o s iich he gocspa an ce e e 4 |y
e and T pocondBred Wit Bho wEes cefiesd 0 e aoprosad  Zeing
Acge nkiemstaurg Man and berms anc gandstic < of the Licence.

TIAT winy shzlt akeelp by he provlsiars of Huosana Spaibirenl Sesnecsh:a Ak 1987 o
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I cdaled 17 LRI A B R dated 0400 2015,

Sl Tomo Riarewr. Hehtak wion referecwe o be @hice meme. ko, 195 daiod

EHEII

Rarlil Town Yarnar, tomdpat with ceference Lo his oo mema e, 533 g

L L

S0 Tren Plamner tEriL ), Saripnt.

Yimn RlArieet OF| ‘B2, Monlcipzl Cerparatlon, S2nepan with colanmzs bo ks o'ios Mo

e 1AL PO daned 44 1. 2018,

sl CIRIEGE, ver b e updattan, -
-

4
faaniay Eures
Cretrict Towm Mlanner 1,
Fey Direwor, Tow:n ard Cowcntry Flanroc,
Hareana, Chowtdcn -,

-

38



= . m—— =

F HU-W|
[Sem nu"E--r.r f]
DIRECTORATE OF TOWH & COUMTEY PLANNING, HARYANA
SECTOR-i8, CHAKDICARH.
Tela-Fas; M7 284475 Trel,; 01 72-2549851, E-rmall: bophre Sgmall.com
Welalte www . tephar@na, goe_In

mama o, TPATEIR (K1 Y BIY paeed @515 1%

Ta
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HawvTyotl Craergess Prt, Lid.
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Whereas TO: Infrestrocture LAY, has appled lin the e of par Cocupation

CariMonee 1 Teapect ol tre Bdldings cescrdsed balmy, | naraby grart sermiz=on for the
part occupstion of the [Tawer Moo S ta 10 [S1x Mos, ) with Basement, here coneorustion has
bean completed) after charging the CompodHon Fee amégnting bo A4 4T 0,216 for ko
varlallors vls-i-wis Bppressd b ldbng plars subpect te the fallswdng condtions: .

1, The Uy sha'l be vzod for the purpeset for whics He aooupeton oeqthcabe 15
Being gretted srdl 0 accardarce with the uces defred in the sppreved Iofdag
Reguladong! fotng Flen ard bere and cornditiorss of EAe keeqses anY @alatons a°
ihls eamdrtfedy thall rendor s sccopatEon certifizate null ard veid,

7. That vz shall ablde by the prosfsioms o Heyens Aparbmeidl Qwrersliip Act, 1963
and Rules framed ciere under. ALl the Mats for which corupatian certifzage is bring
grar:ed shzll have bo be cempulaorily regfatered wod & deed of mpartment «1.1 kave

ba T fbed by werd wiithin @ paried aof 40 days rom the et of 1+ anck &F oocupalio-

rorbfcate, as prefedbed onder the Hargane Aspetment Jwmernsip et 1983, falura
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1. That you skall corgey with BIL e sooditfons B0 dawn InTRe mema ra. 1627 dated
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ShiLctare Stesidny Certificate gisan Sy Shiv Komar dharcwyai BoTech. (il
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Al " terlaration will haer bn be $ed Ly goe eatin 1Te Elone scleziule o
arcsznbad eder the Harvana Apartmeat Cheeership Acl 1833, Failure 1e o0
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Chial Admluskreces, HDA, Panchkss with mforance to Mo aifior ARTO Ao,
5000 faLmd] 17.04. 2017,

Cuperniending Erginess ), HLDA, Paackalo with eefereecs [ e afhice
g ro, BheE datgd 12042217,

Eopiur Toer: Planne:, Bevipy wish roferesce ko pee office mema. Ho. 1742
Ugked #2.07 2313 and 2329 gabod ML04.7017.

Lamrict Tewn “lanner, Sampat ik feference ta ks 2lice Badv, ke 327
=l 04072213 and 1414 oabed 05 04,3017

Foadal QFicer, WekslTe Lpdabon tor hpshare an weasite gt U Departaeent

i
ILals 1 kaemar]

BezrAnt Tennt PLaver (HOLL

For Shrector Tawn Std Laenbw Planning,
Harsana, Chardigut.
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1 1

fh;f:g»;u- | DI INFRESTRUCTURF LT0.

= b

AT Ot TNl

T feanction s n.paty 14
= Datar - 35204

Cirectar General .
Teaw & Loarly Planmic g
Hiaryzna, Chandixar

Sunjprz-Grant of decupatios Cerrifeate of Group Hovsing Colany meaiming 22,864 acres
*art of Residential Plotbed Coleny moaswring 53,505 acres having license ag, 177 of
Z37 dated 13.4. 2007 I Lhe revends eslale oF Willope Kusdali in Sectar 58 Sunepat,
(ZP-GOS}

Du=r 5

Figze “wdl eaelosan aorounth thees 5200 af coripeeslen Clavatigs BE-1W & PR W in
ruspost of great  of Qoctupasian of Geaap Houslng Colary ceatuning 2280 aares  Maet of
Forlepziat Flotted Colony measari-g S3.505 acres hawerg Nepese ong 3T o0 S00F dated
13 A 00T 0 S pyenle eezate af Wila g S_nda: e SeaTer 58 3o epat.

“Youw are regqdestes 1o kindly tase fuczhar actioe 0 the malter alaasa.

Thanking %o
Yt iihhnlly
ae s 100 nfraskaasbnre Lield

.u ]
LI 1

- [

Wk A |
S=iv tu~erRonlla £y
Dy Ge-ecel nlaragsr e

Authuriced Signwicry. s

For any querie: peguding year aceosm « Alenss coanloo
Citrairet 2uppa-l Leaire, Yradorg Buiding Uppor Geoond Flow |1, Solrer Wadg, Coanovghe P gge, ke dhelai | 1000
Cune T dNVT000 Tws), Sepaan - #1517, Tas - =511 3 1131Y Eoewil CaSInmsunporEEAT qruap not
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QFFICE OF THE SUPERINTENDING ENGINEER, BUDA RGELS CIRCLE, BONIPAT.

T
The Chvef Bngineoer-1,
HULA Pamchkuala.
Mero Mo, LcdTi T Dated £
-:_2,1 [ EE‘:-_Z -r"ﬂ'Si-";l,-#q
Sub :- Grant of Occupaljen Certificute for Group Howsing scheme
mezeuring 22864 acres part of Residential Plottad Colony
meusuring 53.505 ases (License Mo, 177 of 2007 dated
13.04.2007) in Sector — &8, Sonepat developed by TOH
Infrastructurc Lid.
Faxl*- Vialr good ullBee letter Mo, 2107 dated 20024015,

The Execurive Engineer. HULA Dhvisicn, Sompal vide letter B,
SOT0 dabed (HO5S2015 submiticd that the site of the above cited subject
visitad by hon aleng with Sh. Jagmeal Sab Divisipnai Eagincer, HUDA Sub
Tivigion Wo 0 Somipal % bas Seen checked the site of deweloped by the
spe U0 hfresteacture Led, i thei {froup 11ousing Scheme 22,864 pores
par ul Resicdential Faltad Qotany mensuring 53507 acres fLicens Mo, 177 of

g tatel S0 20NT) in Bectlar - LE, Honepat,

S The Executive Eogineer, BUTDA Division, Soniprai subrnitted thal

1Ee Services &8 checked randemly ic, Brads, Wamor Supply, Seaerege S
Sieemn Water Duainage hawe been laid ac site as per aporoved estmale.
Howeser, there are miner chantes 1n toe lowmslion of TIEFT & Tobewed s, which
dpes nor affect the Tanotioning cporation of igse servees and chayes have
Lecn marked oo 4ne elan.
Regarding external services lwid fto be laed by HURA, il is
ntumeased thial -
Yiioem i0d sewer line how Leen laid n Lhe viminity of Group
Haysing 2cheine of Residential Fleited Colromy o Sealor — B,
sonpepal, but due o oon eantinuity, the sewer lines are pnt
sunctisnal so fer, The colonizer ean eonoect the sewer line a3 &
wen the same wiil be fonctional & the bevels permil o maseer
seserage for its coanestiog.
@ RLC Bax Dealn of stee 300 x 2.13mtr. yel to be comatructed =L
site: iy I DA, The worl may be caaritteel in et two Lo threo

T TN

[ LS
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a. A3 i wide external road s Scotor 38¢5Y, Sonipat [ the
vicipizy of thia site) hos already been constrgcbed partly by
ALDA & balance coudd net be constreewd dur to non
availaluliey of iand,

4. The necessary certibicale as desired by the Chiel Enginesr-I,
UL, Panchicsla vide letler Ne, 2100 dated 240.09 2015 have
BeEnh avcaraed an the plans.

55 The exlernal developmeny warks have been complered at site by
the colonizers as required for enmplclion & peom: pation cortficat:
e 3 Nee Tubewesls, 06 Mo, Hain Water Harvesting pits, 1 Ma.
STF & 1 Na, UGT as provided by the colonizer has been macked
on the plans & theae sorvices will alsn cater e Waler supply,
Riliz Water disposal & sewerspe disposal of Lhe site,

i3 The warer supply will be mrade through Ranmer Well in the
viciniy of Colondzer area (Beclo- 58 Lo 64] & the warle for
inaczlkation of 2 Mos, Hanney well is in progress & the estimate
fir ransmission loe is uncer process of approvel aod the work
Aty Lie execimted inonext 2 or 3 years.

Avihorized  sipnatory of Mr. RN Shamma of Mfs Tl
Intrastructiees Lid. piven an wMdevic that they will make arranpenent of
supnly of water aned disposal/ reatmsn! of sewerage and slorm water tll the
HULA lawd the services,

Tiig i sulmnilted for your kind information & farcher necessary
aution, pleand.

AS e B, aets pian duly marked the
services alogEwith appreived
I Mo, AlLdavits "ﬁl'l,"""‘i-ﬁl‘f:‘"jf-"
Buperin Qéﬁlglnﬂcr,
HUDA ROELD Cirels,
petipal.

onglsi. Mo, Dhaared

A topy o0 the above is fnrwarded to ‘he Execulive Fnpineer,
LA Divizion, Sowipat wert his letter No, 6970 daed 08.05.2015 for
snloerat .
Superitntending Engineer,
HYTA BGEC Cirvle,

Sonipat.
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Annexure-II
(Copies of CTE submitted receiving)
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L 1
MARAYANA STATE POLLETTON CONTRCH. BOARD ..I_“.,
il
FERFORMA FOR OB TAINING 50 OBIECTION CERTIFICAT Fy MNOLC) =)

(Fur Satws you iy visil Wehsile of the Beard- hspelgoy.in)

Folesiry 10 2050724 304
Applacatian Moz 72003506

Sppelacatiom Lhae; D a-{12-2020

C-d

1.
]

FART-A

RAWE AN ALDDRESS OF THE FPROKMUOTERINDUESTRIAL UNDERTAKING (RLOCK

LETTERN)
Same ol Indestria] wadertaking

Mamee ol (he prometery M anagaing
Purtmer will sue mancee irst

Address ler communivaling

Felephome

Iax Mo

i Cnde

Email Acledress

Camsdicukiom gt ihe Brm' company

I acation

IFlace, Town
Ihistrici

& Ll

b5 T Infrastrsetre Lo

71 Kingsoury Aparimenzs Pac-l 0146
AcTesh at SeclocSS-61 O 1. Bkl Soopet
Sl IMIPAS

Od PRAKASH DHINGEY, Aukurood
Sigiatory, 1), Shakeed Thawat Singh Marg,
fanle harkst, Mew el

GR110M2934

sanf1r panthar dcimnesnd s, nae

€, Bhulized Zhapat Simeh Mg, New
elbr=T 0wl Lretha, Tretha, 11400

oit-4311 2111

1 LEHACK
ranpov.gambhiriicanneyimlio. o
Trivate Loantcd Coowpany

U Kingshary Aparments” Pac-1 01146
Avrea] At SeororsA-61 00T Troad, Senipad

Sonipud
BONIMAT

Harvand

Cruanlity of I'reducts prodoced'to be prodwced.

Fre Paine Mavg ¢l Lhe Producl
praducedite be produced N )
Livensed Tustalled Avg. Aclual  Average
produclinm Fregdpetinn | Prrduction Actunl
capaucily Capraeity production
For which e
LNk 1y
S . - soughl
1 115 A M etric 1] fl N 'EI
BUILDIMG | Tonnes/Tha
COMNETH
C UCTION
| PROJECT ;
[iyvesnnent in Axed asacks(l3s. In Lakhs)
T.and 0 iy
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(b
(e}
(d}

Building

Fluni and Machinery
Crther Nxed assets

Taal

Piwer recquiremen tsi KYY)
Proposed Fmpleymenid

Fstimated date of comonencement of
production

L2250

Ko

(2]

LERERAL

e A

L2%

(LR E
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PART-B

DETAILS OF PRONLECTLION AND PROCESS

57

o Ligtthe mnin pros e wheeh ing proposes i be produesd

ST M Hane of the Producl Duantity ol Preducts produced e be produced.
B __preoilugedlizn be preaducen
; Liewnszecl Insinllvd Ay Acingl  Averape
‘ productlion [Production  |Produdien Actual
CHp ATy Capagily produc tlen
Far which the
‘ COnETT i%
, . snnng hi
I —
1 ITIS A | hietric L) o o G
BUILDING |, Tonnes/Da
: CONSTR v
ST ION
| | PROUECT |
Far ol mre madenalzs wils the duly censwmptean az il poeduslivn sy
| Mame of the Row- Cunley oof the Rav. | L nit
i material'Chemicals i oterialChemilenls
 useditn he wsed ngedbeing uyed )
1 ITIS A BUILDING & Metre Tonnes/dLay
COMNSTRUCTION
] | PROJECT
Mamefadtiring "receses invalved : ENCLOsED
Mok ol pertom Iicely to work in uoit : | 2=
aacation
W here 15 L prepesed o ewe i1z undc gl {YTHERWISE
YL UL o HE SN
It the steoos srmaated w nedicied industrial
culile
J1 el e Floen ! colicehiom e menl & YA
crsesal svstem Fas e procide] by he
actlary
=1 Al he apphieane utilizg the systena,:f i I

I e
chob et proveided detan s ol o sased
rAMKEITen L e el srczemee o e [ Tlhoo
o locaed i Iaduseeial &cpq e pive
darhieaten o nearegs Mes s niiel
Areciuch 25 villige sown ohe

Toatel Plaal Avren Sl npeangs a4l i
avillahoe fou the cae ol iemied e petrada
alluen:

Aren prepased (o be davelopas

SECTOR S84 KUNDLT SOIPAT

Tl Zanc Area - 30376 H), Buildup Srea -
[ 3TinGE

201 At dGroued Covaraas)

[ e e lecased near rrver Bk iezher wecor Bedios iaclicaes e bone gond digighee af thae 'ﬁnd-:-

! Mame of Surroonding

THstance(in meters)

Description
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10,

[hncs K Il i samsfy e reguinanents -

incher Helevant Contralistals G

frotfications v ecnlomcally fagile arca 58
cic .2 s gove detalls?

onus and el of proposed commsslosne g | 5:405:2024
af the uril

Averape daily quantities of water (o be consunedyinild)

!Sr, Ma. !:iuurl;:r: Trpe iStJur:u Pewamne :I:]unntit;l. (L.
1 | HudasIDe [HUDASUPPLY | 678.0

' Bupply i o
Sr. No. :‘ﬁr'atur Consunped Far _ Suantity i K1Y . |
| 1 | Sanitaban/Domaostic/Hoicu | &878.0
|_ . I N _

WASTE WATER DNSCHARGESn EL'd)
Waste water digclarge per ooy (ot

Iir_. LT Hource MName |Qunnli|:v w1 L
i [ R
Proposed efuent Trestment seheme
_ ) — - —_——
s Mo, Use E.fMaont Y Treatmeds ! T vt eeails
Cynerationf KIDY | Arrangement
Status | )
’ - 1
1 Ciorostic 53B0 Y5 STF
Effucnt . o |

Sluch Source of cmasgion

- .
Sro Mo Stark Attached Height of above |EI4.'1'.1.':II1 abovy top | Internal dlanetes
around level {in of building (1 in {rmls.)
| TE3 mts.} ) L
L DGRl | 4.1 4 L
J | R 142 6 | 20

Fropased Air Pollution Clantral Bystem
GIve information vn ovpe and add detailed specificulions
Air pollutien control Sysfen | Sralns Detanl pectlication
nane
. |

TG %ot Dretuily

, ' N . [
e Mo I(.‘:ﬂpuuﬂ}l ol DG, |[Duaniily of Fuel |]It. ut Sack Whather
sof il v Ad usadite i 3ed (in | provided:ao o Camupre st i
Lisduy] |_:|1'||r|.']'|,:|_|.:|.|_ phare (L [ RELX TR |

root level{in mts.)  provided! te b
prosidsd[ploase

] |:l1.'f|||lu gleavls)

1 ‘ £00 g0 5] Yas

2 | 00 B0 |8 . ¥ns

Proposed methad of handling aod digpnial of wagre irapped By pHlulion arresting
cyuipmenthasardony @ aste



12, Declaration abgut aw:areness of the praseribed standares (-

w, That | am woware of the provigines of the Yoler Ao, 1979, Air Act, 1981 & Haxaradnos Waste 59
YManapement Rules, 2008 and standards'nprms peeyeribed for discharge of pollufants under EBA

Hules, 19ih,

I, MMt we sholl comply with all the provisions of Yaler Act, 1974, Air Acl, 1981 & Flararadoos
Wote Viamngement Bules, 2008 and scandardsinorms preseribed for dlscharges of pellurants ander
FEA Rules, PG after comemissianing of emr onii.

. Thal the sork for constructian amd insialistion of pollutien coatrol measoves will be dooe side by
riele while doing the construciing and insiallation of fhe mnin plan! of rhe unil and will oot seact Ue
prouctien with em installing proper and adeqoate pollution conirel mssars 23 poer schome enclescd

aml witheul ubtuining peler consent o gperaie fran Lhe Boeard,

d. In Case of amy af the nan-compilance by the umit, (the Buoard will e ai Hberly do forfeil (e
perfurmance security deposited aleng with the secarily cise.

FLALE: Ilaryana SIGMNATURE:
1A TE: 130273020 NANE; OM FREAKASH DHINGRA

DESTGNATION: AUTHORIZED SIGHRATORY
ADLILESS: “TI Wingsbury Apartments™ Pael-1 (1046 Acres) ol Secter5d-61 G.T. ead, Sonipat

FOCUAESN TS ENCILOSED:

I nl W03 7 pantierslip Thoed S Teost Deard Raeving zhe niemes ol Tinocin <Panaers.
2 apv ol sesaluten o owed © pewer of amomey,
eclzratum lor gt sengswel of CTE cnopreserbed pecfoon

b Feasrmliy Repool seherse ol Effleent Treazment Plact Sewage Leepiment Flane aoth Hydraoe Dhes:an and
desipn Caleelatians mased upon ke Pollation load and prosenhec parameters. as spplizable

S Capredbalance sheen duly atlestod by L0070 4 certificate wrd. eapial invesement coast LT e provading:
worr, [CEpiza. investment 2aas shuuld melode doe crigizal coss o Tad buililing, plant & macmnery #ithoul
depeiion [ weth epla doe additions. Tl cost of T and becding skeuld by inshulsdn the cepilal imvestingat
corng ettt 1)U b el s ren 1 ne e

o Alanzfactur e Frovess ol Mocess low chan

T B el e dees design Calouladons, based upaz the Pollwtier Inac and prossibed parmeters,

azapaliciaboe

S v lmeract Atlach

®a | i s mvslem £ emerated Fuork S1E0d e ot Bequieeld = *
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HARAY¥ANASTATE POLLUTION CONTRLUIL BLIARD =+ bkd

-

PERFORMA FOR OHTAMNIYG NO ORIVCTION CERTIFICATE NOLE

(For Sladus vou may visit Websile of the Brard- hspebgev.ing

ldusery [0, 200N RINSY
Appaicalicn sa R0 E
Appivation Tae  [F-0Z.202)

[
H

i)

PART-A

AT AND ADDRESS OF TIE PROMOTERINDUSTRIAL LNDERTAKING (BLAOCK

LE I'TERS}

Marme of Industriad nmcheriyKiog

Sarne of the promotert bD/BTanaging

Farmer mith surname firsl

Adelveas T ennaniuic atisen

Telephnne
IFax M.

Pin Code
Famail Addrcss

Crunstiluting of Lhe B! company

I erialinetl

Pl T awn
Lyisdrict
Sl

Main dlems ¢l pannfacturgractinity

Sr.o WO

Mame af ibe Prodoct
prodwced o be praduccd

Itis A
LGroup
Hausing

b rojects

Fivielrs
Tannes/Lia
¥

—_—

T Infesorueeae: L.

T K anasbury Agparanents'- Pard 2
(1843 Acehat Secior-38-61. G.T. Rkl
Sanpat

SOMNIPAT

Chn Tradonsh DangEss

A chrTreed Stanoboe

11, Saaheed Blasal Sl Marg, Gole
sdarkel, Mew Delks, ELTIT, Bow 13elhs,
1 18282601

DIL=3111111

] Tt
Ennpslare TE A 2] v
Public Lumited Company

"TLL Engmsbumy Apartmioats”. Pare il
(1843 Acre ol Seclor-5E 47, G, B o,
Sonpat

14111 et
SUMNIPAT

Ha e

Oty of Praalucts produced*to be preoduced.

Licensed
prod v bl
ity

Avg. Actmal | Awerape

fivesomene i fined assols(ls. In Lakhsh

.and

It alled
Peodection Froduetien | Aciual
Capacity prodoeilan
o which 1hi
jranseot is
N vt plit
[} o o
1973
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{h}
(e
{d)

Building

Flant and Machioery
(Mhet Fxcd assels

Tatal

Pawer requirenments{BW)
Praposed Employnnent

Fost o ted dlale of commencement of
prnducﬁnn

[ 775
P
)
19:390,0
14,522

I L

502
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ART-R

DELAILS {OF FROBUCTTON ANT TROCESS

i) Tiad voe iy pendoe s which g paopssed e b proediesd

- |
1N Mame o1 the Frednet Quuntity of Freducts prasduced o be prodeced. :
procduced:to e prmdugced . -, .

ligensed | Instalice AVE, AUTUA|  AVEFIgE
productinn ! Production | Proeductivn | Actual
capagity I Capacilyv ]:lm:l.uv:'tiun
. fr- which the
. CAMKCIE B5
B sauyht
1 [t iz A 1 L 0 0 il 0
Group Tonnes/Da | }
Housing )
bFrgjecls —

| asn all Towe muanezidls with the danlv comsamplio: af Bl prod_ctoen capaily

Mvamme of e Haw-
maberiu 'L hemicals meatrrialid hemivals

) _ [ EElTe B used

Ouantity ot ihe Haw- Limit

||3;:|;[.'I'u.-ing_ o

1 It is & Gourp

. 0 hetric Tornes/Day

Stunnfaetioring Troceses invalved
Mev of persen likely o work in unit
I.ncatisn

WWhert i 1 proposed b lopnts The uut([ngl
Sored or olhers wh
T st o etk inonelidise industnal
I
A Whesher e Mo sl lesgian cealment &
dizposal sysiem hag Booh proviced by the
Ll 1y

¢
L %00 the sppecind ubiliea thie §pstemmal’
[an v ided
e il prroes e ek i b o pocgnosed
arrangemont Ler the teatssem of wltlnent
[7rgt located 1o Lncdwstndi Args Fen give
wlaenZieatuon ot oeires: Besigentil
st st2T s A e e 2
Tocat Pl Acea Moil; upaingg aml @
availalls tor the wse ol 3ealed sovapeiesd s
s Teenl

Acsa promesal o e deve v

TR e Lcatuen 3aeEfy the sequerements
ubder Beewant Ceniia S Cinyt.
rctlculigng en Zoolc g eally fragie 1ren
cbe i s Livs Ferails”

housing Projecl

[ closed
Tt

st se

MO

X0
ey ST o 5180 K02 anad &0 BLTE resp.
already el el

secior Sw-nl

Tole. Loned Aea - 74582 34, By-bnp Ao -
Z14515Y

A0 noke [Ciround A

[ e s localed o 1o hanksother water hodies indicute 1the nome and distazce of the Loy

Mo of Surrounding _ Distanceiin melers) Ihseription ]

LTy
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a.x

=1
n

11.

honth anc yeer of proposed commissienicg
nl the unx

Average caily gquanties of water to be consur cd{ikELd}

1300526024

[

Ar. N _ Iﬂmlrr.e Type [OUrcE Nane Quantiy (KT} |
1 Huda/HEIDC Huda 1155 10
Supply }
|Sr. . Water LConsumed For (OEan ity LIy ) _|
1 Santation/Dormesac/Heicy | 1155.0

[turg

WASTE WATER IMSCIIARGLES I Klod}

W aat warer discrarze per Jay ooz

S, M. Sowrce: Name Quanlily (ELOY )
—_——mara e M| L aer————— - i )
Iroposed effluent Treabment schsme
L ) —
L No L i Hlnenld Treslment Trealowen | Prctaals |
Creporutiom LI | Arranponiomt
Sratns "
1 Ciomestic Sa0.0 Yes TP |
Effluant |
SlackiBource of vmission . )
- P T Stack sttached I Fleixehi of abiyve ITeight abave lop  lternal diamster |
pround level (ln of building (io Ean (e, )
. s} mist i
J VI Senck 4z 2 i L2 _ ~
I T3¢ ﬁ_tan:k 42 2 i [ EI.F_ _
l 13 t; Stack 32,2 | f ]

Meoaposed Adr Pollotion Cuntral Svsrem
Gve lnfeemation on bvpe and add delwiled specilcailons

Adr pollution contral System Siatus

nmami

r

Dietuil specilication

T30 Set Details

Wihether

bl S LB :-f_’a]:lm:.il_-g-'. of [, 65, |Quu-|:|ﬂl}' of Foel | Hx -..r Stack
gt La0bad A} wged 1o he wied (in | previded:to be candaprracansiic
(L-tiiday} provided abuye senclnswre
roel level{in i) |provideds te be
pravided{p ] ase
: . Idt'ﬁm: clearly)
1 g00 1890 & "Yes
2 GO i 180 3 Vs
3 | 750 250 53 Yas

Proapoged merhoi af handling aod dispusal of wasie (rapped by pollnilan arrcacing

cguipmen i izgardoos arasie
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12. Urer laratieon alvout avwareness 06 the prese rihed standards s-

mo That | am wwwre of the provisions of the Yater Act. 1974, A Act, 1981 & Ilazaradous Waste
Munugement Bules 208 and standardy’norms preseribed for dlscharge of pollulants ander FI'A
[iwles, LG,

b, Thad we shodl comply with all the provisions of YWater Act, 1974, Air Act, 1241 & Havaradous
Wasie Manngrment Roles, 2008 2nd standardsinorms proscrllaed foe ilscharge of pollatanes ynder

EI"y Rules, 194E after conunissinming ol oor wnit,

o I'hat the work ler constenction and instaliation of pollutlan cnatral measares will he dene side by
side while dwinyg 1he copsirpeiinn aod installaticn of Uie naln plant ot the wnit aod will per seart the
prenduction with vul installing proper and adequate pallulion coneeal messure gs per schese enclased
and witheat oblaining priot cencent to operate foom the Byard,

. [o Case of wny of ihe wan-compilance by e will, the Board will be sl WiDerty to forfcit the
performance seeurity ilepesited wong with the secnrliy case.
P1LACE: Harvuna SIGNATLIRE:
DATE: IAN220M MAME: O Prakesh Lrhingra
DESIGNATION: ALTHURIZED SIGNATOHRY
ANDRESS: “ 101 Kingsbury Apartments™- Part-11 {1543 Acre} al Seetor-38-61, G.T, Read, Sonipat

MM UATENLS ENCLOSED:

Iy ol csootion ol Bogzd ¢ power of attomey.

2 Unpy of Emceneeenie Cleatarcis in case the pruject i eovernd arder ELA Noificcin daoed L0006,
iS il Deenaered snder B1A ~atifcatenn 2hall abtzin envairchment:l glearnce irss and thea we Tl epply for
Lansrn; 1o TFsaaiek 1n e Hoacl)

3. Doy af balnce sheet Suly atlestiad by A0 A certitieate w21, sapital investreent vois: Lur the preceding
woan bapital vesmment coast shoiid iaelmie she ol cost e i buildirp, plant & onmehing withou
denerrianion Bl wiin upte dets ol ions, The cest ol laad wnd Falding game.d be tncleded i1 the eapizal meestrnent
el el Tisoan kassfrenlriga feag )

A, Fensibulty Keporl Selime af Einest Treament Tt Sewape treatmend Plung wich Hycranhe Design 2nd
Ao Celeulminrs haszi wpur the Pullutwen luad and presenbed paimmerers, as applicabl

£ Manubemrnmg Process ond Fosesss Tow ek

G, A Pullabiens Contred Devices design Colenlations bied upen the Fellutien Load pmd proserized paraoeetes,
s applisabile

7w T pned & llich

»= | his is S¥siem Crencrangd Fopoe Sopneinre oel Baguided o
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HARAYANA STATE POLLUTION CONTROL, BOARD
PERFORMA FOR QB TALNING NQ OBJECTION CERTIFICATEN.(OLC)

a2l

T
L

|

A

(For Status you may wisit Wehsile of the Boards hspelboany. i)

Cowlutee 2300 FORCIMAGR0T
Applicalon b a5
Spplicabion Do Te-4k2 20D

Fa

ti.

(4

PART-A

MNAME AND APDKEFESR OF THE PROMOTER/INDUSTRIAL UNDERTAKING {BLOCK

LETTEHRS)

Sarme ol [ndustrial uodertaking

wame ol the premoters MUK Db
Par Imer with swrname firsi

Saldress e cimnmmicalion

Telephune
Fax M.

Pha Cod:
Foenall Addrcss

Corisdltolion wf the firm! company

[aicalinn

PlicesTuwn
Crist it
stace

T IR

Misin ite ms of manalactoresic tivity

wama ol 1he Prodoet

Quantity of Froducis produced?ia he produced.

L Iofristruetone il
“TI3 Kimgslen ¢ & partments™- Por-111
AT Ared 31 Bener-SR-61, KondlE.

SoanipiLl
SOwPAT

Cin Brakastt Dhingra

Authorized Signatey
S0 Sholeod Bhagato Smpgh Macg, Qo

hlmraen, Mew Delhi | DELICL Sew Duelbi

114 ]

FIL-430101101

1101 L

kigebume 1,40 s gmal. com

bl Lonwced Cempany

“TD Kingskone Anpartments”- ast-[1]
(107 A Al Sector=58-61, Rl i,
Soaipat

Sonima

SONAT

Llarwiug

o nclcedd ta by produced ) ) —
|
"Elegnsed [nsvalled Avg Actual | Average
tproiluctinn [ Production Fraductieo Actunl
APty s il y pruducilon
: Tak which the

cunseint i
_|sought

tis a Wetric 0 0 ) L

(Sroup Torneas/ Da

Housing W ! ; .

Projecl : ]

Doy esergmt im Tied assels B, Jn Lakbs)
Pl25

Lanil
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)
(d)

Buiiding

Plsar snd Machinoey
ber fixed npsscis

Total

Fower require ments( K )
Proposed Emploxinenl

Extimared date of ¢amprerk ment nf
production

L&250

225

B

17AR5.1)

Sa

000
15052020
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Lt

P

dq 4
A4

PART-B

DETAILS OF PLRODBLOCTION AND PHRIHIESS

(1 s Lhe e prea b i el are propescd o be pooduescad

LT TTH !'_\'amn:, of the Froduct Carantity of Produgts preducedito De praduced.
“preducedin he produced , o
Liveosed Lissialled Avp, Actual | Average
producticn  |Froduction | Productien [ Actual
capacity Capacity preductien
Fov which the
cimsenl %
! S .. saughl
1 Itis a " Melne 0 E 0 dl
B Tonnes/Da
Housirg W
I*roject
Tis sl e maderia’s with e oy cnnsemptoom al foll preadocoon copacily
Mame nf the Kaw- Cruanilty of the Huw- Tnll
material'Cherniculs mkerial/Chemiels
B [ mseeh o Ik used uyilbving nscd
1 s a Group 0 Meatric 1omnes/Day
: Housing Projact :
i pBetaring Proceses invelved enclased
Wiy, of prersan likely o wark in wnit : 3T

Lol

Whiere aof praposel o Loceite the it Fadl
Joresd il rw e

Tl gl i st o ot faed dade skeial
gslele

) 8 b cf et ool eclivn restrsnt &.
sl srston has sezn previded ber the
T TH W

b WL e s Ticant abkoe the sy sbend
prosvaced

cpif nan peevhilel detuly ol pro e
arratizeimsnt o U treatient ol cilloont
<=1 leeated in Padvstral Area than giv
bt At o ol reates | Resed el
Acealaust @g wllaga town etz

Tatal Mhar A Al up A sl e
avatlable K e s ul beated sevaperade
21 Tewew

Ares prepusad o by develapud

LI Ui st it pear civer hankeethen waner bodes:indicale the nune wad dissance of the hudy

bl e

Ml

M)

LU s 64 LT alresdy mstalde] aod il
eIl e Sunthier cohanced e 850 F 122

goctar SE-61

Tovial Land Arca - 3939 1T Budldup Sorea -

152358 .2

34 A Fneund Cueerage)

JName ol Surrunnding

“wacs 11 Tacition sty the reguan g
urdar Tlosant Conteal Sl Cravl.
nealiFginines i ecalogreally Tagile arew
el il s Bive desn

Mislamec(in meters)

| Deseription

|

[y LR
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b |
[

1M

11,

Month and veur of propos=d cnnmissionce

o the it

15157240

Averape dalky guanticles of water tu be evnsunned{ink by

;:n.l:mt_il:-.' (H.[.IJ]

|St‘. MNu. iHerﬂ: Tvpe | Somrce Name
! 1 Hudz/HS1I0C Huda B70 0
| Supply ;
S, S, HWuter Consumed For | b liy{ KLY
1 SanitaticniDomastic/Horicu | S70.0

Iture

Waste waner descnacse pec Jay (o

f—

WARTE WATER MECHARCES{In kifd}

| Quankjty (KL1.00)

!Sr- Mo, _F_i-u:n_urc'-:' " ame _ )
........ |
Propesed ¢ffuent Trendinent schame )
Ar Mo Lse i Efflueni T sl eml Trealien? Il ls
Coenerstinm K} | Arranponent
Eratas i
1 | Diormestis FO0.0 Yoo SIF
Effluant

S pakSenrce of (mission

Heizhi of abive

Heiglht alswvs Loy

Sr. Stack Attached lterial dlamoerer
i groand level (In of buildiog (in {m o, )
I M) _. s, e
J Ix 4 Stack i 421 H [l i
I 13z niack 122 fi | L2l

Propasald Adr Pallution Contrel SvEtein

Ceive informacion on ivpe wod add dedailed specilcadens

Air pillution control system
namd

Staty

.57 Ser Details

Detail apecificalion

'S, N, Capacity of LG, [Quanrlty of Fuel M of Siack YWhether . |
st iKY A) used'la bo uged (in provided'to be ClEnepy AR ugtic
[EANELY; provided above enclusure
reot level{in mes,)  providedd In e
provadediplense
R — deflne eleiwly} !
1 500 160 E Yas |
2 - |
2 500 160 B Yas !

Propesed tweshed of fandling amd dispesal ol warle trapped by pollocien arresting

equipmienthazardons waste
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12, Ureglaration ahaut anarcmess af thi: preseribod siondards -

W That 1 oamm aweare ob tlee provlsinns of the Waler Acr, 1974, Al Acl 1981 & Aazaradous Wngke
Management 1§ales 2008 aond standards/narms preseribed for discharge of pallutsnts woder EFA
Eules, LWsh,

b, Thal we ghall comply with atl the provisions of Water Act, T8 Adr Act. 1981 & Ilazazidens
Wnaly Blanagemens Bules, 2008 and standards/norms peeseribed far dischurge of pellutands under
iEa Kules, V% after commlsslaning of our unit.

¢, That the work Tar consteuctlan snd instaltation of pallution cuntrel resuees will e dune stile by

side while daing the constedeiinn and installative of the main plant of e unid and will not start the
pruductioe with et installing proper and adequate polBU0T ¢ontrel MeLsue: &5 per griwme g1 lHsed
and without obtaining prinr consent 10 opperate from the Roarl.

d. Lm Cnse of any of the non-conipilance by the unl, the Boeard will be af likerty Lo [orfeit the
peeforniinee sevurity deposited along with the sectrliy cue.
PLAD ks Havana SHGNATLRE:
DAL U2 2 WAMFE; O Prakesh Dhingea
DERSIGWNATHOIN: ALTHORIZED SIGMNATOIY
ADDHREES: “THI Kingsbwry Apartrients™ Part-111{14.07 Acre) at Sector-88-61. Kondli, Sunipat

OCUMENTS ERCLISELY

I ey af Frsizermental Cleamanees inociss The projedt @8 covezed uncet CLA Bosilicatnon dated [4 09 2006
il il D meered und s ELA nebfeation shall o euvevnmensy, chearance fust and then willapply fo:
Lersent o Estibasl vothe [eard)

1 Page o MUA L parnershyy Deed £ Urost Deed hunsae the Rames o Prireciors Parlners.

1 oy ol peseulion o Boare § puse2n nf dliormey.

b Capy el e st duy attested by COAA contifisae ®rt. copital inestnent vuast Fooe the: proveding
v, fapizal cvestaent pozs Sanuid imckuce the origeul cos of Tzl bmldicg, plant & ~sachinery s oot .
deprosicion buz with opue Gt aldsions, The g et Tand and Baldmg aheld e tneleded i thie cp el meeestiment
covl s il il s en leascisarmergage]

4, beaskihibe Ropatd Soheme wl Bifloent Tresmnent Plant? Sewswe rreatment Pl welk Elwliiulic Deagn and
dustan Caloulations sased wpor the Pellution lead and prescribed parimelars, i applicahle

&, Maradaciunioe Process and Provess "o chart

AT Belstion Comel Mevices tesign Catenlaiuens sased wpon the Eellurian oad wnsd presoribed Sacannelers,

i alle

o Thib is Syarem £ ereeated Fur ol Spnaktaes oot Jecquired = *
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HARAYANA STATF POLLTUTION CONTROL BOARD :E'i."." .
PERFORMA VR OFTAINING 3O QBJECTION CERTIFICATE(N 0.C) ]

(I or Status you may visit Website of Ihe Brard- hspoh.gov.in)

Lchstiey Y 20R0NER TS
Appiacdnen Mo FAAS R
Appacaticn Dan: 15-02-2020

fa)
(I
[k

PART-A

SAME AND ADDRESS 01 THE FROMOTERARDL ST RIAL TNDERTAKING {BLOUK

LELTTEHRS}

wuine af Indusirial wndertaking

Same of the promooter: MW anaging
Fartneye wieh surname Mrst

Ml resx for cemmunléwilon

Telephone

Fox Mo,

i Cole

Emanil Address

Consiitwlen of 1he Rem! company

L.arcuiicn

Flace:Thaw
Lyastrict
Niate

Yain ilems o sl achuresselivily

TD Infeasnmckare L.

Wy Flooe-27 at Seclot-349. 2empn,
Flucrans

SOHITAT

Crrn Mu¥ash Dluowca
Auptherixesd Bignalory

10, Shuheed Hhigai Singh Marg, New
Dharllyi- 1 T0a0hk]
[RLELCEY

il-431001T1L

1]

subcsihk advzihoenmatl corm
Ladividual

“fdy Floaw -2 ub Beotor. 30, Senipal,
Hitrwinral

SLpar
SOMIPAT

Harwazlia

,Mew el Mew Delzs,

Quantiny ol Praducts preoducedsto be produced.

W ML wamg ol 1he Frodact
privhieeilite be prodluced
Livensed
praductivne
cupRciry
1 It=a hetiic 10
buildi~g Tonnas/Da
construchs 'y
. N project

Invesimedd 6 fixed assels(bs, o Lekhs)
Land

Huwildlng

IFlant and Machinery

Tostalled Ave, Actual  Averagfe
Froductiopn  |[Production  Actual
Capucily pl'u-llutlliﬂn
for which the
cunsent |5
songhl
a W] |0
44
1054
45
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(d}

Ofther fred assels

Total

Fawer rejquiretments) KW}
Proapnsed Employ ment

Estitnated date of commoeneerment ol
pradoction

0
EEX|
S13
nilaa
15 (20020
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FART-R

I DFFAILS OF PRODUCTIGN AND PROCESS
1.i (0 Lanthe mar peadeets whivh ane rmr:-.md o e produced
LTIRY T Namu i1 the Prodoet Ouantry of Products praducedsie e ]}rnﬂucul
| | produccditn by prodeced )
_ | —
Taicemyind fostulled Ave, Actnal  Averape
production | PFrodecion [ Produclion Actual
cupacin Capacity rond TN

or v blch the
comsenf s

) _ sornght
. | : ’ .
! It i= a " Metnic 0 i O { O
building | Tonngs/Da
construcho |y
1 pmjec:l ,
L2 [ 4se .1.|.| raw falas wis weith :I!u,-; il conaunratin 57 full arodoc: mn ciprLz ity
"'dmnt: of the Has- Quantily of the Raw- Lnlr
rnuterind € hemicals maberia i Chennsals
_nseddta he usad nsedrbeing whed _
1 ILis & building o Metrc Tomnes/Day
| cohstruction project
1 Vanylacturing Proceses involved ] Fnclasead
k3 M. af person likely (o work i wait : nlss
4. Lucatiun
a1 wWhore i il proposal ke lacate the umgfIndl ulliereize
Aot alhenee e
12 [l stke w5 srhoeled o pac il sl
caluLy
A1 Whelle: efHaent colcetion eeatmuenn & - [N
elispusil syslem Bas o |:II'I_“."‘|-'|E|.'I:-'IZ| b Lhie:
Azl Ly
b Will e applizant uilive the system ] ; Ho
praichod
eI i ol ey ided. dutands of proposed
aritnae e For Qe ccaten o el
43 I net owated i Eouhuetrial Avea theo gise b Selor- 5%
destifieation of pearest Residential
Apearnu il e villiwee oon gle.
£4 Twnal #lor Ao taill vp 2ren and erea : Taaral 1armel Argn - 37421349, Baabdup Area -
avitilaale for he ose ul bwated sevagedlrdy 1e0E5. 0
eFluen?

4.5 Areiy proazzd to o develinped : 4 06 AcTe [oraung Loveriie)
40 IF e s = teesetec e siver hankiother waoes bodizs indicate e it and distance nlthe kudy
Name ol Surreunding Distanee(in meters) Deseriplion

.7 Cipses, Thee lacsnen san 4P L1 roguiten s o HO-

e Belovan: Ceniul 8w Gov,
railwalieng onoeeuigp ally Fumle e
clg T s prve detils?



1.5

i |

113

11.

Muozth and year of prapnzed commizsianimg
wf the wne

Averape daily quantitics af water to bhe consumed{inKi'd}

150 2020

Sr. Mo Source Type LSouree Marma Auantiny (kLI
1 HudarHS DC Huda Supply 041.0
Supply
&r. Mo, I"ln-"u':ir£r Consumed For {:_;mnfity.[_l'i'_l.ll:i
1 SanitalionDermeslc/Horueu | 941.0

[Pure

WASTE WATER DISCIIARGES{in ki'd)

Woaaie wiskel doschangs pe disy Teome

B N Souree Notg
' (. B
Fropozed effluend Trecatiment selenn

BN L Eiflitcnt : Treatment Treatinen! LDetsils

GenerarlpnfkK LI Arrmagemnent
Sraifug
| Domastic 7540 Yag 27"
Effluant

Stack'Soorce of emissian

=r. W, Stack Aftached

L : v Seack

Height of abavo

Hejghe ghove cop Dibernal disirmoler

grauad level fin of Thu flding {in in (1mis.0
g s mis) . i
51135 5 12

I'roposed A Follution Contrel System

Crive informalion on ivpe sad sld detsiled specificaiinns

Air pullution controd system
| mamag

. atatus

Cuandity of Fual
used/ e be wged (io

Lisfduy)

ILG Set Dretalls
im:na. W pacily of DLCL
sl [NV A}
1 125 30

Detail speyifivarion

] : —
HE. 0l Stack 'Whether

provided: i be CANO Py AL OmE L

provided ahave ran]osacry

roafleveliin mis,) | provided’ o be
preey idedplcase

_[dhefle cleardy )

‘B ‘Tes

P —

Froposed muthod of huandling and disposal of waste trapped by pellution arresiing

cquipmeotlibazardous wasle
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12, Decliveation abont awareness of the prescetbed skandards :-

o Lhat 1 amy awape of the provisions of the Water Acr, 1974, Alv Act, 1981 & Huzaradvus Waste
AManaprmend Jules, 2008 and standards'norms presceibed Jor diseharge of pollutants under EFA
Huloy, 1944,

b Uhal we shall comply with all the provisisns of Water Act, 1974, Air Act, 1981 & Jlazarndous
Waste Munapenient Roles, 2008 ond standardssmormos preservibed for discharge of pellutanly wusler
EEA Hales, 1950 aficr cornmissionlog of our unii,

¢, Theat the werk for constrection and installation of pollntion control measures will be done xlde by

side while doina the constructlon and installatien of rie main pland of (he wnit and will ner srart the
productisn wilh syl Installing proper and adojuate pollutlon cantrol measure a5 per seheme enclased
and without obtaming prier conseht te eperate frum e Boaed.

d. (o Case of any &f the non-conpllance by the anit, the Rosrd will be ae liherty fo forfedt the
perlormance seenrliiy depusited along with the seeuricy case.
I 40K Harvana SN ATERE:
e T DE2A02 WAME: Om Prakash Dhingra
DESIGNATTN : Audhorized Sigoatucy
Al MIRESH: “My Floer-27 at Rector-39, Sonipat, Haryang

DOCTIMENTS ENCLOSED:

1 Loy nlrcselubion of Boasd ! poser oD allernsy,

2 Terlaretien 21 awse ichewal ol CTE an preserben pe e i

A Capy ol Emaaer gl Clearanes i v e prrogeel i egveared wndec E1A ™ atfuztin alazed D400 2008
eaes uuis oy =ied uoder ELA maiticanion 2200 ehtur enviconmental clemznge first and tven will apply tor
oo, e Earalhishowe e Boand i

4. Casw ef haaace sheot duly sessed by CALA vertilivite wrrt canitl iresunent cias foor ke peeced:ue
ot §eamilal Tavestmenl coust alculd include the original oest ol Tanl huilding, planr & rachipey witut
dersremsstoun T with e dme addituns. The cest of fana and kofldirg shawd be inglzded in the capila imvestrzacl
Ll i 0 i1 i on leasesneu L i)

5. ensikiline Ropen? Schame af EMfluerd Theatmenl Flam Sowage treatnent Flant wuh Hydraubic Design and
dearoa Caleplarings basesd oo the Prlloten luad and presenzod parzmeters, &5 aplicakle

i, Mennsiznme Process and Provess Jow clan

T Air Pullstinn ol Devices despn Calculatinns haseil upon the Pollution lomel wud paesavibed parerocles.

EE- .'|]1|'|III.'k'.|.1 v

=0 P'haig s Sy sleit Crenee stel Forn Signotere ool Koquired =*
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HARAYANA STATYE PGLLUTION CONTROL BOARD :'.,‘___“,
FERFORMA FOR OBTAINING O OBIECTION CERTIFICATE{NOLC J
{For Stalus you imay visit Website of the Board- hspch.goy.in)

Tty 1T 2050 T 0664
Appelacarion o TIZ53AR
Anplcation Lhate: [3-012-20024

FART-A

NAME ANID ADDREESS OF T1IEE FEOMOTERJINDUSTRIAL UIKDERTAKING (BLOCK

I FTTERS)
Maoes ol TosJustelal mndertaking

Samg ol the prammien’ MR anaging
P'artier with anrnamg first

Al ks e enmmmmaication

Telephane

Fax Mo,

P Code

Fuerail A eleess

Cornstitulion aof the Memd crompany

Laeulirn

1141 [afrag-ruchire Lid.

Thgedn Uiy dr Secinr-38, Sosipa.
Tlarana
ROEIPAT

Clw Prokash LHaasezi
Suatlhorigzd g natory

10, Shaheed Whepad 5ngh Mag, Wew
Defhi-T1od] |, bew Thelln Wew Diglly,
[REED

OT-45012101L

I TEWKI

subwidhk adv it amanl.com
Trednyisdical

MThgsn Oy ik Seclor- 3B, Buapsa,
Hatrwarn

Place: Tvwn SNl

Lristrict SORTPAT

State Haryaru

Mluin Wlems of coanulsctare acl]vity

s M, i_"i;.um.- of e Prasclnet Cruanlily of Fraduets produced/to be prodaced,
[produ ity e produeed
: Livensed Tustallel Avp Actual | Average

preducilon | Production | Production | Aciual
i capacily Capacity proihction
[ Fert whilch the
| conzent is
i suyngrhi
- - . C
1 LIt s a Metnc 0 1} 0 0

. building Tonnes!UOa
| constructio | v
| n nroject )

Trovestochend i fiaed sct [T To Lakilis)

Land 275

Fuihiking 1153

Fiani and kachinew 1580



(d)

Obur fixed assets

Tural

Fower cogulrenpen s B
¥ ropnged] Fanployment

Esxtiranted date ol onmme neement ul
preducron

L2
MR
T

HE11

15 DE2030
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o

FART-R

DETAILS OF PRODLOTIGN ANE PROCESS

17 Ll e main |'.|'-.'|r_1u1.|h wlhngle e preprse de be poedoeed

Lr. M

ume of the Froduct
_prodocedio be produced

constructia | v

Quantity of Products preduced'to e produged.
Licansad Installeel Avg, Actwal | Average
tproducilon | Freduction | Peodoctlon fActoul
T ETFILY £ apacily production
: T which Llie
conscnt iy
sauyhi
Pdetric ¥ 0 H i 4
Tonnes/Da
; i
[oimball s pusrie s wid b the daily consumplicn an el praductien czpacny
Mame ul the Kaw- Fuantity of 1he Ran- [ nit

meterial'l "heonbeils
wamlAa e wsed

materiald hemicals
piserd ey wsed

Manotaeiuwriwg Froceses iy alved
Mo ol persoen likely fo wark in unit
Taneedidm

Wlere is i proposed lo et e mng el
ArTa ar abreTe e

7 e e oy szmualed innelidied indogimal
AT

Ay W hethar effloent colleeianifratmenl &
sl syiter has hoen provided e e
avlhary

=1 W she cpplicenl e Bee the sesmem ic
T el

o1 iE nar provded, detas of propssd
annakgcnient Lo the wresteoen | el e laent
[y eeted o Ledastren. Aced then give
lentiliealion of nesreel Beside - al
Arvitlzuch as vdlage lowr ol

[atal Plat Arca il ug aret ol sres

awip bl Joor che wie ul oreined sevagefiads

ztllgnt

Ay prenmaked oo be 2velioged

It iz a building ] Melric Tonnes/Day
consiruction project )
! Fraclased
; a0
afreranae
T3
M

Lerior-54

ol Liand Aaen - 9251908, Duillep Arga -
24175501

G2 Ao Ioaaung o]

1 g 5 e Ili:IL-nl.l.L-n.I TERG ||'|.|.,| Ll::lrll.-nﬂul watar hodiss (o care the nams and digance nl the edy

L <he Jecation warisly the aeguinenems
s Bl avant Connalf s Davt.
aotfivaions on vivloagically Digile area
cre. iF 5 pive Soniy!

MNami of E.u.l rounding | Ih:.tam_ e[im melars)

| Desweriplinn

h-

77



onrh anc year of proposed comimissioning 151547000
of the wme

Averapy taily quantitics of water 1 he consemed(inKlid)

-

Sr.Nno Source Tipe Source MName | ) |Q.uun|:il.l1.- [@L__
! 1 Muda/HSIDC Huda Supply C13330
L Supply _ _ i
S ML - ‘l-fl-'mur.l:'unulr!wd For Chuantity{ KL Dy T
1 ﬁﬁnlmtlﬂnIDUmaﬁtiﬂHﬂﬂicu 13330
A l ——

WASTE WALER IMSCHARGES(in klid|

W le witter dwearie or day from

S M, Source MName i Quantity [KLLYT
- MIL - summmmam oo

]"ru[_u;-slgrl efMuent Tresiment scheoe

9 : — -

Br. Nn. Lye Efflusmnt [ Trealmen Treatenenc Detadls
’ Caeneratinnd K1.08 | Arrampemienl
Htarws |
1 Domestic 10770 ‘ Yes ST= :
Effluent .
Siacksgorer of mivsion
i ) . b | . |
Br. N Stack Adtached Ieighl ol abeve Hoight above top Doternal diameter |
groond level (in uf building (il imdmis.p
. | mis] = [ LEH
1 FHG Staek S5 i 0o
1 i 10 Sk al125 e 0L 3
] [¥G Semck 50,05 B L 20
Fropaséd AjF Pallution Cantrel 3ystem
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3/13/2020 Untitled Document

I On-line Payment Receipt I

Receipt No. 11638866
Depositor Name Omprakash
Bank Name. NA

Bank Id. 1060
Application No. 7513886

M/s TDI Infrastructure Ltd., “TDI Kingsbury
Apartments” Part-I (11.46 Acres) at

Name and Address of Industry Sector58-61 G.T. Road, Sonipat, sonipat,

SONIPAT
Name of Regional Office Sonipat
Applied For CTO - both - new
Payment Date 2020-03-13 17:47:33.304
Payment Details
CTO Both (Rs.) 100.0
Total Amount Paid (Rs.) 100.0
Transaction Status Successfully Completed
Print
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From: Industry 1D-20SON724364

Sir,

M/s. M/s TDI Infrastructure Ltd.

HARAYANA STATE POLLUTION CONTROL BOARD M
C-11,SECTOR-6 PANCHKULA 82‘; L3,
Ph.2577870-73 Fax:01722581201-02 A e o a2 o

“TDI Kingsbury Apartments’ Part-l (11.46 Acres) at Sector58-61 G.T. Road, Sonipat

The Member Secretary,

Haryana State Pollution Control Board,

Panchkula.

I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application

No. 7513886 dated 13-03-2020

Consent to /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of

Pollution)Act,1974 as amended

Consent to /operate/renewal of consent under section 21 of the Air(Prevention and Control of

Pollution)Act,1981 as amended

Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(M anagement and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manuf acturing/processing activities from the premises as per details given below:-

PART A: GENERAL

Name

Designation

Office Address
Telephone/Fax and

Email Address of the applicant

(a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
pal nning/Haryana Urban Devel opment
authority,whichever applicable.

(c) Name of Municipa Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

OM PRAKASH DHINGRA
AUTHORIZED SIGNATORY

011-43111111,-
sanjiv.gambhir@cannesindia.net

M/s TDI Infrastructure Ltd.
“TDI Kingsbury Apartments’ Part-1 (11.46
Acres) at Sector58-61 G.T. Road, Sonipat



10.

11.
12.

13.

Name

Address

Telephone No.,Fax and

E-mail address

of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

If registered as a small-scale industrial
unit,give Number and Date of registraion.

Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(ln
Lakhs)).

OM PRAKASH DHINGRA, Authorized
Signatory, 10, Shaheed Bhagat Singh Marg,
Gole Market, New Delhi %3
9811092934
sanjiv.gambhir@cannesindia.net

LICENSE NO 153, 01/01/2020

13342.0

If the siteislocated near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No.

|Surrounding of site

| Distance(in meters)

|Description

Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

If the siteis situated in notified industrial
estate:

() Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

Total Plot Area,Built up Areaand Area
available for the use of treated sewage/trade
effluent.

Month and year of proposed commissioning
of the unit.

Number of workers and office staff.

(a) Do you have aresidential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

YES/ OTHERWISE
NO

STP of 510 KLD already installed and it
will be further enhanced to 650 KLD

Total Plot Area : 46376.90
Built-up Area: 137066

15/05/2020
463

YES
128

List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).



Sr. |Nameof the Product Quantity of Products produced/to be produced.

No. |produced/to be produced A
Licensed Installed Avg. Actual Aver ag?q'
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |ItisaGroup | Metric 0 0 0

Housing Tonnes/Day
Project

Sr. |Name of the By-Products Quantity of By-Products produced/to be produced.

No. |produced/to be produced
Licensed Installed Avg. Actual Average
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |ItisaGroup | Metric 0 0 0

Housing Tonnes/Day
Project
14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.
S.No. |[Name of the Raw- Quantity of the Raw- Unit
material/Chemicalsused/to | material/Chemicals
be used used/being used
1 It is a Group Housing 0 Metric Tonnes/Day
Project
15. Description of Process of manufacture for : SECTOR 58-61 KUNDLI SONIPAT

each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).

Sr. No. [Water Consumed For Quantity(KLD)
1 Sanitation/Domestic/Horticulture 678.0
17. Source of water supply, Name of authority granting permission if applicable and quality permitted.
Sr. |SourceType Sour ce Name Quantity (KLD)
No.
1 Huda/HSIIDC Supply Huda 678.0

18. Water Treatment Details



Sr. Use Effluent Treatment Treatment Details
No. Generation(KLD) Arrangement Status oK
UJ
1 Domestic Effluent | 538.0 Yes STP
19. Waste Water Discharge/Dosposal Details :
SNo |Typeof Effluent [Maximum Effluent to be Effluent M ode of disposal
Generation Recycle(KLD) Disposal/Discharg
Quantity of e Quantity (KLD)
Effluent(KL D)
1 Domestic 538.0 255.0 229.0 Recycling/Reu
Effluent Se
20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio

chemical,Oxygen Demand and specific pollutants relevant to the industry. Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State

Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr | Typeof |Paramete |Conc. of Pollutant Unit Dateof report |Report Name of
. |Effluent |rs analysis |Laborato
N no. ry
0.
Untreated |Treated
----------------- NIL--------eeeeeeee-
PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.
21. Fuel Consumption :
Fuel Daily Unit Calorific | Ash Sulphur | Others
Name Comsumptio value contents | contents
n(T/day)
LSD 0.15 Kilo Liters/Day
LSD 0.15 Kilo Liters/Day

22.

Details of Stack




Stacks Numbers: 2

Stack Attached to: DG Stack , DG STACK , {8
Fuel type: LSD,LSD,

Fuel Quantity: 0.15,0.15,

Material for MS, MS,

construction of Stack:

Shape Round , Round ,

(Round/Rectangle):

Height above ground 48.2,48.2,
level(in metres):

Diameters/Sizein 0.20,0.20,
meters

Gasquantity Nm~3/hr: |, ,

Gas Temperature'C: '

Exit velocity of .

Tones/sec:
Detailsof DG Set:

Sr. |Capacity of D.G. set Quantity of Fuel Ht. of Stack Whether

No. |in(KVA) used/to be used (in provided/to be canopy/acoustic

L ts./day) provided aboveroof |enclosure provided/ to
level(in mts)) be provided(please
define clearly)

1 |500 150 6 Yes

2 | 500 150 6 Yes
Do you have an adequate facility of : YES

collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions
Part iii'(December1985).

Quiality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.

Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State
Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr. |Stack Parameters Result Units
No.

Process Emission quality parameter details:

Sr .|Process Parameters Conc. of pollutants Units
No
Untreated |Treated
----------------- NIL----------mmmom-

Details of Process Emission:



Sr. No. Sour ce of Name of the |Details of Height of Stack provided/to |Whether
Generation |emissions(i.e |APCD be provided for discharge of |emissi
of process SO2/NOx/Aci |provided/to |process emissions(in mts).. [samp
Emissions d Mist/any  |beprovided facilities
other). to control provided or
process not
emissions.
Above Above Roof
Ground Level
Level
1 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
2 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
PART E: ADDITIONAL INFORMATION

28. (@) Do you have any proposalsto upgrade YES
the present system for treatment and
disposal of effluent/emission and hazardous
waste.

(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to beincurred on it.

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

30. Towhich the pollution Control equipment Sewage Treatment Plant
separate meters for recording consumption
of electric energy are installed?

31.  Whichof the pollution Control items are Sewage Treatment Plant
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

32. Name, quantity and method of disposal non- Organic Waste shall be disposed of through
hazardous solid waste generated separately Municipal Solid Waste Site & recyclable
from the process of manufacture and waste items shall be given to the recycler
treatment(give details of areal capacity
available in applicants land).

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.

() List of Hazardous Chemicals Used Oil from DG set shall be stored and
stores(imported and indigenous). given to approved recycler
(b) Details of isolated storage.
Used Oil shall be stored in leak proof
container
(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).
enclosed

34. Brief details of tree plantation/ green belt 7453.24 sgm has developed as a green area
development within applicant's premises. in and around the complex

35. Information of schemes for waste Description of Waste generation is given in
minimization, source recovery and recycling pollution control report
implemented and to be implemented,

Separately.

36. Any other additional information that the None
applicant desiresto give.

37.  I/Wefurthur declares that the information furnished above is correct to the best of my/our knowledge.



38. I/We hereby submit that | am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh applic8i81 for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. |/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. |/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. 1/Wedeposit Rs.......... (.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr. Fee For Bank Name |Branch DD Date Amount(in
No. No./Cheque Rs.)
No.
42. Declaration about awareness of the prescribed standards :-
a) That | am aware of the provisions of the Water Act, 1974, Air Yoursfaithfully,
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA Signature
Rules, 1986. Name OM PRAKASH DHINGRA

Designation AUTHORIZED

b.) That we shall comply with all the provisions of Water Act, 1974, SIGNATORY
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and

standards/norms prescribed for discharge of pollutants under EPA

Rules, 1986 after commissioning of our unit.

c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

DOCUMENTSENCLOSED:

1. Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.

2. Declaration for auto renewal of CTO on prescribed performa

3. Environment Statement of the previous year for large and medium scale Industries / Projects.

4. Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices/ HWM, as
applicable.

5. Any other document 2

6. Any other document 1

7. C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.

8. EnvirlmpactAttach

** Thisis System Generated Form Signature not Required **



3/13/2020 Untitled Document

I On-line Payment Receipt I

Receipt No. 949202856
Depositor Name Om Prakesh Dhingra
Bank Name. NA

Bank Id. 1060

Application No. 7515892

TDI Infrastructure Ltd., “TDI Kingsbury
Apartments”- Part-II (18.43 Acre) at Sector-

Name and Address of Industry 58-61, G.T. Road, Sonipat, sonipat

SONIPAT
Name of Regional Office Sonipat
Applied For CTO - both - new
Payment Date 2020-03-13 17:51:07.251
Payment Details
CTO Both (Rs.) 100.0
Total Amount Paid (Rs.) 100.0
Transaction Status Successfully Completed
Print
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From: Industry 1D-20SON484659

Sir,

M/s. TDI Infrastructure Ltd.

HARAYANA STATE POLLUTION CONTROL BOARD
C-11,SECTOR-6 PANCHKULA 90‘; L3,
Ph.2577870-73 Fax:01722581201-02 A e o a2 o

“TDI Kingsbury Apartments’- Part-11 (18.43 Acre) at Sector-58-61, G.T. Road, Sonipat

The Member Secretary,

Haryana State Pollution Control Board,

Panchkula.

I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application

No. 7515892 dated 13-03-2020

Consent to /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of

Pollution)Act,1974 as amended

Consent to /operate/renewal of consent under section 21 of the Air(Prevention and Control of

Pollution)Act,1981 as amended

Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(M anagement and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manuf acturing/processing activities from the premises as per details given below:-

PART A: GENERAL

Name

Designation

Office Address
Telephone/Fax and

Email Address of the applicant

(a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
pal nning/Haryana Urban Development
authority,whichever applicable.

(c) Name of Municipal Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

Om Prakesh Dhingra
AUTHORIZED SIGNATORY

011-43111111,-
kingsbury18.43@gmail.com

TDI Infrastructure Ltd.

“TDI Kingsbury Apartments”’- Part-I1
(18.43 Acre) at Sector-58-61, G.T. Road,
Sonipat



10.

11.
12.

13.

Name

Address

Telephone No.,Fax and

E-mail address

of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

If registered as a small-scale industrial
unit,give Number and Date of registraion.

Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(ln
Lakhs)).

Om Prakash Dhingra
Authorized Signatory 9 1

Liceance No 101-144 DTPC, 01/01/2020

19590.0

If the siteislocated near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. |Surrounding of site |Distance(in meters)

|Description

Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

If the siteis situated in notified industrial
estate:

() Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

Total Plot Area,Built up Areaand Area
available for the use of treated sewage/trade
effluent.

Month and year of proposed commissioning
of the unit.

Number of workers and office staff.

(a) Do you have aresidential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

YES/ otherwise
NO

2 nos. STPs of 510 KLD and 610 KLD resp.
already installed

Total Plot Area : 74583.44
Built-up Area: 214515.9

15/05/2020
762

YES
7692

List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).




Sr. |Nameof the Product Quantity of Products produced/to be produced.

No. |produced/to be produced AA
Licensed Installed Avg. Actual Aver aggé
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |ItisaGroup | Metric 0 0 0 0

Housing Tonnes/Day
project.

Sr. |Name of the By-Products Quantity of By-Products produced/to be produced.

No. |produced/to be produced
Licensed Installed Avg. Actual Average
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |ItisaGroup | Metric 0 0 0 0

Housing Tonnes/Day
project.

14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.

SNo. [Name of the Raw- Quantity of the Raw- Unit
material/Chemicalsused/to | material/Chemicals
be used used/being used

1 It is a Group Housing 0 Metric Tonnes/Day
project.

15. Description of Process of manufacture for sector 58-61
each products showing input/output, quality

and quantity of solid, liquid and gaseous

wastes,if any, forms each unit process.(to be

supported by flow sheet and material

balance).

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).

Sr. No. [Water Consumed For Quantity(KLD)
1 Sanitation/Domestic/Horticulture 1155.0
17. Source of water supply, Name of authority granting permission if applicable and quality permitted.
Sr. |SourceType Sour ce Name Quantity (KLD)
No.
1 Huda/HSIIDC Supply Huda 1155.0

18. Water Treatment Details



Sr. Use Effluent Treatment Treatment Details
No. Generation(KLD) Arrangement Status o))
I
1 Domestic Effluent | 930.0 Yes STP
19. Waste Water Discharge/Dosposal Details :
SNo |Typeof Effluent [Maximum Effluent to be Effluent M ode of disposal
Generation Recycle(KLD) Disposal/Discharg
Quantity of e Quantity (KLD)
Effluent(KL D)
1 Domestic 930.0 423.0 461.0 Recycling/Reu
Effluent Se
20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio

chemical,Oxygen Demand and specific pollutants relevant to the industry. Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State

Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr | Typeof |Paramete |Conc. of Pollutant Unit Dateof report |Report Name of
. |Effluent |rs analysis |Laborato
N no. ry
0.
Untr eated |Treated
----------------- NIL-----------------
PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.
21. Fuel Consumption :
Fuel Daily Unit Calorific | Ash Sulphur | Others
Name Comsumptio value contents | contents
n(T/day)
LSD 0.16 Kilo Liters/Day
LSD 0.16 Kilo Liters/Day
LSD 0.20 Kilo Liters/Day
22. Detailsof Stack




23.

24.

Stacks Numbers: 3

Stack Attached to: DG STACK , DG STACK , DG STACK o4
Fuel type: LSD,LSD,LSD,

Fuel Quantity: 0.16,0.16,0.20,

Material for MS, MS, MS,

construction of Stack:

Shape Round , Round , Round ,

(Round/Rectangle):

Height above ground 48.6,48.2,48.2,

level(in metres):

Diameterg/Sizein 0.21,0.21,0.25,

meters

Gasquantity Nm™3/hr: |, , ,

Gas Temperature'C: , ot

Exit velocity of e

Tones/sec:

Detailsof DG Set:

Sr. |Capacity of D.G. set Quantity of Fuel Ht. of Stack Whether

No. |in(KVA) used/to be used (in provided/to be canopy/acoustic

L ts./day) provided aboveroof |enclosure provided/ to
level(in mts)) be provided(please
define clearly)

1 |600 160 6 Yes

2 | 600 160 6 Yes

3 | 750 200 6 Yes
Do you have an adequate facility of : YES

collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions

Part iii'(December1985).

Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized |aboratory by Haryana State

Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr. |Stack Parameters Result Units
No.

----------------- NIL-----===semoeeeem
Process Emission quality parameter details:
Sr .|Process Parameters Conc. of pollutants Units
No

Untreated |Treated
----------------- NIL-----===semoeeeem

Details of Process Emission:




Sr. No. Sour ce of Name of the |Details of Height of Stack provided/to |Whether
Generation |emissions(i.e |APCD be provided for discharge of |emissi
of process SO2/NOx/Aci |provided/to |process emissions(in mts).. samp@rb
Emissions d Mist/any  |beprovided facilities
other). to control provided or
process not
emissions.
Above Above Roof
Ground Level
Level
1 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
2 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
3 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
PART E: ADDITIONAL INFORMATION

28. (a) Do you have any proposals to upgrade YES
the present system for treatment and
disposal of effluent/emission and hazardous
waste.

(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to beincurred onit.

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

30. To which the pollution Control equipment Sewage Treatment Plant
separate meters for recording consumption
of electric energy are installed?

31.  Whichof thepollution Control items are Sewage Treatment Plant
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

32. Name, quantity and method of disposal non- Organic Waste shall be disposed of through
hazardous solid waste generated separately Municipal Solid Waste Site & recyclable
from the process of manufacture and waste items shall be given to the recycler
treatment(give details of areal capacity
available in applicants land).

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.

() List of Hazardous Chemicals Used Oil from DG set shall be stored and
stores(imported and indigenous). given to approved recycler
(b) Details of isolated storage.
Used Oil shall be stored in leak proof
container
(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).
Enclosed

34. Brief details of tree plantation/ green belt 11,983.57 sgm has developed as a green
devel opment within applicant's premises. area in and around the complex

35. Information of schemes for waste Description of Waste generation is given in
minimization, source recovery and recycling pollution control report
implemented and to be implemented,
separately.

36. Any other additional information that the None

applicant desiresto give.



37.  I/Wefurthur declaresthat the information furnished above is correct to the best of my/our knowledge.

38. I/We hereby submit that | am the authorised person of this unit to apply for CTO and incase of an ge
from what is stated in this application in respect of raw-materials, products, process of manuf e&
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. I/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. 1/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. |/Wedeposit Rs.......... (.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr. Fee For Bank Name |Branch DD Date Amount(in
No. No./Cheque Rs))
No.
42. Declaration about awareness of the prescribed standards :-
a.) That | am aware of the provisions of the Water Act, 1974, Air Yoursfaithfully,
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA Signature
Rules, 1986. Name Om Prakesh Dhingra

Designation AUTHORIZED

b.) That we shall comply with all the provisions of Water Act, 1974, SIGNATORY

Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

DOCUMENTSENCLOSED:

1. Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.

2. Declaration for auto renewal of CTO on prescribed performa

3. Environment Statement of the previous year for large and medium scale Industries / Projects.

4. Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices/ HWM, as
applicable.

5. Any other document 2

6. Any other document 1

7. C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed
project.

8. EnvirlmpactAttach

** Thisis System Generated Form Signature not Required **



3/13/2020 Untitled Document

I On-line Payment Receipt I

Receipt No. 817339608
Depositor Name Omprakash Dhingra
Bank Name. NA

Bank Id. 1060

Application No. 7518376

TDI Infrastructure Ltd., “TDI Kingsbury
Apartments”- Part-III (14.07 Acre) at

Name and Address of Industry Sector-58-61, Kundli, Sonipat, sonipat,

SONIPAT
Name of Regional Office Sonipat
Applied For CTO - both - new
Payment Date 2020-03-13 17:56:40.992
Payment Details
CTO Both (Rs.) 100.0
Total Amount Paid (Rs.) 100.0
Transaction Status Successfully Completed
Print
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From: Industry 1D-20SON696947

Sir,

M/s. TDI Infrastructure Ltd.

HARAYANA STATE POLLUTION CONTROL BOARD
C-11,SECTOR-6 PANCHKULA 98‘; L3,
Ph.2577870-73 Fax:01722581201-02 A e o a2 s

“TDI Kingsbury Apartments’- Part-111 (14.07 Acre) at Sector-58-61, Kundli, Sonipat

The Member Secretary,

Haryana State Pollution Control Board,

Panchkula.

I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application

No. 7518376 dated 13-03-2020

Consent to /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of

Pollution)Act,1974 as amended

Consent to /operate/renewal of consent under section 21 of the Air(Prevention and Control of

Pollution)Act,1981 as amended

Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(M anagement and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manuf acturing/processing activities from the premises as per details given below:-

PART A: GENERAL

Name

Designation

Office Address
Telephone/Fax and

Email Address of the applicant

(a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
pal nning/Haryana Urban Development
authority,whichever applicable.

(c) Name of Municipal Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

Om Prakesh Dhingra
AUTHORIZED SIGNATORY

011-43111111,-
kingsbury14.07@gmail.com

TDI Infrastructure Ltd.

“TDI Kingsbury Apartments”- Part-I11
(14.07 Acre) at Sector-58-61, Kundli,
Sonipat



10.

11.
12.

13.

Name

Address

Telephone No.,Fax and

E-mail address

of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

If registered as a small-scale industrial
unit,give Number and Date of registraion.

Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(ln
Lakhs)).

Om Prakash Dhingra
Authorized Signatory 99

Licence No 72 of DTCP, 01/01/2020

17685.0

If the siteislocated near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. |Surrounding of site |Distance(in meters)

|Description

Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

If the siteis situated in notified industrial
estate:

() Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

Total Plot Area,Built up Areaand Area
available for the use of treated sewage/trade
effluent.

Month and year of proposed commissioning
of the unit.

Number of workers and office staff.

(a) Do you have aresidential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

YES/ otherwise
NO

STP of 610 KLD already installed and it
will be further enhanced to 850 KLD

Total Plot Area : 56939.17
Built-up Area: 152588.2

15/05/2020
585

YES
5792

List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).



Sr. |Nameof the Product
produced/to be produced

Quantity of Products produced/to be produced.

faYal
Licensed Installed Avg. Actual Aver c[gyu
production Production Production Actual
capacity Capacity production for
which the
consent is
sought
1 |ItisaGroup | Metric 0 0 0 0
Housing Tonnes/Day
Project
Sr. |Name of the By-Products Quantity of By-Products produced/to be produced.
No. |produced/to be produced
Licensed Installed Avg. Actual Average
production Production Production Actual
capacity Capacity production for
which the
consent is
sought
1 |ItisaGroup | Metric 0 0 0 0
Housing Tonnes/Day
Project
14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.
SNo. [Name of the Raw- Quantity of the Raw- Unit
material/Chemicalsused/to | material/Chemicals
be used used/being used
1 It is a Group Housing 0 Metric Tonnes/Day
Project
15. Description of Process of manufacture for sector 58-61

each products showing input/output, quality

and quantity of solid, liquid and gaseous

wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).
Sr. No. [Water Consumed For Quantity(KLD)
1 Sanitation/Domestic/Horticulture 870.0
17. Source of water supply, Name of authority granting permission if applicable and quality permitted.
Elrd Source Type Source Name Quantity (KLD)
1 Huda/HSIIDC Supply Huda 870.0
18. Water Treatment Details




Sr. Use Effluent Treatment Treatment Details
No. Generation(KLD) Arrangement Status 101
e \J
1 Domestic Effluent | 700.0 Yes STP
19. Waste Water Discharge/Dosposal Details :
SNo |Typeof Effluent [Maximum Effluent to be Effluent M ode of disposal
Generation Recycle(KLD) Disposal/Discharg
Quantity of e Quantity (KLD)
Effluent(KL D)
1 Domestic 700.0 320.0 344.0 Recycling/Reu
Effluent Se
20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio

chemical,Oxygen Demand and specific pollutants relevant to the industry. Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State

Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr | Typeof |Paramete |Conc. of Pollutant Unit Dateof report |Report Name of
. |Effluent |rs analysis |Laborato
N no. ry
0.
Untreated |Treated
----------------- NIL--------eeeeeeee-
PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.
21. Fuel Consumption :
Fuel Daily Unit Calorific | Ash Sulphur | Others
Name Comsumptio value contents | contents
n(T/day)
LSD 0.15 Kilo Liters/Day
LSD 0.15 Kilo Liters/Day

22.

Details of Stack




23.

24.

Stacks Numbers: 2
Stack Attached to: DG Stack , DG Stack , 102
Fuel type: LSD,LSD,
Fuel Quantity: 0.15,0.15,
Material for MS, MS,
construction of Stack:
Shape Round , Round ,
(Round/Rectangle):
Height above ground 48.2,48.2,
level(in metres):
Diameters/Sizein 0.20, 0.20,
meters
Gas quantity Nm”3/hr: | | |
Gas Temperature'C: '
Exit velocity of .
Tones/sec:
Detailsof DG Set:
Sr. |Capacity of D.G. set Quantity of Fuel Ht. of Stack Whether
No. |in(KVA) used/to be used (in provided/to be canopy/acoustic
L ts./day) provided aboveroof |enclosure provided/ to
level(in mts)) be provided(please
define clearly)
1 |500 159 6 Yes
2 | 500 150 6 Yes
Do you have an adequate facility of : YES

collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions

Part iii'(December1985).

Quiality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State

Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr. |Stack Parameters Result Units
No.

----------------- NIL----------mmmom-
Process Emission quality parameter details:
Sr .|Process Parameters Conc. of pollutants Units
No

Untreated |Treated
----------------- NIL----------mmmom-

Details of Process Emission:




Sr. No. Sour ce of Name of the |Details of Height of Stack provided/to |Whether
Generation |emissions(i.e |APCD be provided for discharge of |emigsi
of process SO2/NOx/Aci |provided/to |process emissions(in mts).. samfﬁe
Emissions d Mist/any  |beprovided facilities
other). to control provided or
process not
emissions.
Above Above Roof
Ground Level
Level
1 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
2 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
PART E: ADDITIONAL INFORMATION

28. (@) Do you have any proposalsto upgrade YES
the present system for treatment and
disposal of effluent/emission and hazardous
waste.

(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to beincurred on it.

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

30. Towhich the pollution Control equipment Sewage Treatment Plant
separate meters for recording consumption
of electric energy are installed?

31.  Whichof the pollution Control items are Sewage Treatment Plant
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

32. Name, quantity and method of disposal non- Organic Waste shall be disposed of through
hazardous solid waste generated separately Municipal Solid Waste Site & recyclable
from the process of manufacture and waste items shall be given to the recycler
treatment(give details of areal capacity
available in applicants land).

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.

() List of Hazardous Chemicals Used Oil from DG set shall be stored and
stores(imported and indigenous). given to approved recycler
(b) Details of isolated storage.
Used Oil shall be stored in leak proof
container
(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).
Enclosed

34. Brief details of tree plantation/ green belt 8,616.64 sgm has developed as a green area
development within applicant's premises. in and around the complex

35. Information of schemes for waste Description of Waste generation is given in
minimization, source recovery and recycling pollution control report
implemented and to be implemented,

Separately.

36. Any other additional information that the None
applicant desiresto give.

37.  I/Wefurthur declares that the information furnished above is correct to the best of my/our knowledge.



38. I/We hereby submit that | am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh app[]_c@i41 for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. |/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. |/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. 1/Wedeposit Rs.......... (.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr. Fee For Bank Name |Branch DD Date Amount(in
No. No./Cheque Rs.)
No.
42. Declaration about awareness of the prescribed standards :-
a) That | am aware of the provisions of the Water Act, 1974, Air Yoursfaithfully,
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA Signature
Rules, 1986. Name Om Prakesh Dhingra

Designation AUTHORIZED

b.) That we shall comply with all the provisions of Water Act, 1974, SIGNATORY
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and

standards/norms prescribed for discharge of pollutants under EPA

Rules, 1986 after commissioning of our unit.

c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

DOCUMENTSENCLOSED:

1. Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.

2. Declaration for auto renewal of CTO on prescribed performa

3. Environment Statement of the previous year for large and medium scale Industries / Projects.

4. Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices/ HWM, as
applicable.

5. Any other document 2

6. Any other document 1

7. C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.

8. EnvirlmpactAttach

** Thisis System Generated Form Signature not Required **



3/13/2020

I On-line Payment Receipt I

Untitled Document

Receipt No.
Depositor Name
Bank Name.
Bank Id.
Application No.

Name and Address of Industry

Name of Regional Office
Applied For
Payment Date

Payment Details
CTO Both (Rs.)

Total Amount Paid (Rs.)

Transaction Status

124130444

Om Prakash Dhingra
NA

1060

7518840

TDI Infrastructure Ltd. , “My Floor-2" at
Sector-59, Sonipat, Haryana, sonipat,
SONIPAT

Sonipat
CTO - both - new
2020-03-13 18:01:40.699

100.0

100.0

Successfully Completed

Print
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== HARAYANA STATE POLLUTION CONTROL BOARD M—
_"w C-11,SECTOR-6 PANCHKULA 106"
Ph.2577870-73 Fax:01722581201-02 ~ AR A

From: Industry 1D-20SON851023

M/s. TDI Infrastructure Ltd.
“My Floor-2" at Sector-59, Sonipat, Haryana

To
The Member Secretary,
Haryana State Pollution Control Board,
Panchkula.

Sir,

I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application
No. 7518840 dated 13-03-2020

1. Consentto /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of
Pollution)Act,1974 as amended

2. Consent to /operate/renewal of consent under section 21 of the Air(Prevention and Control of
Pollution)Act,1981 as amended

3. Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(Management and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manuf acturing/processing activities from the premises as per details given below:-

PART A: GENERAL

1. Name : Om Prakash Dhingra
Designation : Authorized Signatory
Office Address :
Telephone/Fax and : 011-43111111,-
Email Address of the applicant : subodhkadv@hotmail.com
2. (ad) Nameand location of the Industrial f TDI Infrastructure Ltd.
Unit/Premises for which the application is “My Floor-2" at Sector-59, Sonipat,
made.(Give Revenue Survey No/Plot Haryana

No.,name of the Tulaka and District,also 011-43111111
Telephone No. and Fax No.) -

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
pal nning/Haryana Urban Devel opment
authority,whichever applicable.

(c) Name of Municipa Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.



10.

11.
12.

13.

Name

Address

Telephone No.,Fax and

E-mail address

of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

If registered as a small-scale industrial
unit,give Number and Date of registraion.

Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(ln
Lakhs)).

Om Prakash Dhingra
Authorized Signatory

107

183228, 01/01/2020

3513.0

If the siteislocated near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. |Surrounding of site |Distance(in meters)

|Description

Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

If the siteis situated in notified industrial
estate:

() Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

Total Plot Area,Built up Areaand Area
available for the use of treated sewage/trade
effluent.

Month and year of proposed commissioning
of the unit.

Number of workers and office staff.

(a) Do you have aresidential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

NO
NO

150 KLD installed & STP having total
capacity 750 KLD shall be installed

Total Plot Area : 57821.39
Built-up Area: 169465.5

15/05/2020
155

YES
6159

List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).




Sr. |Nameof the Product Quantity of Products produced/to be produced.

No. |produced/to be produced AA
Licensed Installed Avg. Actual Aver c[gyO
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |ItisaGroup | Metric 0 0 0 0

Housing Tonnes/Day
Project

Sr. |Name of the By-Products Quantity of By-Products produced/to be produced.

No. |produced/to be produced
Licensed Installed Avg. Actual Average
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |[NA Metric 0 0 0 0

Tonnes/Day

14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.

SNo. [Name of the Raw- Quantity of the Raw- Unit
material/Chemicalsused/to = | material/Chemicals
be used used/being used
1 It is a Group Housing 0 Metric Tonnes/Day
Project
15. Description of Process of manufacture for : Sector-59

each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).
Sr. No. [Water Consumed For Quantity(KLD)
1 Sanitation/Domestic/Horticulture 941.0

17. Source of water supply, Name of authority granting permission if applicable and quality permitted.

Sr. |SourceType Sour ce Name Quantity (KLD)
No.
1 Huda/HSIIDC Supply Huda 941.0

18. Water Treatment Details



19.

20.

Sr. Use Effluent Treatment Treatment Details
No. Generation(KLD) Arrangement Status 100

- \J J
1 Domestic Effluent | 754.0 Yes STP

Waste Water Discharge/Dosposal Details :

SNo |Typeof Effluent [Maximum Effluent to be Effluent M ode of disposal
Generation Recycle(KLD) Disposal/Discharg
Quantity of e Quantity (KLD)
Effluent(KL D)
1 Domestic 754.0 347.0 373.0 Recycling/Reu
Effluent Se

Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio
chemical,Oxygen Demand and specific pollutants relevant to the industry. Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State
Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr | Typeof |Paramete |Conc. of Pollutant Unit Dateof report |Report Name of
. |Effluent |rs analysis |Laborato
N no. ry
0.
Untreated |Treated
----------------- NIL----------=--=---
PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.
21. Fuel Consumption :
Fuel Daily Unit Calorific | Ash Sulphur | Others
Name Comsumptio value contents | contents
n(T/day)
LSD 0.40 Kilo Liters/Day
22. Details of Stack
Stacks Numbers: 1
Stack Attached to: DG Stack ,
Fuel type: LSD,
Fuel Quantity: 0.04,
Material for MS,
construction of Stack:
Shape Round ,
(Round/Rectangle):
Height above ground 48.2,
level(in metres):
Diameters/Sizein 0.12,
meters
Gas quantity Nm”3/hr: | |
Gas Temperature'C: ,
Exit velocity of ,
Tones/sec:




23.

24,

Details of DG Set:

Sr. |Capacity of D.G. set Quantity of Fuel Ht. of Stack Whether J ] O
No. |in(KVA) used/to be used (in provided/to be canopy/acou
Lts./day) provided aboveroof |enclosure provided/ to
level(in mts)) be provided(please
define clearly)
1 |125 40 6 Yes
Do you have an adequate facility of YES

collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions
Part iii'(December1985).

Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and

industry/process specific pollutants stack wise.

Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State
Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr. |Stack Parameters Result Units
No.
----------------- NIL----------omm---

Process Emission quality parameter details:

Sr .|Process Parameters Conc. of pollutants Units

No

Untreated |Treated
----------------- NIL---------memmm--

Details of Process Emission:

Sr. No. Sour ce of Name of the |Details of Height of Stack provided/to |Whether
Generation |emissions(i.e |APCD be provided for dischar ge of [emission
of process SO2/NOx/Aci |provided/to |process emissions(in mts).. [sampling
Emissions d Mist/any |be provided facilities

other). to control provided or

process not

emissions.
Above Above Roof
Ground Leve
Level

1 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
PART E: ADDITIONAL INFORMATION
28. (a) Do you have any proposals to upgrade YES

the present system for treatment and

disposal of effluent/emission and hazardous

waste.

(b) If yes,give details with time-schedule for

the implementation and approx. expenditure

to beincurred onit.

29. Capital and Recurring (Operations and

Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.




30.

31

32.

33.

35.

36.

37.
38.

39.

41.

42.

To which the pollution Control equipment : Sewage Treatment Plant
separate meters for recording consumption
of electric energy are installed? 111

Which of the pollution Control items are : Sewage Treatment Plant
connected to Diesel Generator set (captive

power source) to ensure the running in the

event of normal power failure.

Name, quantity and method of disposal non- : Organic Waste shall be disposed of through
hazardous solid waste generated separately Municipal Solid Waste Site & recyclable
from the process of manufacture and waste items shall be given to the recycler

treatment(give details of areal capacity
available in applicants land).

Hazardous chemicals are defined under the

Manufacture, Storage and Import of

Hazardous Chemicals, Rules 1989.

(a) List of Hazardous Chemicals Used Oil from DG set shall be stored and
stores(imported and indigenous). given to approved recycler

(b) Details of isolated storage.
Used Oil shall be stored in leak proof

container
(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).

Enclosed
Brief details of tree plantation/ green belt : 10,067.56 sgm has developed as a green
development within applicant's premises. area in and around the complex
Information of schemes for waste : Description of Waste generation is given in
mi nimization, source recovery and recycling pollution control report
implemented and to be implemented,
separately.
Any other additional information that the X None

applicant desiresto give.
I/We furthur declares that the information furnished above is correct to the best of my/our knowledge.

I/We hereby submit that | am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

I/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

I/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

[/We deposit Rs.......... (.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr. Fee For Bank Name |Branch DD Date Amount(in
No. No./Cheque Rs.)
No.

Declaration about awareness of the prescribed standards :-



a) That | am aware of the provisions of the Water Act, 1974, Air
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986.

b.) That we shall comply with all the provisions of Water Act, 1974,
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

¢.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

DOCUMENTSENCLOSED:

Yoursfaithfully,

Signature ! | :2
Name Om Prak hingra

Designation Authorized Signatory

1. Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.

2. Declaration for auto renewal of CTO on prescribed performa

3. Environment Statement of the previous year for large and medium scale Industries / Projects.
4, Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices/ HWM, as

applicable.
5. Any other document 2
6. Any other document 1

7. C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.

** Thisis System Generated Form Signature not Required **
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I On-line Payment Receipt I

Untitled Document

Receipt No.
Depositor Name
Bank Name.
Bank Id.
Application No.

Name and Address of Industry

Name of Regional Office
Applied For
Payment Date

Payment Details
CTO Both (Rs.)

Total Amount Paid (Rs.)

Transaction Status

49227002

Om Prakash Dhingra
NA

1060

7518702

TDI Infrastructure Ltd. , “Tuscan City” at
Sector-58, Sonipat, Haryana, sonipat,
SONIPAT

Sonipat
CTO - both - new
2020-03-13 18:06:53.011

100.0

100.0

Successfully Completed

Print

113

https://hrocmms.nic.infOCMMS/indApplicationDetails/popChallan/7518702
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From: Industry 1D-20SON706650

Sir,

M/s. TDI Infrastructure Ltd.

“Tuscan City” at Sector-58, Sonipat, Haryana

The Member Secretary,

Haryana State Pollution Control Board,

Panchkula.

HARAYANA STATE POLLUTION CONTROL BOARD M
C-11,SECTOR-6 PANCHKULA 114‘; L3,
Ph.2577870-73 Fax:01722581201-02 A e a2 s

I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application

No. 7518702 dated 13-03-2020

Consent to /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of

Pollution)Act,1974 as amended

Consent to /operate/renewal of consent under section 21 of the Air(Prevention and Control of

Pollution)Act,1981 as amended

Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(M anagement and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manuf acturing/processing activities from the premises as per details given below:-

PART A: GENERAL

Name

Designation

Office Address
Telephone/Fax and

Email Address of the applicant

(a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
pal nning/Haryana Urban Devel opment
authority,whichever applicable.

(c) Name of Municipa Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

Om Prakash Dhingra
Authorized Signatory

011-43111111,-
subodhkadv@gmail.com

TDI Infrastructure Ltd.

“Tuscan City” at Sector-58, Sonipat,
Haryana

011-43111111



10.

11.
12.

13.

Name : Om Prakash Dhingra

Address Authorized Signatory

Telephone No.,Fax and 115
E-mail address

of the officer responsible for the matter

connected with Pollution Control and

Hazardous Waste Disposal.

If registered as a small-scale industrial
unit,give Number and Date of registraion.

Gross Capital Investment of the unit without : 34775.0
depreciation till the date of application(cost

of building,land,plant and machinery)(to be

supported by affidavit,annual report and

certificate from Chartered Accountant.For

proposed units, give estimated figure(ln

Lakhs)).

If the siteislocated near river bank/other water bodies; indicate the name and distance of the water body.

199/2007, 01/01/2020

Sr. No. |Surrounding of site |Distance(in meters) |Description

Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

If the siteis situated in notified industrial
estate:

() Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

Total Plot Area,Built up Areaand Area
available for the use of treated sewage/trade
effluent.

Month and year of proposed commissioning
of the unit.

Number of workers and office staff.

(a) Do you have aresidential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

NO
NO
1 STP having 720 KLD installed which will

further enhanced to total capacity 1300
KLD

Total Plot Area : 92519.08
Built-up Area: 241759.0

15/05/2020
190

YES
8810

List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).



Sr. |Nameof the Product Quantity of Products produced/to be produced.

No. |produced/to be produced 1~
Licensed Installed Avg. Actual Aver c[g'é-o
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |ItisaGroup | Metric 0 0 0 0

Housing Tonnes/Day
Project

Sr. |Name of the By-Products Quantity of By-Products produced/to be produced.

No. |produced/to be produced
Licensed Installed Avg. Actual Average
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |[NA Metric 0 0 0 0

Tonnes/Day
14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.
SNo. [Name of the Raw- Quantity of the Raw- Unit
material/Chemicalsused/to = | material/Chemicals
be used used/being used
1 It is a Group Housing 0 Metric Tonnes/Day
Project
15. Description of Process of manufacture for Sector-58

each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).
Sr. No. [Water Consumed For Quantity(KLD)
1 Sanitation/Domestic/Horticulture 1333.0
17. Source of water supply, Name of authority granting permission if applicable and quality permitted.
Elrd Source Type Source Name Quantity (KLD)
1 Huda/HSIIDC Supply Huda 1333.0

18. Water Treatment Details



19.

20.

Sr. Use Effluent Treatment Treatment Details
No. Generation(KLD) Arrangement Status 117

= .y |
1 Domestic Effluent | 1077.0 Yes STP

Waste Water Discharge/Dosposal Details :

Effluent

se

SNo |Typeof Effluent [Maximum Effluent to be Effluent M ode of disposal
Generation Recycle(KLD) Disposal/Discharg
Quantity of e Quantity (KLD)
Effluent(KL D)

1 Domestic 1077.0 484.0 540.0 Recycling/Reu

Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio
chemical,Oxygen Demand and specific pollutants relevant to the industry. Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State

Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr | Typeof |Paramete |Conc. of Pollutant Unit Dateof report |Report Name of
. |Effluent |rs analysis |Laborato
N no. ry
0.
Untreated |Treated
----------------- NIL-----------------
PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.
21. Fuel Consumption :
Fuel Daily Unit Calorific | Ash Sulphur | Others
Name Comsumptio value contents | contents
n(T/day)
LSD 0.15 Kilo Liters/Day
LSD 0.04 Kilo Liters/Day
LSD 0.006 Kilo Liters/Day
22. Detailsof Stack




23.

24.

Stacks Numbers: 3

Stack Attached to: DG Stack , DG Stack , DG Stack , 118
Fuel type: LSD,LSD,LSD,

Fuel Quantity: 0.04,0.006, 0.15,

Material for MS, MS, MS,

construction of Stack:

Shape Round , Round , Round ,

(Round/Rectangle):

Height above ground 48.2,48.2,48.2,

level(in metres):

Diameters/Sizein 0.12,0.9,0.20,

meters

Gasquantity Nm™3/hr: |, , ,

Gas Temperature'C: , ot

Exit velocity of e

Tones/sec:

Detailsof DG Set:

Sr. |Capacity of D.G. set Quantity of Fuel Ht. of Stack Whether

No. |in(KVA) used/to be used (in provided/to be canopy/acoustic

Lts./day) provided aboveroof |enclosure provided/ to
level(in mts)) be provided(please
define clearly)

1 |500 159 6 Yes

2 |125 40 6 Yes

3 |25 6 6 Yes
Do you have an adequate facility of : YES

collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions

Part iii'(December1985).

Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized |aboratory by Haryana State

Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr. |Stack Parameters Result Units
No.

----------------- NIL-----===semoeeeem
Process Emission quality parameter details:
Sr .|Process Parameters Conc. of pollutants Units
No

Untreated |Treated
----------------- NIL-----===semoeeeem

Details of Process Emission:




Sr. No. Sour ce of Name of the |Details of Height of Stack provided/to |Whether
Generation |emissions(i.e |APCD be provided for discharge of |emigsi
of process SO2/NOx/Aci |provided/to |process emissions(in mts).. sam:ﬁﬁgb
Emissions d Mist/any  |beprovided facilities
other). to control provided or
process not
emissions.
Above Above Roof
Ground Level
Level
1 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
2 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
3 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
PART E: ADDITIONAL INFORMATION

28. (a) Do you have any proposals to upgrade YES
the present system for treatment and
disposal of effluent/emission and hazardous
waste.

(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to beincurred onit.

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

30. To which the pollution Control equipment Sewage Treatment Plant
separate meters for recording consumption
of electric energy are installed?

31.  Whichof thepollution Control items are Sewage Treatment Plant
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

32. Name, quantity and method of disposal non- Organic Waste shall be disposed of through
hazardous solid waste generated separately Municipal Solid Waste Site & recyclable
from the process of manufacture and waste items shall be given to the recycler
treatment(give details of areal capacity
available in applicants land).

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.

() List of Hazardous Chemicals Used Oil from DG set shall be stored and
stores(imported and indigenous). given to approved recycler
(b) Details of isolated storage.
Used Oil shall be stored in leak proof
container
(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).
Enclosed

34. Brief details of tree plantation/ green belt 13,777.53 sgm has developed as a green
devel opment within applicant's premises. area in and around the complex

35. Information of schemes for waste Description of Waste generation is given in
minimization, source recovery and recycling pollution control report
implemented and to be implemented,
separately.

36. Any other additional information that the None

applicant desiresto give.



37.  I/Wefurthur declaresthat the information furnished above is correct to the best of my/our knowledge.

38. I/We hereby submit that | am the authorised person of this unit to apply for CTO and incase ?:ni; ge
from what is stated in this application in respect of raw-materials, products, process of m e&
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. I/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. 1/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. |/Wedeposit Rs.......... (.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.
Sr. Fee For Bank Name |Branch DD Date Amount(in
No. No./Cheque Rs))
No.
42. Declaration about awareness of the prescribed standards :-
a.) That | am aware of the provisions of the Water Act, 1974, Air Yoursfaithfully,
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA Signature
Rules, 1986. Name Om Prakash Dhingra

Designation Authorized Signatory
b.) That we shall comply with all the provisions of Water Act, 1974,
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

DOCUMENTSENCLOSED:

1. Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.

2. Declaration for auto renewal of CTO on prescribed performa

3. Environment Statement of the previous year for large and medium scale Industries / Projects.

4. Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices/ HWM, as
applicable.

5. Any other document 2

6. Any other document 1

7. C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed
project.

** Thisis System Generated Form Signature not Required **
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Annexure-IV(A)
(Solid Waste disposal agreement)
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Annexure-1V(B)
(Photographs of Bins)
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Annexure-V
(Latest photos of environmental facilities and plantations)
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Re: Official Documents in the matter of Hon'ble NGT OA No. 155/2020 titled titled Dr. (Mrs.) Manorama Sharma & Anr Versus TDI infrastructure Limited & Ors before

Hon'ble NGT PB.

From: Corporate <corporate@tdigroup.net> 1147Y/, 1:01
To: upcl.cpcb@gov.in

Cc: kamal.tanj fiinfracorp.com, ravinder.tanej ligroup.net, corporate@tdigroup.net, amit.sharma@cannesindia.net, sanjiv.gambhir@cannesindia.net

Attachments: CPCB_ Reply of TDI Kundli.pdf (6 MB);

To,

Mr. N.K Gupta

(Divisional Head UPC-I)

Central Pollution Control Board
Parivesh Bhawan , East Arjun Nagar,
Delhi 110032

Reference: Submission for Official Documents in the matter of Hon'ble NGT OA No. 155/2020 titled Dr. (Mrs.) Manorama Sharma & Anr Versus TDI infrastructure Limited & Ors before Hon'ble NGT PB
received through Email from Divisional Head UPC-I, CPCB dated 06.11.2020.

Sub: Reply to above said matter received through email from Divisional Head UPC-I, CPCB for the project Residential Plotted Colony in Sector-58,59,60,61 & 64 Kundli, Sonipat developed by
M/s TDI infrastructure Ltd.

Dear Sir,

This is in reference to the above given matter received through email on 06.11.2020. In which following documents are asked by the Joint Secretary for further references and proceeding. In this regard we
are submitting point wise replies and all the requisite documents as follows:-

S.No. Discrepancies Replies

1. Copy of permissions obtained from Town and Country Planning Department. | We have obtained Occupancy Certificates from the Town and Country Planning Department. Copies of
the same are enclosed as Annexure-I.

2. Details of infrastructure facilities provided by project proponents. We have installed STPs for treatment of Wastewater generated in our premises and reuse treated
water within the complex.

Also provide D.G sets of capacity for Kingsbury part- 1 (2 x 500 KVA), part-II (2 x 600 KVA and 1 x 750
KVA), Part- III (2 x 500 KVA), for My Floor 2 (1 x 125 KVA) and for Tuscan City (1 x 25 KVA, 1 x 125
KVA & 1 x 500 KVA) with acoustic enclosure and adequate stack height.

RWH pits were also installed inside the premises for collection of rainwater.

Proper green areas are also developed inside and outside the premises.

Proper Roads are provided to reduce traffic.

3. Permissions, Clearances, Consents and NOCs so far obtained by TDI |We had submitted the Consent to Establish application for Kingsbury, My Floor 2 and Tuscan City but
Infrastructure Limited including applications under process. application has been refused by Haryana State Pollution Control Board and mentioned that we are not
required to Consent to Establish as the project is operational. Copies of CTE submitted are enclosed as
Annexure-II

Thereafter, we had submitted the Consent to Operate application for Kingsbury, My Floor 2 and Tuscan
City but application has been refused by Haryana State Pollution Control Board on the basis of
imposed Environmental Compensation. Copies of CTO submitted are enclosed as Annexure-III.

4, Details of Sewage management infrastructure inside TDI City. Proper Sewage Treatment Plant has been installed at the site to treat water generated from the
premises. Treated water is being reused within the complex and also fulfill all the Standards as
prescribed.

Installed capacities of STPs are given below:-
1. Kingsbury Part-I (510 KLD already installed and it will be further enhanced to 650 KLD), for
Part-II (2 nos. STP of 510 KLD and 610 KLD) and Part-III (610 KLD already installed and it will
be further enhanced to 850 KLD) .
2. My Floor 2 (150 KLD installed & STP having total capacity 750 KLD shall be installed).
3. Tuscan City (1 STPs having 720 KLD installed which will be further enhanced to total capacity
1300 KLD).

5. Details of Solid Waste Management infrastructure inside TDI City. We are complying with provision of Solid Waste Management Rules, 2016 and we have provided the
different colour bins at different floors and generated waste is being collected at a Solid Waste
Collection room and the same is being disposed off through approved vendors.

Copy of the Solid Waste disposal agreement is enclosed as Annexure-1V(A).

Photographs of Bins are enclosed as Annexure-IV(B).

6. Any other document project proponents want to submit for representing | Latest photos of environmental facilities and plantations are enclosed.
facts of the case.

We assure you that we are and will comply with all the directions of the Central Pollution Control Board.
Thanking you

Yours faithfully,

For M/s TDI infrastructure Ltd.

Om Prakash Dhingra

From: Head UPC-I, CPCB (upcl.cocb@gov.in)
Date: 11/06/20 16:35

To: ravinder.taneja@tdigroup.net, corporate@tdigroup.net

Cc: kamal.tanjea@tdiinfracorp.com

Subject: Official Documents in the matter of Hon'ble NGT OA No. 155/2020 titled titled Dr. (Mrs.) Manorama Sharma & Anr Versus TDI infrastructure Limited & Ors before Hon'ble NGT PB.

TDI Infrastructure Limited is aware that Hon'ble NGT vide order dated 01.102020 directed as follows:

1of2 10/20/2021, 12:29 PM



Firefox https://mail.tdigroup.net/webmail/

' Accordingly, we direct the Committee constituted by this Tribunal in O.A. No. 764/2018 vide order dated 23.10.2019 i.e. representatives of the CPCB, the MoEF&CC and the IIT, Delhi to give a joint
report with reference to the compliance of environmental norms in respect of the present project also within two months by e-mail at judicialngt@gov.in preferably in the form of searchable PDF/ OCR

Support PDF and not in the form of Image PDF. CPCB will be the nodal agency for compliance."
In this context, the Joint Committee needs following documents for reference and further proceedings in the matter: 1 2 7

i. Copy of permissions obtained from Town and Country Planning Department.

ii. Details of infrastructure facilities provided by project proponent.
iii. Permissions, Clearances, Consents and NOCs so far obtained by TDI Infrastructure Limited including applications under process.

iv. Details of Sewage management infrastructure inside TDI City.
v. Details of Solid Waste Management infrastructure inside TDI City.

vi. Any other document project proponent want to submit for representing facts of the case.
In view of the above, it is requested that the documents needed by the joint committee as detailed above may please be provided by 09.11.2020.
Yours faithfully

[N.K. Gupta]
Divisional Head UPC-1

2 of 2 10/20/2021, 12:29 PM



ANNEXURE R-2
- 128

(] DI INFRASTRUCTURE LTD.
T
-EHEI‘M{:% N K Gwpla , Thvisionad Hoad,
Cutilral Pollslion Conteol Board,
Pavivesh Bhawan, Maharshi Valmiki
Maryr, Bast Avpun Nagnr, Vishwas Nagor Extension,
Vishiwas Magar, Shahoars, Delhi, 110032

Hel loptor M- A- 1901950 202 0-UPC-1,1 238 dated 0202200

Subject: Heply of Joint Inspection point: ralsed by the constituled téany of MOEFECC, CICHE, 1Y
Prethi on 07.01,2021 40 the profect “TIM City™ [Kesidential Colony) at Sector-50, 59, 60, 61, 63 &
B4, Kumdli, Senepal, Iarysamna

eir Hir,

This 15 in relerence (o the above-mentioned Joint Committee report sebmitted by CPCE Tor the project

T Ciy™ [Pesidential Colony] ab Sectoe-5H, 59, 60, 67 64 & 64, Kandli, Smepat, Haryana, £ e
0707 22T oir project sive was Inspectod By the constituted D membeies o MOFECE, CPCR, mnd 0T

iedhi and gave their observations,

I this ropord, wio are submitling o polnt-wise reply oall the observations vaised by the joint s

e,
S.No | OESERVATIONS REPLIES
1 Fiamic mitimum | Basic infrastructure Gacilitios e dnteenal soands;, opsen space,

infrastruclure e internal | public pades, streetlights, hioee bees peovided aond the same
roads, open space, public | are maintained Photographs of the same are enclosed as
parks, strectliphes, public | Annexure-1

Beotth - serviee  ingluding
waler supply and sewerage | We have installal 5TPs in the Groop Howsing and the same
Treatment Plani, electricily | are in operatiop. Photogmphs of the insalled 5TPs aee
e nat iunciianal at sie enclosed as Annéxure-l

We are in the pegeess of installing o 517 ol capacity 250 KLD
lor the plotted dolony. Copy ol waork order for the installation
ol 5T in the |r||4':ltl_|_ul criloay 48 pnclosed s Aane keise 1)

}
Wo hove also Jnid o Sewsge Hisg bl conpecivdy 5 ook oyl
provided by HULDA We are Toblosiog opowith 1005

Al progont, a5 ST i= aol installed i the plofed  colony,
sevwrapy [fom Uhe ploted colony Iz éillectod amd sent o PATLA
mﬂ Frfsor o 5TP oa the advice of the Authority by s GP5enabled tanles,
aif o, fied-1

Source of walier is borowedl (or deinking purposes. A vl
plpllive has basen instalisd bul wee have pel ol a conpedio

L7 JuL 202 from the HUDA
I1n| il .||&,l¢.u “p:;h@jcﬁﬁlﬂa ﬂﬁlﬁuﬁ’dmlﬁb”l

For any querie 'pnrd:inu pilri Rbpdair

{asdomes Supgart Cenbee, Yondana Deilding, Ugper Ground Fleor 11, Telsloy Merg, Connooghd Ploce, Mew Dehi-110001
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[ l -TDI INFRASTRUCTURE LTD.
T,

CREATING N.K Gupta , INvisional Head,
Central Pellution Control Board,
Parivesh Bhawan, Maharshi Valmili
Marg, East Arjun Nagar, Vishwas Nagar Extension,
Vishwas Nagar, Shahdara, Delhi, 110032

Rod: lorter No- A-T9014 /507 2020-UPC-1/1232 dated 02022021

Subject: Heply of Joint Inspection points raised by the constituted team ol MOEF&CC, CPCR, 1T
Doethi on 07012021 1o the project “TDI City™ {Residential Colony) 4t Sector-58, 59, 60, 61, 63 &
&4, Kundlli, Soncepat, Haryana

Fhour Mir,

This is in velerence to the abové-mentioned Joint Committee report submitted by CPCE Tor the projec
T City™ (Residential Colony) at Sector-58, 59, 60, 61, 63 & 64, Kundll, Sonepat Haryana, On
OFOLE0R ] our project site was inspected by the constitutod team meembers of MOEFRCE, CPER, and 11
Pethi and gave their observations.

I this regard, wit are submitting a point-wise roply to all the obsersalions mised by the joint Lesm

b
SMo | OBSERVATIONS REPLIES
1. Hasic mintmum | Basic infrastructure facilities e internal roads, open space,

infrastructure e internal | public pars, streetlights, have been provided and the same
rodds, open space, public | are maintained. Photographs of the same are enclosed as
ks, strectliphs public | Annexure-1

health  serviee  including
water supply and sewerage | We have installog 5TPs in the Groop Howsing and the samp
Treatment Plant, electricity | are in operatiop. Photographs of the installed 1P are
are nol Mupctional at site enclosed as Annexure-il,

We are in the prgcess of installing o 5TF of capacity 250 KLID
for the plotted golony. Copy of work ordor lor the installatcn
of §TF in the plitled colony is enclosed as Annexurce-101

We have alsoe Jaid 2 Sewage line bul connechvily i nul yel
provided by HUDA We are lollowaimg ap wath TR

At present, as ST 18 not stalled o the plotted colony,
sewape Trom the plotted coloemy 15 collectod wnd senl e PATLA
TP on the advice of the Authority by a GIPS-comblisd Gankor.

Souree of waler 15 borewell for drinking purposes, A watiol
pipeline hay e installed Bul we bmaee ool ol 3 ol i
fromthe TS

2 Flor ol applicant  was| Electreior supply bas been growded
inspected and it s |Jhﬁt'wtkih!qm-iqiﬁﬂ{4ﬁ

Far any queri arding
Cuslomer Suppart Centre, Yandano Buildisg, Geouad Floor 17, Talsloy Morg, Conmaught Ploce, New Dell-110001

Fromt OfL ; 431771710, Cust, Support : 43117110, Fox : +91-11-4311115%, E-moil : costomersupport E0adigroap.net
Registered Ofice - 10, Shoheed Bhagat Singh Morg, New Delli-116001 CIN Mo, UT01620L1997PLLDESSS



that oo Blectricity  supply,
Water  supply, Sewerage
connectivity or 517 exist at
Sl .l'|[|||r||._|q,:|| risad to plﬂl:
i5 alsoe dlamagied st multhple
loeatinns

acurce of water B boeesell Toe defnking purpsases, & waker
mpeline has been installed Dot see ave ool gol o commection
leom Che HIUERA

We are in the processof installing a ST of capacity 250 KLEB
for the piotted coleny. Copy of work order for the installation
of BT in the plotied celony is enclosed as Annexare-ill

AL proesent, a5 5TF b5 nol installsl in the plotiasd colony,
sewapge in Lhe plotted colony is collected and sent w PATLA
STP om the advice of the duthority by o GES-cnabled Ginker,

AL Ehe Cime of inspection, maintesance work of the approasch
road was under process. Bul, ol preseot approach coad
connection to the plot arca is now fully mamtained, Copy of
the same is enclosed as Annexure-1¥

3 Mo mechanizm ol proper] We have donée an agreemeng with an Al heeteid vendor for
collection  and  segregation| the tollection and disposal of solil waste, We have also
ohserved at site. Compost provided bins for dry and wel waste. Photographs of the same

¥ 7 H el & )
AFTAngEmEnt for| AT enclosed i Annexure-V
biodepradable  waste  was Organie waste Converter of capacity 500 kg installed at
nok provided at sie Kingsbury Apartiment. Photogeiphs of Use same are enclosed
a5 Annexure-Vi

4 Urptherized  disposal  of] We are nol disposing dny uniresied wasiowaler, Wasiowsiler
sewape waler in a nearby| Benerated in the premises is treated o inhouse STPs and
plotted area was observed. trealed wator is used in gardoning and other misc purposes,
Ano unauthorized  tractor
et daah ithet In the plotted area, loeal willagers and femers [kesan
wrr"'r”'i-‘_ ankers  (withou Andolan] were disposing of these waste on Lhe wacant land,
any  registration  numbers)| However, strict surveillanee i kept on such aclivities from
Wik Featinud disposing| our side.
seworage wastewater  at
nearky  plotted  area. An
undesirable  smell and
shagnant  watier has been
observed i these areas,

B Praject Froponent i) We are in the process of dblaining Benowal of (GWA
supplying  water  to the approval. Oooe we receive the approval we will share the
township  through  bare same.
wells bul has oot ohtlned
any approvid From COWA

4] Froject Proponent has mot| We are in the process of submitting te adeguacy report of

submitied  an adequacy
repart of captive 5TP wnder

township  amd  has oot
prowided g proper sludge
colleetiom sestem

STPs installed under cownship projecls,
Studge collection systom kas been provided in the nscllod
5TPs.

EI.H INFRASTRUCTURE Liw
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We are regulary doming e RWH pos Copey of bills, paid 1o

F Bain water Harvosdng pity
woere  found clogped  and| maintenance agencies lor cloaning of RWH pits alomg with
filled with mud and stagnant phaotapgraphs are alin eneloised oz Annexore-VII
whialer,

8 It 5 alzo ovident from report) All the conditions ol DTCPare e cormgilud.

ol hstrict Town and
counkry Department,
Senipal prawided by
applicant  tha M/fs TN
Infrastruciure ML Lbd has
broached the condition of
license and condition of part
compietion certificate
pranted by the Department
and not able o up keep the
i infrastruochore

q Project Proponent has not| Total no, of trees that have been planted inthe progec aie
provided  detatls - of  area)| 25996, Plantation details are eoclosed as Annexure- vin
covered and species planted
urgler  green bele and
tovered under green belt is
looking insdogquale

I [Me o soler, wind or renewablel We have installed 54 ne of solwe panels al Kiopsbury
oncrgy  source  has  been| apartment. Photographs of the same are enclosed for your
observed ot the project site, | Teference as Annexure-1x

Vielation of Environment Clearance Conditions:

d Project Propanent has not| We have installed STPs with a tertiary level of treatment Lo
constructod  deocentralized| Dtraviotet trestment o Group Heasing and Created wiater j=
tertiary lovel 5TP for 100] v$ed inGardening and misc. Purposes.
poreent treatment of grey
water and rouse as per EC
conditicons,

Iy Mo solar, wind or renewable| We hive installed 54 no ol solar pancls at Kingshary
energy  source  has  been| @partment.  Photographs of the same are enclosed as
observed al project site. Annexuredx ind will continue to inerease its numbier,

r Moy CFLs/LEDs has been| LED lights hove been installed in steeetlights, Photopraphs of
ohservod ot street  lights| the same are enclosed as Anpexure-1x
SO

il Frojeet Proponent has also| Total na, ol trees thil have been phnted in the project s

nob provided detalls of area
covered & species planted
under preen belt and: area

25990, Plantation de@ils are enclosed as Anmexure-vin
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viversd under gresn belt is
leseicing, nadequale,

Project Proponent has not

provided  corporate  sedal
respongibility  plan, details
il s iranmental|

mamagement cell, year wise| o

detwdls of year wise fund
earmarked S utlleed fowards

AL present wie have done an expenditures ol B

HY.E0LIMNI /-
on corpormabe social responsibility.

Detals  of the coviconmental  mapaperesnt ool and
expenditure done Gl date on EMP are enelosed as Annexure-

We are regularly submitting o six-monthly compliance repon

eevirsnmental  protection,| and copy of List 01 vear submitted &5 enclosed 35 Annexure-
not submitted six monthiy| %
cotnpllance reports
repularly

I P'roject Praponent has not) We are in process o submittog Form Vi Seplember 2021,
provided  a  copy  of]
ctivironmental statement off We will upload our six-manthly complisnce report an the
form-¥, link of company| “0TPoF wehsite.
WI:'".EiI:LL". where FOpY of EC We are l-'ﬂE,UIiH‘tJ-' ] h]l‘li.l.:l.llﬂl:’I i .‘iik—t‘ﬂ[ll‘ltl'll:r" 1::;1|'|"||_|||.u.|;||_'|;' repan
along with SMCRs has been| 4,4 copy of June-2021 subomitied i epclosed as Annexare X
uplocded, M* hays also not
submitted the =iz monthly
comHianco reprs
et Ly

B Project 'roponent has not] We have an agreement Tor disposal ol Hazardous Waste with
provided  details/copy - of] M5 Divia Petro product. Copy of the same & enclosed as
aprecment with recycler to Annexure-XIl
fendlefdispose  hazardous ) )

- i . We have an apresmont with an authorized  Veodor for U

wiaste [waste oil from: DG ; X s P A BT :

5 collection of solid waste. We alse provided bins fee dry and
sets Jand STP shudge, plastic] yar waste, Meotegraphs of the ssme  ae enclosed as
waste, D=t and| Annexure-

Biomedical LTH Y o et
penerabed ot project ske,
h Froject Proponent has not| We have applied for the CTO Application form HSPCH and we

provided copy of NOGC from
civil aviation.  department,
forest  department,  fire
department, chied controlier
ol explosives  departmont,
COWA  anil  Consent o
et feom HSPCB.

also attached the same i June-2021 Compliance Repor

We are in the process of elaining Renewal COWA appreal

We have obtained a Five NOC (rom a Divisional lire aflicer
Come af the same isenclozed as Anneare-X 111
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Annexure-I

Photographs of Basic infrastructure facilities i.e
internal roads, open space, public parks, streetlights,
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LED STREET LIGHT - TDI CITY

TOTAL 1250 LED STREETS LIGHTS
IN TDI CITY
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Annexure-II
Photographs of the installed STPs



STP plant of Kingsbury Part |



165

Filter Press and STP plant of Kingsbury -l



STP plant of Tuscan City
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Annexure-III

Copy of work order for the installation of STP in the
plotted colony
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TDIWVO/KDUSTP/ELEC & MECH!D1 16-04-2021

M/s Marks lon Exchange
Plot No: 339, Ground Floor
Laxmi Vihar, Burari

Delhi - 110084

Kind Attn: Mr. Aman

E-mail:- selutlonwipi@gmail.com
Mob- 8811277529

WOR ER

Subx Portable Self-Contalned packaged of Sewage Treatment Plant = 125 KLD Based on MEBR
Technology for Plotted Area B - Block, Kundli (HR.)

Cregr Sir,

This has reference to the lender submitted by you and subssquent discussions / negotiations hald on
14,04.2021 on the subjact work,

Based on our discussions we are now pleased Lo issue work order to you for the above subjected work
as per the following terms and conditions, special conditions, specifications, BOO and other forms and
annexure forming part of this agreement.

TERMS AND CONDITIONS; -
1. Contract Value

After allowing for discount offered by you on all the analyzed rales and Total Value of the
Contrast works out o be Rs 17,00,000.00 (Rupees Seventeen Lakhs Only). The work will be
exacuted entrely as per the drawing and the given BOQ is indicative only.

2. Scope of work:-

The scope of work includes all materials, labour, tools, transporation, at any laad and lift plants
and all other things necessary 1o carry out the work as per approved drawings, bill of quantities
amd as par the instructions issued at site by the Engineer-in-Charge.

TDIMCJ.'KDUETPIELES& MECHIO1 & 1Page

Registered Oifice - 10, Shaheed Bhagat Singh Marp, Gole Market, New Deihi-110001 Tel © +91-11-49133333, Fax | +31+11-43133305
CAN: UFDT02DLT997PLEOBSSST | Webgite © www tdigroup, net



. Rates & Taxes:- 169

The rates quoted by you and agreed upon are inclusive of all applicable taxes, ate. and are
subjected to deduction of TDS &s applicable and reguired for the completion of work. Ratas for
all tems of work shall remain fim and no escalation on any account shall be alowed il
completion or extandad pariod of completion of work. GST will be paid extra.

4, Payment Terms: -

+ 25 % advance along with the confirmed order,
« 60 % against Performa invoice and inspection of matarial at your plant.
* 10 % after Installation.

5% againsl erection testing & commissloning alang with water test report from 2 government
accredited lab.

Taxes: Extra GST (or as per local state central govt taxes rule that may prevail.)

Transportation : Included in order.
Loading & Unloading at site:  Scope of Contractor
Time: req, ¢ 30 — 45 days after Clear Techno - Commercial Work order in all respects.

The Running Account Bill shall be submitted monthly to the E.LC supported by all relevant

decumnents like measurement sheets, materlal reconciliation statement, quality test reparts,
Challans of materlal (il reqd.)

5. Reten Moneay: -

5% of the contract value shall be deducted from each running bill on pro-rate basis and shall be
retained as securily deposit till successful completion of defect liability pariod of 12 months.
However, the retained manay can be paid against imecoverable bank guarantee of equal
amount valid Gill the end of Defect Liabilily period. The Bank Guarantee can be en-cashed in-
case of fallure to attend the defects.

6. Final bill; -

The Final Bill shall be released within 3 months after successiul completion of work and after
ensuring all the reconciliation of material & paymenis pertaining to the work. The Final bill shall
be enclosed with the as buill drawings of services elc. Recovery, if any obsarved, afler the
finalization of bill will be recovered from your retention money OR any other work which you are
undertaking in the company any whara,

7. Extra Hems: -

In case, if any exira item is felt essential for the completion of the Project the same has 1o be
undertaken by the contractor. The rate for such item shall be derived from sither the similar Rem
executed or an actual rate of materal and labour locally available based upon Harvana
Schedule of rates/CPWD specifications which ever is lower. The contractor has to submit the
rate analysis with in 5 days before date of execution of item. This has (o be dully verified and
cerified e Engg-in-charge.

TDIWOKDUSTR/ELEC & MECH/AC - 2
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E. Completion Period:-

Time is essence of this contract and you shall strictly adhere to the date of commencement and
completion of wark, Time of completion shall be reckoned from the date of this letter. Entire job
shall be completed by 45 days from the date of issue of advancs payment.

In case of any unsatlsfactory progress, TDI reserves to withdraw the work on 3 days short
notice and your work either can be terminated and balance work shall be got executed at your
risk &nd cost. The decision of TDI shall be final and binding to the contractor.

8. Quality Assurance:-

Quality of work is the essenca of this confract. You are expected to perform work of high
standard and quality. In case of works carried out by you are found to be of unacceptable quality
io the Project-in-Charge, you shall dismantle such defective works and carry out quality work to
the entire satizfaction of the Project Team without affecting the contract time. Your failure to
adhere quality work will lead to determination of contract. All the test required as par norms shall
be conducted at your cost. The concern Engg. Can get the test conducted as per the regquired
specifications.

10. Contribution to the I, State, Local Authority:-

You shall be responsible for the payment of contribution etc, under any Central, State, Local
Legislation applicable fo the persons engaged zs aforesaid ie contribution towards E.S.I.,
Provident Fund, Bonus etc. If at any time, any liability or obligation (financial or ctherwise) is
imposed upon us under the provisions of any legisiation or any enactment, andior schemes,
rules, regulations, bylaws framed there under, such amount shall be recovered from your dues.

11. Water and Electricity:-

The supply of water and eleciricity shall be given free of cast at one point and further distribution
shall be your responsibility. No supply from DG set shall be provided in case of no supply from
HSEEB.

12, Safety:-

You shall adhere to standard safety practices and ensure that all required safely gears such as
hard hal, safety beltz, and safety boots are provided to workers and site persennel. Special
amphasis shall be given for working at height. Safety posters / wamings / cautions signs should
be displayed at imporiant locations, You shall observe safely instructions/manual provided to
you from time to ime.

13. Penalty / Liquidated Damages:-

In the event of your faiing to complele the enfire works within the stipulated period of

completion, you shall be liable to pay us by way of penally @& 5% of total amount of work done
till date.

TDIWO/KDL/STPELEC & MECH/01 = 3| Pie
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14. Defect Liability Period:-

The defect liability perod shall be 12 months from date of vilual completion. All defects noticed
during the period shall be attended to and rectified within 7 days from the date of notification. If
she defects are nol attended ta in the stipulated time, the same shall be rectified at your risk and
coet. The cost thereof shall be recovered from you or from your security amount

15.CAR Poligy:-

The contractor will take CAR {Contractors All Risk Policy), Insurance policy as per the norms. In
case the policy s not taken, the same shall be taken by the Company and amount recovered !
adjusted from the payment dua.

16. Litigation: -

In case of any dispute between the executing agency and TDI, TDI reserve the right to take
legal action within provision of the agreement terms and conditions.

No change / deviation in specification shall be allowed. Quantity | make of materials shall be got
approved by Contractor Prior to Supply / commencement of work at site.

You are requestad to start the work in consullation of Project In-charge and his team.

This work arder ks being sent to you for in duplicate please return on copy o this affica dully
signad by you as token of acceptance of above terms and conditions.

17. Annual Maintenance Contract :-

The annual maintenance contract is a part of this order. The cosl of comprehensive
maintanance for 1 and 2™ Year will be 45,000.00 + GST monthly and for 3™ 4" and 5 year wil
be 55 .000.00 + GST monthly. During maintenance confract, you will keep all consumables and
critical parts. You will depute required staff for 24 hours as per your standard maintenance
norms for the maintananca of commissioned and handad over STP.

18. Degign Basis:

Design Inlet Parameters:

L] FIH = 6.0-8.0
« Chamical Oxygen Demand, mgl . 400-450
= Bio-chemical oxygen demand, mg/ - 250-300
» Total Suspended solids, mg/1 - 200-300
» 0l and grease, mg/ - 10-50
Design outlet Parametars:

« pH - 6.0—B.0
+ Chemical Oxygen Demand, mg' - =50

» Bio-chemical oxygen demand, mg1 - =10

s Total Suspended solids, mg/ - <20

« Qil and grease, mg/ - <10

+ Nitrogen, mgf - =10

TOWWWOKDLSTRELEC ECH/O1 u 4|Page




+ Total phosphorus, mg/l “ i
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Mote; Purpose of treatment — For freated water meet the norms of pollution board

SPECIAL CONDITIONS OF CONTRACT

1. The agency will make his own arrangement for water and electricity for the execution of works
However, Company will give water and electric connaction at one point and the same shall be
extenced by the Contractor at his own cost. The Consumption of Electricity shall be chargeable
to agency as per prevailing State Eleciricity Board Charges, The connaction shall be only for the
HSEBE Supply and no DG supply shall be given.

2. The Contractor must follow other terms and condition as per the General Conditon of the
Contract.

3. The Agency must follow the technical specification as per Haryana State PWD Specificationd
Relevant 1.5 Code.

4, The Contractor must strictly follow labour rules. In case of any breach of rules and regulations of
labour regulation act. The agency shall be responsible for all kinds of losses etc.

6. Qly. can be increase or decrease up fo any extent.
6. Labour hutment will be in Contractor scope,

7. Work Schedule shall be given by contractor at start of work,

8. Contraclor will have to deploy sufficient staff as per required of work or as per direction by
Engineer- In- charge.

8. Meazurement of work shall be as per actual or IS Code,

For, TDI INFRATECH LTD. For, Marks lon Exchange

Authorized Signatory Authorized Signatory
{Confirmed & Accepted)

Enciosure: -

& Bill of Quantities

TOVWO/KDU/STP/ELEC & MECH/01 3|lage




200 of Portsbie 579 125810

i
ary | it |Specifications Make Basic Price (Total cost
Collecticn Tank 1 Has. 13.0002.5%2.5 045 Sl
S 1 Mo  (1L25M1.Ex2 5 MZ SMM
BAEBR Tank F Hos. §2.5X2.5K2.5 b5 Sam
Tubg Shettler Tank 1 Nog.  J2002,552.5 M5 5MM
FFT 1| Nes. [20032.5%2.5 M5 5MM
84T 1 Mo FRON2SHZS5 RS SRAM
FAF coating 2k4m 1 Hog  [Inside the all tanis,
Dutside redaxide
primer with enamall
pint, (Asin/Neralach
Bar screan i HNos. |25 inm Spacng with 55 | 300300
304 drawr bacs
Sewapge Fead pumps & Swnbersibla Cutter Kirtaakar
Fump 7 Cu M) he @12
fre
Diffusar 25 Mos, (1000 i o squivalent [vasa, OTT
dizk tyne sillcon based
Blawear Z Mos, | A&ir flow rate 200 Bemta, Alraak
Cubdjhe @ LG Wi
Wit direct coupled
mlectrical motar of
reguired possr
mounted an basad
frame  campletn in all
respoct
MEER Media 5 m3  |MBRRE hNedia copidek
 Tulbve hedia 5 m3_ |Tube medis WatL
Sand Filter 1 hos [FRPVessel 700 X 1800
ftivated Carbon Filter 1 Mot |FRP Vessel an0 X 1800
|Filtar faed Pump ] Mds IHEI.I Il heE 30 WWE | Kirloskar
Shudge pumas 1 Mos 12m3@idmerhead  |Kirloskar
Serew pumps il Ror. 11m3&@30 mtr head  |Kirlogkar
finstrumengation 2 Was  [Flow meter Electro Zost
Machenical, omling PH
etes
[Control ponal 1 ot |Elactrical Auto Manual
Panal including Engrgy
Mater
|Elecirical wiring i Lot |complete in all respect
to aprata tha STF by
abpwa mentioned
Contrel penal logic.
Piging 1 Lot |in STP tank indat outlet
I fore than S meter
Filter Press 1 Nos | LEN1EXLIE HYDROLIC
transpartatian 1 joh
Installation testing and 1 Job JCommissioning and
commissioning charge cperating the system,
till it gres stabdiced,
Total
"
TDWOKDLSTRE MECH/D1
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Annexure-1V
Photograph of Approach Road Connection to plot Area
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Annexure-V
Photograph of Solid Waste

Management
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Annexure-VI
Photograph of Organic Waste Converter
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Annexure-VII
RWH Cleaning Photographs
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Ongoing RWHP cleaning, Tuscan City June 2021
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Ongoing RWHEP cleaning, Tuscan City June 2021
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Ongoing RWHEP cleaning, Tuscan City June 2021
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Annexure-VIII
Plantation details



S.No.

Common Name

Scientific Name

No. of Trees planted

1|Yellow bells Tecoma gaudichaudi 6223
2| White Frangipani Plumeria alba 26
3|Blue Jacaranda Jjacaranda mimosifolia 100
4|Ashok Polyalthia longifolia 83
5|Devil's tree Alstonia scholaris 100
6 |Kaner Cascabela thevetia 3500
7 |Neem Azadirachta indica 40
8| Guava Plant Psidium guajava 20
9|Banana Plant Musa acuminata 20
10 | Pomegrante Plant Punica granatum 20
11|Bamboo Plant Bambusa vulgaris 250
12 |Papaya Plant Carica papaya 20
13| Golden Bottle Brush Melaleuca bracteata 5
14 |Raat ki Raani cestrum nocturnum 30
15| Gulmohar Delonix regia 35
16| Kadamba Neolamarckia cadamba 75
17| Chikrassia Chukrasia velutina 10
18| Causurina Casuarina equisetifolia 4
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Annexure-IX
Photograph of Solar water heater
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Solar Unit 1
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Solar Unit 3
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Annexure-X

Environment Management Cell and Expenditure Spend
till date
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Annexure-XI
Copy of Six Monthly Compliance report
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Ta,
The Advisor, Date:

Ministry of Environment, Forest & Climate Change
North Regional Office,

Bays No.24-25, Sector 31-A, Dakshin Marg,
Chandigarh- 160030

Ref: Environmentzal Clearance Letter No. -21-62/2016-1A-111 dated 04.09.2017.

Sub: Subject: Submission of six-monthly compliance report for the
not period October-
2020 two March-2021 submission due in June-2021 of Environmental

hl*&gunrdsfﬂnud_jl:lnn for the Project * TDI City” (Residential Colony) at Sector-58, 59, 60,
61, 63 & 64, Kundli, Sonepat, Haryana by M/S TDI Infrastructure Ltd

Dhear Sir,
With reference to the Submission of Six-monthly Compliance Beport for the period October-2020
to March-2021 submission due in June-2021 of the Environmental Clearance obtained vide

Enhmnmm E!Eaﬂnm Letter No 21-62/2016-1A-111 dated 04.09.2017. for the proposed project” TDI
City” (Residential Colony] at Sector-58, 59, 60, 61, 63 & 64, Kundli, Sonepat, Haryana

In this regard, as per the conditions laid down in the Environmental Clearance Letter, we are hereby
submitting herewith six-monthly Compliance report along with all the requisite annesure and soft
copy (CD) as per the guidelines of Ministry of Environment. Forest & Climate Change.

We hope that this will fulfil all the requirements.
Thanking You,
Yours Faithfully,

i "'f Fﬁ?! JW— L

(Authorized 5 Pth X cantary
Name- Om
Mobile No- 9899677022
E. mail - subosdhkadv@hotmail.com
Copy to:
1. Member Secretary, State Environment Impact Assessment Authority, Bays No. 55-58, Prayatan
Bhawan, Sector-2, Panchkula, Haryana,
2, The Chairman, Haryana State Pollution Contrel Board, C-11, Sector-6, Panchikula,
Haryana
3. Regional Directorate (North), Central Pollution Control Board, PICUP Bhawan, Vibhuti Khand.
Gomti, Nagar Lucknow - 226 010

For any queries regarding your occount - please conbact :
Custamer Suppart (enire, Yondane Building, Upper Ground Flaar |1, Tolsboy Marg, Comnaught Ploce, New Delhi-110001
Front Of. . 43111111, Cust, Suppost - 43111111, Fox - +%1-11-431001%9, E-mail - customersupgor (D idigromp ned
Registered Office - 10, Shaheed Bhogot Singh Morg, New Delhi-110007 CIN He. UT01GEHRLI5TPLCDESSS]
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SIX-MONTHLY COMPLIANCE REPORT OF STIPULATED
ENVIRONMENTAL CLEARANCE CONDITIONS

Period of Compliance
(October, 2020 to March, 2021)

“RESIDENTIAL COLONY”

“TDI CITY”
(Environmental Clearance Letter No.
21-62/2016-1A-11l dated 04.09.2017)
At

Sector-58, 59, 60, 61, 63 & 64
Sonepat, Kundli, Haryana

By
M/s TDI Infrastructure Ltd.
10, Shaheed Bhagat Singh Marg, Gole Market,
New Delhi-110001

Submitted by:

M/s Perfact Solutions
(Environment Consultant)
(1ISO 9001:2015& ISO 14001:2015 Certified)
5th Floor, NN Mall, Mangalam Palace, Sector-3, Rohini, New Delhi
Ph No. 011- 49281360

JUNE-2021
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CHAPTER-I: PURPOSE OF THE REPORT

As per the “Sub Para (ii)” of “Para 10” of EIA Notification 2006, it is stated that “It shall be mandatory for
the project management to submit half-yearly compliance reports in respect of the stipulated prior
environmental clearance conditions/safeguards in hard and soft copies to the regulatory authority
concerned, by June and December of each calendar year” and as per compliance of condition mentioned
in Environment Clearance Letter Six monthly compliance reports should be submitted to theNorthern
Regional Office of MoEF, the respective Zonal Office of CPCB, HSPCB and SEIAA Haryana and a copy to
the Regulatory Authority of Haryana.

[t is mandatory to submit a Six-Monthly Compliance Report to show the status & compliance of all the
Conditions mentioned in the Environment Clearance Letter, along with monitoring of various

Environmental Parameters (as per CPCB Norms).

The regulatory authorities in this case areHaryana State Pollution Control Board, Regional

Office-MoEFCC (Chandigarh) and Haryana SEIAA.

Based on the Environmental Clearance Conditions mentioned in the EC Letter, a Compliance Report
is prepared by the Perfact Solutions on behalf of Project Proponent; details of which are present in

Chapter - “Compliance Report”.

Methodology for Preparation of Report is as follows:

Study of EC Letter & Related Documents,

Site Visits by a representative/team of Environment Consultant,,

Monitoring of Environment Parameters, viz. Ambient Air, Water, Noise, Soil & DG Sets,
Analysis of Samples collected during Monitoring,

Interpretation of Monitoring Results,

o ok W N e

Compliance Report, explaining the entire Environmental Clearance conditions in the EC

Letter and providing details w.r.t. each condition/ guideline.



Six Monthly Compliance Report June-2021 “Residential Colony “ TDi City

203

CHAPTER II: INTRODUCTION

The proposed project is a Residential Colony located at Sector-58, 59, 60, 61, 63 & 64 Sonepat - Kundli,
Haryana. Total plot area is 4598807.965 sqm and built-up area is 6514132.528 sqm and the total estimated
cost of the project is Rs. 1790 Crores.

Particulars Details of Project
Name of the project “Residential Colony”
Project activities EWS, Dwelling units, Community centre,

Commercial area, Servant unit

Developed by M/S TDI Infrastructure Pvt. Ltd.

Site address Sector-58, 59, 60, 61, 63 & 64 Sonepat -
Kundli

Environment Clearance Letter No. 21-62/2016-1A-1I1 dated 04.09.2017.

Consent to Operate We have applied for Consent To operate.

Copy of the same 1is enclosed as

Annexure-II

Period of Compliance October-2020 to March-2021 submission
due in June-2021

Present Status Operational
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PROJECT DETAILS
The proposed project will have the following salient features:
S.No | Parameters Project details (As per Environmental Clearance)
. dated 04.09.2017
1 Project Cost Rs. 1790 Crore
2 Plot Area 4598807.965 sqm
3 Total Built up area 6514132.528 sqm
4 FAR achieved 4239091.258 sqm
5 Height of Building 44 .95 m
6 Total Water Requirement 28632 KLD
7 Waste Water Generation 18925 KLD
8 STP Capacity Modular Sewage Treatment Plants of total capacity 16300
KLD shall be installed for Plotted Area, Community &
Amenities Area,
STP of 100 KLD installed & Modular STPs having total
Capacity- 600 KLD shall be installed for Commercial areas,
STP of 500 KLD already installed and it will be further
enhanced to 650 KLD for Group Housing-I (11.46 Acres),
2 No. of STPs of 500 KLD and 660 KLD resp. already
installed for Group Housing-II (18.43 Acres),
2 no. of STP of 720 KLD & 510 KLD respectively already
installed which will be further enhanced to total capacity 1300
KLD for Group Housing-III (22.862 Acres),
STP of 350 KLD shall be installed for Group Housing-IV (7.0
Acres),
STP of 720 KLD already installed and it will be further
enhanced to 850 KLD for Independent Group Housing-I
(14.07 Acres),
STP of 150 KLD installed & STP having total Capacity 750
KLD shall be installed for Independent Group Housing-II
(14.288 Acres),
STP of 600 KLD shall be installed for Independent Group
Housing-111 (10.14 Acres).
9 Solid waste Generation 76733 Kg/day
10 Total Power Load 118167 KVA
11 Source of power Supply UHBVN
12 RWH Pits 718 nos
13 Parking Provision 18476 ECS
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SITE PHOTOGRAPHS:-

PHOTOGRAPHS OF OPERATIONAL BUILDING
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PHOTOGRAPH OF RAINWATER HARVESTING PIT PHOTOGRAPH OF SOLAR WATER HEATER
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PHOTOGRAPH OF ORGANIC WASTE CONVERTOR
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CHAPTER III: POINT - WISE STATUS OF COMPLIANCES FOR GRAQ’?ED
ENVIRONMENTAL CLEARANCE CONDITIONS

Operational Phase Conditions

S. Environmental Conditions /Safeguards
No.

Compliances

1. | The gaseous emissions from DG set shall
be dispersed through adequate stack height
as per CPCB standards. The acoustic
enclosure shall be provided to the DG sets
to mitigate the noise pollution. Low
sulphur diesel shall be used. The location
of the DG set and exhaust pipe height shall
be as per the provisions of the Central

Pollution Control Board (CPCB) norms.

DG Sets installed of total capacity 5x500 KVA,
2x600 KVA, 1x750 KVA, 2x125KVA and 1x 25

KVA with acoustic enclosure.

Stack height of DG Sets has been provided as per

the provision of CPCB norms .

At present, Low sulphur diesel is being used.

2. | For indoor air quality the ventilation
provisions as per the National Building

Code of India.

Proper ventilation system has been provided in
the building as per the provision of the National

Building Code of India.

3. | Freshwater requirement from HUDA

Supply/groundwater. Water Supply shall
not exceed 28632 m3/day.

As per the permission of CGWB we are
abstracting only 817 m*/day of groundwater.

4. | Freshwater requirements from Municipal

Water Supply shall not exceed 93 m*/day.

At present, we are utilizing only groundwater and
are in process for taking fresh approval for the

same.

5. | The quantity of freshwater usage, water
recycling and rainwater harvesting shall be
measured and recorded to monitor the
water balance as projected by the project
proponent. The record shall be submitted
to the Regional Office, MoEF&CC along

with six-monthly Monitoring reports

We monitor & record the quantity of fresh water

usage & recycled water.

51 No Rainwater harvesting structures have been
provided. However adequate numbers of Rain
water structures will be submitted along with
six-monthly monitoring reports to all the
concerned departments with the next compliance

report.

6. | The installation of the Sewage Treatment

Plant (STP) shall be certified by an

We are in the process of obtaining an Adequacy

Report from an independent expert.
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independent expert and a report in this
regard shall be submitted to the Ministry
before the project is commissioned for
operation. Periodical monitoring of water
quality of treated sewage shall be
conducted. Necessary measures should be
made to mitigate the odour problem from

STP.

Regular cleaning and proper aeration has been

provided to remove the odour problem.

Periodic Monitoring of STP treated water has

been conducted.

No sewage or untreated effluent water
would be discharged through stormwater

drains.

Noted and for treatment of wastewater we have
installed in-house STPs, which after treatment we
are utilizing in Domestic, Gardening and in misc.

purposes.

Sludge from the onsite sewage treatment,
including septic tanks, shall be collected,
conveyed and disposed of as per the
Ministry of Urban Development, Central
Public  Health

and  Environmental

Engineering  Organization (CPHEEO)

Manual on Sewerage and Sewage

Treatment Systems, 2013.

Proper care is being taken for sludge generated
from the onsite sewage treatment, and the same is
being collected, conveyed and disposed of as per

the norms specified by the local authority.

of the Solid Waste
Rules, 2016,
2016,

The provisions

Management e-Waste

(Management) Rules, the

Construction and Demolition Waste
Management Rules, 2016 and the Plastics
Waste Management Rules, 2016 shall be

followed.

Noted and Agreed.

For Solid waste management we have done an
agreement for its disposal as per Solid Waste
Management Rules, 2016.

Also we have installed an Organic waste
converter of capacity 500 kg/day at our Premises
for Composting of Biodegradable waste.

We are also in-process of obtaining an agreement

for e-Waste disposal.

10.

Solar, wind or other Renewable Energy
shall be installed to meet electricity

generation equivalent to 1% of the demand

We are in the process of maximizing Renewable
energy sources according to the requirements of

the site.
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load or as per the state level/ local building

bye-laws requirement, whichever is higher.

I1.

Solar power shall be used for lighting in
the apartment to reduce the power load on
the grid. Separate electric meter shall be
installed for solar power. Solar water
heating shall be provided to meet 20% of
the hot water demand of the commercial
and institutional building or as per the
requirement of the local building bye-laws,
whichever is higher. Residential buildings
are also recommended to meet its hot
water demand from solar water heaters, as

far as possible.

Installation of Solar light and Solar panels is
under consideration. We are in the process of
installing more Solar lights in common areas as

well as in Streetlights.

At present we have installed 54 No solar water
heaters at our premises.Photographs of the same

1s also attached.

12.

like
installation of CFLs/ LED for lighting the

Energy conservation measures

area outside the building should be integral
part of the project design and should be in
place before project commissioning. Used
CFLs, TFL and LED shall be properly
oft/sent for

collected and disposed

recycling as per the prevailing

guidelines/rules of the regulatory authority

to avoid mercury contamination.

Energy Conservation measures like installation of
LED for lighting of areas outside the building
have been adopted. Used LEDs have been
properly collected and stored in separate rooms.

We are in-process of obtaining an agreement for

e-Waste disposal.

13.

A minimum of 1 tree for every 80 sqm of
land should be planted and maintained.
The existing trees will be counted for this
purpose. Preference should be given to
planting native species. Where the trees
need to be cut, compensatory plantation in
the ratio of 1:3 (i.e. planting of 3 trees for
every 1 tree that is cut) shall be done and
maintained. As proposed 1388831.79 sqm

Preference has been given to planting native
species.

1388831.791 sqm (30.20 % of Plot Area) has

As proposed, an adequate area of

been provided for green belt development.

Total 25,996 trees have been planted.
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area shall be provided for green belt

development.
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14.

An environmental management plan
(EMP) shall be prepared and implemented
to ensure compliance  with  the
environmental conditions specified above.
A dedicated Environment Monitoring Cell
with defined functions and responsibility
shall be put in place to implement the
EMP. The environmental cell shall ensure
that the environment infrastructure like
Sewage Treatment Plant, Landscaping,
Rain Water Harvesting, Energy efficiency
and conservation, water efficiency and
conservation, solid waste management,
renewable energy etc. are kept operational
and meet the required standards. The
environmental cell shall also keep the

record of environment monitoring and

Environmental management plan will be

implemented.

A dedicated Environment Monitoring Cell has

been developed to implement the EMP strictly.

Responsibilities have been given to the
Environment Monitoring Cell to ensure the
proper functioning of EMP structure & to

maintain their monitoring records.

Responsibility plan as per the Company's
Act of 2013.

those related to the environment
infrastructure.

15.[ The company shall draw wup and | Noted & shall be planned according to the
implement a corporate social | company’s Act of 2013.
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Part —B.

General Conditions

S. No

Environmental Conditions/Safeguards

Compliances

A copy of the environmental clearance
letter shall also be displayed on the
website of the concerned State Pollution
Control Board. The EC letter shall also be
displayed at the Regional Office, District
Industries centre and Collector's Office/

Tehsildar's office for 30 days.

Noted

The funds earmarked for environmental
protection measures shall be kept in
separate accounts and shall not be diverted
for other purpose. Year-wise expenditure
shall be reported to this Ministry and its

concerned Regional Office.

Funds earmarked for environmental protection
measures have been kept in separate accounts
and the same will be reported to the Ministry and

Concerned office too.

Officials from the Regional Office of
MoEF&CC, Chandigarh who would be
monitoring  the  implementation  of
environmental safeguards should be given
full cooperation, facilities and
documents/data by the project proponents
during their inspection. A complete set of
all the documents submitted to MOEF&CC
shall the APCCEF,

MoEF&CC,

to

of

be forwarded
Regional Office

Chandigarh.

Full cooperation will be given to the visiting
officials of the Regional office, Ministry of
&  Climate

Environment  Forest

Chandigarh.

Change,

In the case of any change(s) in the scope of
the project, the project would require a

fresh appraisal by this Ministry.

Fresh appraisal will be taken if any change in the

scope of the project.

The Ministry reserves the right to add

additional safeguard measures

subsequently, if found necessary, and to

Noted
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take action including revoking of the

clearance under  the

of

environment

provisions the  Environmental
(Protection) Act, 1986, to ensure effective
implementation of the suggested safeguard
measures in a time bound and satisfactory

manner.
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All other statutory clearances such as the
approvals for storage of diesel from Chief
Controller of Explosives, Fire Department,
Civil Aviation Department, the Forest
Conservation Act, 1980 and the Wildlife
(Protection) Act, 1972 etc. shall be

obtained, as applicable by project
proponents from the respective competent

authorities.

Approval from the Civil Aviation Department is
obtained.
We have obtained Fire NOC and it is enclosed as

Annexure-V.

These stipulations would be enforced
among others under the provisions of the
(Prevention of
Pollution) Act, 1974, the Air (Prevention
and Control of Pollution) Act 1981, the
Environment (Protection) Act, 1986, the
Public Liability (Insurance) Act, 1991 and
the EIA Notification, 2006.

Water and Control

It is ensured to follow all the local

rules/provisions applicable to our project.

The project proponent shall advertise in at

least two local Newspapers widely
circulated in the region, one of which shall
be in the vernacular language informing
that the project has been accorded
Environmental Clearance and copies of
clearance letters are available with the
State Pollution Control Board and may

also be seen on the website of the Ministry

We have published the environmental clearance
in local newspapers and the same has been
submitted with the initial compliance report..
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of Environment, Forest and Climate
Change at http://www.envfor.nic.in. The
advertisement shall be made within Seven
days from the date of receipt of the
Clearance letter and a copy of the same
shall be forwarded to the Regional Office
of this Ministry at Chandigarh.

Any appeal against this clearance shall lie
with the National Green Tribunal, if
preferred, within a period of 30 days as
prescribed under Section 16 of the

National Green Tribunal Act, 2010.

We will comply with the same.

10

A copy of the clearance letter shall be sent
by the proponent to concerned Panchayat,
Zilla Parisad/MusNGQO, if any, from whom
suggestions/ representations, if any, were
received while processing the proposal.
The clearance letter shall also be put on
the website of the company by the

proponent.

We have already submitted the Clearance letter to
all concerned departments. Copy of the same is

also displayed on the company website.

11.

The proponent shall upload the status of
compliance of the stipulated EC
conditions, including results of monitored
data on their website and shall update the
same periodically. It shall simultaneously
be sent to the Regional Office of
MoEF&CC, the respective Zonal Office of
CPCB and the SPCB. The criteria
pollutant levels namely; SPM, RSPM,
SO2, NOx (ambient levels as well as stack
emissions) or critical sectoral parameters,
indicated for the project shall be monitored

and displayed at a convenient location near

We will upload the compliance report on the
Company's website.

We are submitting a six-monthly compliance
report along with the Monitoring Reports to
MoEF&CC, CPCB & SPCB regularly.
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the main gate of the company in the public

domain.
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12

The environmental statement for each
financial year ending 31st March in
Form-V as is mandated to be submitted by
the project proponent to the concerned
State  Pollution Control Board as
prescribed under the Environment
(Protection) Rules, 1986, asamended
subsequently, shall also be put on the
website of the company along with the
status of compliance of EC conditions and
shall also be sent to the respective

Regional Offices of MoEF&CC by email.

We will submit an Environment Statement for
each financial year in the form of Form-V on the

regularly basis.
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Annexure-I

Copy of Environmental Clearance
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F. Ma. 21-8220715- A1
Gowarnmeant of India
Ministny af Environment, Forest and Climate Changa
{14, Saction)

Indira Parysvaran Bhawar,
Jar Bagh Roard. Hew Dalhi - 3

Dale: 4™ Seatember, 2017
Te,
ks TOI Infrastreciure Lid,,
10, Shaheed Bhagzl Singh Mang,
Goke Markeat, Mew Delhi-110001
Crail. mbesh. kumafpidiinfracaorp.cam

Subject; Residentlal Colony “TDI Chy™ at Sector-53, 59, 60, 61, 63 & G4
Sonapat = Kundli, Haryana by W/s TDl Infrastructure Ltd -
Environmental Clearancs - raq.

Sir,

Thiz has reference o your aniine propasal Mo, HRNCPAE 7782014 dated

3 Fapiyary, 2017 submitted to 1his Minisry for grant of Environmental Clearance

(EC) in terms of the provisions of the Envirenment Impact Asseszment [EIA)

Moilication. 2006 under the Crvronment {Protechan) Act, 1985,

2. The proposal for grant of ervirormental clearance to the project ‘Residentia:
Codony TR Cly"™ at SectorB3, 58, 60, 61, 63 & 64 Sonepat — Kundli, Haryana oy
A3 TCI Irfrastucture Lid, was congicdared by the Expert Apgraizal Cammittes
dm'ra-20 i ts meating hald on 12-14 Gprl, 2017 and 25-23 July, 2017 Tha defails of
‘he project, as par the documernts subwnited by the project proponeant, and also as
irfermed during the abave meeting. are under:-

i T prageni proposal is for gevelopmenl of 'Residential Colony “TDI Cily” af
Sector-A8, 58 BO, 1, 8% & &4 Sonepat — Kundl, Haryama by dis TOI
Imfraatucture Lid', at Latilude- 28° 52 14.30'N and longitude- 77 7'25,36"E.

iy Project iz Expansion project, the construchen wodk has beer done for ihe
burlt-up area less tran 38,00,00C sgm as per the Environmental Clearance
grantea & (he same has been clarified in the compliance report recedved from
egicnal offize of MaEF Now, the zanstructicr work Tas been stopped.

§iiy  The total plol armea is 4598B07F 965 =qm. The proect wilk comprise of GeReral
plols, BWS plols, Communily CantrefAmenities Area. Commercial areas,
Trweliing Units, EWS Units, Servant Linits. FAR area will be 4239081 258 sqm
and 1otal canstruekon' built up area will be 6514132, 526 sam. Total General
plats — 7049 EWS plats — 1761, 1 Community CenlrefArmemties Area 3
Commercial areas, Dweling Units = 5342, EWS Unile —1130 Sarvant Linits -
587, Maximem height of e bullding wil be 44.85 m The details are 85
allowe:

fiv]  During canstraction phase, total waler requirement will ba met by tankar water
supglier from nearby STP. Durng the construciion phase. scak pits and sepbic
ranks will be proviced for disposal of waste water, Temporary sanitary toilels
will b pargavi chesdd cluflmg geak lapour foree,

Fraprizal 2o o RS FIE T4
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Benefits of the project: Envirer mental benefits- 14 will increase Infragstuctues of
‘ha arez & will provide better living style. |cwill provide housing facil'ty Ejob
oppondnites with all bagic amenities o vamnous classea of people. (b will
provide haeolthy, green & safe pramisss for living.

The EAC, in its meating hald on 26-28 July, 2017, aftar detailed delibarations

i the proposal, has recommended for grant of Envirenmental Clearance o the
project. A% per racemmandabens of the EAC, e Minlstry of Enviranment, Forost
ghd Climate Change hereby accorde Emvdronmental Clearance to the project
‘Res dential Cofgry "TDH City™ 2l Sector-589, B0, 80, B1, 82 £ B4 Senepat — Kundli,
Huryana by M's T Infrastruclure Lid., onder the provisions of the EL& Motification,
Z00E and amendmenlsior:ilars issuesd tnereon, and subjesl to the spegific and
gerera conditions as under:-

FART A - SPECIFIC CONDITIONS:

L
i1}

)

(i)

(ive)

e

Prnparul B S8R R 11 T

Congtructlon Phasa

The project proponen: shatl obtain all necessary cleerance) penmisslan fram all
relevant agencies including town planning authority before commencement of
work Al the construchon shall be dane in accordance with the lacal building
brvalaws.

Tha matural drain system should be maintaineg far ensuring unrestictsd Mow
of water. Wo construclon shall be aildwed 10 SBetruct 1he natural drainage
thraugk the gite, on wetland and water bodies. Check dams, bio-swales.
landscage, and olher susiainakle orben dranage systems (SUDS) are allowed
tor mainkaining the drainage patlern and ta harvest rain water. Buldinga ahail
o0& dasigned 1o folksw [Me fEtural Epoegraphy 28 muck as possible, Minimum
cutting and filfing should ba dane.

Construcion site shal be adaquately barncaded befare the conetruction
begins. Dus!, smoke % other s pollution preventcn measures chall ke
provided for the builfing as wall a5 rhe sie These measures shall include
screens for the bulding ondes gobstruchon, conbtineods Just! W Braaking
wailz all argund the site {at least 3 meter height). Plastic/tarpaulin shaet covers
shall be provided for vehickes Brinting [N Bpnd, eerpanl, murram and ather
cohdtruction materials prone to causing dust polulion at the =ite as well as
whing ouf dednis from the slta. Sand, marram . Iooge soi, comant, stored an
silEe ghiall be coversd adequately 3o a3 to prevent dust polution. Vet jot shall
be provided for grinding and stome cutting, Urpaved surfaces and loese soil
shall be adequately sprinkled with water o supprese dust.

Al censtruchicn and demoelition debris shall be stored at e site (and not
dampad on lhe roads er open spaces autside’) befare ey ars praperly
dispusad. All demolition and constuction waste shall be managed as per the
provisions af fhe Geonsfruction and Damehtian Wasta Rulas, 2016, All workers
working at the casatniebon site and Imvatad in loading, unfoading, sarmage of
censtruclion material and consructicn debs or working in any area witt: duest
pollution shall be groviced will dust mask.

Frov.sions ahall be made for the housing of conktroction labou: within the site
with all necessary Infrastructure and facihbes such a5 el for cooking. mobi:e
toilets. mobile ZTPF, safe dinkeg walar, madicat nealth care, creche etc. The
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(o) Topsdil showid be stricsed 1o a depfn of 20 cm from the areas proposad for
meldings, roads, pavad areas end exlemal services It should be stockmled
appreymately in gesigpated areas amnd reapplied derrg plantation of he
proposed vegatatou on site

{=ui’]  Disposal of muck during constriehon phase shall no! create any advedae alfact
oi the pelghbtonng communities and te disposed taking the neceasary
prezautions for gensral cafety and haalth azpscts of peopte, ohly Inapproved
sites wath he appraval of competent authority.

(awiin) The dissel generalor sets to be used during canstruction pnase shall be low
sulpnur diesel bpe and shall conform o Enyirgnmenial {Prateclion) prescnbad
tor arr and noise ermigdion standards.

rox)  wWater demand dunnhg construction should be reduced by vse of pre-mmisen
concrete, curing agents and other bast practices referrad.

‘wx]  As propoged, na ground water shall bo gsed duyring caonstruectond operakion
phgge of Lhe prajact

¥l Approval ot the CGWA require before any dewatenng for basements.

(1) Tha approval of he Competent Authority shall be obtained for stucture: safedy
of oulldings due o eanhgakes, sdaquacy of firgfabling aqlipment aic as per
Mahanal Buddirg Codz including protection measures from jighlening i

Wiy Any hiazardaus wasle generated during consiruction phase, shall be disposed
aff as par apphcable rulas and norms with recessary approvals of the State
Fallutien Control Beard.

pixivg Mehisles hired tor bricging construction metemal to the sife should be n qoed
cendition ard shoud have 3 pollubion check cortificate and should canfomm {o
appleaths 2 and noise emissicn standards be operated only curing non-peak
oL,

{xav) Ambient noige levals shall conform 1o residentiai standards both during day
and might a5 per Noise Follution {Control 2nd Regulation) Rules. Z000
Incremiental poliufian loads aon e ambient air and noise quality shal he
clesely monittrad duting ¢onstmgtian phase. Adoouate measuras shal be
made 10 reducs amblert git ard noise level during corsiruction phaks, So as to
cerform to the sfipulstad standards by CPCR / SPCE.

(xxvi} Use ol envirgnment friendly materials in bricks, blocka and olher constraction
maweials, shall Lo requred for at least 20% of the constmichion material
guanidy, Theee irclude Fly Ash bricks. hoflow bricks. &ACs, Fly Ash Lime
Csypsum blocks, compreesed eadh blocks, and other environmant rleandly
iratarials. Fly ash should be used as building materal in tha conatruction as
pEr the provisicn af Fly Ash Motilication of Septermnber, 18988 and ameanded as
on 270 Aggust, 2003 and 25th January. 2016, Ready mixed cohoiate must be
wsed in bulding canstroctian

feayil) An masessment of the cumulative impact of all activities being carried out ar
proposed (o be caried oul by the project, shall fe made for trafic densties
#nd parking papakbilities in @ 0&F kms radius rom the sile A detailed traffic
managament and a trafic decongestion plan deawn up hrough an organisatlcn
of reputa and speciahsing v Trarspetd Plannmg shall ba implementzd to the

t&@
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ixi)  Snplar cower shall be used for ighting in the apartment to reduce 1he power
ioad an gz Separate electric meter shall be instalted for solar power. Solar
water heating shalf be provided to mweet 205 of the hot water demand of Bha
cominarcial and inshtubional buitding ¢r 85 per the reguirement of Bg ocal
building bye-laws, whichavar is higher. Residertial buildings are also
recomnmanded Lo meet N8 bt water demand from salar water haaters, ac far
as possible.

Wi Energy consenvaton measuras Nke installation of CFLs LED for the lighting
the: area gutside the building shouid be infegral part of the project dosign and
shatld be in pface before project commissicrng, Used COFLs, TRL and LED
shall be praperly collected and disposed offfsent for reeycling st per Ing
prevailing el nesii@s of tha radulaiody agthority o a@void mercury
contam nation

(=il A rrpimuarm of 1 ree for every 80 atm of lard should be ganled and
Taintaired. The existing trees wilk be counted for this purpnse. PrefErenoce
thinld be given 1o planting natwe species. Where {he trees need o ke sl
cofmpensatory pfantation sn the ratic of 1:3 [| . planting of 3 trees for every t
iree that iz cut) snall be done and maintained. A3 proposed 138B531.79 s¢m
area shall be proviced for green belt developmend.

(divp  Ah emarotmentd mabagernen)  plar (EMPY shall be preparad  and
mpremented to ensure complance with the  ervironmenlaf  condlbans
spaclies sbove, A dadicated Erwircrment Monitering Cell 'with defingd
furclors and responsibility shalt be put 10 place to implement the EMF. The
anvironmertal el ghall engure thal te enwironment infastructure  like
dewagz Treatment Flant, Landscaping, Rain Water Harvesting, Erergy
ghcigncy and consersation, water eficiency and conzeralion sclid waale
managament. renewabe enemgy eic. are kept operaional and meet the
reqLired standards. The smvircnmental cel shall alsn keep e record of
erwiranmend monifanng and those related to the emviranmeni infrastruciure

@y The company shall draw Jp and implemant 8 carpgiate sagial Hasponsitihty
flan ag per the Company's Act of 2013,

PARTB - GENERAL CONCITIONE

i & cogy of {he environmantzl clearence kefter shall also be displayed on the

website of the concerned Stata Pollution Santradl Baamd. The EC lelter shall
alse be tsplayed at the Regonal Office, District Indusines cerdrs and
Cellector's Office Tehaldar's offiea far 30 days.

i The funds earmarked for anvironmental prolEesion measures shall be kept in
separaté acoount end shall not be diverted for other purpose  Year-atee
cxpendilure shall be reportad to this Minsiny and ils concemed Regicngl
Cfice.

fim]  COfficialz fram the Ragional Ofica of MoEFECC, Chandigarh who would be
monitenng the Implementaton of anvronmantal safeguargs should be given
ful. caoperation, facilties and documentsfdata by the project proponents. cuering

ohss
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website of the compary aleng with tha stalue of compliance of EC conditions
arnd shasl alss be sent to 1he respectre Reglonal Dffices of MoEFRCC by &-

rmail
4 This IS5USS witn the appreval of the Competent Autharity,
o
(Kushal Vashiel)
Director
Copy to:

17 The Secretary Department of Envingnment, Geesinment of  Haryana.
Chandigarh

The Addl. Chief Conservalor of Forests, Additional Principal Conservator of
Forests 2], Ministry of Environment, Forgst and Slimate Change, Regionai
OfFiceE (N2, Jays Mo 24-25, Serctor 31 A, Dakshin Marg, Chandigas — 160020

W The Charman, Central Pollulkan Gontrel Board Panvesh Bhavan, CED-cum-Ofics
Comples East Arjun Magar Mew Delb - 110 032,

4r The Chaiman Haryana State Polfubon Centrel Baard, Plot Na. C-11, Seclor-3,
Manchkulzs " 34105, Harrana

51 Monitaring Cell, MoEFATC, Indita Parvavaian Bhavan, Hew Delhi.

Ay Guard Filef Recond Fraf Molios Board,
7y MoEF&CC Webste. (;&t;&\)
tRkushal Vashist)
Dirgstor
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Six Monthly Compliance Report June-2021 “Residential Colony “ TDi City
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Annexure-II

Copy of Applied CTO



3/13/2020 Untitled Document

I On-line Payment Receipt I

Receipt No. 11638866
Depositor Name Omprakash
Bank Name. NA

Bank Id. 1060
Application No. 7513886

M/s TDI Infrastructure Ltd., “TDI Kingsbury
Apartments” Part-I (11.46 Acres) at

Name and Address of Industry Sector58-61 G.T. Road, Sonipat, sonipat,

SONIPAT
Name of Regional Office Sonipat
Applied For CTO - both - new
Payment Date 2020-03-13 17:47:33.304
Payment Details
CTO Both (Rs.) 100.0
Total Amount Paid (Rs.) 100.0
Transaction Status Successfully Completed
Print
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From: Industry 1D-20SON724364

Sir,

M/s. M/s TDI Infrastructure Ltd.

HARAYANA STATE POLLUTION CONTROL BOARD M
C-11,SECTOR-6 PANCHKULA .
Ph.2577870-73 Fax:01722581201-02 s ey

“TDI Kingsbury Apartments’ Part-l (11.46 Acres) at Sector58-61 G.T. Road, Sonipat

The Member Secretary,

Haryana State Pollution Control Board,

Panchkula.

I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application

No. 7513886 dated 13-03-2020

Consent to /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of

Pollution)Act,1974 as amended

Consent to /operate/renewal of consent under section 21 of the Air(Prevention and Control of

Pollution)Act,1981 as amended

Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(M anagement and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manuf acturing/processing activities from the premises as per details given below:-

PART A: GENERAL

Name

Designation

Office Address
Telephone/Fax and

Email Address of the applicant

(a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
pal nning/Haryana Urban Devel opment
authority,whichever applicable.

(c) Name of Municipa Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

OM PRAKASH DHINGRA
AUTHORIZED SIGNATORY

011-43111111,-
sanjiv.gambhir@cannesindia.net

M/s TDI Infrastructure Ltd.
“TDI Kingsbury Apartments’ Part-1 (11.46
Acres) at Sector58-61 G.T. Road, Sonipat



10.

11.
12.

13.

Name

Address

Telephone No.,Fax and

E-mail address

of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

If registered as a small-scale industrial
unit,give Number and Date of registraion.

Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(ln
Lakhs)).

OM PRAKASH DHINGRA, Authorized
Signatory, 10, Shaheed Bhagat Singh Marg,
Gole Market, New Delhi 2%5
9811092934
sanjiv.gambhir@cannesindia.net

LICENSE NO 153, 01/01/2020

13342.0

If the siteislocated near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No.

|Surrounding of site

| Distance(in meters)

|Description

Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

If the siteis situated in notified industrial
estate:

() Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

Total Plot Area,Built up Areaand Area
available for the use of treated sewage/trade
effluent.

Month and year of proposed commissioning
of the unit.

Number of workers and office staff.

(a) Do you have aresidential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

YES/ OTHERWISE
NO

STP of 510 KLD already installed and it
will be further enhanced to 650 KLD

Total Plot Area : 46376.90
Built-up Area: 137066

15/05/2020
463

YES
128

List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).



Sr. |Nameof the Product Quantity of Products produced/to be produced.

No. |produced/to be produced AAA~
Licensed Installed Avg. Actual Av
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |ItisaGroup | Metric 0 0 0

Housing Tonnes/Day
Project

Sr. |Name of the By-Products Quantity of By-Products produced/to be produced.

No. |produced/to be produced
Licensed Installed Avg. Actual Average
production Production Production Actual
capacity Capacity production for

which the
consent is
sought
1 |ItisaGroup | Metric 0 0 0
Housing Tonnes/Day
Project

14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.

SNo. [Name of the Raw- Quantity of the Raw- Unit
material/Chemicalsused/to | material/Chemicals
be used used/being used
1 It is a Group Housing 0 Metric Tonnes/Day
Project
15. Description of Process of manufacture for : SECTOR 58-61 KUNDLI SONIPAT

each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).

Sr. No. [Water Consumed For Quantity(KLD)
1 Sanitation/Domestic/Horticulture 678.0
17. Source of water supply, Name of authority granting permission if applicable and quality permitted.
Sr. |SourceType Sour ce Name Quantity (KLD)
No.
1 Huda/HSIIDC Supply Huda 678.0

18. Water Treatment Details



Sr. Use Effluent Treatment Treatment Details
No. Generation(KLD) Arrangement Status N7
ey ey |
1 Domestic Effluent | 538.0 Yes STP
19. Waste Water Discharge/Dosposal Details :
SNo |Typeof Effluent [Maximum Effluent to be Effluent M ode of disposal
Generation Recycle(KLD) Disposal/Discharg
Quantity of e Quantity (KLD)
Effluent(KL D)
1 Domestic 538.0 255.0 229.0 Recycling/Reu
Effluent Se
20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio

chemical,Oxygen Demand and specific pollutants relevant to the industry. Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State

Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr | Typeof |Paramete |Conc. of Pollutant Unit Dateof report |Report Name of
. |Effluent |rs analysis |Laborato
N no. ry
0.
Untreated |Treated
----------------- NIL--------eeeeeeee-
PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.
21. Fuel Consumption :
Fuel Daily Unit Calorific | Ash Sulphur | Others
Name Comsumptio value contents | contents
n(T/day)
LSD 0.15 Kilo Liters/Day
LSD 0.15 Kilo Liters/Day

22.

Details of Stack




23.

24.

Stacks Numbers: 2
Stack Attached to: DG Stack , DG STACK , 278
Fuel type: LSD,LSD,
Fuel Quantity: 0.15,0.15,
Material for MS, MS,
construction of Stack:
Shape Round , Round ,
(Round/Rectangle):
Height above ground 48.2,48.2,
level(in metres):
Diameters/Sizein 0.20, 0.20,
meters
Gas quantity Nm~3/hr: |, ,
Gas Temperature'C: '
Exit velocity of .
Tones/sec:
Detailsof DG Set:
Sr. |Capacity of D.G. set Quantity of Fuel Ht. of Stack Whether
No. |in(KVA) used/to be used (in provided/to be canopy/acoustic
Lts./day) provided aboveroof |enclosure provided/ to
level(in mts)) be provided(please
define clearly)
1 |500 159 6 Yes
2 | 500 150 6 Yes
Do you have an adequate facility of : YES

collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions

Part

iii'(December1985).

Quiality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State

Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr. |Stack Parameters Result Units
No.

----------------- NIL----------mmmom-
Process Emission quality parameter details:
Sr .|Process Parameters Conc. of pollutants Units
No

Untreated |Treated
----------------- NIL----------mmmom-

Details of Process Emission:




Sr. No. Sour ce of Name of the |Details of Height of Stack provided/to |Whether
Generation |emissions(i.e |APCD be provided for discharge of |emissi
of process SO2/NOx/Aci |provided/to |process emissions(in mts).. %\nﬁﬂb
Emissions d Mist/any  |beprovided facilities
other). to control provided or
process not
emissions.
Above Above Roof
Ground Level
Level
1 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
2 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
PART E: ADDITIONAL INFORMATION

28. (@) Do you have any proposalsto upgrade YES
the present system for treatment and
disposal of effluent/emission and hazardous
waste.

(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to beincurred on it.

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

30. Towhich the pollution Control equipment Sewage Treatment Plant
separate meters for recording consumption
of electric energy are installed?

31.  Whichof the pollution Control items are Sewage Treatment Plant
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

32. Name, quantity and method of disposal non- Organic Waste shall be disposed of through
hazardous solid waste generated separately Municipal Solid Waste Site & recyclable
from the process of manufacture and waste items shall be given to the recycler
treatment(give details of areal capacity
available in applicants land).

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.

() List of Hazardous Chemicals Used Oil from DG set shall be stored and
stores(imported and indigenous). given to approved recycler
(b) Details of isolated storage.
Used Oil shall be stored in leak proof
container
(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).
enclosed

34. Brief details of tree plantation/ green belt 7453.24 sgm has developed as a green area
development within applicant's premises. in and around the complex

35. Information of schemes for waste Description of Waste generation is given in
minimization, source recovery and recycling pollution control report
implemented and to be implemented,

Separately.

36. Any other additional information that the None
applicant desiresto give.

37.  I/Wefurthur declares that the information furnished above is correct to the best of my/our knowledge.



38. I/We hereby submit that | am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh appfkgiQh for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. |/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. |/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. 1/Wedeposit Rs.......... (.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr. Fee For Bank Name |Branch DD Date Amount(in
No. No./Cheque Rs.)
No.
42. Declaration about awareness of the prescribed standards :-
a) That | am aware of the provisions of the Water Act, 1974, Air Yoursfaithfully,
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA Signature
Rules, 1986. Name OM PRAKASH DHINGRA

Designation AUTHORIZED

b.) That we shall comply with all the provisions of Water Act, 1974, SIGNATORY
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and

standards/norms prescribed for discharge of pollutants under EPA

Rules, 1986 after commissioning of our unit.

c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

DOCUMENTSENCLOSED:

1. Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.

2. Declaration for auto renewal of CTO on prescribed performa

3. Environment Statement of the previous year for large and medium scale Industries / Projects.

4. Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices/ HWM, as
applicable.

5. Any other document 2

6. Any other document 1

7. C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.

8. EnvirlmpactAttach

** Thisis System Generated Form Signature not Required **



3/13/2020 Untitled Document

I On-line Payment Receipt I

Receipt No. 949202856
Depositor Name Om Prakesh Dhingra
Bank Name. NA

Bank Id. 1060

Application No. 7515892

TDI Infrastructure Ltd., “TDI Kingsbury
Apartments”- Part-II (18.43 Acre) at Sector-

Name and Address of Industry 58-61, G.T. Road, Sonipat, sonipat

SONIPAT
Name of Regional Office Sonipat
Applied For CTO - both - new
Payment Date 2020-03-13 17:51:07.251
Payment Details
CTO Both (Rs.) 100.0
Total Amount Paid (Rs.) 100.0
Transaction Status Successfully Completed
Print
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From: Industry 1D-20SON484659

Sir,

M/s. TDI Infrastructure Ltd.

HARAYANA STATE POLLUTION CONTROL BOARD M_
C-11,SECTOR-6 PANCHKULA 232‘; L3,
Ph.2577870-73 Fax:01722581201-02 A e o a2 i

“TDI Kingsbury Apartments’- Part-11 (18.43 Acre) at Sector-58-61, G.T. Road, Sonipat

The Member Secretary,

Haryana State Pollution Control Board,

Panchkula.

I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application

No. 7515892 dated 13-03-2020

Consent to /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of

Pollution)Act,1974 as amended

Consent to /operate/renewal of consent under section 21 of the Air(Prevention and Control of

Pollution)Act,1981 as amended

Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(M anagement and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manuf acturing/processing activities from the premises as per details given below:-

PART A: GENERAL

Name

Designation

Office Address
Telephone/Fax and

Email Address of the applicant

(a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
pal nning/Haryana Urban Development
authority,whichever applicable.

(c) Name of Municipal Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

Om Prakesh Dhingra
AUTHORIZED SIGNATORY

011-43111111,-
kingsbury18.43@gmail.com

TDI Infrastructure Ltd.

“TDI Kingsbury Apartments”’- Part-I1
(18.43 Acre) at Sector-58-61, G.T. Road,
Sonipat



10.

11.
12.

13.

Name

Address

Telephone No.,Fax and

E-mail address

of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

If registered as a small-scale industrial
unit,give Number and Date of registraion.

Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(ln
Lakhs)).

Om Prakash Dhingra
Authorized Signatory 233

Liceance No 101-144 DTPC, 01/01/2020

19590.0

If the siteislocated near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. |Surrounding of site |Distance(in meters)

|Description

Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

If the siteis situated in notified industrial
estate:

() Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

Total Plot Area,Built up Areaand Area
available for the use of treated sewage/trade
effluent.

Month and year of proposed commissioning
of the unit.

Number of workers and office staff.

(a) Do you have aresidential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

YES/ otherwise
NO

2 nos. STPs of 510 KLD and 610 KLD resp.
already installed

Total Plot Area : 74583.44
Built-up Area: 214515.9

15/05/2020
762

YES
7692

List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).




Sr. |Nameof the Product Quantity of Products produced/to be produced.

No. |produced/to be produced AA A
Licensed Installed Avg. Actual Aveégi?q'
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |ItisaGroup | Metric 0 0 0 0

Housing Tonnes/Day
project.

Sr. |Name of the By-Products Quantity of By-Products produced/to be produced.

No. |produced/to be produced
Licensed Installed Avg. Actual Average
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |ItisaGroup | Metric 0 0 0 0

Housing Tonnes/Day
project.
14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.
S.No. |[Name of the Raw- Quantity of the Raw- Unit
material/Chemicalsused/to | material/Chemicals
be used used/being used

1 It is a Group Housing 0 Metric Tonnes/Day
project.

15. Description of Process of manufacture for sector 58-61
each products showing input/output, quality

and quantity of solid, liquid and gaseous

wastes,if any, forms each unit process.(to be

supported by flow sheet and material

balance).

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).

Sr. No. [Water Consumed For Quantity(KLD)
1 Sanitation/Domestic/Horticulture 1155.0
17. Source of water supply, Name of authority granting permission if applicable and quality permitted.
Sr. |SourceType Sour ce Name Quantity (KLD)
No.
1 Huda/HSIIDC Supply Huda 1155.0

18. Water Treatment Details



Sr. Use Effluent Treatment Treatment Details
No. Generation(KLD) Arrangement Status NI
b \IJ
1 Domestic Effluent | 930.0 Yes STP
19. Waste Water Discharge/Dosposal Details :
SNo |Typeof Effluent [Maximum Effluent to be Effluent M ode of disposal
Generation Recycle(KLD) Disposal/Discharg
Quantity of e Quantity (KLD)
Effluent(KL D)
1 Domestic 930.0 423.0 461.0 Recycling/Reu
Effluent Se
20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio

chemical,Oxygen Demand and specific pollutants relevant to the industry. Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State

Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr | Typeof |Paramete |Conc. of Pollutant Unit Dateof report |Report Name of
. |Effluent |rs analysis |Laborato
N no. ry
0.
Untr eated |Treated
----------------- NIL-----------------
PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.
21. Fuel Consumption :
Fuel Daily Unit Calorific | Ash Sulphur | Others
Name Comsumptio value contents | contents
n(T/day)
LSD 0.16 Kilo Liters/Day
LSD 0.16 Kilo Liters/Day
LSD 0.20 Kilo Liters/Day
22. Detailsof Stack




23.

24.

Stacks Numbers: 3

Stack Attached to: DG STACK , DG STACK , DG STACK 236
Fuel type: LSD,LSD,LSD,

Fuel Quantity: 0.16,0.16,0.20,

Material for MS, MS, MS,

construction of Stack:

Shape Round , Round , Round ,

(Round/Rectangle):

Height above ground 48.6,48.2,48.2,

level(in metres):

Diameters/Sizein 0.21,0.21,0.25,

meters

Gas quantity Nm”3/hr: |, , |

Gas Temperature'C: )

Exit velocity of I

Tones/sec:

Detailsof DG Set:

Sr. |Capacity of D.G. set Quantity of Fuel Ht. of Stack Whether

No. |in(KVA) used/to be used (in provided/to be canopy/acoustic

L ts./day) provided aboveroof |enclosure provided/ to
level(in mts)) be provided(please
define clearly)

1 |600 160 6 Yes

2 | 600 160 6 Yes

3 | 750 200 6 Yes
Do you have an adequate facility of : YES

collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions

Part iii'(December1985).

Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized |aboratory by Haryana State

Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr. |Stack Parameters Result Units
No.

----------------- NIL-----===semoeeeem
Process Emission quality parameter details:
Sr .|Process Parameters Conc. of pollutants Units
No

Untreated |Treated
----------------- NIL-----===semoeeeem

Details of Process Emission:




Sr. No. Sour ce of Name of the |Details of Height of Stack provided/to |Whether
Generation |emissions(i.e |APCD be provided for discharge of |emissi
of process SO2/NOx/Aci |provided/to |process emissions(in mts).. '
Emissions d Mist/any  |beprovided facilities
other). to control provided or
process not
emissions.
Above Above Roof
Ground Level
Level
1 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
2 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
3 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
PART E: ADDITIONAL INFORMATION

28. (a) Do you have any proposals to upgrade YES
the present system for treatment and
disposal of effluent/emission and hazardous
waste.

(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to beincurred onit.

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

30. To which the pollution Control equipment Sewage Treatment Plant
separate meters for recording consumption
of electric energy are installed?

31.  Whichof thepollution Control items are Sewage Treatment Plant
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

32. Name, quantity and method of disposal non- Organic Waste shall be disposed of through
hazardous solid waste generated separately Municipal Solid Waste Site & recyclable
from the process of manufacture and waste items shall be given to the recycler
treatment(give details of areal capacity
available in applicants land).

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.

() List of Hazardous Chemicals Used Oil from DG set shall be stored and
stores(imported and indigenous). given to approved recycler
(b) Details of isolated storage.
Used Oil shall be stored in leak proof
container
(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).
Enclosed

34. Brief details of tree plantation/ green belt 11,983.57 sgm has developed as a green
devel opment within applicant's premises. area in and around the complex

35. Information of schemes for waste Description of Waste generation is given in
minimization, source recovery and recycling pollution control report
implemented and to be implemented,
separately.

36. Any other additional information that the None

applicant desiresto give.



37.  I/Wefurthur declaresthat the information furnished above is correct to the best of my/our knowledge.

38. I/We hereby submit that | am the authorised person of this unit to apply for CTO and incase m ge
from what is stated in this application in respect of raw-materials, products, process of m e&
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. I/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. 1/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. |/Wedeposit Rs.......... (.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr. Fee For Bank Name |Branch DD Date Amount(in
No. No./Cheque Rs))
No.
42. Declaration about awareness of the prescribed standards :-
a.) That | am aware of the provisions of the Water Act, 1974, Air Yoursfaithfully,
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA Signature
Rules, 1986. Name Om Prakesh Dhingra

Designation AUTHORIZED

b.) That we shall comply with all the provisions of Water Act, 1974, SIGNATORY

Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

DOCUMENTSENCLOSED:

1. Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.

2. Declaration for auto renewal of CTO on prescribed performa

3. Environment Statement of the previous year for large and medium scale Industries / Projects.

4. Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices/ HWM, as
applicable.

5. Any other document 2

6. Any other document 1

7. C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed
project.

8. EnvirlmpactAttach

** Thisis System Generated Form Signature not Required **



3/13/2020 Untitled Document

I On-line Payment Receipt I

Receipt No. 817339608
Depositor Name Omprakash Dhingra
Bank Name. NA

Bank Id. 1060

Application No. 7518376

TDI Infrastructure Ltd., “TDI Kingsbury
Apartments”- Part-III (14.07 Acre) at

Name and Address of Industry Sector-58-61, Kundli, Sonipat, sonipat,

SONIPAT
Name of Regional Office Sonipat
Applied For CTO - both - new
Payment Date 2020-03-13 17:56:40.992
Payment Details
CTO Both (Rs.) 100.0
Total Amount Paid (Rs.) 100.0
Transaction Status Successfully Completed
Print
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From: Industry 1D-20SON696947

Sir,

M/s. TDI Infrastructure Ltd.

HARAYANA STATE POLLUTION CONTROL BOARD M_
C-11,SECTOR-6 PANCHKULA 240‘; L3,
Ph.2577870-73 Fax:01722581201-02 A e a2 s

“TDI Kingsbury Apartments’- Part-111 (14.07 Acre) at Sector-58-61, Kundli, Sonipat

The Member Secretary,

Haryana State Pollution Control Board,

Panchkula.

I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application

No. 7518376 dated 13-03-2020

Consent to /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of

Pollution)Act,1974 as amended

Consent to /operate/renewal of consent under section 21 of the Air(Prevention and Control of

Pollution)Act,1981 as amended

Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(M anagement and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manuf acturing/processing activities from the premises as per details given below:-

PART A: GENERAL

Name

Designation

Office Address
Telephone/Fax and

Email Address of the applicant

(a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
pal nning/Haryana Urban Development
authority,whichever applicable.

(c) Name of Municipal Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

Om Prakesh Dhingra
AUTHORIZED SIGNATORY

011-43111111,-
kingsbury14.07@gmail.com

TDI Infrastructure Ltd.

“TDI Kingsbury Apartments”- Part-I11
(14.07 Acre) at Sector-58-61, Kundli,
Sonipat



10.

11.
12.

13.

Name

Address

Telephone No.,Fax and

E-mail address

of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

If registered as a small-scale industrial
unit,give Number and Date of registraion.

Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(ln
Lakhs)).

Om Prakash Dhingra
Authorized Signatory 241

Licence No 72 of DTCP, 01/01/2020

17685.0

If the siteislocated near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. |Surrounding of site |Distance(in meters)

|Description

Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

If the siteis situated in notified industrial
estate:

() Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

Total Plot Area,Built up Areaand Area
available for the use of treated sewage/trade
effluent.

Month and year of proposed commissioning
of the unit.

Number of workers and office staff.

(a) Do you have aresidential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

YES/ otherwise
NO

STP of 610 KLD already installed and it
will be further enhanced to 850 KLD

Total Plot Area : 56939.17
Built-up Area: 152588.2

15/05/2020
585

YES
5792

List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).



14.

15.

Sr. |Nameof the Product Quantity of Products produced/to be produced.

No. |produced/to be produced AAA
Licensed Installed Avg. Actual Aveég%‘
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |ItisaGroup | Metric 0 0 0 0

Housing Tonnes/Day
Project

Sr. |Name of the By-Products Quantity of By-Products produced/to be produced.

No. |produced/to be produced
Licensed Installed Avg. Actual Average
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |ItisaGroup | Metric 0 0 0 0

Housing Tonnes/Day
Project

List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.

SNo. [Name of the Raw- Quantity of the Raw- Unit
material/Chemicalsused/to | material/Chemicals
be used used/being used

1 It is a Group Housing 0 Metric Tonnes/Day

Project

Description of Process of manufacture for

each products showing input/output, quality

and quantity of solid, liquid and gaseous

wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

sector 58-61

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16.

17.

18.

Water consumption for different uses (m3/day).

Sr. No. [Water Consumed For Quantity(KLD)
1 Sanitation/Domestic/Horticulture 870.0
Source of water supply, Name of authority granting permission if applicable and quality permitted.
Elrd Source Type Source Name Quantity (KLD)
1 Huda/HSIIDC Supply Huda 870.0
Water Treatment Details




Sr. Use Effluent Treatment Treatment Details
No. Generation(KLD) Arrangement Status YN7
LT \J
1 Domestic Effluent | 700.0 Yes STP
19. Waste Water Discharge/Dosposal Details :
SNo |Typeof Effluent [Maximum Effluent to be Effluent M ode of disposal
Generation Recycle(KLD) Disposal/Discharg
Quantity of e Quantity (KLD)
Effluent(KL D)
1 Domestic 700.0 320.0 344.0 Recycling/Reu
Effluent Se
20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio

chemical,Oxygen Demand and specific pollutants relevant to the industry. Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State

Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr | Typeof |Paramete |Conc. of Pollutant Unit Dateof report |Report Name of
. |Effluent |rs analysis |Laborato
N no. ry
0.
Untreated |Treated
----------------- NIL--------eeeeeeee-
PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.
21. Fuel Consumption :
Fuel Daily Unit Calorific | Ash Sulphur | Others
Name Comsumptio value contents | contents
n(T/day)
LSD 0.15 Kilo Liters/Day
LSD 0.15 Kilo Liters/Day

22.

Details of Stack




23.

24.

Stacks Numbers: 2
Stack Attached to: DG Stack , DG Stack , 244
Fuel type: LSD,LSD,
Fuel Quantity: 0.15,0.15,
Material for MS, MS,
construction of Stack:
Shape Round , Round ,
(Round/Rectangle):
Height above ground 48.2,48.2,
level(in metres):
Diameters/Sizein 0.20, 0.20,
meters
Gas quantity Nm”3/hr: | | |
Gas Temperature'C: '
Exit velocity of .
Tones/sec:
Detailsof DG Set:
Sr. |Capacity of D.G. set Quantity of Fuel Ht. of Stack Whether
No. |in(KVA) used/to be used (in provided/to be canopy/acoustic
L ts./day) provided aboveroof |enclosure provided/ to
level(in mts)) be provided(please
define clearly)
1 |500 159 6 Yes
2 | 500 150 6 Yes
Do you have an adequate facility of : YES

collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions

Part iii'(December1985).

Quiality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State

Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr. |Stack Parameters Result Units
No.

----------------- NIL----------mmmom-
Process Emission quality parameter details:
Sr .|Process Parameters Conc. of pollutants Units
No

Untreated |Treated
----------------- NIL----------mmmom-

Details of Process Emission:




Sr. No. Sour ce of Name of the |Details of Height of Stack provided/to |Whether
Generation |emissions(i.e |APCD be provided for discharge of |emissi
of process SO2/NOx/Aci |provided/to |process emissions(in mts).. mnﬁl&rb
Emissions d Mist/any  |beprovided facilities
other). to control provided or
process not
emissions.
Above Above Roof
Ground Level
Level
1 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
2 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
PART E: ADDITIONAL INFORMATION

28. (@) Do you have any proposalsto upgrade YES
the present system for treatment and
disposal of effluent/emission and hazardous
waste.

(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to beincurred on it.

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

30. Towhich the pollution Control equipment Sewage Treatment Plant
separate meters for recording consumption
of electric energy are installed?

31.  Whichof the pollution Control items are Sewage Treatment Plant
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

32. Name, quantity and method of disposal non- Organic Waste shall be disposed of through
hazardous solid waste generated separately Municipal Solid Waste Site & recyclable
from the process of manufacture and waste items shall be given to the recycler
treatment(give details of areal capacity
available in applicants land).

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.

() List of Hazardous Chemicals Used Oil from DG set shall be stored and
stores(imported and indigenous). given to approved recycler
(b) Details of isolated storage.
Used Oil shall be stored in leak proof
container
(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).
Enclosed

34. Brief details of tree plantation/ green belt 8,616.64 sgm has developed as a green area
development within applicant's premises. in and around the complex

35. Information of schemes for waste Description of Waste generation is given in
minimization, source recovery and recycling pollution control report
implemented and to be implemented,

Separately.

36. Any other additional information that the None
applicant desiresto give.

37.  I/Wefurthur declares that the information furnished above is correct to the best of my/our knowledge.



38. I/We hereby submit that | am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh aprcAi@ for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. |/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. |/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. 1/Wedeposit Rs.......... (.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr. Fee For Bank Name |Branch DD Date Amount(in
No. No./Cheque Rs.)
No.
42. Declaration about awareness of the prescribed standards :-
a) That | am aware of the provisions of the Water Act, 1974, Air Yoursfaithfully,
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA Signature
Rules, 1986. Name Om Prakesh Dhingra

Designation AUTHORIZED

b.) That we shall comply with all the provisions of Water Act, 1974, SIGNATORY
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and

standards/norms prescribed for discharge of pollutants under EPA

Rules, 1986 after commissioning of our unit.

c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

DOCUMENTSENCLOSED:

1. Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.

2. Declaration for auto renewal of CTO on prescribed performa

3. Environment Statement of the previous year for large and medium scale Industries / Projects.

4. Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices/ HWM, as
applicable.

5. Any other document 2

6. Any other document 1

7. C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.

8. EnvirlmpactAttach

** Thisis System Generated Form Signature not Required **



3/13/2020

I On-line Payment Receipt I

Untitled Document

Receipt No.
Depositor Name
Bank Name.
Bank Id.
Application No.

Name and Address of Industry

Name of Regional Office
Applied For
Payment Date

Payment Details
CTO Both (Rs.)

Total Amount Paid (Rs.)

Transaction Status

124130444

Om Prakash Dhingra
NA

1060

7518840

TDI Infrastructure Ltd. , “My Floor-2" at
Sector-59, Sonipat, Haryana, sonipat,
SONIPAT

Sonipat
CTO - both - new
2020-03-13 18:01:40.699

100.0

100.0

Successfully Completed

Print
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== HARAYANA STATE POLLUTION CONTROL BOARD M—
_"w C-11,SECTOR-6 PANCHKULA 248"
Ph.2577870-73 Fax:01722581201-02 Sk

From: Industry 1D-20SON851023

M/s. TDI Infrastructure Ltd.
“My Floor-2" at Sector-59, Sonipat, Haryana

To
The Member Secretary,
Haryana State Pollution Control Board,
Panchkula.

Sir,

I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application
No. 7518840 dated 13-03-2020

1. Consentto /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of
Pollution)Act,1974 as amended

2. Consent to /operate/renewal of consent under section 21 of the Air(Prevention and Control of
Pollution)Act,1981 as amended

3. Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(Management and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manuf acturing/processing activities from the premises as per details given below:-

PART A: GENERAL

1. Name : Om Prakash Dhingra
Designation : Authorized Signatory
Office Address :
Telephone/Fax and : 011-43111111,-
Email Address of the applicant : subodhkadv@hotmail.com
2. (ad) Nameand location of the Industrial f TDI Infrastructure Ltd.
Unit/Premises for which the application is “My Floor-2" at Sector-59, Sonipat,
made.(Give Revenue Survey No/Plot Haryana

No.,name of the Tulaka and District,also 011-43111111
Telephone No. and Fax No.) -

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
pal nning/Haryana Urban Devel opment
authority,whichever applicable.

(c) Name of Municipa Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.



10.

11.
12.

13.

Name

Address

Telephone No.,Fax and

E-mail address

of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

If registered as a small-scale industrial
unit,give Number and Date of registraion.

Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(ln
Lakhs)).

Om Prakash Dhingra
Authorized Signatory

249

183228, 01/01/2020

3513.0

If the siteislocated near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. |Surrounding of site |Distance(in meters)

|Description

Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

If the siteis situated in notified industrial
estate:

() Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

Total Plot Area,Built up Areaand Area
available for the use of treated sewage/trade
effluent.

Month and year of proposed commissioning
of the unit.

Number of workers and office staff.

(a) Do you have aresidential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

NO
NO

150 KLD installed & STP having total
capacity 750 KLD shall be installed

Total Plot Area : 57821.39
Built-up Area: 169465.5

15/05/2020
155

YES
6159

List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).




Sr. |Nameof the Product Quantity of Products produced/to be produced.

No. |produced/to be produced AF-A
Licensed Installed Avg. Actual Avaég‘?U
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |ItisaGroup | Metric 0 0 0 0

Housing Tonnes/Day
Project

Sr. |Name of the By-Products Quantity of By-Products produced/to be produced.

No. |produced/to be produced
Licensed Installed Avg. Actual Average
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |[NA Metric 0 0 0 0

Tonnes/Day

14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.

SNo. [Name of the Raw- Quantity of the Raw- Unit
material/Chemicalsused/to = | material/Chemicals
be used used/being used
1 It is a Group Housing 0 Metric Tonnes/Day
Project
15. Description of Process of manufacture for : Sector-59

each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).
Sr. No. [Water Consumed For Quantity(KLD)
1 Sanitation/Domestic/Horticulture 941.0

17. Source of water supply, Name of authority granting permission if applicable and quality permitted.

Sr. |SourceType Sour ce Name Quantity (KLD)
No.
1 Huda/HSIIDC Supply Huda 941.0

18. Water Treatment Details



19.

20.

Sr. Use Effluent Treatment Treatment Details
No. Generation(KLD) Arrangement Status 1|

=J L
1 Domestic Effluent | 754.0 Yes STP

Waste Water Discharge/Dosposal Details :

SNo |Typeof Effluent [Maximum Effluent to be Effluent M ode of disposal
Generation Recycle(KLD) Disposal/Discharg
Quantity of e Quantity (KLD)
Effluent(KL D)
1 Domestic 754.0 347.0 373.0 Recycling/Reu
Effluent Se

Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio
chemical,Oxygen Demand and specific pollutants relevant to the industry. Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State
Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr | Typeof |Paramete |Conc. of Pollutant Unit Dateof report |Report Name of
. |Effluent |rs analysis |Laborato
N no. ry
0.
Untreated |Treated
----------------- NIL----------=--=---
PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.
21. Fuel Consumption :
Fuel Daily Unit Calorific | Ash Sulphur | Others
Name Comsumptio value contents | contents
n(T/day)
LSD 0.40 Kilo Liters/Day
22. Details of Stack
Stacks Numbers: 1
Stack Attached to: DG Stack ,
Fuel type: LSD,
Fuel Quantity: 0.04,
Material for MS,
construction of Stack:
Shape Round ,
(Round/Rectangle):
Height above ground 48.2,
level(in metres):
Diameters/Sizein 0.12,
meters
Gas quantity Nm”3/hr: | |
Gas Temperature'C: ,
Exit velocity of ,
Tones/sec:




23.

24,

Details of DG Set:

Sr. |Capacity of D.G. set Quantity of Fuel Ht. of Stack Whether QCSZ
No. |in(KVA) used/to be used (in provided/to be canopy/acoudt
Lts./day) provided aboveroof |enclosure provided/ to
level(in mts)) be provided(please
define clearly)
1 |125 40 6 Yes
Do you have an adequate facility of YES

collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions
Part iii'(December1985).

Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and

industry/process specific pollutants stack wise.

Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State
Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr. |Stack Parameters Result Units
No.
----------------- NIL----------omm---

Process Emission quality parameter details:

Sr .|Process Parameters Conc. of pollutants Units

No

Untreated |Treated
----------------- NIL---------memmm--

Details of Process Emission:

Sr. No. Sour ce of Name of the |Details of Height of Stack provided/to |Whether
Generation |emissions(i.e |APCD be provided for dischar ge of [emission
of process SO2/NOx/Aci |provided/to |process emissions(in mts).. [sampling
Emissions d Mist/any |be provided facilities

other). to control provided or

process not

emissions.
Above Above Roof
Ground Leve
Level

1 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
PART E: ADDITIONAL INFORMATION
28. (a) Do you have any proposals to upgrade YES

the present system for treatment and

disposal of effluent/emission and hazardous

waste.

(b) If yes,give details with time-schedule for

the implementation and approx. expenditure

to beincurred onit.

29. Capital and Recurring (Operations and

Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.




30.

31

32.

33.

35.

36.

37.
38.

39.

41.

42.

To which the pollution Control equipment : Sewage Treatment Plant
separate meters for recording consumption
of electric energy are installed? 253

Which of the pollution Control items are : Sewage Treatment Plant
connected to Diesel Generator set (captive

power source) to ensure the running in the

event of normal power failure.

Name, quantity and method of disposal non- : Organic Waste shall be disposed of through
hazardous solid waste generated separately Municipal Solid Waste Site & recyclable
from the process of manufacture and waste items shall be given to the recycler

treatment(give details of areal capacity
available in applicants land).

Hazardous chemicals are defined under the

Manufacture, Storage and Import of

Hazardous Chemicals, Rules 1989.

(a) List of Hazardous Chemicals Used Oil from DG set shall be stored and
stores(imported and indigenous). given to approved recycler

(b) Details of isolated storage.
Used Oil shall be stored in leak proof

container
(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).

Enclosed
Brief details of tree plantation/ green belt : 10,067.56 sgm has developed as a green
development within applicant's premises. area in and around the complex
Information of schemes for waste : Description of Waste generation is given in
mi nimization, source recovery and recycling pollution control report
implemented and to be implemented,
separately.
Any other additional information that the X None

applicant desiresto give.
I/We furthur declares that the information furnished above is correct to the best of my/our knowledge.

I/We hereby submit that | am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

I/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

I/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

[/We deposit Rs.......... (.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr. Fee For Bank Name |Branch DD Date Amount(in
No. No./Cheque Rs.)
No.

Declaration about awareness of the prescribed standards :-



a) That | am aware of the provisions of the Water Act, 1974, Air
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986.

b.) That we shall comply with all the provisions of Water Act, 1974,
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

¢.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

DOCUMENTSENCLOSED:

Yoursfaithfully,

Signature %éél
Name Om Prak hingra

Designation Authorized Signatory

1. Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.

2. Declaration for auto renewal of CTO on prescribed performa

3. Environment Statement of the previous year for large and medium scale Industries / Projects.
4, Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices/ HWM, as

applicable.
5. Any other document 2
6. Any other document 1

7. C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.

** Thisis System Generated Form Signature not Required **
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I On-line Payment Receipt I

Untitled Document

Receipt No.
Depositor Name
Bank Name.
Bank Id.
Application No.

Name and Address of Industry

Name of Regional Office
Applied For
Payment Date

Payment Details
CTO Both (Rs.)

Total Amount Paid (Rs.)

Transaction Status

49227002

Om Prakash Dhingra
NA

1060

7518702

TDI Infrastructure Ltd. , “Tuscan City” at
Sector-58, Sonipat, Haryana, sonipat,
SONIPAT

Sonipat
CTO - both - new
2020-03-13 18:06:53.011

100.0

100.0

Successfully Completed

Print

255

https://hrocmms.nic.infOCMMS/indApplicationDetails/popChallan/7518702

m
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From: Industry 1D-20SON706650

Sir,

M/s. TDI Infrastructure Ltd.

“Tuscan City” at Sector-58, Sonipat, Haryana

The Member Secretary,

Haryana State Pollution Control Board,

Panchkula.

HARAYANA STATE POLLUTION CONTROL BOARD M_
C-11,SECTOR-6 PANCHKULA 256‘; L3,
Ph.2577870-73 Fax:01722581201-02 A e o a2 i

I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application

No. 7518702 dated 13-03-2020

Consent to /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of

Pollution)Act,1974 as amended

Consent to /operate/renewal of consent under section 21 of the Air(Prevention and Control of

Pollution)Act,1981 as amended

Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(M anagement and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manuf acturing/processing activities from the premises as per details given below:-

PART A: GENERAL

Name

Designation

Office Address
Telephone/Fax and

Email Address of the applicant

(a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
pal nning/Haryana Urban Devel opment
authority,whichever applicable.

(c) Name of Municipa Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

Om Prakash Dhingra
Authorized Signatory

011-43111111,-
subodhkadv@gmail.com

TDI Infrastructure Ltd.

“Tuscan City” at Sector-58, Sonipat,
Haryana

011-43111111



10.

11.
12.

13.

Name : Om Prakash Dhingra

Address Authorized Signatory

Telephone No.,Fax and 257
E-mail address

of the officer responsible for the matter

connected with Pollution Control and

Hazardous Waste Disposal.

If registered as a small-scale industrial
unit,give Number and Date of registraion.

Gross Capital Investment of the unit without : 34775.0
depreciation till the date of application(cost

of building,land,plant and machinery)(to be

supported by affidavit,annual report and

certificate from Chartered Accountant.For

proposed units, give estimated figure(ln

Lakhs)).

If the siteislocated near river bank/other water bodies; indicate the name and distance of the water body.

199/2007, 01/01/2020

Sr. No. |Surrounding of site |Distance(in meters) |Description

Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

If the siteis situated in notified industrial
estate:

() Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

Total Plot Area,Built up Areaand Area
available for the use of treated sewage/trade
effluent.

Month and year of proposed commissioning
of the unit.

Number of workers and office staff.

(a) Do you have aresidential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

NO
NO
1 STP having 720 KLD installed which will

further enhanced to total capacity 1300
KLD

Total Plot Area : 92519.08
Built-up Area: 241759.0

15/05/2020
190

YES
8810

List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).



Sr. |Nameof the Product Quantity of Products produced/to be produced.

No. |produced/to be produced AFO
Licensed Installed Avg. Actual Avaég‘?cj
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |ItisaGroup | Metric 0 0 0 0

Housing Tonnes/Day
Project

Sr. |Name of the By-Products Quantity of By-Products produced/to be produced.

No. |produced/to be produced
Licensed Installed Avg. Actual Average
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |[NA Metric 0 0 0 0

Tonnes/Day

14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.

SNo. [Name of the Raw- Quantity of the Raw- Unit
material/Chemicalsused/to = | material/Chemicals
be used used/being used
1 It is a Group Housing 0 Metric Tonnes/Day
Project
15. Description of Process of manufacture for : Sector-58

each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).
Sr. No. [Water Consumed For Quantity(KLD)
1 Sanitation/Domestic/Horticulture 1333.0

17. Source of water supply, Name of authority granting permission if applicable and quality permitted.

Sr. |SourceType Sour ce Name Quantity (KLD)
No.
1 Huda/HSIIDC Supply Huda 1333.0

18. Water Treatment Details



19.

20.

Sr. Use Effluent Treatment Treatment Details
No. Generation(KLD) Arrangement Status 2"EQ

I J
1 Domestic Effluent | 1077.0 Yes STP

Waste Water Discharge/Dosposal Details :

Effluent

se

SNo |Typeof Effluent [Maximum Effluent to be Effluent M ode of disposal
Generation Recycle(KLD) Disposal/Discharg
Quantity of e Quantity (KLD)
Effluent(KL D)

1 Domestic 1077.0 484.0 540.0 Recycling/Reu

Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio
chemical,Oxygen Demand and specific pollutants relevant to the industry. Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State

Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr | Typeof |Paramete |Conc. of Pollutant Unit Dateof report |Report Name of
. |Effluent |rs analysis |Laborato
N no. ry
0.
Untreated |Treated
----------------- NIL-----------------
PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.
21. Fuel Consumption :
Fuel Daily Unit Calorific | Ash Sulphur | Others
Name Comsumptio value contents | contents
n(T/day)
LSD 0.15 Kilo Liters/Day
LSD 0.04 Kilo Liters/Day
LSD 0.006 Kilo Liters/Day
22. Detailsof Stack




23.

24.

Stacks Numbers: 3

Stack Attached to: DG Stack , DG Stack , DG Stack , 260
Fuel type: LSD,LSD,LSD,

Fuel Quantity: 0.04,0.006, 0.15,

Material for MS, MS, MS,

construction of Stack:

Shape Round , Round , Round ,

(Round/Rectangle):

Height above ground 48.2,48.2,48.2,

level(in metres):

Diameters/Sizein 0.12,0.9,0.20,

meters

Gasquantity Nm™3/hr: |, , ,

Gas Temperature'C: , ot

Exit velocity of e

Tones/sec:

Detailsof DG Set:

Sr. |Capacity of D.G. set Quantity of Fuel Ht. of Stack Whether

No. |in(KVA) used/to be used (in provided/to be canopy/acoustic

Lts./day) provided aboveroof |enclosure provided/ to
level(in mts)) be provided(please
define clearly)

1 |500 159 6 Yes

2 |125 40 6 Yes

3 |25 6 6 Yes
Do you have an adequate facility of : YES

collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions

Part iii'(December1985).

Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized |aboratory by Haryana State

Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr. |Stack Parameters Result Units
No.

----------------- NIL-----===semoeeeem
Process Emission quality parameter details:
Sr .|Process Parameters Conc. of pollutants Units
No

Untreated |Treated
----------------- NIL-----===semoeeeem

Details of Process Emission:




Sr. No. Sour ce of Name of the |Details of Height of Stack provided/to |Whether
Generation |emissions(i.e |APCD be provided for discharge of |emissi
of process SO2/NOx/Aci |provided/to |process emissions(in mts).. %\ﬂﬁ@&_
Emissions d Mist/any  |beprovided facilities
other). to control provided or
process not
emissions.
Above Above Roof
Ground Level
Level
1 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
2 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
3 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
PART E: ADDITIONAL INFORMATION

28. (a) Do you have any proposals to upgrade YES
the present system for treatment and
disposal of effluent/emission and hazardous
waste.

(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to beincurred onit.

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

30. To which the pollution Control equipment Sewage Treatment Plant
separate meters for recording consumption
of electric energy are installed?

31.  Whichof thepollution Control items are Sewage Treatment Plant
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

32. Name, quantity and method of disposal non- Organic Waste shall be disposed of through
hazardous solid waste generated separately Municipal Solid Waste Site & recyclable
from the process of manufacture and waste items shall be given to the recycler
treatment(give details of areal capacity
available in applicants land).

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.

() List of Hazardous Chemicals Used Oil from DG set shall be stored and
stores(imported and indigenous). given to approved recycler
(b) Details of isolated storage.
Used Oil shall be stored in leak proof
container
(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).
Enclosed

34. Brief details of tree plantation/ green belt 13,777.53 sgm has developed as a green
devel opment within applicant's premises. area in and around the complex

35. Information of schemes for waste Description of Waste generation is given in
minimization, source recovery and recycling pollution control report
implemented and to be implemented,
separately.

36. Any other additional information that the None

applicant desiresto give.



37.  I/Wefurthur declaresthat the information furnished above is correct to the best of my/our knowledge.

38. I/We hereby submit that | am the authorised person of this unit to apply for CTO and incase m ge
from what is stated in this application in respect of raw-materials, products, process of m e&
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. I/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. 1/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. |/Wedeposit Rs.......... (.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.
Sr. Fee For Bank Name |Branch DD Date Amount(in
No. No./Cheque Rs))
No.
42. Declaration about awareness of the prescribed standards :-
a.) That | am aware of the provisions of the Water Act, 1974, Air Yoursfaithfully,
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA Signature
Rules, 1986. Name Om Prakash Dhingra

Designation Authorized Signatory
b.) That we shall comply with all the provisions of Water Act, 1974,
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

DOCUMENTSENCLOSED:

1. Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.

2. Declaration for auto renewal of CTO on prescribed performa

3. Environment Statement of the previous year for large and medium scale Industries / Projects.

4. Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices/ HWM, as
applicable.

5. Any other document 2

6. Any other document 1

7. C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed
project.

** Thisis System Generated Form Signature not Required **
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Annexure-II1

Used oil Disposal Agreement
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AGREEMENT FOR SAFELY m:-:l'm_nl. OF HA
WASTE (USED LUBE OI1L)

sl I:.":h.ru[u'}_ _.T”:'.. I :

' - e Haryana on |
['his agreement is made and executed at Sonepil Hary

By and Hetween:

. w01 City, Kundli, Distt.
M/s. Cannes Property Management Services Pvt. Ltd. Situated mhl’; be called first
Sonepat, Harvana is running its Business of Facility ) the )
part of this agreement, which expression shall unléss repugnant zm Administrators,
hereof mean and include its representative, SUCCESSOTS in interest, Mr. Sunil Chadha,
liquidators and permitted assigns, through' its duly Authorized :
Authorized Signatory of the one part;

And

M/s. Divya Petro Product, Proprictor concem having its Recycling Plant at "'r'"f_‘g“' Jat
Joshi, Bahalgarh Road Sonept, Haryana, hereinafter referred to as the “Second Party ", “’h'f:h
expression shall, unless repugnant to the context or meaning hereof, mean and include its
representatives, successors in interest, executors, administrators, liquidators and permitted
assigns], through its duly Authorized Signatory Mr. Navneet of the other part;

(The above mentioned Parties to this agreement shall also be collectively referred o as
“Parties” and individually as “Party™).

AND WHEREAS the Second Party has represented that they are the authorized, registered
and licensed under Central Pollution Control Board and Harvana State Pollution Control
Board and have a cost effective organization of Hazardous Waste to safely dispose generated
waste oil and has requested to purchase the Used Lube Oil from the first party and First Party
has accepted the request of Second Party on the terms and conditions set forth in this
agreement.

AND WHEREAS it is deemed expedient to record -
parties in this Agreement. *a the terms and conditions between the

NOW THIS AGREEMENT WITNESSETH AND T s
DECLARED COVENANTED AND RECORDED Ry AN;{EI;EBY AGREED,
PARTIES HEW&.LDWS. TWEEN THE

For Divva Petro "1, ucts

N AUy bd-
ﬁgﬂﬁuth. Slonatory

«1 Ck
1-441 23308, wanw cannesindia nat




AGREEMENT FOR SAFELY DISPOSAL OF HAZARDOUS
WASTE (LSED LURE O1L)

This agreement is made and evecuted ot Sonepat- Haryans on 1° February, 2021

Wy and Between:

M Cannes Property Management Services Pvt. L, Situated st TDI City, Kundli, Diser
Soncpat. Haryans i« running ity Business of Facility Management Services o be called first
part of this agreement, which expresaion shall unbess repugnant fo the confex! or mesning
hereol mean and include its representative, sccessors i inferest, executors, Adminstrators,
Bguidston and permitled awigne, through s duly Authorized Mr. Sunil Chadhba,
Authorired Signatory of the one part,

Amil

M. Divys Petro Product, Propriets concern having its Recycling Plant at Village- Jat
Jowivi, Rahalgarh Road Sonept. Harana, hereinafier referred 10 as the “Second Party™, which
expression shall, unless repugnant 1o the context or meaning hercof. mean and include its
represeniatives, successon i inleres, evecutors, administrators, liquidators and permitted
wssigns], through its duly Authorized Signatory Mr, Navaeet of the other part:

above mentioned Parties 1o this shall also be
(The e . agreement collectively referred 10 as

mmummuwnmghmw
”ﬂﬂhwhm#mmmﬁﬂﬁhmﬂmm

REAS it is deemed expedient 10 recond the ferms and conditions between (he

265




[

s,

L

sonditions
Ihat the Firs Pty has agreed 1o engage Second Party on terma and  cont
vontaimed hereinatter tiy selling used lubtse ofl from Flest Party.

That Second Party will purchase (he used
sites al rates mentioned in this ngreement,

oll from first parties A% mentioned above

That Second Party shall use its best skills and Judgments and shall perform all

SErVIces “I‘I'ltl}. diligently and 1o the reasonabile scarification of the Firmt Party in &
whale,

That the Second Party shall provide the service diligently and in conformity with I::c
applicable laws and regulstions. Second Party shall carey out the service in under the
supervision of emplovees of First Party.

That the services 1o be provided by the Second Party are detatled in this agreement.
However it is expressly understood between the parties that scope of work s ‘unhr
indicative of the services 1o be provided by Second Party and not an exhaustive list of
the services to be provided by Second Party and the First Party will be entitled to add
more service in the scope of work.

That Second Party undertakes to fulfill all the formalities and requirements of

Government of India, Ministry of Environment and Forest and CPCB and other
authorities,

That the Second Party will be responsible for collection of used oil at price indicated
against each item hereunder.

THAT THE SCOPE OF WORK WILL BE AS UNDER:

That used oil will be sold to second party under the
First Party.

That the wpf'm_ﬁhg Party shall observe the loading of the vehicle when
Jsod ol s taken fom the Sccond Party, In Such case Second Party represemtative wil
accompany the truck during the time it is lifted from the sites.

supervision of representative of

o Auth, Slﬂnatur‘t
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. Control Board
necessary pupers. 1 any of the transpon is approved by State Pollution

is there, then vehicle will be arranged from the transporting agency only-
§ gle contamners
6. That the Second Party will ensure that before loading all hazardous Wi
are labeled (as per form-8 of the rule).

L i nﬂi“ﬂd
7. That If any material is found to be taken out by Second Fi'““‘-“:d";‘;h‘:jm e
than First Party have the sole right to cancel the agrecment with rrlmm
case will be handed over to First Party’s Legal staff for future actioh:

THAT THE SECOND PARTY UNDERTAKES AS UNDER: _
I. That the Second Party represents that they have the spec :
Hazardous Waste, used oil and permission under Applicable Rule

Waste (Management and Handling) Rules 1989 Amended 2016

alization to handle
i.¢. Hazardous

2. That the Second Party will ensure that the hazardous waste will be joned Rule
Loaded stored and copy of TERM card (as per an?.g of ﬂm i Tat;‘kﬁd lbl‘uﬂ'li
be given. In case of any doubt, concern First Party's Officials may

clarification.

3. That the Sccond Party will produce consent from respective Sutc Pnllutiﬂn Cnntr:
Board (From ~2) and the approval of the disposal site from Ministry of Environment
Forest.

4. That the First Party will receive the 7 copies of manifest from the Second Party as per
from 13 of the above mentioned rule.
e Copy-1 (White): Copy | will be forwarded to SPCB/PCC by first party.
s Copy-2 (Yellow): Copy 2 will be retained by first Party.
e Copy-3 (Pink): Copy 3 will be returned by the First Party to second party.
e Copy-4 (Orange): Copy 4 will be returned to the transporter after accepting
wastc.
e Copy-5 (Green): Copy 5 will be forwarded to Pollution Control Board after
« Copy-6 (Blue): Copy 6 will be returned to First party afier safe disposal.
- CGPF-?{GW)WTWﬂI'th case of other state transaction

SL ANy SRS, A T B Pl ¢ or spill over of the hazardous waste by
1 ar ity liabili 1 dar - under any rule, regulation, Acts,

fa s
For Divya Pelem Products
‘\l.nwa\f

ProglAuth. Sigaato -y
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THAT THE PAYMENTS TERMS w
|

ILL BE AS UNDER:
The respective rates for used ofl, payvable by Second Party shall be as follows:-

[ : T =
5. No Dﬂtﬂpllﬂl‘l LOM Unit rates
i — Used Ol {wmpm] S| ﬁ!,-l mﬁ{_ﬁf drum) &
(Without Water fill upto top ) |8 (Inclusive of all Taxes
Duties) J

a. All taxes excise duties, sales taxes, wherever applicable is mentioned in net prices.

b. All Payments to be made in advance through Cheque/ Pay Order Deposit.

C. The transportation and any other cost required for used oil collection will be borne
by Second Party.

d. First Party reserves its right to review the rates of the used oil items on periodic
basis at its own discretion,

THAT THE DURATION OF AGREEMENT WILL BE AS UNDER:

# This agreement shall be effective for a period of one year and commenced from 01"
February 2021.

M/s Divva Petro Product

For Divya Patro Producis
r\\ﬁ'm’.\r

{3 AL '
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Annexure-1V

Copy of Solid Waste Disposal Agreement



[®annes

Property Management Services Pt Ltd

270

This agreement entered into on the 1" April of the year 2021 at Kundli.
BETWEEN

M/S Cannes Property Management Services Pyt Ltd. With its Registered Office at 10 Saheed Bhagat
Singh Marg, Gole Market, New Delhi- 110001 through Authorised Signatory Mr. Pijush Banerjee

(Hereinafter Called the First Party )

&
Proprietor Sandeep Kumar, Village Rasol, PO ~ Pritampura, Distt- Sonipat (Haryana) | Hereinafter
called the Second Party)

Whereas the (second party) service provider has setup a common facility at Kundli for collection
reception, storage, transportation, treatment and disposal of solid household wastes.

Whereas Service Provider offers to provide services to the Cannes Property Management Services
Pvt. Ltd. on a User Pay Principle for collection, transportation, treatment and disposal of waste.

Whereas Service Providewr undertakes the liability of collection, transportation, treatment and
disposal of waste for monthly charges of Rs. 75,000/- (Seventy Five Thousand Only) , the Cannes
Property Management Services Pvt. Ltd. shall undertake to adhere to this contract of service by
service provider for a minimum period of one year from agreement date.

Both Parties could terminate the contract after giving a notice of minimum one month to other
party. Whereas the Cannes Property Management Services Pvt. Ltd. and agrees to avail the services
being provided by Service Provider with the terms and conditions as listed on succeeding paras;

RESPONSIBILITIES OF SERVICE PROVIDER

1. Service Provider shall meet all the rules and regulations stipulated by Haryana Pollution
Control Board, and the Cannes Property Management Services Pvt. Ltd. shall not be liable for
improper handling and management of waste.

2. Service Provider alone is liable for violation of the Environment (protection) Act 1986 and

the relevant rules made there under, after collection of waste from the TDI City Kundli unit
as per the agreement terms and conditions.

3. Service Provider shall daily collect waste from the TDI City Kundli Estate.

4. Service Provider shall collect the segregated waste from the identified common waste
collection site in the area.

Service Provider shall transport the segregated waste in closed container vehicle to the
treatment plant. ﬁ

§ \ Cannes Property Management Services Pvt. Ltd. }

Shaheed Bhagat Sngh Marg. Gole Market, New Deliu- 110001 (India) Tel +81- 1149133333, Fax #01-11-4913330% cannesnd.g net
CIN-UT0200DL20090PTC 190129



6.

11.

12.

10.

The initial training about segregation of Waste in colour plastic bags and methods of

collection of waste by service provider shall be provided by Service Provider, at no extrd
cost. :

Service Provider shall schedule the field visits for collecting the waste in consultation with
the Estate which could be notified in advance

Service Provider shall attend to all the complaints within the shortest time possible

Service Provider promises to keep high standard of Pollution Control and shall update its
equipment/ facility as and when required

Service Provider will be lable for Environment (Protection) Act 1986 or ant wrmwlar
regulations/ norms set up by Pollution Control Board, Government Bodies, in the event the
violates any of the terms and conditions of this agreement

Service Provider shall be responsible for the disposal of treated waste into secure landfills or
in recycling plants as per rules and regulation of Pollution Control Board

Service Provider will provide the plastic bags as stipulated by Ministry of Environment and
Forest vide notification dated 20.07.1998, procurement of such bags should be made from
any vendor approved. Red colored bags would contain following categories of Waste -
Microbiology & Bio-technology waste, soiled waste and solid waste. These waste products
would be meant for autoclaving Soiled Waste

TERMS AND CONDITIONS

1,

The Cannes Property Management Services Pvt. Ltd. shall pay monthly charges of cost of
disposal after completion of the month by 15" of every next month without fail. Payments
that are not made by the 15" every month shall be charged a late fees @ Rs.100/- a day up
to 25™ of the month this would be applicable in case service provider submits the bills to the
TDI concerned latest by 3" of every month and after verification bill will be forwarded to top
official by 10™ of every month, payments shall be made in favour of Service Provider in the

form of DD or A/C. Payee Cheques.

in the event of persistent default of second party (exceeding three times in a month) the
Cannes property Management Services pvt. Ltd. will have the option to terminate the
contract, in addition to and without prejudice to the imposition of liquidated charges. The
decision to terminate the contract will be written the sole discretion of the Managing
Director of the The Cannes Property Management Services Pvt. Ltd. and the same will be
arrived at after hearing the view point of Service Provider. The said decision will be final and
shall not be called in question in any court of any ground whatsoever.

witnesses :- First Party

C Bavey //
Name : The Cannes Property Management Servicgs
Sign : Authorised Signatory !‘. _

Name : Second Party
Sign : Proprietor : Sandecp Kumar
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Annexure-V

Copy of Fire NOC



From Assistant Divisional Fire Officer/Fire Station Officer

To

M/s TDI INFRASTRUCTURE LTD 273
KUNDLI SEC 58 SONIPAT
Memo No. FS/2020/640 dated : 30/06/2020

Subject: Renewal of No Objection Certificate 15 mtrs. and Above height from the fire Safety Point of View

1
2)

3)

4)
5)

6)

7

8)

of the Group A-Residential Building at KUNDLI SEC 58 SONIPAT of GROUP HOUSING BUILDING
AREA 22.864 ACRE FOR BLOCKS E F AND G AT SEC 58 KUNDLI M/S TDI INFRASTRUCTURE LTD

Reference to you online No 181312023000242 dated 26/02/2020 on the subject cited above.

Tower Name Floor Detail Height Ground Coverage
BLOCK E,F,G G+5 17.95M 25097.126 SQM
Basement Level Basement Area Remarks

-1 24740.443 SQM -

Y our site for the Renewal of the Fire NOC has been inspected by the Team of Fire Station Officers, from fire safety Point
of View. The means of escape and Fire Protection system were checked and found as per the National Building Code of
India, Part- 1V guidelines.

In view of the satisfactory fire protection system / arrangement mentioned as above, this office has no objection for
occupation from the Fire Safety point of view, with the following conditions:-
The owner/occupier shall keep duly trained Fire Staff in al three shifts.

The Fire Protection System tested during inspection shall be maintained properly & always should be in good working
condition.

If any lapseisfound in the fire protection system at the time of inspection or detected during outbreak of fire, action will
be taken as per rules against you.

You are directed to apply for Renewal of NOC in future before 2 month of expiry of your NOC.
The open set back areais not checked at our end as it shall be checked by concerned building department.

The owner/occupier shall strictly follow the other applicable rules/ regulations/ byelaws laid down regarding fire safety
system. If you fail to comply with any of the above terms & conditions you will be liable to be punished as per fire
ordinance 2009 specially chapter- 111 Section 31 Sub-Section 1 & 2 of Fire Act 2009.

Y ou have to perform quarterly Fire Drill in your building as per NBC with intimation to Fire Department and video
graphy evidence to be kept as a record which shall be produced at the time of next Renewal; Officials/ResidentR.W.A.
should be mentioned in the drill.

If the Infringements of Byelaws remains un- noticed the Authority reserves the right to amend the NOC as and when any
such Infringements comes to notice after giving an opportunity of being heard and the Authority shall stand Indemnified
against any claim on this account.

The above Renewal of NOC isvalid for One year from the date of issue of this letter Applying renewal of the same well
in time shall be the responsibility of owner/occupier.

Remarks:- HR

FSO Sonipat

Exercising the power of Director,Fire Services,Haryana



From Assistant Divisional Fire Officer/Fire Station Officer

To

M/s NAVJYOTI OVERSEAS PVT LTD 274
SECTOR 61 KUNDLI SONIPAT
Memo No. FS/2020/639 dated : 30/06/2020

Subject: Renewal of No Objection Certificate 15 mtrs. and Above height from the fire Safety Point of View

1
2)

3)
4)
5)
6)

7

8)

of the Group A-Residential Building at SECTOR 61 KUNDLI SONIPAT of GROUP HOUSING
COLONY MEASURING AREA 14.07 ACRE LICENCE NO 79 OF 2008 DATED 04/04/2008 AND
LICENCE NO 72 OF 2012 DATED 07/07/2012 IN SEC 61 KUNDLI SONIPAT M/S NAVJYOTI
OVERSEAS PVT LTD :

Reference to you online No 181312023000246 dated 26/02/2020 on the subject cited above.

Tower Name Floor Detail Height Ground Coverage
17,18,19,U.V,Y EWSSHOPES G+13 4220 M 13683.182 SQM
Basement Level Basement Area Remarks

1 8290.407 SQM -

Y our site for the Renewal of the Fire NOC has been inspected by the Team of Fire Station Officers, from fire safety Point
of View. The means of escape and Fire Protection system were checked and found as per the National Building Code of
India, Part- 1V guidelines.

In view of the satisfactory fire protection system / arrangement mentioned as above, this office has no objection for
occupation from the Fire Safety point of view, with the following conditions:-
The owner/occupier shall keep duly trained Fire Staff in all three shifts.

The Fire Protection System tested during inspection shall be maintained properly & always should be in good working
condition.

If any lapse isfound in the fire protection system at the time of inspection or detected during outbreak of fire, action will
be taken as per rules against you.

Y ou are directed to apply for Renewal of NOC in future before 2 month of expiry of your NOC.
The open set back areais not checked at our end asit shall be checked by concerned building department.

The owner/occupier shall strictly follow the other applicable rules/ regulations byelaws laid down regarding fire safety
system. If you fail to comply with any of the above terms & conditions you will be liable to be punished as per fire
ordinance 2009 specially chapter- 111 Section 31 Sub-Section 1 & 2 of Fire Act 2009.

Y ou have to perform quarterly Fire Drill in your building as per NBC with intimation to Fire Department and video
graphy evidence to be kept as a record which shall be produced at the time of next Renewal; Officials/ResidentdR.W.A.
should be mentioned in the drill.

If the Infringements of Byelaws remains un- noticed the Authority reserves the right to amend the NOC as and when any
such Infringements comes to notice after giving an opportunity of being heard and the Authority shall stand Indemnified
against any claim on this account.

The above Renewal of NOC isvalid for One year from the date of issue of this|etter Applying renewal of the same well
in time shall be the responsibility of owner/occupier.

Remarks:- HR

FSO Sonipat

Exercising the power of Director,Fire Services,Haryana



From Assistant Divisional Fire Officer/Fire Station Officer

To

M/s TDI INFRASTRUCTURE LTD 275
SECTOR 58 TDI CITY KUNDLI SONIPAT
Memo No. FS/2020/638 dated : 30/06/2020

Subject: Renewal of No Objection Certificate 15 mtrs. and Above height from the fire Safety Point of View

1
2)

3)

4)
5)

6)

7

8)

of the Group F- Mercantile Building at SECTOR 58 TDI CITY KUNDLI SONIPAT of COMMERCIAL
COMPLEX 6.36 ACRES IN SEC-58 IN RESIDENTIAL COLONY , TDI CITY KUNDLI SONIPAT M/S TDI
INFRASTRUCTURE LTD :

Reference to you online No 181312023000271 dated 07/03/2020 on the subject cited above.

Tower Name Floor Detail Height Ground Coverage
TDI INFRASTRUCTURELTD G+4 25.70M 12427.287 sgm
Basement Level Basement Area Remarks

-2 36747.306 SQM -

Y our site for the Renewal of the Fire NOC has been inspected by the Team of Fire Station Officers, from fire safety Point
of View. The means of escape and Fire Protection system were checked and found as per the National Building Code of
India, Part- 1V guidelines.

In view of the satisfactory fire protection system / arrangement mentioned as above, this office has no objection for
occupation from the Fire Safety point of view, with the following conditions:-
The owner/occupier shall keep duly trained Fire Staff in al three shifts.

The Fire Protection System tested during inspection shall be maintained properly & always should be in good working
condition.

If any lapseisfound in the fire protection system at the time of inspection or detected during outbreak of fire, action will
be taken as per rules against you.

You are directed to apply for Renewal of NOC in future before 2 month of expiry of your NOC.
The open set back areais not checked at our end as it shall be checked by concerned building department.

The owner/occupier shall strictly follow the other applicable rules/ regulations/ byelaws laid down regarding fire safety
system. If you fail to comply with any of the above terms & conditions you will be liable to be punished as per fire
ordinance 2009 specially chapter- 111 Section 31 Sub-Section 1 & 2 of Fire Act 2009.

Y ou have to perform quarterly Fire Drill in your building as per NBC with intimation to Fire Department and video
graphy evidence to be kept as a record which shall be produced at the time of next Renewal; Officials/ResidentR.W.A.
should be mentioned in the drill.

If the Infringements of Byelaws remains un- noticed the Authority reserves the right to amend the NOC as and when any
such Infringements comes to notice after giving an opportunity of being heard and the Authority shall stand Indemnified
against any claim on this account.

The above Renewal of NOC isvalid for One year from the date of issue of this letter Applying renewal of the same well
in time shall be the responsibility of owner/occupier.

Remarks:- HR

FSO Sonipat

Exercising the power of Director,Fire Services,Haryana
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Annexure-XV
Copy of CTO applied Copy



3/13/2020 Untitled Document

I On-line Payment Receipt I

Receipt No. 11638866
Depositor Name Omprakash
Bank Name. NA

Bank Id. 1060
Application No. 7513886

M/s TDI Infrastructure Ltd., “TDI Kingsbury
Apartments” Part-I (11.46 Acres) at

Name and Address of Industry Sector58-61 G.T. Road, Sonipat, sonipat,

SONIPAT
Name of Regional Office Sonipat
Applied For CTO - both - new
Payment Date 2020-03-13 17:47:33.304
Payment Details
CTO Both (Rs.) 100.0
Total Amount Paid (Rs.) 100.0
Transaction Status Successfully Completed
Print
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From: Industry 1D-20SON724364

Sir,

M/s. M/s TDI Infrastructure Ltd.

HARAYANA STATE POLLUTION CONTROL BOARD M_
C-11,SECTOR-6 PANCHKULA 278‘; L3,
Ph.2577870-73 Fax:01722581201-02 A e o a2 s

“TDI Kingsbury Apartments’ Part-l (11.46 Acres) at Sector58-61 G.T. Road, Sonipat

The Member Secretary,

Haryana State Pollution Control Board,

Panchkula.

I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application

No. 7513886 dated 13-03-2020

Consent to /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of

Pollution)Act,1974 as amended

Consent to /operate/renewal of consent under section 21 of the Air(Prevention and Control of

Pollution)Act,1981 as amended

Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(M anagement and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manuf acturing/processing activities from the premises as per details given below:-

PART A: GENERAL

Name

Designation

Office Address
Telephone/Fax and

Email Address of the applicant

(a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
pal nning/Haryana Urban Devel opment
authority,whichever applicable.

(c) Name of Municipa Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

OM PRAKASH DHINGRA
AUTHORIZED SIGNATORY

011-43111111,-
sanjiv.gambhir@cannesindia.net

M/s TDI Infrastructure Ltd.
“TDI Kingsbury Apartments’ Part-1 (11.46
Acres) at Sector58-61 G.T. Road, Sonipat



10.

11.
12.

13.

Name

Address

Telephone No.,Fax and

E-mail address

of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

If registered as a small-scale industrial
unit,give Number and Date of registraion.

Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(ln
Lakhs)).

OM PRAKASH DHINGRA, Authorized
Signatory, 10, Shaheed Bhagat Singh Marg,
Gole Market, New Delhi 2979
9811092934
sanjiv.gambhir@cannesindia.net

LICENSE NO 153, 01/01/2020

13342.0

If the siteislocated near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No.

|Surrounding of site

| Distance(in meters)

|Description

Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

If the siteis situated in notified industrial
estate:

() Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

Total Plot Area,Built up Areaand Area
available for the use of treated sewage/trade
effluent.

Month and year of proposed commissioning
of the unit.

Number of workers and office staff.

(a) Do you have aresidential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

YES/ OTHERWISE
NO

STP of 510 KLD already installed and it
will be further enhanced to 650 KLD

Total Plot Area : 46376.90
Built-up Area: 137066

15/05/2020
463

YES
128

List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).



Sr. |Nameof the Product Quantity of Products produced/to be produced.

No. |produced/to be produced AAA
Licensed Installed Avg. Actual Aveég?u
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |ItisaGroup | Metric 0 0 0

Housing Tonnes/Day
Project

Sr. |Name of the By-Products Quantity of By-Products produced/to be produced.

No. |produced/to be produced
Licensed Installed Avg. Actual Average
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |ItisaGroup | Metric 0 0 0

Housing Tonnes/Day
Project

14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.

SNo. [Name of the Raw- Quantity of the Raw- Unit
material/Chemicalsused/to | material/Chemicals
be used used/being used
1 It is a Group Housing 0 Metric Tonnes/Day
Project
15. Description of Process of manufacture for : SECTOR 58-61 KUNDLI SONIPAT

each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).

Sr. No. [Water Consumed For Quantity(KLD)
1 Sanitation/Domestic/Horticulture 678.0
17. Source of water supply, Name of authority granting permission if applicable and quality permitted.
Sr. |SourceType Sour ce Name Quantity (KLD)
No.
1 Huda/HSIIDC Supply Huda 678.0

18. Water Treatment Details



Sr. Use Effluent Treatment Treatment Details
No. Generation(KLD) Arrangement Status 701
U L.
1 Domestic Effluent | 538.0 Yes STP
19. Waste Water Discharge/Dosposal Details :
SNo |Typeof Effluent [Maximum Effluent to be Effluent M ode of disposal
Generation Recycle(KLD) Disposal/Discharg
Quantity of e Quantity (KLD)
Effluent(KL D)
1 Domestic 538.0 255.0 229.0 Recycling/Reu
Effluent Se
20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio

chemical,Oxygen Demand and specific pollutants relevant to the industry. Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State

Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr | Typeof |Paramete |Conc. of Pollutant Unit Dateof report |Report Name of
. |Effluent |rs analysis |Laborato
N no. ry
0.
Untreated |Treated
----------------- NIL--------eeeeeeee-
PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.
21. Fuel Consumption :
Fuel Daily Unit Calorific | Ash Sulphur | Others
Name Comsumptio value contents | contents
n(T/day)
LSD 0.15 Kilo Liters/Day
LSD 0.15 Kilo Liters/Day

22.

Details of Stack




23.

24.

Stacks Numbers: 2
Stack Attached to: DG Stack , DG STACK , 299
Fuel type: LSD,LSD,
Fuel Quantity: 0.15,0.15,
Material for MS, MS,
construction of Stack:
Shape Round , Round ,
(Round/Rectangle):
Height above ground 48.2,48.2,
level(in metres):
Diameters/Sizein 0.20, 0.20,
meters
Gas quantity Nm~3/hr: |, ,
Gas Temperature'C: '
Exit velocity of .
Tones/sec:
Detailsof DG Set:
Sr. |Capacity of D.G. set Quantity of Fuel Ht. of Stack Whether
No. |in(KVA) used/to be used (in provided/to be canopy/acoustic
Lts./day) provided aboveroof |enclosure provided/ to
level(in mts)) be provided(please
define clearly)
1 |500 159 6 Yes
2 | 500 150 6 Yes
Do you have an adequate facility of : YES

collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions

Part

iii'(December1985).

Quiality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State

Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr. |Stack Parameters Result Units
No.

----------------- NIL----------mmmom-
Process Emission quality parameter details:
Sr .|Process Parameters Conc. of pollutants Units
No

Untreated |Treated
----------------- NIL----------mmmom-

Details of Process Emission:




Sr. No. Sour ce of Name of the |Details of Height of Stack provided/to |Whether
Generation |emissions(i.e |APCD be provided for discharge of |emissi
of process SO2/NOx/Aci |provided/to |process emissions(in mts)..
Emissions d Mist/any  |beprovided facilities
other). to control provided or
process not
emissions.
Above Above Roof
Ground Level
Level
1 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
2 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
PART E: ADDITIONAL INFORMATION

28. (@) Do you have any proposalsto upgrade YES
the present system for treatment and
disposal of effluent/emission and hazardous
waste.

(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to beincurred on it.

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

30. Towhich the pollution Control equipment Sewage Treatment Plant
separate meters for recording consumption
of electric energy are installed?

31.  Whichof the pollution Control items are Sewage Treatment Plant
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

32. Name, quantity and method of disposal non- Organic Waste shall be disposed of through
hazardous solid waste generated separately Municipal Solid Waste Site & recyclable
from the process of manufacture and waste items shall be given to the recycler
treatment(give details of areal capacity
available in applicants land).

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.

() List of Hazardous Chemicals Used Oil from DG set shall be stored and
stores(imported and indigenous). given to approved recycler
(b) Details of isolated storage.
Used Oil shall be stored in leak proof
container
(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).
enclosed

34. Brief details of tree plantation/ green belt 7453.24 sgm has developed as a green area
development within applicant's premises. in and around the complex

35. Information of schemes for waste Description of Waste generation is given in
minimization, source recovery and recycling pollution control report
implemented and to be implemented,

Separately.

36. Any other additional information that the None
applicant desiresto give.

37.  I/Wefurthur declares that the information furnished above is correct to the best of my/our knowledge.



38. I/We hereby submit that | am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh app@@@ for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. |/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. |/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. 1/Wedeposit Rs.......... (.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr. Fee For Bank Name |Branch DD Date Amount(in
No. No./Cheque Rs.)
No.
42. Declaration about awareness of the prescribed standards :-
a) That | am aware of the provisions of the Water Act, 1974, Air Yoursfaithfully,
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA Signature
Rules, 1986. Name OM PRAKASH DHINGRA

Designation AUTHORIZED

b.) That we shall comply with all the provisions of Water Act, 1974, SIGNATORY
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and

standards/norms prescribed for discharge of pollutants under EPA

Rules, 1986 after commissioning of our unit.

c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

DOCUMENTSENCLOSED:

1. Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.

2. Declaration for auto renewal of CTO on prescribed performa

3. Environment Statement of the previous year for large and medium scale Industries / Projects.

4. Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices/ HWM, as
applicable.

5. Any other document 2

6. Any other document 1

7. C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.

8. EnvirlmpactAttach

** Thisis System Generated Form Signature not Required **



3/13/2020 Untitled Document

I On-line Payment Receipt I

Receipt No. 949202856
Depositor Name Om Prakesh Dhingra
Bank Name. NA

Bank Id. 1060

Application No. 7515892

TDI Infrastructure Ltd., “TDI Kingsbury
Apartments”- Part-II (18.43 Acre) at Sector-

Name and Address of Industry 58-61, G.T. Road, Sonipat, sonipat

SONIPAT
Name of Regional Office Sonipat
Applied For CTO - both - new
Payment Date 2020-03-13 17:51:07.251
Payment Details
CTO Both (Rs.) 100.0
Total Amount Paid (Rs.) 100.0
Transaction Status Successfully Completed
Print

285

https://hrocmms.nic.infOCMMS/indApplicationDetails/popChallan/7515892

m



il

=T
L
]
52
[e%]

From: Industry 1D-20SON484659

Sir,

M/s. TDI Infrastructure Ltd.

HARAYANA STATE POLLUTION CONTROL BOARD M_
C-11,SECTOR-6 PANCHKULA 286‘; L3,
Ph.2577870-73 Fax:01722581201-02 A e o a2 s

“TDI Kingsbury Apartments’- Part-11 (18.43 Acre) at Sector-58-61, G.T. Road, Sonipat

The Member Secretary,

Haryana State Pollution Control Board,

Panchkula.

I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application

No. 7515892 dated 13-03-2020

Consent to /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of

Pollution)Act,1974 as amended

Consent to /operate/renewal of consent under section 21 of the Air(Prevention and Control of

Pollution)Act,1981 as amended

Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(M anagement and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manuf acturing/processing activities from the premises as per details given below:-

PART A: GENERAL

Name

Designation

Office Address
Telephone/Fax and

Email Address of the applicant

(a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
pal nning/Haryana Urban Development
authority,whichever applicable.

(c) Name of Municipal Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

Om Prakesh Dhingra
AUTHORIZED SIGNATORY

011-43111111,-
kingsbury18.43@gmail.com

TDI Infrastructure Ltd.

“TDI Kingsbury Apartments”’- Part-I1
(18.43 Acre) at Sector-58-61, G.T. Road,
Sonipat



10.

11.
12.

13.

Name

Address

Telephone No.,Fax and

E-mail address

of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

If registered as a small-scale industrial
unit,give Number and Date of registraion.

Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(ln
Lakhs)).

Om Prakash Dhingra
Authorized Signatory 2 8 7

Liceance No 101-144 DTPC, 01/01/2020

19590.0

If the siteislocated near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. |Surrounding of site |Distance(in meters)

|Description

Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

If the siteis situated in notified industrial
estate:

() Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

Total Plot Area,Built up Areaand Area
available for the use of treated sewage/trade
effluent.

Month and year of proposed commissioning
of the unit.

Number of workers and office staff.

(a) Do you have aresidential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

YES/ otherwise
NO

2 nos. STPs of 510 KLD and 610 KLD resp.
already installed

Total Plot Area : 74583.44
Built-up Area: 214515.9

15/05/2020
762

YES
7692

List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).




Sr. |Nameof the Product Quantity of Products produced/to be produced.

No. |produced/to be produced AAO
Licensed Installed Avg. Actual Avaég?cj
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |ItisaGroup | Metric 0 0 0 0

Housing Tonnes/Day
project.

Sr. |Name of the By-Products Quantity of By-Products produced/to be produced.

No. |produced/to be produced
Licensed Installed Avg. Actual Average
production Production Production Actual
capacity Capacity production for

which the
consent is
sought
1 |ItisaGroup | Metric 0 0 0 0
Housing Tonnes/Day
project.

14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.

SNo. [Name of the Raw- Quantity of the Raw- Unit
material/Chemicalsused/to | material/Chemicals
be used used/being used
1 It is a Group Housing 0 Metric Tonnes/Day
project.
15. Description of Process of manufacture for : sector 58-61

each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).

Sr. No. [Water Consumed For Quantity(KLD)
1 Sanitation/Domestic/Horticulture 1155.0
17. Source of water supply, Name of authority granting permission if applicable and quality permitted.
Sr. |SourceType Sour ce Name Quantity (KLD)
No.
1 Huda/HSIIDC Supply Huda 1155.0

18. Water Treatment Details



Sr. Use Effluent Treatment Treatment Details
No. Generation(KLD) Arrangement Status 2700
U J
1 Domestic Effluent | 930.0 Yes STP
19. Waste Water Discharge/Dosposal Details :
SNo |Typeof Effluent [Maximum Effluent to be Effluent M ode of disposal
Generation Recycle(KLD) Disposal/Discharg
Quantity of e Quantity (KLD)
Effluent(KL D)
1 Domestic 930.0 423.0 461.0 Recycling/Reu
Effluent Se
20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio

chemical,Oxygen Demand and specific pollutants relevant to the industry. Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State

Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr | Typeof |Paramete |Conc. of Pollutant Unit Dateof report |Report Name of
. |Effluent |rs analysis |Laborato
N no. ry
0.
Untr eated |Treated
----------------- NIL-----------------
PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.
21. Fuel Consumption :
Fuel Daily Unit Calorific | Ash Sulphur | Others
Name Comsumptio value contents | contents
n(T/day)
LSD 0.16 Kilo Liters/Day
LSD 0.16 Kilo Liters/Day
LSD 0.20 Kilo Liters/Day
22. Detailsof Stack




23.

24.

Stacks Numbers: 3

Stack Attached to: DG STACK , DG STACK , DG STACK 200
Fuel type: LSD,LSD,LSD,

Fuel Quantity: 0.16,0.16,0.20,

Material for MS, MS, MS,

construction of Stack:

Shape Round , Round , Round ,

(Round/Rectangle):

Height above ground 48.6,48.2,48.2,

level(in metres):

Diameters/Sizein 0.21,0.21,0.25,

meters

Gas quantity Nm”3/hr: |, , |

Gas Temperature'C: )

Exit velocity of I

Tones/sec:

Detailsof DG Set:

Sr. |Capacity of D.G. set Quantity of Fuel Ht. of Stack Whether

No. |in(KVA) used/to be used (in provided/to be canopy/acoustic

L ts./day) provided aboveroof |enclosure provided/ to
level(in mts)) be provided(please
define clearly)

1 |600 160 6 Yes

2 | 600 160 6 Yes

3 | 750 200 6 Yes
Do you have an adequate facility of : YES

collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions

Part iii'(December1985).

Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized |aboratory by Haryana State

Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr. |Stack Parameters Result Units
No.

----------------- NIL-----===semoeeeem
Process Emission quality parameter details:
Sr .|Process Parameters Conc. of pollutants Units
No

Untreated |Treated
----------------- NIL-----===semoeeeem

Details of Process Emission:




Sr. No. Sour ce of Name of the |Details of Height of Stack provided/to |Whether
Generation |emissions(i.e |APCD be provided for dischar ge of |emissiqn
of process SO2/NOx/Aci |provided/to |process emissions(in mts).. S&ﬂﬁ@&_
Emissions d Mist/any  |beprovided facilities

other). to control provided or
process not
emissions.
Above Above Roof
Ground Level
Level
1 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
2 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
3 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
PART E: ADDITIONAL INFORMATION

28. (a) Do you have any proposals to upgrade YES
the present system for treatment and
disposal of effluent/emission and hazardous
waste.

(b) If yes,give details with time-schedule for

the implementation and approx. expenditure
to beincurred onit.

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

30. To which the pollution Control equipment Sewage Treatment Plant
separate meters for recording consumption
of electric energy are installed?

31.  Whichof thepollution Control items are Sewage Treatment Plant
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

32. Name, quantity and method of disposal non- Organic Waste shall be disposed of through
hazardous solid waste generated separately Municipal Solid Waste Site & recyclable
from the process of manufacture and waste items shall be given to the recycler
treatment(give details of areal capacity
available in applicants land).

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.

() List of Hazardous Chemicals Used Oil from DG set shall be stored and

stores(imported and indigenous). given to approved recycler

(b) Details of isolated storage.

Used Oil shall be stored in leak proof
container

(c) Details of emergency preparedness plans

(On-Site/ Off-Site prepared).

Enclosed

34. Brief details of tree plantation/ green belt 11,983.57 sgm has developed as a green
devel opment within applicant's premises. area in and around the complex

35. Information of schemes for waste Description of Waste generation is given in
minimization, source recovery and recycling pollution control report
implemented and to be implemented,
separately.

36. Any other additional information that the None

applicant desiresto give.



37.  I/Wefurthur declaresthat the information furnished above is correct to the best of my/our knowledge.

38. I/We hereby submit that | am the authorised person of this unit to apply for CTO and incase m ge
from what is stated in this application in respect of raw-materials, products, process of m e&
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. I/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. 1/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. |/Wedeposit Rs.......... (.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr. Fee For Bank Name |Branch DD Date Amount(in
No. No./Cheque Rs))
No.
42. Declaration about awareness of the prescribed standards :-
a.) That | am aware of the provisions of the Water Act, 1974, Air Yoursfaithfully,
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA Signature
Rules, 1986. Name Om Prakesh Dhingra

Designation AUTHORIZED

b.) That we shall comply with all the provisions of Water Act, 1974, SIGNATORY

Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

DOCUMENTSENCLOSED:

1. Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.

2. Declaration for auto renewal of CTO on prescribed performa

3. Environment Statement of the previous year for large and medium scale Industries / Projects.

4. Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices/ HWM, as
applicable.

5. Any other document 2

6. Any other document 1

7. C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed
project.

8. EnvirlmpactAttach

** Thisis System Generated Form Signature not Required **



3/13/2020 Untitled Document

I On-line Payment Receipt I

Receipt No. 817339608
Depositor Name Omprakash Dhingra
Bank Name. NA

Bank Id. 1060

Application No. 7518376

TDI Infrastructure Ltd., “TDI Kingsbury
Apartments”- Part-III (14.07 Acre) at

Name and Address of Industry Sector-58-61, Kundli, Sonipat, sonipat,

SONIPAT
Name of Regional Office Sonipat
Applied For CTO - both - new
Payment Date 2020-03-13 17:56:40.992
Payment Details
CTO Both (Rs.) 100.0
Total Amount Paid (Rs.) 100.0
Transaction Status Successfully Completed
Print

293

https://hrocmms.nic.infOCMMS/indApplicationDetails/popChallan/7518376
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From: Industry 1D-20SON696947

Sir,

M/s. TDI Infrastructure Ltd.

HARAYANA STATE POLLUTION CONTROL BOARD
C-11,SECTOR-6 PANCHKULA .
Ph.2577870-73 Fax:01722581201-02 s s

“TDI Kingsbury Apartments’- Part-111 (14.07 Acre) at Sector-58-61, Kundli, Sonipat

The Member Secretary,

Haryana State Pollution Control Board,

Panchkula.

I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application

No. 7518376 dated 13-03-2020

Consent to /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of

Pollution)Act,1974 as amended

Consent to /operate/renewal of consent under section 21 of the Air(Prevention and Control of

Pollution)Act,1981 as amended

Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(M anagement and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manuf acturing/processing activities from the premises as per details given below:-

PART A: GENERAL

Name

Designation

Office Address
Telephone/Fax and

Email Address of the applicant

(a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
pal nning/Haryana Urban Development
authority,whichever applicable.

(c) Name of Municipal Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

Om Prakesh Dhingra
AUTHORIZED SIGNATORY

011-43111111,-
kingsbury14.07@gmail.com

TDI Infrastructure Ltd.

“TDI Kingsbury Apartments”- Part-I11
(14.07 Acre) at Sector-58-61, Kundli,
Sonipat



10.

11.
12.

13.

Name

Address

Telephone No.,Fax and

E-mail address

of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

If registered as a small-scale industrial
unit,give Number and Date of registraion.

Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(ln
Lakhs)).

Om Prakash Dhingra
Authorized Signatory 295

Licence No 72 of DTCP, 01/01/2020

17685.0

If the siteislocated near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. |Surrounding of site |Distance(in meters)

|Description

Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

If the siteis situated in notified industrial
estate:

() Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

Total Plot Area,Built up Areaand Area
available for the use of treated sewage/trade
effluent.

Month and year of proposed commissioning
of the unit.

Number of workers and office staff.

(a) Do you have aresidential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

YES/ otherwise
NO

STP of 610 KLD already installed and it
will be further enhanced to 850 KLD

Total Plot Area : 56939.17
Built-up Area: 152588.2

15/05/2020
585

YES
5792

List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).



14.

15.

Sr. |Nameof the Product Quantity of Products produced/to be produced.

No. |produced/to be produced AAA~
Licensed Installed Avg. Actual Aveéggo
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |ItisaGroup | Metric 0 0 0 0

Housing Tonnes/Day
Project

Sr. |Name of the By-Products Quantity of By-Products produced/to be produced.

No. |produced/to be produced
Licensed Installed Avg. Actual Average
production Production Production Actual
capacity Capacity production for

which the
consent is
sought
1 |ItisaGroup | Metric 0 0 0 0
Housing Tonnes/Day
Project

List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.

SNo. [Name of the Raw- Quantity of the Raw- Unit
material/Chemicalsused/to | material/Chemicals
be used used/being used

1 It is a Group Housing 0 Metric Tonnes/Day

Project

Description of Process of manufacture for

each products showing input/output, quality

and quantity of solid, liquid and gaseous

wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

sector 58-61

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16.

17.

18.

Water consumption for different uses (m3/day).

Sr. No. [Water Consumed For Quantity(KLD)
1 Sanitation/Domestic/Horticulture 870.0
Source of water supply, Name of authority granting permission if applicable and quality permitted.
Elrd Source Type Source Name Quantity (KLD)
1 Huda/HSIIDC Supply Huda 870.0
Water Treatment Details




Sr. Use Effluent Treatment Treatment Details
No. Generation(KLD) Arrangement Status 2707
b J 1
1 Domestic Effluent | 700.0 Yes STP
19. Waste Water Discharge/Dosposal Details :
SNo |Typeof Effluent [Maximum Effluent to be Effluent M ode of disposal
Generation Recycle(KLD) Disposal/Discharg
Quantity of e Quantity (KLD)
Effluent(KL D)
1 Domestic 700.0 320.0 344.0 Recycling/Reu
Effluent Se
20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio

chemical,Oxygen Demand and specific pollutants relevant to the industry. Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State

Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr | Typeof |Paramete |Conc. of Pollutant Unit Dateof report |Report Name of
. |Effluent |rs analysis |Laborato
N no. ry
0.
Untreated |Treated
----------------- NIL--------eeeeeeee-
PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.
21. Fuel Consumption :
Fuel Daily Unit Calorific | Ash Sulphur | Others
Name Comsumptio value contents | contents
n(T/day)
LSD 0.15 Kilo Liters/Day
LSD 0.15 Kilo Liters/Day

22.

Details of Stack




23.

24.

Stacks Numbers: 2
Stack Attached to: DG Stack , DG Stack , 208
Fuel type: LSD,LSD,
Fuel Quantity: 0.15,0.15,
Material for MS, MS,
construction of Stack:
Shape Round , Round ,
(Round/Rectangle):
Height above ground 48.2,48.2,
level(in metres):
Diameters/Sizein 0.20, 0.20,
meters
Gas quantity Nm”3/hr: | | |
Gas Temperature'C: '
Exit velocity of .
Tones/sec:
Detailsof DG Set:
Sr. |Capacity of D.G. set Quantity of Fuel Ht. of Stack Whether
No. |in(KVA) used/to be used (in provided/to be canopy/acoustic
L ts./day) provided aboveroof |enclosure provided/ to
level(in mts)) be provided(please
define clearly)
1 |500 159 6 Yes
2 | 500 150 6 Yes
Do you have an adequate facility of : YES

collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions

Part iii'(December1985).

Quiality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State

Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr. |Stack Parameters Result Units
No.

----------------- NIL----------mmmom-
Process Emission quality parameter details:
Sr .|Process Parameters Conc. of pollutants Units
No

Untreated |Treated
----------------- NIL----------mmmom-

Details of Process Emission:




Sr. No. Sour ce of Name of the |Details of Height of Stack provided/to |Whether
Generation |emissions(i.e |APCD be provided for discharge of |emissi
of process SO2/NOx/Aci |provided/to |process emissions(in mts).. S&ﬂﬁ@b
Emissions d Mist/any  |beprovided facilities
other). to control provided or
process not
emissions.
Above Above Roof
Ground Level
Level
1 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
2 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
PART E: ADDITIONAL INFORMATION

28. (@) Do you have any proposalsto upgrade YES
the present system for treatment and
disposal of effluent/emission and hazardous
waste.

(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to beincurred on it.

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

30. Towhich the pollution Control equipment Sewage Treatment Plant
separate meters for recording consumption
of electric energy are installed?

31.  Whichof the pollution Control items are Sewage Treatment Plant
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

32. Name, quantity and method of disposal non- Organic Waste shall be disposed of through
hazardous solid waste generated separately Municipal Solid Waste Site & recyclable
from the process of manufacture and waste items shall be given to the recycler
treatment(give details of areal capacity
available in applicants land).

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.

() List of Hazardous Chemicals Used Oil from DG set shall be stored and
stores(imported and indigenous). given to approved recycler
(b) Details of isolated storage.
Used Oil shall be stored in leak proof
container
(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).
Enclosed

34. Brief details of tree plantation/ green belt 8,616.64 sgm has developed as a green area
development within applicant's premises. in and around the complex

35. Information of schemes for waste Description of Waste generation is given in
minimization, source recovery and recycling pollution control report
implemented and to be implemented,

Separately.

36. Any other additional information that the None
applicant desiresto give.

37.  I/Wefurthur declares that the information furnished above is correct to the best of my/our knowledge.



38. I/We hereby submit that | am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh appE@)ih for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. |/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. |/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. 1/Wedeposit Rs.......... (.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr. Fee For Bank Name |Branch DD Date Amount(in
No. No./Cheque Rs.)
No.
42. Declaration about awareness of the prescribed standards :-
a) That | am aware of the provisions of the Water Act, 1974, Air Yoursfaithfully,
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA Signature
Rules, 1986. Name Om Prakesh Dhingra

Designation AUTHORIZED

b.) That we shall comply with all the provisions of Water Act, 1974, SIGNATORY
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and

standards/norms prescribed for discharge of pollutants under EPA

Rules, 1986 after commissioning of our unit.

c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

DOCUMENTSENCLOSED:

1. Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.

2. Declaration for auto renewal of CTO on prescribed performa

3. Environment Statement of the previous year for large and medium scale Industries / Projects.

4. Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices/ HWM, as
applicable.

5. Any other document 2

6. Any other document 1

7. C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.

8. EnvirlmpactAttach

** Thisis System Generated Form Signature not Required **



3/13/2020

I On-line Payment Receipt I

Untitled Document

Receipt No.
Depositor Name
Bank Name.
Bank Id.
Application No.

Name and Address of Industry

Name of Regional Office
Applied For
Payment Date

Payment Details
CTO Both (Rs.)

Total Amount Paid (Rs.)

Transaction Status

124130444

Om Prakash Dhingra
NA

1060

7518840

TDI Infrastructure Ltd. , “My Floor-2" at
Sector-59, Sonipat, Haryana, sonipat,
SONIPAT

Sonipat
CTO - both - new
2020-03-13 18:01:40.699

100.0

100.0

Successfully Completed

Print
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== HARAYANA STATE POLLUTION CONTROL BOARD M—
_"w C-11,SECTOR-6 PANCHKULA 3020"
Ph.2577870-73 Fax:01722581201-02 ~ AR

From: Industry 1D-20SON851023

M/s. TDI Infrastructure Ltd.
“My Floor-2" at Sector-59, Sonipat, Haryana

To
The Member Secretary,
Haryana State Pollution Control Board,
Panchkula.

Sir,

I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application
No. 7518840 dated 13-03-2020

1. Consentto /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of
Pollution)Act,1974 as amended

2. Consent to /operate/renewal of consent under section 21 of the Air(Prevention and Control of
Pollution)Act,1981 as amended

3. Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(Management and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manuf acturing/processing activities from the premises as per details given below:-

PART A: GENERAL

1. Name : Om Prakash Dhingra
Designation : Authorized Signatory
Office Address :
Telephone/Fax and : 011-43111111,-
Email Address of the applicant : subodhkadv@hotmail.com
2. (ad) Nameand location of the Industrial f TDI Infrastructure Ltd.
Unit/Premises for which the application is “My Floor-2" at Sector-59, Sonipat,
made.(Give Revenue Survey No/Plot Haryana

No.,name of the Tulaka and District,also 011-43111111
Telephone No. and Fax No.) -

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
pal nning/Haryana Urban Devel opment
authority,whichever applicable.

(c) Name of Municipa Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.



10.

11.
12.

13.

Name

Address

Telephone No.,Fax and

E-mail address

of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

If registered as a small-scale industrial
unit,give Number and Date of registraion.

Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(ln
Lakhs)).

Om Prakash Dhingra
Authorized Signatory

303

183228, 01/01/2020

3513.0

If the siteislocated near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. |Surrounding of site |Distance(in meters)

|Description

Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

If the siteis situated in notified industrial
estate:

() Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

Total Plot Area,Built up Areaand Area
available for the use of treated sewage/trade
effluent.

Month and year of proposed commissioning
of the unit.

Number of workers and office staff.

(a) Do you have aresidential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

NO
NO

150 KLD installed & STP having total
capacity 750 KLD shall be installed

Total Plot Area : 57821.39
Built-up Area: 169465.5

15/05/2020
155

YES
6159

List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).




Sr. |Nameof the Product Quantity of Products produced/to be produced.

No. |produced/to be produced AA A
Licensed Installed Avg. Actual Aver‘gqu'
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |ItisaGroup | Metric 0 0 0 0

Housing Tonnes/Day
Project

Sr. |Name of the By-Products Quantity of By-Products produced/to be produced.

No. |produced/to be produced
Licensed Installed Avg. Actual Average
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |[NA Metric 0 0 0 0

Tonnes/Day

14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.

SNo. [Name of the Raw- Quantity of the Raw- Unit
material/Chemicalsused/to = | material/Chemicals
be used used/being used
1 It is a Group Housing 0 Metric Tonnes/Day
Project
15. Description of Process of manufacture for : Sector-59

each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).
Sr. No. [Water Consumed For Quantity(KLD)
1 Sanitation/Domestic/Horticulture 941.0

17. Source of water supply, Name of authority granting permission if applicable and quality permitted.

Sr. |SourceType Sour ce Name Quantity (KLD)
No.
1 Huda/HSIIDC Supply Huda 941.0

18. Water Treatment Details



19.

20.

Sr. Use Effluent Treatment Treatment Details
No. Generation(KLD) Arrangement Status 2NE

I\JJ
1 Domestic Effluent | 754.0 Yes STP

Waste Water Discharge/Dosposal Details :

SNo |Typeof Effluent [Maximum Effluent to be Effluent M ode of disposal
Generation Recycle(KLD) Disposal/Discharg
Quantity of e Quantity (KLD)
Effluent(KL D)
1 Domestic 754.0 347.0 373.0 Recycling/Reu
Effluent Se

Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio
chemical,Oxygen Demand and specific pollutants relevant to the industry. Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State
Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr | Typeof |Paramete |Conc. of Pollutant Unit Dateof report |Report Name of
. |Effluent |rs analysis |Laborato
N no. ry
0.
Untreated |Treated
----------------- NIL----------=--=---
PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.
21. Fuel Consumption :
Fuel Daily Unit Calorific | Ash Sulphur | Others
Name Comsumptio value contents | contents
n(T/day)
LSD 0.40 Kilo Liters/Day
22. Details of Stack
Stacks Numbers: 1
Stack Attached to: DG Stack ,
Fuel type: LSD,
Fuel Quantity: 0.04,
Material for MS,
construction of Stack:
Shape Round ,
(Round/Rectangle):
Height above ground 48.2,
level(in metres):
Diameters/Sizein 0.12,
meters
Gas quantity Nm”3/hr: | |
Gas Temperature'C: ,
Exit velocity of ,
Tones/sec:




23.

24,

Details of DG Set:

Sr. |Capacity of D.G. set Quantity of Fuel Ht. of Stack Whether §c06
No. |in(KVA) used/to be used (in provided/to be canopy/acoust
Lts./day) provided aboveroof |enclosure provided/ to
level(in mts)) be provided(please
define clearly)
1 |125 40 6 Yes
Do you have an adequate facility of YES

collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions
Part iii'(December1985).

Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and

industry/process specific pollutants stack wise.

Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State
Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr. |Stack Parameters Result Units
No.
----------------- NIL----------omm---

Process Emission quality parameter details:

Sr .|Process Parameters Conc. of pollutants Units

No

Untreated |Treated
----------------- NIL---------memmm--

Details of Process Emission:

Sr. No. Sour ce of Name of the |Details of Height of Stack provided/to |Whether
Generation |emissions(i.e |APCD be provided for dischar ge of [emission
of process SO2/NOx/Aci |provided/to |process emissions(in mts).. [sampling
Emissions d Mist/any |be provided facilities

other). to control provided or

process not

emissions.
Above Above Roof
Ground Leve
Level

1 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
PART E: ADDITIONAL INFORMATION
28. (a) Do you have any proposals to upgrade YES

the present system for treatment and

disposal of effluent/emission and hazardous

waste.

(b) If yes,give details with time-schedule for

the implementation and approx. expenditure

to beincurred onit.

29. Capital and Recurring (Operations and

Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.




30.

31

32.

33.

35.

36.

37.
38.

39.

41.

42.

To which the pollution Control equipment : Sewage Treatment Plant
separate meters for recording consumption
of electric energy are installed? 307

Which of the pollution Control items are : Sewage Treatment Plant
connected to Diesel Generator set (captive

power source) to ensure the running in the

event of normal power failure.

Name, quantity and method of disposal non- : Organic Waste shall be disposed of through
hazardous solid waste generated separately Municipal Solid Waste Site & recyclable
from the process of manufacture and waste items shall be given to the recycler

treatment(give details of areal capacity
available in applicants land).

Hazardous chemicals are defined under the

Manufacture, Storage and Import of

Hazardous Chemicals, Rules 1989.

(a) List of Hazardous Chemicals Used Oil from DG set shall be stored and
stores(imported and indigenous). given to approved recycler

(b) Details of isolated storage.
Used Oil shall be stored in leak proof

container
(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).

Enclosed
Brief details of tree plantation/ green belt : 10,067.56 sgm has developed as a green
development within applicant's premises. area in and around the complex
Information of schemes for waste : Description of Waste generation is given in
mi nimization, source recovery and recycling pollution control report
implemented and to be implemented,
separately.
Any other additional information that the X None

applicant desiresto give.
I/We furthur declares that the information furnished above is correct to the best of my/our knowledge.

I/We hereby submit that | am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

I/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

I/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

[/We deposit Rs.......... (.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr. Fee For Bank Name |Branch DD Date Amount(in
No. No./Cheque Rs.)
No.

Declaration about awareness of the prescribed standards :-



a) That | am aware of the provisions of the Water Act, 1974, Air
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986.

b.) That we shall comply with all the provisions of Water Act, 1974,
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

¢.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

DOCUMENTSENCLOSED:

Yoursfaithfully,

Signature :%( ?8
Name Om Prak hingra

Designation Authorized Signatory

1. Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.

2. Declaration for auto renewal of CTO on prescribed performa

3. Environment Statement of the previous year for large and medium scale Industries / Projects.
4, Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices/ HWM, as

applicable.
5. Any other document 2
6. Any other document 1

7. C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.

** Thisis System Generated Form Signature not Required **



3/13/2020

I On-line Payment Receipt I

Untitled Document

Receipt No.
Depositor Name
Bank Name.
Bank Id.
Application No.

Name and Address of Industry

Name of Regional Office
Applied For
Payment Date

Payment Details
CTO Both (Rs.)

Total Amount Paid (Rs.)

Transaction Status

49227002

Om Prakash Dhingra
NA

1060

7518702

TDI Infrastructure Ltd. , “Tuscan City” at
Sector-58, Sonipat, Haryana, sonipat,
SONIPAT

Sonipat
CTO - both - new
2020-03-13 18:06:53.011

100.0

100.0

Successfully Completed

Print
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From: Industry 1D-20SON706650

Sir,

M/s. TDI Infrastructure Ltd.

“Tuscan City” at Sector-58, Sonipat, Haryana

The Member Secretary,

Haryana State Pollution Control Board,

Panchkula.

HARAYANA STATE POLLUTION CONTROL BOARD i!;f—
C-11,SECTOR-6 PANCHKULA 310‘} 3
Ph.2577870-73 Fax:01722581201-02 e e e e e

I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application

No. 7518702 dated 13-03-2020

Consent to /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of

Pollution)Act,1974 as amended

Consent to /operate/renewal of consent under section 21 of the Air(Prevention and Control of

Pollution)Act,1981 as amended

Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(M anagement and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manuf acturing/processing activities from the premises as per details given below:-

PART A: GENERAL

Name

Designation

Office Address
Telephone/Fax and

Email Address of the applicant

(a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
pal nning/Haryana Urban Devel opment
authority,whichever applicable.

(c) Name of Municipa Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

Om Prakash Dhingra
Authorized Signatory

011-43111111,-
subodhkadv@gmail.com

TDI Infrastructure Ltd.

“Tuscan City” at Sector-58, Sonipat,
Haryana

011-43111111



10.

11.
12.

13.

Name : Om Prakash Dhingra

Address Authorized Signatory

Telephone No.,Fax and 311
E-mail address

of the officer responsible for the matter

connected with Pollution Control and

Hazardous Waste Disposal.

If registered as a small-scale industrial
unit,give Number and Date of registraion.

Gross Capital Investment of the unit without : 34775.0
depreciation till the date of application(cost

of building,land,plant and machinery)(to be

supported by affidavit,annual report and

certificate from Chartered Accountant.For

proposed units, give estimated figure(ln

Lakhs)).

If the siteislocated near river bank/other water bodies; indicate the name and distance of the water body.

199/2007, 01/01/2020

Sr. No. |Surrounding of site |Distance(in meters) |Description

Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

If the siteis situated in notified industrial
estate:

() Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

Total Plot Area,Built up Areaand Area
available for the use of treated sewage/trade
effluent.

Month and year of proposed commissioning
of the unit.

Number of workers and office staff.

(a) Do you have aresidential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

NO
NO
1 STP having 720 KLD installed which will

further enhanced to total capacity 1300
KLD

Total Plot Area : 92519.08
Built-up Area: 241759.0

15/05/2020
190

YES
8810

List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).



Sr. |Nameof the Product Quantity of Products produced/to be produced.

No. |produced/to be produced 1A
Licensed Installed Avg. Actual Aver‘ab‘é“
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |ItisaGroup | Metric 0 0 0 0

Housing Tonnes/Day
Project

Sr. |Name of the By-Products Quantity of By-Products produced/to be produced.

No. |produced/to be produced
Licensed Installed Avg. Actual Average
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |[NA Metric 0 0 0 0

Tonnes/Day
14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.
SNo. [Name of the Raw- Quantity of the Raw- Unit
material/Chemicalsused/to = | material/Chemicals
be used used/being used
1 It is a Group Housing 0 Metric Tonnes/Day
Project
15. Description of Process of manufacture for Sector-58

each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).
Sr. No. [Water Consumed For Quantity(KLD)
1 Sanitation/Domestic/Horticulture 1333.0
17. Source of water supply, Name of authority granting permission if applicable and quality permitted.
Elrd Source Type Source Name Quantity (KLD)
1 Huda/HSIIDC Supply Huda 1333.0

18. Water Treatment Details



19.

20.

Sr. Use Effluent Treatment Treatment Details
No. Generation(KLD) Arrangement Status 212

J A \J
1 Domestic Effluent | 1077.0 Yes STP

Waste Water Discharge/Dosposal Details :

Effluent

se

SNo |Typeof Effluent [Maximum Effluent to be Effluent M ode of disposal
Generation Recycle(KLD) Disposal/Discharg
Quantity of e Quantity (KLD)
Effluent(KL D)

1 Domestic 1077.0 484.0 540.0 Recycling/Reu

Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio
chemical,Oxygen Demand and specific pollutants relevant to the industry. Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State

Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr | Typeof |Paramete |Conc. of Pollutant Unit Dateof report |Report Name of
. |Effluent |rs analysis |Laborato
N no. ry
0.
Untreated |Treated
----------------- NIL-----------------
PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.
21. Fuel Consumption :
Fuel Daily Unit Calorific | Ash Sulphur | Others
Name Comsumptio value contents | contents
n(T/day)
LSD 0.15 Kilo Liters/Day
LSD 0.04 Kilo Liters/Day
LSD 0.006 Kilo Liters/Day
22. Detailsof Stack




23.

24.

Stacks Numbers: 3

Stack Attached to: DG Stack , DG Stack , DG Stack , 314
Fuel type: LSD,LSD,LSD,

Fuel Quantity: 0.04,0.006, 0.15,

Material for MS, MS, MS,

construction of Stack:

Shape Round , Round , Round ,

(Round/Rectangle):

Height above ground 48.2,48.2,48.2,

level(in metres):

Diameters/Sizein 0.12,0.9,0.20,

meters

Gasquantity Nm™3/hr: |, , ,

Gas Temperature'C: , ot

Exit velocity of e

Tones/sec:

Detailsof DG Set:

Sr. |Capacity of D.G. set Quantity of Fuel Ht. of Stack Whether

No. |in(KVA) used/to be used (in provided/to be canopy/acoustic

Lts./day) provided aboveroof |enclosure provided/ to
level(in mts)) be provided(please
define clearly)

1 |500 159 6 Yes

2 |125 40 6 Yes

3 |25 6 6 Yes
Do you have an adequate facility of : YES

collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions

Part iii'(December1985).

Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized |aboratory by Haryana State

Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr. |Stack Parameters Result Units
No.

----------------- NIL-----===semoeeeem
Process Emission quality parameter details:
Sr .|Process Parameters Conc. of pollutants Units
No

Untreated |Treated
----------------- NIL-----===semoeeeem

Details of Process Emission:




Sr. No. Sour ce of Name of the |Details of Height of Stack provided/to |Whether
Generation |emissions(i.e |APCD be provided for discharge of |emissi
of process SO2/NOx/Aci |provided/to |process emissions(in mts).. %\nﬁlﬂb
Emissions d Mist/any  |beprovided facilities
other). to control provided or
process not
emissions.
Above Above Roof
Ground Level
Level
1 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
2 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
3 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
PART E: ADDITIONAL INFORMATION

28. (a) Do you have any proposals to upgrade YES
the present system for treatment and
disposal of effluent/emission and hazardous
waste.

(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to beincurred onit.

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

30. To which the pollution Control equipment Sewage Treatment Plant
separate meters for recording consumption
of electric energy are installed?

31.  Whichof thepollution Control items are Sewage Treatment Plant
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

32. Name, quantity and method of disposal non- Organic Waste shall be disposed of through
hazardous solid waste generated separately Municipal Solid Waste Site & recyclable
from the process of manufacture and waste items shall be given to the recycler
treatment(give details of areal capacity
available in applicants land).

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.

() List of Hazardous Chemicals Used Oil from DG set shall be stored and
stores(imported and indigenous). given to approved recycler
(b) Details of isolated storage.
Used Oil shall be stored in leak proof
container
(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).
Enclosed

34. Brief details of tree plantation/ green belt 13,777.53 sgm has developed as a green
devel opment within applicant's premises. area in and around the complex

35. Information of schemes for waste Description of Waste generation is given in
minimization, source recovery and recycling pollution control report
implemented and to be implemented,
separately.

36. Any other additional information that the None

applicant desiresto give.



37.  I/Wefurthur declaresthat the information furnished above is correct to the best of my/our knowledge.

38. I/We hereby submit that | am the authorised person of this unit to apply for CTO and incase (2;336 ge
from what is stated in this application in respect of raw-materials, products, process of m e&
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. I/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. 1/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. |/Wedeposit Rs.......... (.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.
Sr. Fee For Bank Name |Branch DD Date Amount(in
No. No./Cheque Rs))
No.
42. Declaration about awareness of the prescribed standards :-
a.) That | am aware of the provisions of the Water Act, 1974, Air Yoursfaithfully,
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA Signature
Rules, 1986. Name Om Prakash Dhingra

Designation Authorized Signatory
b.) That we shall comply with all the provisions of Water Act, 1974,
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

DOCUMENTSENCLOSED:

1. Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.

2. Declaration for auto renewal of CTO on prescribed performa

3. Environment Statement of the previous year for large and medium scale Industries / Projects.

4. Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices/ HWM, as
applicable.

5. Any other document 2

6. Any other document 1

7. C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed
project.

** Thisis System Generated Form Signature not Required **
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Annexure-V
Fire NOC



From Assistant Divisional Fire Officer/Fire Station Officer

To

M/s TDI INFRASTRUCTURE LTD 318
KUNDLI SEC 58 SONIPAT
Memo No. FS/2020/640 dated : 30/06/2020

Subject: Renewal of No Objection Certificate 15 mtrs. and Above height from the fire Safety Point of View

1
2)

3)

4)
5)

6)

7

8)

of the Group A-Residential Building at KUNDLI SEC 58 SONIPAT of GROUP HOUSING BUILDING
AREA 22.864 ACRE FOR BLOCKS E F AND G AT SEC 58 KUNDLI M/S TDI INFRASTRUCTURE LTD

Reference to you online No 181312023000242 dated 26/02/2020 on the subject cited above.

Tower Name Floor Detail Height Ground Coverage
BLOCK E,F,G G+5 17.95M 25097.126 SQM
Basement Level Basement Area Remarks

-1 24740.443 SQM -

Y our site for the Renewal of the Fire NOC has been inspected by the Team of Fire Station Officers, from fire safety Point
of View. The means of escape and Fire Protection system were checked and found as per the National Building Code of
India, Part- 1V guidelines.

In view of the satisfactory fire protection system / arrangement mentioned as above, this office has no objection for
occupation from the Fire Safety point of view, with the following conditions:-
The owner/occupier shall keep duly trained Fire Staff in al three shifts.

The Fire Protection System tested during inspection shall be maintained properly & always should be in good working
condition.

If any lapseisfound in the fire protection system at the time of inspection or detected during outbreak of fire, action will
be taken as per rules against you.

You are directed to apply for Renewal of NOC in future before 2 month of expiry of your NOC.
The open set back areais not checked at our end as it shall be checked by concerned building department.

The owner/occupier shall strictly follow the other applicable rules/ regulations/ byelaws laid down regarding fire safety
system. If you fail to comply with any of the above terms & conditions you will be liable to be punished as per fire
ordinance 2009 specially chapter- 111 Section 31 Sub-Section 1 & 2 of Fire Act 2009.

Y ou have to perform quarterly Fire Drill in your building as per NBC with intimation to Fire Department and video
graphy evidence to be kept as a record which shall be produced at the time of next Renewal; Officials/ResidentR.W.A.
should be mentioned in the drill.

If the Infringements of Byelaws remains un- noticed the Authority reserves the right to amend the NOC as and when any
such Infringements comes to notice after giving an opportunity of being heard and the Authority shall stand Indemnified
against any claim on this account.

The above Renewal of NOC isvalid for One year from the date of issue of this letter Applying renewal of the same well
in time shall be the responsibility of owner/occupier.

Remarks:- HR

FSO Sonipat

Exercising the power of Director,Fire Services,Haryana



From Assistant Divisional Fire Officer/Fire Station Officer

To

M/s NAVJYOTI OVERSEAS PVT LTD 319
SECTOR 61 KUNDLI SONIPAT
Memo No. FS/2020/639 dated : 30/06/2020

Subject: Renewal of No Objection Certificate 15 mtrs. and Above height from the fire Safety Point of View

1
2)

3)
4)
5)
6)

7

8)

of the Group A-Residential Building at SECTOR 61 KUNDLI SONIPAT of GROUP HOUSING
COLONY MEASURING AREA 14.07 ACRE LICENCE NO 79 OF 2008 DATED 04/04/2008 AND
LICENCE NO 72 OF 2012 DATED 07/07/2012 IN SEC 61 KUNDLI SONIPAT M/S NAVJYOTI
OVERSEAS PVT LTD :

Reference to you online No 181312023000246 dated 26/02/2020 on the subject cited above.

Tower Name Floor Detail Height Ground Coverage
17,18,19,U.V,Y EWSSHOPES G+13 4220 M 13683.182 SQM
Basement Level Basement Area Remarks

1 8290.407 SQM -

Y our site for the Renewal of the Fire NOC has been inspected by the Team of Fire Station Officers, from fire safety Point
of View. The means of escape and Fire Protection system were checked and found as per the National Building Code of
India, Part- 1V guidelines.

In view of the satisfactory fire protection system / arrangement mentioned as above, this office has no objection for
occupation from the Fire Safety point of view, with the following conditions:-
The owner/occupier shall keep duly trained Fire Staff in all three shifts.

The Fire Protection System tested during inspection shall be maintained properly & always should be in good working
condition.

If any lapse isfound in the fire protection system at the time of inspection or detected during outbreak of fire, action will
be taken as per rules against you.

Y ou are directed to apply for Renewal of NOC in future before 2 month of expiry of your NOC.
The open set back areais not checked at our end asit shall be checked by concerned building department.

The owner/occupier shall strictly follow the other applicable rules/ regulations byelaws laid down regarding fire safety
system. If you fail to comply with any of the above terms & conditions you will be liable to be punished as per fire
ordinance 2009 specially chapter- 111 Section 31 Sub-Section 1 & 2 of Fire Act 2009.

Y ou have to perform quarterly Fire Drill in your building as per NBC with intimation to Fire Department and video
graphy evidence to be kept as a record which shall be produced at the time of next Renewal; Officials/ResidentdR.W.A.
should be mentioned in the drill.

If the Infringements of Byelaws remains un- noticed the Authority reserves the right to amend the NOC as and when any
such Infringements comes to notice after giving an opportunity of being heard and the Authority shall stand Indemnified
against any claim on this account.

The above Renewal of NOC isvalid for One year from the date of issue of this|etter Applying renewal of the same well
in time shall be the responsibility of owner/occupier.

Remarks:- HR

FSO Sonipat

Exercising the power of Director,Fire Services,Haryana



From Assistant Divisional Fire Officer/Fire Station Officer

To

M/s TDI INFRASTRUCTURE LTD 320
SECTOR 58 TDI CITY KUNDLI SONIPAT
Memo No. FS/2020/638 dated : 30/06/2020

Subject: Renewal of No Objection Certificate 15 mtrs. and Above height from the fire Safety Point of View

1
2)

3)

4)
5)

6)

7

8)

of the Group F- Mercantile Building at SECTOR 58 TDI CITY KUNDLI SONIPAT of COMMERCIAL
COMPLEX 6.36 ACRES IN SEC-58 IN RESIDENTIAL COLONY , TDI CITY KUNDLI SONIPAT M/S TDI
INFRASTRUCTURE LTD :

Reference to you online N0 181312023000271 dated 07/03/2020 on the subject cited above.

Tower Name Floor Detail Height Ground Coverage
TDI INFRASTRUCTURELTD G+4 25.70M 12427.287 sgm
Basement Level Basement Area Remarks

-2 36747.306 SQM -

Y our site for the Renewal of the Fire NOC has been inspected by the Team of Fire Station Officers, from fire safety Point
of View. The means of escape and Fire Protection system were checked and found as per the National Building Code of
India, Part- 1V guidelines.

In view of the satisfactory fire protection system / arrangement mentioned as above, this office has no objection for
occupation from the Fire Safety point of view, with the following conditions:-
The owner/occupier shall keep duly trained Fire Staff in al three shifts.

The Fire Protection System tested during inspection shall be maintained properly & always should be in good working
condition.

If any lapseisfound in the fire protection system at the time of inspection or detected during outbreak of fire, action will
be taken as per rules against you.

You are directed to apply for Renewal of NOC in future before 2 month of expiry of your NOC.
The open set back areais not checked at our end as it shall be checked by concerned building department.

The owner/occupier shall strictly follow the other applicable rules/ regulations/ byelaws laid down regarding fire safety
system. If you fail to comply with any of the above terms & conditions you will be liable to be punished as per fire
ordinance 2009 specially chapter- 111 Section 31 Sub-Section 1 & 2 of Fire Act 2009.

Y ou have to perform quarterly Fire Drill in your building as per NBC with intimation to Fire Department and video
graphy evidence to be kept as a record which shall be produced at the time of next Renewal; Officials/ResidentR.W.A.
should be mentioned in the drill.

If the Infringements of Byelaws remains un- noticed the Authority reserves the right to amend the NOC as and when any
such Infringements comes to notice after giving an opportunity of being heard and the Authority shall stand Indemnified
against any claim on this account.

The above Renewal of NOC isvalid for One year from the date of issue of this letter Applying renewal of the same well
in time shall be the responsibility of owner/occupier.

Remarks:- HR

FSO Sonipat

Exercising the power of Director,Fire Services,Haryana
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ANNEXURE-XII
Copy of Used 0Oil Disposal Agreement
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AGREEMENT FOR SAFELY m:-:l'm_nl. OF HA
WASTE (USED LUBE OI1L)

sl I:.":h.ru[u'}_ _.T”:'.. I :

' - e Haryana on |
['his agreement is made and executed at Sonepil Hary

By and Hetween:

. w01 City, Kundli, Distt.
M/s. Cannes Property Management Services Pvt. Ltd. Situated mhl’; be called first
Sonepat, Harvana is running its Business of Facility ) the )
part of this agreement, which expression shall unléss repugnant zm Administrators,
hereof mean and include its representative, SUCCESSOTS in interest, Mr. Sunil Chadha,
liquidators and permitted assigns, through' its duly Authorized :
Authorized Signatory of the one part;

And

M/s. Divya Petro Product, Proprictor concem having its Recycling Plant at "'r'"f_‘g“' Jat
Joshi, Bahalgarh Road Sonept, Haryana, hereinafter referred to as the “Second Party ", “’h'f:h
expression shall, unless repugnant to the context or meaning hereof, mean and include its
representatives, successors in interest, executors, administrators, liquidators and permitted
assigns], through its duly Authorized Signatory Mr. Navneet of the other part;

(The above mentioned Parties to this agreement shall also be collectively referred o as
“Parties” and individually as “Party™).

AND WHEREAS the Second Party has represented that they are the authorized, registered
and licensed under Central Pollution Control Board and Harvana State Pollution Control
Board and have a cost effective organization of Hazardous Waste to safely dispose generated
waste oil and has requested to purchase the Used Lube Oil from the first party and First Party
has accepted the request of Second Party on the terms and conditions set forth in this
agreement.

AND WHEREAS it is deemed expedient to record -
parties in this Agreement. *a the terms and conditions between the

NOW THIS AGREEMENT WITNESSETH AND T s
DECLARED COVENANTED AND RECORDED Ry AN;{EI;EBY AGREED,
PARTIES HEW&.LDWS. TWEEN THE

For Divva Petro "1, ucts

N AUy bd-
ﬁgﬂﬁuth. Slonatory

«1 Ck
1-441 23308, wanw cannesindia nat




AGREEMENT FOR SAFELY DISPOSAL OF HAZARDOUS
WASTE (LSED LURE O1L)

This agreement is made and evecuted ot Sonepat- Haryans on 1° February, 2021

Wy and Between:

M Cannes Property Management Services Pvt. L, Situated st TDI City, Kundli, Diser
Soncpat. Haryans i« running ity Business of Facility Management Services o be called first
part of this agreement, which expresaion shall unbess repugnant fo the confex! or mesning
hereol mean and include its representative, sccessors i inferest, executors, Adminstrators,
Bguidston and permitled awigne, through s duly Authorized Mr. Sunil Chadhba,
Authorired Signatory of the one part,

Amil

M. Divys Petro Product, Propriets concern having its Recycling Plant at Village- Jat
Jowivi, Rahalgarh Road Sonept. Harana, hereinafier referred 10 as the “Second Party™, which
expression shall, unless repugnant 1o the context or meaning hercof. mean and include its
represeniatives, successon i inleres, evecutors, administrators, liquidators and permitted
wssigns], through its duly Authorized Signatory Mr, Navaeet of the other part:

above mentioned Parties 1o this shall also be
(The e . agreement collectively referred 10 as

mmummuwnmghmw
”ﬂﬂhwhm#mmmﬁﬂﬁhmﬂmm

REAS it is deemed expedient 10 recond the ferms and conditions between (he
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s,

L

u LinsS
Ih‘l the l'"\' FII“:\ hivs ““Wﬁi T OnRe Hfi:““d 'l.-n}' on lerma ."d l..-ll"l"“
contained herelnatrer fo selling wsed lubse ofl from Flest Party,

That Second Party will purchase (he used
sites al rates mentioned in this ngreement,

oll from first parties A% mentioned above

That Second Party shall use its best skills and Judgments and shall perform all

SErVIces “I‘I'ltl}. diligently and 1o the reasonabile scarification of the Firmt Party in &
whale,

That the Second Party shall provide the service diligently and in conformity with I::c
applicable laws and regulstions. Second Party shall carey out the service in under the
supervision of emplovees of First Party.

That the services 1o be provided by the Second Party are detatled in this agreement.
However it is expressly understood between the parties that scope of work s ‘unhr
indicative of the services 1o be provided by Second Party and not an exhaustive list of
the services to be provided by Second Party and the First Party will be entitled to add
more service in the scope of work.

That Second Party undertakes to fulfill all the formalities and requirements of

Government of India, Ministry of Environment and Forest and CPCB and other
authorities,

That the Second Party will be responsible for collection of used oil at price indicated
against each item hereunder.

THAT THE SCOPE OF WORK WILL BE AS UNDER:

That used oil will be sold to second party under the
First Party.

That the representative of the First Party shall observe the loading of the vehicle when
accompany the truck during the time it s lifted from the sites.

supervision of representative of

AO0/Auth, Signatosy
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: Boa
necessary pa fon Control

. conly.
is there, then vehicle will be arranged from the transporting agency OntY
. _ waste containers
6. That the Second Party will ensure that before loading all hazardous
are labeled (as per form-8 of the rule).

. Party except p:nﬂim:d
ds That If any material is found to be taken out by Sfcn'fdh - nmediate effect. The
than First Party have the sole right to cancel the agreement Wit P
case will be handed over to First Party’s Legal Staff for future actitih

THAT THE SECOND PARTY UNDERTAKES AS UNDER: _
I. That the Second Party represents that they have the ﬁpﬁlkuh:
Hazardous Waste, used oil and permission under Applimb:
Waste (Management and Handling) Rules 1089 Amended 2010,

alization to handle
i.c. Hazardous

5 be

2. That the Second Party will ensure that the hazardous waste wil joned Rule)
Loaded stored and copy of TERM card (as per an?.g of ﬂ-!,-,lahn\'ﬂ Tat;‘kﬁd for the
be given. In case of any doubt, concern First Party's Officials may

clarification.

3. That the Second Party will produce consent from respective Sutc Pnllutiﬂn Cnnzr:
Board (From ~2) and the approval of the disposal site from Ministry of Environmen
Forest.

4. That the First Party will receive the 7 copies of manifest from the Second Party as per
from 13 of the above mentioned rule.
e Copy-1 (White): Copy | will be forwarded to SPCB/PCC by first party.
s Copy-2 (Yellow): Copy 2 will be retained by first Party.
e Copy-3 (Pink): Copy 3 will be returncd by the First Party to second party.
e Copy-4 (Orange): Copy 4 will be returned to the transporter after accepting
waste.
e Copy-5 (Green): Copy 5 will be forwarded to Pollution Control Board after
e Copy-6 (Blue): Copy 6 will be retumned to First party after safe disposal.
' Copy-7(Grey) : copy 7 will be submitted in case of other state transaction

akes (o0 indemnify and keep indemnified the First Party
of any misuse, Ausnanciing. piiterage or spill over of the hazardous waste by
1 any penaity, liabili 1 damages under any rule, regulation, Acts,

s ==
For Divya Pelem Products
‘\l.ﬂﬂma\r

ProglAuth. Sigaato -y
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THAT THE PAYMENTS TERMS w
|

ILL BE AS UNDER:
The respective rates for used oll, payable by Second Party shall be as follows:-

[ : T =
5. No Dﬂtﬂpllﬂl‘l LOM Unit rates
I — Used Ol {wmpm] S| ﬁ!,-l mﬁ{_ﬁf dﬂlﬂ:”'
(Without Water fill upto top ) |8 (Inclusive of all Taxes &
Duties) J

a. All taxes excise duties, sales taxes, wherever applicable is mentioned in net prices.

b. All Payments to be made in advance through Cheque/ Pay Order Deposit.

C. The transportation and any other cost required for used oil collection will be borne
by Second Party.

d. First Party reserves its right to review the rates of the used oil items on periodic
basis at its own discretion,

THAT THE DURATION OF AGREEMENT WILL BE AS UNDER:

# This agreement shall be effective for a period of one year and commenced from 01"
February 2021.

M/s Divva Petro Product

For Divya Patro Producis
r\\ﬁ'm’.\r

{3 AL '
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ANNEXURE-XIII
Copy of Fire NOC



From Assistant Divisional Fire Officer/Fire Station Officer

To

M/s TDI INFRASTRUCTURE LTD 328
SECTOR 58 TDI CITY KUNDLI SONIPAT
Memo No. FS/2020/638 dated : 30/06/2020

Subject: Renewal of No Objection Certificate 15 mtrs. and Above height from the fire Safety Point of View

1
2)

3)

4)
5)

6)

7

8)

of the Group F- Mercantile Building at SECTOR 58 TDI CITY KUNDLI SONIPAT of COMMERCIAL
COMPLEX 6.36 ACRES IN SEC-58 IN RESIDENTIAL COLONY , TDI CITY KUNDLI SONIPAT M/S TDI
INFRASTRUCTURE LTD :

Reference to you online No 181312023000271 dated 07/03/2020 on the subject cited above.

Tower Name Floor Detail Height Ground Coverage
TDI INFRASTRUCTURELTD G+4 25.70M 12427.287 sgm
Basement Level Basement Area Remarks

-2 36747.306 SQM -

Y our site for the Renewal of the Fire NOC has been inspected by the Team of Fire Station Officers, from fire safety Point
of View. The means of escape and Fire Protection system were checked and found as per the National Building Code of
India, Part- 1V guidelines.

In view of the satisfactory fire protection system / arrangement mentioned as above, this office has no objection for
occupation from the Fire Safety point of view, with the following conditions:-
The owner/occupier shall keep duly trained Fire Staff in al three shifts.

The Fire Protection System tested during inspection shall be maintained properly & always should be in good working
condition.

If any lapseisfound in the fire protection system at the time of inspection or detected during outbreak of fire, action will
be taken as per rules against you.

You are directed to apply for Renewal of NOC in future before 2 month of expiry of your NOC.
The open set back areais not checked at our end as it shall be checked by concerned building department.

The owner/occupier shall strictly follow the other applicable rules/ regulations/ byelaws laid down regarding fire safety
system. If you fail to comply with any of the above terms & conditions you will be liable to be punished as per fire
ordinance 2009 specially chapter- 111 Section 31 Sub-Section 1 & 2 of Fire Act 2009.

Y ou have to perform quarterly Fire Drill in your building as per NBC with intimation to Fire Department and video
graphy evidence to be kept as a record which shall be produced at the time of next Renewal; Officials/ResidentR.W.A.
should be mentioned in the drill.

If the Infringements of Byelaws remains un- noticed the Authority reserves the right to amend the NOC as and when any
such Infringements comes to notice after giving an opportunity of being heard and the Authority shall stand Indemnified
against any claim on this account.

The above Renewal of NOC isvalid for One year from the date of issue of this letter Applying renewal of the same well
in time shall be the responsibility of owner/occupier.

Remarks:- HR

FSO Sonipat

Exercising the power of Director,Fire Services,Haryana



From Assistant Divisional Fire Officer/Fire Station Officer

To

M/s NAVJYOTI OVERSEAS PVT LTD 329
SECTOR 61 KUNDLI SONIPAT
Memo No. FS/2020/639 dated : 30/06/2020

Subject: Renewal of No Objection Certificate 15 mtrs. and Above height from the fire Safety Point of View

1
2)

3)
4)
5)
6)

7

8)

of the Group A-Residential Building at SECTOR 61 KUNDLI SONIPAT of GROUP HOUSING
COLONY MEASURING AREA 14.07 ACRE LICENCE NO 79 OF 2008 DATED 04/04/2008 AND
LICENCE NO 72 OF 2012 DATED 07/07/2012 IN SEC 61 KUNDLI SONIPAT M/S NAVJYOTI
OVERSEAS PVT LTD :

Reference to you online No 181312023000246 dated 26/02/2020 on the subject cited above.

Tower Name Floor Detail Height Ground Coverage
17,18,19,U.V,Y EWSSHOPES G+13 4220 M 13683.182 SQM
Basement Level Basement Area Remarks

1 8290.407 SQM -

Y our site for the Renewal of the Fire NOC has been inspected by the Team of Fire Station Officers, from fire safety Point
of View. The means of escape and Fire Protection system were checked and found as per the National Building Code of
India, Part- 1V guidelines.

In view of the satisfactory fire protection system / arrangement mentioned as above, this office has no objection for
occupation from the Fire Safety point of view, with the following conditions:-
The owner/occupier shall keep duly trained Fire Staff in all three shifts.

The Fire Protection System tested during inspection shall be maintained properly & always should be in good working
condition.

If any lapse isfound in the fire protection system at the time of inspection or detected during outbreak of fire, action will
be taken as per rules against you.

Y ou are directed to apply for Renewal of NOC in future before 2 month of expiry of your NOC.
The open set back areais not checked at our end asit shall be checked by concerned building department.

The owner/occupier shall strictly follow the other applicable rules/ regulations byelaws laid down regarding fire safety
system. If you fail to comply with any of the above terms & conditions you will be liable to be punished as per fire
ordinance 2009 specially chapter- 111 Section 31 Sub-Section 1 & 2 of Fire Act 2009.

Y ou have to perform quarterly Fire Drill in your building as per NBC with intimation to Fire Department and video
graphy evidence to be kept as a record which shall be produced at the time of next Renewal; Officials/ResidentdR.W.A.
should be mentioned in the drill.

If the Infringements of Byelaws remains un- noticed the Authority reserves the right to amend the NOC as and when any
such Infringements comes to notice after giving an opportunity of being heard and the Authority shall stand Indemnified
against any claim on this account.

The above Renewal of NOC isvalid for One year from the date of issue of this|etter Applying renewal of the same well
in time shall be the responsibility of owner/occupier.

Remarks:- HR

FSO Sonipat

Exercising the power of Director,Fire Services,Haryana



From Assistant Divisional Fire Officer/Fire Station Officer

To

M/s TDI INFRASTRUCTURE LTD 330
KUNDLI SEC 58 SONIPAT
Memo No. FS/2020/640 dated : 30/06/2020

Subject: Renewal of No Objection Certificate 15 mtrs. and Above height from the fire Safety Point of View

1
2)

3)

4)
5)

6)

7

8)

of the Group A-Residential Building at KUNDLI SEC 58 SONIPAT of GROUP HOUSING BUILDING
AREA 22.864 ACRE FOR BLOCKS E F AND G AT SEC 58 KUNDLI M/S TDI INFRASTRUCTURE LTD

Reference to you online No 181312023000242 dated 26/02/2020 on the subject cited above.

Tower Name Floor Detail Height Ground Coverage
BLOCK E,F,G G+5 17.95M 25097.126 SQM
Basement Level Basement Area Remarks

-1 24740.443 SQM -

Y our site for the Renewal of the Fire NOC has been inspected by the Team of Fire Station Officers, from fire safety Point
of View. The means of escape and Fire Protection system were checked and found as per the National Building Code of
India, Part- 1V guidelines.

In view of the satisfactory fire protection system / arrangement mentioned as above, this office has no objection for
occupation from the Fire Safety point of view, with the following conditions:-
The owner/occupier shall keep duly trained Fire Staff in al three shifts.

The Fire Protection System tested during inspection shall be maintained properly & always should be in good working
condition.

If any lapseisfound in the fire protection system at the time of inspection or detected during outbreak of fire, action will
be taken as per rules against you.

You are directed to apply for Renewal of NOC in future before 2 month of expiry of your NOC.
The open set back areais not checked at our end as it shall be checked by concerned building department.

The owner/occupier shall strictly follow the other applicable rules/ regulations/ byelaws laid down regarding fire safety
system. If you fail to comply with any of the above terms & conditions you will be liable to be punished as per fire
ordinance 2009 specially chapter- 111 Section 31 Sub-Section 1 & 2 of Fire Act 2009.

Y ou have to perform quarterly Fire Drill in your building as per NBC with intimation to Fire Department and video
graphy evidence to be kept as a record which shall be produced at the time of next Renewal; Officials/ResidentR.W.A.
should be mentioned in the drill.

If the Infringements of Byelaws remains un- noticed the Authority reserves the right to amend the NOC as and when any
such Infringements comes to notice after giving an opportunity of being heard and the Authority shall stand Indemnified
against any claim on this account.

The above Renewal of NOC isvalid for One year from the date of issue of this letter Applying renewal of the same well
in time shall be the responsibility of owner/occupier.

Remarks:- HR

FSO Sonipat

Exercising the power of Director,Fire Services,Haryana



From Assistant Divisional Fire Officer/Fire Station Officer

To

M/s TDI INFRASTRUCTURE LTD 331
KUNDLI SEC 58 SONIPAT
Memo No. FS/2020/640 dated : 30/06/2020

Subject: Renewal of No Objection Certificate 15 mtrs. and Above height from the fire Safety Point of View

1
2)

3)

4)
5)

6)

7

8)

of the Group A-Residential Building at KUNDLI SEC 58 SONIPAT of GROUP HOUSING BUILDING
AREA 22.864 ACRE FOR BLOCKS E F AND G AT SEC 58 KUNDLI M/S TDI INFRASTRUCTURE LTD

Reference to you online N0 181312023000242 dated 26/02/2020 on the subject cited above.

Tower Name Floor Detail Height Ground Coverage
BLOCK E,F,G G+5 17.95M 25097.126 SQM
Basement Level Basement Area Remarks

-1 24740.443 SQM -

Y our site for the Renewal of the Fire NOC has been inspected by the Team of Fire Station Officers, from fire safety Point
of View. The means of escape and Fire Protection system were checked and found as per the National Building Code of
India, Part- 1V guidelines.

In view of the satisfactory fire protection system / arrangement mentioned as above, this office has no objection for
occupation from the Fire Safety point of view, with the following conditions:-
The owner/occupier shall keep duly trained Fire Staff in al three shifts.

The Fire Protection System tested during inspection shall be maintained properly & always should be in good working
condition.

If any lapseisfound in the fire protection system at the time of inspection or detected during outbreak of fire, action will
be taken as per rules against you.

You are directed to apply for Renewal of NOC in future before 2 month of expiry of your NOC.
The open set back areais not checked at our end as it shall be checked by concerned building department.

The owner/occupier shall strictly follow the other applicable rules/ regulations/ byelaws laid down regarding fire safety
system. If you fail to comply with any of the above terms & conditions you will be liable to be punished as per fire
ordinance 2009 specially chapter- 111 Section 31 Sub-Section 1 & 2 of Fire Act 2009.

Y ou have to perform quarterly Fire Drill in your building as per NBC with intimation to Fire Department and video
graphy evidence to be kept as a record which shall be produced at the time of next Renewal; Officials/ResidentR.W.A.
should be mentioned in the drill.

If the Infringements of Byelaws remains un- noticed the Authority reserves the right to amend the NOC as and when any
such Infringements comes to notice after giving an opportunity of being heard and the Authority shall stand Indemnified
against any claim on this account.

The above Renewal of NOC isvalid for One year from the date of issue of this letter Applying renewal of the same well
in time shall be the responsibility of owner/occupier.

Remarks:- HR

FSO Sonipat

Exercising the power of Director,Fire Services,Haryana



ANNEXURE R-3 (COLLY)

F;‘L‘;‘] Star Complex, Opp. General Hospital, Delhj Road, Sonepat Ph.

L) Haryana State Pollution Control Board 3._."3 25*:.
0130-2236119(0) Emaili- hspe brosr@gmail.com - -

No. R2Z1SONCTESCNIS087R7] DT. 25/11/202]

To

M/s Plots TDI City
Plats TDI City Kundli Sonipat Haryana

Kundli
SONIPAT

Show cause notice for refusal of Consent to extablish under Section 25726 of

Suh:
the Water Act, 1974 and Section 21/22 of Air Act, [98],

Please refer to your application dated 2021-11-20 received in the Board for consent to
establish under Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention &

Control of Pollution) Act, 198].

Your application has been examined by the Board and ji has been observed that the
application submirted by you is incomplete and noi conforming to the requirement of the
previsions of the Water (Prevention & Control of Pollution) Act, 1974 gng Air (Prevention &

Cantrol of Pollution} Act, 1981, as per policy of the Board,

Accordingly, Show Cause Notics for refusal of consent 1o establish under above said
Acls is issued to reply or to take Currective measures for the deficiencies and incompletion in

your application as per details given belgw--

1. 1. Proof of deposit of NOCICTE fee and performance security. 2, Fard

calculations baseg upan the Pollution load and prescribed standards |n case of
Erick kilns, design and drawing of high draft Zig Zag technology based Kiln and
stack. 6. Proof of receipt of application submitted to the Forest Departmant for
clearance / permission INOC, of Forest Department. 7, Change of land use
permissionflicense/NOC certificate from the Town & Country Flanning
Department or respactive Municipal or othar Authority or village Panchayat as
the case may be. 8, Lease deed! Rent Agresment in case land is taken on rent
or lease, Collabaration deeqd in case of construction Projects, if applicable (duly

&


beamable9@gmail.com
Typewritten text
ANNEXURE R-3 (COLLY)


of the projects covered undar, E14 Nefifieation dated 14.08.2006. 10. Copy of
MOA ¢ partnership Deed / Trust Ueed, as applicable having the name BB 3
address of Directors/Parinars, 11 Declaration by the unit regarding awareness
about poliution centrol related slandards and law and undertaking for their
compliance, as per Annexure-\|l, 12, Site plan of the unit in case it is located
outside approved industrial area. 13, Layout plan showing the details of aij
manufacturing processes, location of stacks/ chimneys, ETR/ STP, APCM,
Hazardous Waste storage and treatment facilities, tuba welis, Water supply
lines, Efffuent drains and final oullets for the disposal of the effluent.

General Deliclencics :

In case, you fail to submit reply or submit compliance of the de ficiencies within 05 days,
the consent to establish under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section 2122 of Ajr (Prevention & Control of Pollution) Act, 1981 shall
be refused due 1o the above deficiencies / incompletion in your application,

Regional Officer, So nipat
For Haryana Staie Pellution Control Board



= Haryana State Pollution Control Board Foils o
. Star Complex, Opp. General Hospital, Delhi Road, Sonepat Ph. §3,4§ .
0130-2236119(0) Email:- hspcbros rimgmail.com o )

MNo. R2ISONCTOAAVSCN 808791 DT. 25/] 142021

To

Mis Plats TD City
Plots TDI City Kundli Sonipat Haryana
Kundli
SONIFAT

Sub: Show cause notice for refusal of consent to operate under Section 25/26 of
Water Act, 1974, Section 21/22 of Air Act, 1981.

Please refer to your application dated 2021-11-20 received in the Board for consent
to operate under Air (Prevention & Contral of Pollution) Act, 1981 and Water Act, 1974,

Your application has been examined by the Board snd it has been ohserved that the
application submitted by vou is incomplete and not conforming to the requirement of the
previsions of the Air (Prevention & Conltrol of Pollution) Act, 1981 and Water (Prevantion &
Control of Pollution) Act, 1974 as per policy of the Board.

Accordingly, Show Cause Notice Tor refusal of consent under above said Acts i5
issued to reply or take corrective measures for the deficiencies and incompletion in your
application as per defails given below:-

1. 1.¥our unitto clarify why vour unit have applied for CTE and CTO
simultaneously for the same name and Address, 2. Not submitted documents as
per check list of first CTO. 3. complete water balance of the unit required to be
submitted. 4. Compliance EC direction reguired to be submitted,

General Deficiencies ¢

In case, you fail to submit reply or submit compliance of the deficiencies within 05
days, the consent 1o operale under Water (Prevention & Contral of Pollution) Act, (974 and
Air (Prevention & Control of Pollution) Act, 1981 shall be refused due to the above
deficiencies/ incompletion in your application,

Regional Officer, Sonipat
For Haryana Stare Pollution Contral Board
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VGREEMENT FOR SAVELY DISPOsSAL OF FEAZANDIT IS
WASNTE (LSED LURE (1)
"Fehrugry, 2052

Pl beement i made e exeented o1 sonepat- aryana on 1

iy and Betwepen;

VI Ll Sinated ot TDI Cily, undli., Dist,

¥ Management Services  be called first
par od s apreement, which expaession sholl unless repugnant to the conlext ar meaning
hereol mean and include its representative, BCCCSRONE N inleresi, execulors, Administrators,
Hiquiskieers and  permiticd  assigns, thraugh its duly Authorized Mr. Sunil Chadha,

Authomized Rignaary of the one part:

Mis, Cannes Properry Aanagement Serviees I'
maepat, Haevin i g it Business of” Fagilit

Al

AMis. Divva Petra Product, Proprictor concen faving s Recyeling Flant a Village- Ta)
loshi, Bahalgarh Rood Soncpt, Harvana, bereinafier refered o as the “Second Party”. which
expression shall. unless repugiant 1o the comext ar meaning hereof, mean and include irs
rL‘]'-rcsc'nlali'.'EH_ SUCCZSSONE IN inlerest, eRECuElars, adn'rfnis[ral:mg‘ h'rluf.dgm[_q and permitted
assigns|. through its duly Authorieed Signatory My, Navoce! of the ather part;

i The above mentioned Panties 1o this agreement shall also be collectively referred 10 as
"Parties” and individually as “Party™).

that they are the authorized. registiered

AND WHEREAN the Second Party has repnrsented
ae Pollution Contral

and licensed under Contral Pollution Contral Board and Haryuna 8
Board and have a cosl effective organizmion of Hazardous \Wasie 16 salielv dispnge generaled

wagls 01l and has requested te purchase the Used Lube Off from the first party and Firs Party
has wceepted the request of Second Party on the tenms nd conditions sot forth in this
|

ggreemcnl,

AND WHEREAS it is decined expedient 1o record the (erms and conditions beiween he

parties in this Agresment,
|

NOW THIS AGREEMENT WITNESSETI AND IT IS MEREBY AGREED,

DECLARED COVENANTED AND RECORUED 1Y AND BETWEEN TUHE

PARTIES HERETO AS FOLLOWS, For Divya Petro Products
l_,],p._._,.,q.':."-

Cannes Property Management Services Pue, Lid PretafAuth. Signatory
Corporete Utfcs @ Mandr lowan, 28, Bhday Cama Mace, Socond | inor New Dol 80065
wOANTTT-ARTIA0S | wew cotneSandinonnd | Cil L0001 QUL

STV 0 g
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N
URaminrss ey | gl '
Fhat the Finst Parly fe Tred e enpage Secand Party wiv temig umd conditions
comtiained hereina e fuy selling used lube bl frm Fisst Py,

. . 1, s . I r i '
Fal Sevomg ey will maclse e seel ail fromy [rs Pt s mentioned ghave
s ftes mentisied s dgereement

It Secony Party shall uge s Besl skilfs pnd Judpgments and shall perform wil
KCFViges fimely:, diligemly and 10 the reasonahle scarifieatian of the Firs Parly in a
Whale:

Thut the services 1 be provided by the Seeand Perty are deaited in this Apreement.
Hiweever it g expressly understood hetween the parties thay seope of work is only
indicative of the services 1o be provided by Becond Panty and nat an exheustive lisp of
the services o be provided by Seeong Party and the Firg Party will be entitled 1q add
mane serviee in the scope of work

That Second Pany undertakes 1 WAl all the formalities ang requirements of
Government of India, Ministry ar Enviranmeni and Foregt and CPeR and mher
authoriics.

That the Seeond Party will be Tesponsible for collection of used oil ot price indicated
against egch flem hereunder

THAT THE SCOPE OF WORK WILL BE AS UNDER:

Fhat the representafive ol the Firs Party shall absgrve the lnadin £ of the vehicla whes
used ol 15 1aken from the Second Party. In Such cpsp Secomd Party representative il
wecompany the truck during the time iy 1 lifled from the sites,

Tt the clesrance of (e PEPLT SUeh a5 gale poss wil) b provided by the Fiss Party,

Plral al the: disposal site, waste wil] he sloredd as per e Clegorizalion jnd adequately
seprepaied, ANl precautions shall be ken {o qvaid spillage of any kind angd Iem:h:'ng
ler the =uil. The Second Party shall ensure thiy the people handling haznido s Wi
L v mleegunnte triairsrre 2 kot letpe W Type ol o rifoass iy being handled.
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1 .. g L.
101 (G
w1 Menagom g elgon it PRy 5 e i ol g
e o v oshall ensure the vehicle Ty I ol o is in
wrlee o] : T 2 1w ¥
perlect comditions sl the driver lins valiyd drving lieens and other pesmmission s 337
B ssiby papers. N m ol the (- 3 . {
T ! |.|-.r:«.. Al sy ol the trunspont argaresved b Shade Mellotieen Coatrand Begared
1. ] T N - 1
P thee, Bk ebache woill s o rameeed Cronn e mmisperting speney only
= T Jagiefns = 3 '
1 Pl i Sevemd I.:.I e will ensure v before doicing ] bavirdous swasic ervibieners
are Libwled L per Borne-8 ol 1he ey

it 1F sy okmerdnl i ol tobe taben o b Sceoad Pany exeepl permiited
sgreemenl witl rmarseeisle effeet. [l

7
thn Fiest Panty howe the sule right o cyneel the
caase Wb Pamsded over o Fiess Pty | el Sel for funre action,

THAT THESECOND PARTY UNDERTAKES AS LN K-
1. thm the Scecoml |“.'|rlj|' T s [Pl |f-|.;-}- have tw specialiaion i lsuslle
Hogardons Worte, usaed oil ol permission mnder Applecithle Rule e Hasindous

Worste (Monagemment seed §lamlling) Rales 1989 Amended 2006,

T Pl N Sevomd Party will cosnre that the Dariadous waste will e
!.ch;u:lu'tl slored nmd cupy af PERM cord {as por Form-4 of the above mentioned Rule)
b grvens, b case of any donbd, concern Fiest Pagiv's OIMcials may b msked Tor the

chirmlesilio,

=

1

Phat the Secoanl Party will prodiee consenl from eespective Ste Pollution € entea)
Beied {Fpone s e Il|1p.|'|_l'.'1|.r itl ihe L!f5|xu-:.'|| sife o Minisine of I robrimmmen . &

I varest.

Pt W First Paety will receive the T copies of mumifest from the Second Pairy o por

d
frosms 15 ol the abevee entiomed mole,

Comry=d (W hitel: Copy | will be forvearded to SPCBPCC by firs) party,

v Dogry=2 [ Yellow): Coapy 2 seill be relaingd by fiest Party,

= Copy-3 (Fink): Copy 3 will be retuened by the Firse Panty 1o seeond PRy,

o Capyd iChringe)l: Copy o will be retumed 1 the transporier after aweepling
Wi

o Copy=5 (lircen) Copy 3 will be forwanded o Pallition Conirel ogrd atfter

iles il
o Copy=O (Mue Copy & will be retened 1o e ety aller sale disposal,
o Copy- T Girew) Seopy 7 will be subsiitied i eise ol other state frmsetion
Far Divys Pelro Produet
F Ve o f

A0 e b Sevonl Porty asdvriziboes b cbessini iy anel bewp indenmified he Firg J"'ll'fl":
i . . . a 0 2 / ]
e cat ol iy s, ashandling, pillcrage or spill over af the haznndoud bl th. Sigriatar

B e Y R —

Lannes Propeity Management Services Pvi, Lo,
Corporate e Mot B S8 Tkap (ema Plewa, Soatvnd U o Kow gt ni- B IO
PR DA RS | s it sl § i LRI F0GPT 560
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ey Man oo ssleedlls Pory, i eimployeg

agents and ¢ oor amy e horieed persinn ek
resulling 1 any el 38

TEndsi lis gl chimapes wder amy e, repolation, Act

St lieation imposes Iy the unbaiie congerned,

FHAT THE PAYMENTS TERMS WILL B2 AS LINDIR-

I Ihe respective res G need ol prwahle by Second Partv shall Be g follows:-

B Nn Prescrapeinn "M [lnit eales
H [Tl $h) | ¢ With Dirum) s Seao {Por drim)
W theu Waster B upto 1op ) (Inclusive of all Taxes &
Duties)

8. Allaxcs exeise dufics, sales taxes. wherever applicable is mentinned in not prices,
0. All Payments ta be made in advance throwgh Cheque! Pay Order Deposin,

. The iransportation and any other cost required for wsed oil colleeron will be borne
kv Sceond Marty,

d. First Party reserves its right 1o review the rales of the used off tems on pericdic
BiEsis af b own discretion,

THAT THE DURATION OF AGREEMENT WILL BE AS UNDER:

= This agreement shall be effective for g period of one year and commenced from 07
February 2022

Ii: AT, 'l:':‘njd-u;-.-;'i;:_ﬁp:rly Pr-!:.m'agu‘u;n_lm"_ N5 Divya Porra I;;ml:rcr T
| Bervices Pet, I_'.rd
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| o Far Divya Petro Products
| -\_.--"'_H_-

i A e
PARTICULARS OF SIGNATORY Navneer e
| Mr. Seail Chaclha 7 Auth, Sipmitory MEIJWJAUHL ngnarm}r
Cannes Praperey Manapement Services Py, Lid, .

sl OHize Btune Tramer 20 e LT BT Y Plscg . Sopor
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WASTE MANAGEMENT AGREEMENT

This agresmant entered into on the 1% April of the year 2021 at Kungll,
BETWEEN

Lid. With its Registered Office a1 10 Saheed Bhagat

M/5 Cannes Property Management Services Put,
hraugh &uthorised signatory Mr. Piush Banerjoe

singh Marg, Gole Market, New Delhi-110001 &
{Hereinafter Called the First Party )

&
Proprietor Sandeep Kumar, Village Rasol, PO — Pritampura,
called the Second Party)

Dlsti- Sonipat (Harvana) [ Hereinafier

Whereas the [second party) service provider has Setup 8 common Tacility at Kundli for eollection
reception, storage, transportation, treatment and disposal of solid househsld wastes.
Whereas Service Provider offers to provide services to the Cannes Property Management Services
Pvt. Ltd. on & User Pay Principle for collection, transpontation, treatrment and dispasal of waste.

Whereas Service Providewr undertakes the liability of collection, transportation, treatment and
disposal of waste for manthly charges of Rs. 75,000, (Seventy Five Thousand Only) , the Cannes
Property Management Services Pvt. Ltd, shall undertake to adhere to this contract of sefvice by
service provider for a minimum peried of one year from agreement date. :

Both Parties could terminate the rontract after giving a notlice of minlmum one menth o other
party. Whereas the Cannes Property Management Services Bvt, Ltd, and agrees to avall the services
being provided by Service Provider with the terme and conditlons as listed an succeeding paras;

RESPONSIBILITIES OF SERVICE PROVIDER

1. Service Provider shall meet all the rules and regulations stipulsted by Hanjana Pollution
Control Board, and the Cannes Property Management Services Put, Ligl. shall not be liable for

L} impropéer handling and ma nagemant of waste,

the Environment [protection) Act 1986 and

Z. Service Provider alone is liable for violation of
tion of waste from the TOI City Kundli unit

; the relevant rules made there under, after pollec
At as per the agreement terms and conditions,

Service Provider shall daily collect waste from the TDI City Kundhi Estate.

4. Service Provider shall collect the sEEregaled waste from the identified common waste
cellection site in the area.

osed contziner vehicle to the AT

i
x

Service Provider sh%r_lk transport the segregated waste in cf
"-:- e — . (52 v - LE TR S

"{feztment plart.
~ | R
B\ Cannes Property Management Services PviLed. c.ﬁ

10, Shahend Bhagat Singh Marg, Gole Market, New Defn-110001 {India). Tal #21-11-43133333, Fax +81-11-40133308,
CIN-UT02000L2008PTC 100129
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Fewlider, g1 M B O
Servirp Prawidng shall e

1 CEIL Thar wagie Iry LONSUI o weirky
the [sga1a Which cogly he N iliese] 1 ez

M wklng Ly Snrylea

A, Hervicp Provider shall atieng o all {ha Lomglaingg within tha shoripsy Ume possgibie.

3. Service Provider AFOMises (o kepp high stan

dard of Follurtign Lontral 3pg shall updile its
2quUipment/ facillty as and when Fequired.

TERMS AND CONDITIONS

1. The Canngs Property Managemen; SEMices Py Ltd, sh
disposal afeer completion of ghe month by 15" of Bvery
that are not made by the 15" every manth shiall be gha
e 25" of the manth this would ba =PPlcable in cacs ep

fd whatsoeyar,

Witnesses ;-

First Party

v B o
Name :

The Cannes Pmpart'gr Manage Ent Services _
Sign e Authorised Signatory /E‘L/
- Name :

Setond Party
meﬁ?ﬁﬁgt&ﬁ.ﬂhﬁ e R

e -.-.-J-a-_-i-r_il-r\--_"p o '---In.-.nl-:—ur"--
= ., o [ " F

© Proprietor: Sandeep Kumag < . .
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ADEQUACY REPORT

an
SEWAGE TREATMENT FLANT

FOR

M/S TDI INFRASTRUCTURE LTD.
D BLOCK KINGSBURY ,KUNDLLI, SONEPAT, HARYANA

ENVIRONMENTAL ENGINEERING DEPARTMENT
DELHI TECHNOLOGICAL UNIVERSITY

(FORMERLY DELHI COLLEGE OF ENGINEERING)
BAWANA ROAD. DELHI -110042
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ADEQUACY REPORT ON SEWAGE TREATMENT PLANT [STP) FOR

WS TD! INFRASTRUCTURE LTD , 0 Block , KINGSBURY., KUNDLI, SONEFAT
HARYANA,

INTRODUCTION;

MIS TOI Infrastructure Lid has developed and constructad towenship at
Kinsbury, Kundli, Sonepat Haryana. The project comprises construction of
887 flats under group housing Scherne in Biock A,B.C. D, T18& T2, The
tatal bullt up area of the ahove block are constructed ag per local municipal
rules
The saliant festures of the project:

Total Plot Area of the Block AB.C. D.T1ET2 : 11.48Acres
Total No. Flats , EWS & Sky villa : 887
Fopulation @ 4 persans per flat - 8874 = 3548
Water requirement per person @135 ltriday = 3548 ¥ 135
= 478980 Itr /day
Comman STP installed at D Block = 510 KLD
(ForBlock A, B, C D, T1&872)

The water requirement of the household s far domestic waler
requirement for the residential attommeodation. Waste water generated
mainly from these sources kitchen, in house cloth washing and floor washing,
bathing and toilet. These activities as mentionad above generate wastewater
which is largely a domestic wastewater in nature and need proper treatment
before discharge or reuse in gardening, flushing etc. The unit has sel up a
SEWAGE TREATMENT PLANT to treat the waste water generated from

residential society flats,



2.0

2.1

Wastewater Quantity and Characteristics

390

Wastewater Quantity

Wastewater is generated mainly as domesiic efffuent  and the total

waslewater quantity has been estimated on the basis of the working of varicusg

systemns and the amount of waler veed in various steps. The total watar requirement

for the household has been estimated te be about 478880 liters per day say

473KLD inciuding the amount required for other domestic activities.

The unit has installed Sewage Treatment Plant (STP) of 510 KLD capaciy,

2.2

3.0

EFFLUENT CHARACTERISTICS

The quality of the wastewaler discharged from {he individual process steps
depends on the materials being used as a particular time. But in general the
contaminants discharged remain more or less the same. These contaminanis
cepends on the different raw materials being used within the house, these
contaminants are ol & grease, BOD/ COD and detergents,

SEWAGE TREATMEMT PLANT

The unit has set up a Sewage frealment plant as menticned earlier. Tha
treatment plant is designed to operate on Continuous basfg. The treatment
plant functions on the basis of Biological treatment both Anasrobic UASHE
process & Aerobic aeration process, The unit hag Installed & well-gesigned
sewage ftreatmenl plant of 570 KLD capacity for the combinad efffuent from
the sources mentioned above within the premises.

v

e



3.1 EFFLUENT TREATIENT PLANT PROCESS UNITS:
The effiuent treatment plant thus consists of the following process units - 391

1. Screen Chamber

2. Sump Well

4. Equalization

4. UASB units

5. Aeration Tank

6. Secondary Setting Tank
7. &Sludge holding tank

8. Filter Press

9. Multigrade Filter

10, UV System
11. Treated water Tank

4.1Details Specifications of Process Units

4.1.1 Grit Chamber

Number e 1

Size D D5mx15 mx25m
12mx15 mx285m

Matenal of Construction ! RCC



4.1.2 Sump Well
Mumbear
Size

Material of Corstrustian

4£.1.3 Equalization Tank
Number
Size

Matertal of Consiruction

1
4.9m (dig) x 7.0 m depth
RCC

.1
10.0mx50 my 35m
RCC

4.1.4 UASB ( Upflow Anzerobic Sludge Blanket ) Tank

Number
Size
Material of Construction
4.1.5 Aeration Tank cum Settling Tank
Mumber
Size
Material of Construction
4.1.6 Tube settler
Number
Size

Material of Construction

4.1.7 Treated water Tank
Mumber
Size

MOC

One Unit divided inty 4 parts
15.0mx36 muB4m

RCC

.1
BOmx38 mx34m

RCC

1
T8mx20 mx50m
RCC

1
1T8mx50 mx3sm

RCC
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4.1.8 Sludge Holding Tank
Number
Size
MO

4.1.8 Multigrade Filter
Number

Capacity

Material of Construction

4.1.10 UV System

Mumber

4.1.11 Filter Prass
Mumber
No. of Plates

MOC

4.1.12 Sewage Transfer Pump
Number
Mator Capacity
MOC

4.1.13 Filter Feed Pump
Number
Motor Capacity
MOC

1
2E5mx20 mx35m

RCC

1
800 mm (dia) X 1. § m (height)

M.5. with epoxy coated

.1.
35
Hydraulic type.PVC plates

1HP
KSB

2
SHP

Kirlosker
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4.1.14 Serew Pump

Mumber .
Mator Capacity . 3HP
MOC . Reputed

4.1.15 Twin Lohe Rotary Blower

Number 2

Flow P 180 m3 S hr
Mator Capacity . TOHHP
MOC © Cromplon

3.0CHARACTERISTICS OF THE TR EATED EFFLUENT WATER

The characteristics of the treated wastewater was determined as per sfandard
meltheds by Unigue India Lab. The results of the gnalysis are enciosed
herewith. The results indicate that the effluent treatrnant plant ie working quite
efficiently. The quality of freated efffuent was within the Prescribed norms of
the discharge for service stations as slipulated by HSPCB

E.O0CONCLUSION

The sewage ftreatment plant as designed and installed fgr reating the
waslewaler generaled from the Mis. TDI Infrastruchure Lid . D Biock .
Kingsbury, Kundli, Sonapat | Haryana, is adequate far the operation of the
nausing society wastewster of 510 KD v Provided the same s operated with
proper care and experfiza,

Principal Investigatar

Prof. 5 K. Singh, Head
Zepardment ol Erviranmgm|al Er agiEring
Dali Tec ﬁn&:—-;gl-:i I;-IJ!EWHHI!L i
i thiCollege gf Eng s
i ?G[g:! s HE$ ol D
Bawii~a Fitd Delhu-1 ap

e



12,

13

SUMMARY OF ADEQUACY REPORT FOR THE 5TP OF M5 TO! Infrastructyure Lid . D Black ,
Kingsbury, Kundli, Son epat , Haryana.

Name of the unit

addrass of tho Linit

Activity £ Process

Production Capacity [Max)

Manufaciuring Process

Source of Water

Rate of Water Consumption

il Industrial

[il] Cooling

[ifi] Domestic

[iw] Others

Rate of effluent discharged
{i] industrial

i} Coaling

{iii] Domestic
[lv] Others

Location of effluent dischargze

Source of effluent
Whether effluent is trested

Whether unlt has installed 579

Details of STP

TDI Infrastructurs Lig

[ Block, HI-I'IEEbuJ"p'_, Kundij, Sonepat

Haryana,
Mowsing Sociery

Domestic Effluent from Haousing
sctiely , No. of House 987 Flats

i) Domastic Activity fnvolve in
house foed preparatian ;
washing of cloths . bathing &
Toilets.

Borewell

NIL

MIL

478530 ftr fday
2000 Liters fday

ML

MIL

32000 Itr fday
2000 Liters fday

Reused in Eardening & HUDDA sewar
line,

Process Water from domestie activity
Yes

Yes

It consists of Grit chamber, Sump
well, UASH Tark, MBBR rym Settling
tank, Treated Water arik, Filter
Press, MGF etc. /

-
-
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14

15.

20

Wwihether efiluont discharge rate ic
rmonitgred

Whether manufacturing Bracess /
Characteristics of raw materials hawe been
studred thoroughly,

Whether influong charactaristics havo been

monitored
Whether any by pazs arrangemeni

whethor dasign aspects have been
cengidered while evalvating performance of

TP

It modification have bean SuUEgSctad i
Upgrade 5TP

Whether existing ETP will be able 0o give
effluent as per required parameters.

(]

s

N

Yag

Mo
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ingh, Head
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on
SEWAGE TREATMENT PLANT

FOR
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ENVIRONMENTAL ENGINEERING DEPARTMENT
DELHI TECHNOLOGICAL UNIVERSITY
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ADEQUACY REPORT ON SEWAGE TREATMENT PLANT (STP) CAPACITY 250 KLD EOR

WIS TO) INFRASTRUCTURE LTOD , TUSCAN-I, ,KUNDLI, SONEPAT, HARYANA
405

INTRODUCTIOR:

MIS TOI Infrastructure Lid has developed and constructed township at
Kundli, Sernepal | Haryana, A part of the {otal project 857 flats constructed af
Tuscan Phase 1 under group housing Scheme. The total built up area of the
above biock are consfructed as per local municipal rules.

The salient features of the project:
The total nos of flats al Tuscan Phase 1 = 867
Total water consumpfion @540 Lir/Flat = 867 x 540
= 468180 ltr say 470 miiday,

Presently the cccupancy in Tuscan 1 is less than 50%, therefore the

tolal water consumplion is less than 235 m3/day
TOTAL NO. OF STP INSTALLED AT Tuscan Phase 1 = One no,
Installed Capacity of STP in Tuscan Phase 1 = 500 KLD.

Initially 250 KLD capacity has slarled in Ist Phase and evaluation of

STP focused an 250 KLD

The water reguirement of the household iz for domestic water
requirement for the residential accornmodation. Waste water generated
mainly from these sources Kitchen, in house cloth washing and floor
washing, bathing and toilet. These aclivilies as mentioned above generate
wastewater which is largely a domestic waslewater in nalure and need
proper treatment before discharge or reuse in gardening, flushing ete. The
unit has set up a SEWAGE TREATMENT PLANT to treat the waste water

generated from residential society flats



2.0 Wastewater Quantily and Charactaristics

406

21 Wastewatar Quantity

Wastewater is generated mainly as domestic efffuent and the tolal

waslewaler quanhly nas been estimated on the basis of (e working of various

systems and the amount of water used in various steps. Presently | the total water

requirement for the household has been estimated to be abiout 235 KLD in¢luding

the amount required for olher domestic activitios,

2.2 EFFLUENT CHARACTERISTICS

The guality of the wastewater discharged from the individual process steps
depends on the materials being used as a particular time. But in general the
contarninants discharged remain mare or less the same. These comtaminants
depends on the different raw materials being used within the house, these
contaminants are oil & grease, BODY COD and detergents.

SEWAGE TREATMENT PLANT

The unit has set up a Sewage freatment plant as mentioned aarlier. The
treatment plant is designed fo operate on Continuous basis. The Ireatment
plant functions on the basis of MBBR process. The unit has installed a wall-
designed sewage treatment plant of 250 KLD capacity for the combined
effluent from the saurces mentioned above within the premises,,

3.0

3.1 EFFLUENT TREATMENT PLANT PROGESS UNITS:

The effluent treatment plant thus consists of the following process units -

1. Sereen Chamber /
!

2 0l & Grease Pit
A



3. Equalzation

4 MBBR Tank 407
5. Secondary Setting Tank

5. Sludge helding tank

7. Filter Press

8. Activated Carbon Filter

g  Dual Media Filter
10 Treated water Tank
11, UV System

4.1 Details Specifications of Process Units

4.41.1 Screen chamber cum Qil & Grease pit cum Equalization Tank

MNumber T o
Size 12mx3smx12Zm
Material of Construction . 3 RCC

4.1.2 Equalization Tank
1

MNumber
Size TOmxBimx4.0m
Material of Construction > REiR

4,13 MBER Tank
1(Divided into two parls)

Mumber
Size 389mx3B mx40m
Matenal of Construction . RGCC /

af /j



41,4 Settling Tank (Tube settler type)

Nurmber

Size

Matenal of Construction
4.1.5 Sludge Helding Tank

Number

Size lcapacily

Material of Construction

4 1.6 Pre Filter Tank

Mumbar

Size/capacity

MO

4.1.7 Treated Water Tank
Number
Sizefcapacily
MOG

4.1.8 Dual Media Filter
MNumber
Capacity

Material of Construction

4.1.9 Activated Carbon Filter

1

ZB8mxI8 mxdOm

RCC

1

1T.0mx1.0 mx40m

PVC

p
40mx50 mx40m&
Zomx20mx40m
PVC

1
MMOmE50 mx4.0m

PVC

1

10G0 mm (dia} x 1. 6 m {(height

M.3. with epoxy coated



Mumber
Capacity
Material of Conslruction

4 1.10 UV for Disinfection of Effluent

Mumeer

4.1.11 Filter Press
Number
MNo. of Plates

MOC

4.1.12 Sewage Transfer Pump
Number
Motor Capadcity
MOC

Fosition

4.1.13 Filter Feed Pump
Mumber
Muotor Capacity
MOC

4,1.14 Screw Pump
Number
Matar Capacity
MOC

1

1200 mm {dia} x 2.0 m (heighi)

M.3. with epoxy coated

L

18
Manual type, PVC plates

2 {working + 1 standby)

11 mafhr @12 mwe 3 H.P

Lao

in Equalization Tank

2 (1 working + 1 Stand by}
12.5 m3‘hr @45 mwe 5 H.P

Kirlesker

2ZHP

Reputed %



4.1.15 Treated Water Pump 410

Number - 2(1 working + 1 Stand By)
Metor capacily c 1P m3hr @45 mwe 7.5 HP
MOC . Krilosker

4.1.16 Twin Lobe Retary Blower

MNumber D2 (1 working + 1 Stand by)
Flow P 250m3/fhr

Motor Capacity . TE5HP

MOC o Everest

S.OCHARACTERISTICS OF THE TREATED EFFLUENT WATER

The charactarislics of the treated wastewater was delermined as per standard
methods by Unigue India Lab The resufts of the analysis are enciosed
herewith. The resulls indicate that the effluent reatment plant is working quite
efficiently The guality of treated effluent was within the orescribed noms of
the discharge far service stations ac Stipulated by HSPCH,

EOCONCLUSION
The sewage ireatment plant as designed and instalisd for treating the
waslewater generafed from the Mis. TDI Infrastricture Lid |, Tuscan | . Kungli,
Sonepat | Haryana, Is adequate for the operation of the housing society
wastewaler , provided the same is gperated with Proper care and expertise.

Princi Investigator

Pref. 5. K Singh, Hesd
Daperiment of Enviranmantar Engimearing
Dalnl Techroiogeea! Univergily
FIJ"I'-E.'I:.;_ Oemy Lot 1 p'f meneefing
R IR . Hoe

Béwad Roax Livimy- 11 J042

—— = ==
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10.
11.
12

14

SUMMARY OF ADEQUACY REPORT FOR THE STP OF M/'S TOI Infrastructure Ltd, Tuscan |,

Name of the unt
Addrese af the Unit
Acthvity / Process

Production Capacity [Max)

Menulacturing Pracess

Spurce of Water

Rate of Water Cansumption
[i} Industrial

[li} Cooling

[iif) Domestic

Liv] Others

Rate of effluent dischargod

(i} Industrial
{ill Cooling
(iii) Domestic

[iw] Oifers

Location of effluent discharge

Source of effluent
Whether effluent i= tregted

Whether unil hat installed 5TF

Detarls of 5T

sonepat , Haryana,

TDI Infrastructure Led
Tuscan |, Kundli, Sonepat , Haryana.
Housing Society

Oomestic Effluent from Housing
society, Mo, ol House 867 Flats byt
presently less than 50 % occupancy
cansidered

il Damestic Activity involve in
house food preparation
washing of cloths bathing &
Toilets,

Barewell

hil

MIL

235000 Itr fday
2000 Liters fday

Rl

MIL

211500 Itr fday
2000 Liters fday

Reused in gardening & HUDDA sawer
line,

Process Water from domestic activity
Yes

Yes

It consists of Grit chambar,
Equalization tank , MBBR tank
settling tank, Prefilter tank, Treated
Water Tank, Filter Press, DMFE, ACF

LJn
/ -

Kungli,

411




ifa

17,

18

14.

20

Wihether eifluent discharge rate is
manitored

Whether manufaciuring Process !
Characieristics of raw rigterials have beon

studied thoroughly,

Whether influen: characteristics have oen
manitered

Whether any by pass arrangement

Whether design aspects have bpen
considered while evaluating parfermance of

5TR

I" modification have booam suUggested 1o
upgrade TP

Whether mdsting ETP will be able o give
effluent as per renuired parameters,

]

R

Mo

Mo

Yes

Mo

Yes (Il operated properly)

412
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Formerly et ol We.¢ 3| Da

Bawans Road, Crirtme-110
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ADEQUACY REPORT ON SEWAGE TREATMENT PLANT (STP) CAPACITY 125
KLD FOR WS TOI INFRASTRUCTURE LTD , MY FLOOR -Ii, ,KUNDLI, SONERAT,
HARYANA 416

INTRODUCTION;

MIS TDI Infrastructure Lid has developed and constructed township at
Kundli, Sonepal , Haryana, A part of the total project 217 figts consiructed at
My floar I! under group housing Scheme, The total built up ares of the above
block are constructed as per local municipal rules,

The salient features of the project:
The total nos of flats at My Flogr || = 217

Total water consumption @540 Ltr/Flat = 217 x 540
= 117180 Itr say 118 ma3/day,

TOTAL NO, OF STP INSTALLED AT My Floor || for 297 flats = One no,
Installed Capacily of STP in My floor Il = 125 KLD

The water requirement of the household iz far domestic water

requirement for the residential accommodation. Waste waler generated

mainly from these sources kifchen, in house cloth washing and fioor

cathing and toilel. These activities as menticned above generats
is largaly a domestic wastewater in nature and need

washing,

wastewater which
proper freatment before discharge or reuse in gardening, flughing ete, The

unit has sat up a SEWAGE TREATMENT PLANT to treat the waste water

penerated from residential socisty flats,

2.0 Wastewater Quantity and Characteristics

2.1 Wastewater Quantity

Wastewater is generated mainly as domestic effluent and the total

waslewater quantity has been estimated on the basis of the warking q“yrarir;-ug

|..-‘f-'



syslems and the amount of water used in vardys sleps. The total water requirement

far the household  has been estimated o be shout 118 KLD including the amourd 17

required for other domestic activities,

The i

2.2

2.0

mit hes installed Sewage Treatment Plant (STP) of 125 KLD capacity,

EFFLUENT CHARACTERISTICS

The quality of the wastewsater discharged from the individual process steps
depends on the materizls being used as a particular time But in general the
contaminants discharged remain more or less the same. These contaminants
depends on the different raw materials being used within the house, these
contaminants are ol & grease, BOD/ COD and delergents

SEWAGE TREATMENT PLANT

The unit has set up a Sewage treatment plant as menticned earlier, The
treatment plant is designed to operate on Continueus basis, The treatment
plant funclions on the basis of Biological treatment both Anaerobic UASH
process & Aerobic aeration Process. The unit has installed a well-designed
sewage [reatment plant of 125 KLD capacily for the combined efffuent fram
the sources menticned above within the premises. .

3.1 EFFLUENT TREATMENT PLANT PROCESS UNITS:

The effluent treatment plant thus consizis of the following process units

1. Screen Chamber

2. il & Grease Pit

3. Equalization

4. MBBR Tank

o

Secondary Setling Tank /

Sludge helding tank

Filter Press w| /



i  Aclivated Carbon Filter

8. Dual Media Filter
10. Treated watar Tank

4.1 Details Specifications of Process Units

418

4.1.1 Screen chamber cum Qil & Grease pit cum Equalization Tankl

MNumber

Size

Mailermal of Construction

4.1.2 MBER Tank
MNumber

Size

Material of Construction

4.1.3 Settling Tank (Tube settler type)
Mumber
Size

Material of Construction

4.1.4 Sludge Holding Tank

MNumber

1
BO0mx60mx30m
Divided into 3 parts

RCC

2

25mx30 mx30m&
23mx3.0 mx30m

M.S with epoxy coated

1
20mx20 mx3.0m
M.5 with epoxy coated

L/



Size feapacity

Material of Construction

4.1.5 Chlorination Tank
:"‘-.'LJI'ITbEr
Sizelcapacily

MOC

4.1.6 Treated Water Tank
Number
Sizelcapacity
MOC

4.1.7 Dual Media Filter
Number
Capacity

Material of Construction

4.1.8 Activated Carbon Filter
Number
Capacity
Material of Construction
4.1.9 Chlorine Dosing system
Number
Capacity

Material of Construction

4.1.10 Filter Press

10,000 Ltr

PV 419

1
10,000 Ltr
PVC

1
10,000 Ltr
PVC

1
800 mm (dia) x 1,5 m (height)

M.S. with epoxy coated

1
B00mm {gia)x 1.5 m (height)
M.5. with epoxy coated

100 L

PVC “\
.



Numbar
No. of Plates

MOC

4.1.11 Sewage Transfer Pump

Numbaer
Mator Capacity
MOC

Fosition

4.1.12 Filter Feed Pump
Nurnber
Motor Capacity
MOC

4.1.13 Screw Pump
Number
Mator Capacity

MOC

4.1.14 Filter Press
Number
No., of Plates
MOC

4.1.15 Twin Lobe Rotary Blower

Number

1

24

Manual type PVC piates

2
3 H.P
Kirlogker

In Equalization Tank

2
2H.P

Kirlosker

2
2H.P
Reputed

1
24

Pharmatech

e ——



Flow 130 m3 / br

Maotor Cap acity . TH5HP

MOC : Cromptan
+0CHARACTERISTICS OF THE TREATED EFFLUENT WATER

efficiently. The Guality of treated effluent was within the prescribed nomms of
the discharge for sarvice slafions ag stipulatad by HSPCE

§.0CONCLUSION

waslewsler generated from the Mfs Toy Infrastructure Lig My Fiaor ||
rundil. Sonepat | Haryana, is adequate for the cperation of the hnuaingl

society wastewater of 1 25 KLD povided the same I5 operated with proper
care and expertize,

Prof. §, K. Singh. Huadnﬂr:"u
Oepariment ol Envirarments! Engll
o Dalhi Techaological Lm_.uc!:.e-gnm
Fanmtrlgﬁmllruq{f:m?- uF-:ﬂD:::“.“
Baw 5?1':1 Resg, Delb 110042
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1,
12.

SUMMARY OF ADEQUACY REPORT FOR THE 5TP OF M/S TDI

Ltd , My Floor I, Kundli, Sonepat, Haryana_

Narme of the unit

Address of the Unit

Activity / Process

Produchon Capacity {Max)

Manufacturing Process

source of Water

Rate of Waler Consumplion
(i} Industrial
(i) Cooling
(i) Domestic
(iv) Others
Rate of effluent discharged
(i) Industrizl
(i} Cooling

(i) Domeslic
{iv) Others

Location of effluent discharge
Source al effluant

Whether effluent is treated

Whether unit has installed STP

TOI Infrastructure Lig

My Flaor 11, Kundli, Socnepal
Haryana.

Housing Society

Domastic Effluent fram Heusing

society , No. of House 217
Flats

1) Domestic Activity invalve in
house food preparation ,
washing of claths | bathing
& Toilets,

Barewel|

MIL

NIL

118000 itr fday
a00 Liters /day

ML

MIL

108000 ftr Mday
SO0 Liters /day

Reused in gardening & HL.IiE‘EDA
sewer line,

Process Water from domeastic
activity

Yes

Yes

Infrastructure



-
L]

16.

1

18.

19,

20

Details of STP

Whether effluent discharge rate is
monitared

Whether manufactus ng Process f
Characteristics of raw materials hava
veen studied thoroughty

Whether influant charg cteristics have
Been monitored

Whather any by pass arrangament

Whether design aspects have been
considered while evaiuating
parformance of STP

If medification have been sSuggested
lo upgrade STP

Whether existing ETP will be able to
give efffuent as per required
paramelars.

It cansists of Screan chamber
423

cum Ol & Grease Pit,
Equalization tank  MEER tank
Setiling tank, Prefifter tank,
Treated Wate, Tank, Filtar
Fress, DMF, ACF ate.

Mo

Yes

Mo

Mo
Yes

Mo

Yes (If operated properiy)

Principaj Investigator

=1 R H"I'ld 1l
Prol. 5. K Z T?n-.:l'EﬁD'“P 9
anl gl ERvL o ientsity

Deperim nale g
ki Tech! [ Engined
FnrrE:"E' D Gt 52 SR
Gavh O alm- 11004
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ADEQUACY REPORT

an
SEWAGE TREATMENT FLANT

FOR

W/S TDI INFRASTRUCTURE LTD.
TUSCAN-II, ,JKUNDLI, SONEPAT, HARYANA

ENVIRONMENTAL ENGINEERING DEPARTMENT
DELHI TECHNOLOGICAL UNIVERSITY .
(FORMERLY DELH] COLLEGE OF ENGFNEEHING} 5
BAWANA ROAD, DELH) -1 10042



ADEQUACY REPORT ON SEWAGE TREATMENT PLANT (STP) carPAciT D
KLD FORMIS TDI INFRASTRUGTURE LTD TUSCAN-II,, KUNDL), SONEPAT.
HARYANA

INTRODUCTION:

MIS TDI Infrastructure Lid has developed and constructed township at
Kundi, Sonepat , Heryana, A part of the total project 574 flats constructed af
Tusean Phase Il under group housing Scheme. Tha tetal buill up areg of the
above block are constructed a5 per local municipal rules.

The salient features of the project:

The total nes of flats at Tuscan Phase || = 574
Total water consumption @540 Lir/Flat = 574 % 540
= 3093960 Itr say 310 mi/day,

Presently the Occupancy in Tuscan Il is abouyt 70%, therefore the
total water consumption is less than 220 m3/day,
TOTAL NO. OF 5TP INSTALLED AT Tuscan Phase !l = One no.
Installed Capacity of STP in Tuscan Phase || = 500 KLD.
Initially 250 KLD capacity has slarted in Ist Phase ang evaluation of

STP focused on 250 KLD,

The water requirement of the household g for domestic watar
requirement for the residential accommadation, Wasta water generated
mainly from these sources kitchen, in housze cloth washing and floor
washing, bathing and toile! These actlivities as mentioned above generate
wastewater which ig largely a domestic waslewater in natyre and need
proper treatment before discharge or reuse In Gardening, flushing ete. The
unit has set up a SEWAGE TREATMENT PLANT to treat the waste water
generated from residentia)l society flats,



2.0 Wastewatar Guantity ang Characteristics

21 Wastewater Quantity 426

3.0 SEWAGE TREATMENT PLANT

1. Screen Chamber
2. Oil & Grease pjt
3. Equalization

4. MBBR Tank



2. Secondary Setting Tank
§. Sludge nolding tank

f. Filler Presg
B. Aclivaled Carbon Filter

8. Dual Media Filigr
T0. Treated watar Tank
11 UV System

4.1Details Specifications of Frocess Units

411  Sereen chamber cum Oj] & Grease pit

Number T
Size TmeB-melEm
Materal of Construction : RCC
4.1.2 Sump Well
Number v
Size D A0mx3S5mx40m
Material of Construction i

4.1.3 Equalization Tank
NI.JFHE}EJ' : 'I
Size BO0mx3Smusom

Divided into 3 parts
Material of Construction v RCC

4.1.4 MBER Tank

Number * NWDivided into two parts)

427



Size

Material of Construction

4,1.5 Settiing Tank {Tube sattler type)

Number

Size

Material of Consiruction

4.1.6 Sludge Holding Tank
Number
Size /capacity

Material of Construction

4.1.7 Pre Filter Tank
MNumber
Sizelcapacity

MoC

4.17.8 Treated Water Tank
Number
Size/capacily
MOC

4,189 Dual Media Filter
MNumber
Capacity

Material of Construction

4.1.10 Activated Carbon Filter

Number

A0mx35 m ¥50m

RCC

i
37TMx25 mx50m
RCC

1
10mx1.0 mx50m

PYC

.1
BOMx40 mx50m

PVC

1
WOmx45 mxdom
PVC

1

1000 mm (dia) x 1. 6 m (height)
M.S. with epoxy coated

e

428

——



Capacity
Material of Construction

4.1.11 UV for Disinfection aof Effluent

MNumber

4.1,12 Filter Press
Number
Neo. of Plales
MOC

4.1.13 Sewage Transfer Fump
Numbar
Motor Capacity
MOC

Paosition

4.1.14 Filter Feed Pump
Number
Motor Capacity
Mator rating

MOC

4.1.16 Screw Pump
MNumber
Motor Capacity
MOC

4.1.16 Treated Water Pump

1200 mm (dig) x 2.0 m (height)

M.5. with epoxy coated 429

1
18
Manual lype, PVC plates

2 {Tworking + 1 standby)
TTm3hr @12 mwe 3 H P
Lea

In Equalization Tank

< (1 working + 1 Stand by)
12.53 m3fhr @45 mwe
SHP

Kirosker

Z2HP

Reputed



Mumber  2{1 waorking + 1 Stang by )

Motor capacity A7 m3thr @45 mwe 430
Mator rating 7.5 HP
MOC ! Kirlogker

4.1.97 Twin Lobe Rotary Blower

MNumber 21 working + 1 Stang by)
Flow P 250m3ihr

Metor Capacity . T5HP

MOC . Everest

5.0 CHARACTERISTICS OF THE TREATED EFFLUENT WATER

efficiently, The quaiity of reated efffuent was within the Prescribed narms of
the discharge for servica stations az stipylated by HSPCRE

6.0 CONCLUSION

The sewage treatment plant a5 designed and Instalied far lrealing the
wasiewaler generaled from the s, TOI Infrastructure Ltd . Tuscan Ji | Kunefli
Scnepat . Haryana, is adequate for the operation of the housing soCiaty
wastewaler 250 KLD | pravided the same is tperated with proper care and
Expartisa,

/

Principal Investigator

ad .
of S K 8000, nearing
- - o d
Flrnq af BRI F *E'?,_;;!'énr'il

q}ﬂpl-nmfm TEEhHﬂ':—'_" ke ""':l_:

D peihi L . Jhaz
FDrm!ILIGﬂ“H:?gI..N'. - 110

Bawaha e
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SUMMARY OF ADEQUACY REPORT FOR THE sTP OF mMs Toi Infrastructure

Ltd , Tuscan |, Kundl, Sonepat, Haryana,

1 Name of the unit

7 Address of the Unit

. Activily f Process

4 Production Capacity iMax)

5. Manufacturing Process

g Source of Water
7. Rate of Water Consumption
{1} Industrial
(i) Cooling
(iii) Domestic
(Iv; Others
8. Rate of effluent digcharged
(i} Industrial
{ii} Cooling

{iii) Domestic
{iv) Others

= Location of effluent discharge

10, Source of effluent

11, Whether effluent is trealed

12, Whether unit has installed 8TP

431

TOl Infrastructure Ltd

Tuscan | , Kundi, Sonepat |
Haryana,

Housing Soc ety

Domestic Effluent from Housing
society , No. of House 574
Flats but Presently less than 70
% occupancy considerad

i} Domestic Activity invalve in
house food preparation

washing of cloths | bathing
& Toilets.
Borewell

NIL

NIL

220000 Itr iday
2000 Liters iday

NIL

NiL

200000 lir /day
2000 Liters fday

Reused in gardening & HUDDA
sewer line,

Process Water from domestic
activity

Yag

Yes

—_— e



13,

15,

16.

168

19

<0,

Details of 3TPR

Whether effluant discharge rate js
manilared

Whether manufacturin 1 Process /
Characteristics of raw materials have
been studied thoroughly.

Whether influgnt characteriztics have
bean monitored

Wwhether any by pass arrangement

Whether design aspects hava been
considered while Evalualing
performance of STP

If modification have been suggested
to upgrade STP

Whether existing ETP will ba able to
oive effiuent as per required
parameters.

It consists of Gt chambar,
Equalization tank , MBER tank
Setlling tank, Prefilter tank,
Trealed Water Tank, Filter
Press, DMF, ACF ele,

432

Mo

Yes

Mo

Mo

Yes

No

Yes (i operated properly)

Principal stigatar

y d
Prof. 5. K. 5'“?3;::—_1,‘?imﬂrlf'-ﬂ
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AGREEMENT FON SAFELY NISPOSAL OF 1A AARIS
! WASTE (USED LUBE 011

Tz agrerment is piade and eXceuted ) sanepat- Hervens o b TN bt

By and Berween:

M Cannes Propecty Manngement Services Put. Lud. Situased e TD! Gy, #pms O
Semepal, Harvany js ruining its Bisiness of Feeility Managemany $em ines on Ee-ealed Mt
Pt of this agreement, which expressian shall unless TEPUERAS 10 e corter o resinine
lereal mean and fnelude it FEpregeninive, suecessers in inraresy, exec.am, o Bty
lguidators i pemtitted  as3ipns, through i dely Awharized Mlr. Spag Chagdha,
Autherized Signston of the ane part;

And

FOpricior concem having jts Recurliag Plznr g Vg fur

LS Thas Tetrs Produed, p
red £y Aethe “Seeond Purry whes

Joahi Balialparh Road Somepr. Harvana, et reinafler refa
svpression shalll imless Fepugnant o the conreny or medning kiosal mane 4o St e T
PRI, SICTCSENS I inhenes, CARters, sdminditrare, Lasidan . perm o 5

At ki is duly Autiorizsd Slgnatery Mr, Navoeer ofthe ther paps

{The abov'e mgnimienad Parties 1o this spanemuenr shall alsa pe welneively et o ag

“Toarivs" md indis il gz "),

AN WHEREAS the Seeomd Py s represented that hey ape (he R Lt Syisiment
ted Tieensod under Centrd Pollutjon e Baand s Mansg Hrare Al Vars
Boand and hav e g vost effictive enenLration of Tl ankoy Wi B ST o g |
wane b and B rogucsted 1o punciuse ihe sd Dabe 03] o i Arsl pass el Floge Parey
has aocepted the mequest of Second Part oi the tomes and eomdiniag #o1 Bt D thig

azpremenl.

AND WHEREAS i1 is dewmad expadiont o roevtl e weme Al A Botvpvn e

Pemies in g Aprdeiei
SOW THIS AGREEMENT WITXPSSETH AalloIr
BECLARED COVESANTED ARTE RECORNED RS
PARTIES HERETD AS FOLLOWS,

¥ HERERY gunpn,
ANIV R TWEEY THE

Fpr Diven Pelen Pratiod

-|"-..||l\'..'|"-‘ o

5 :
o
!'Iul:'r &l

¥

2%

-

"

fovies e A nd
racs Propersy Manacomeit Servioes Ihe
C.:I iy j:‘EL"'- i .--.*._-1‘:; MR P AR Cpa 0 AR e e A R T
DNyw . LN LR
CINLTFOEIL D T 20

- am i
Fupd v founm &
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AUHERMENT [0 HAe v LEIIHATL, LU0 TRA A I i
WARTH (RIS L ey

Vi aiggreemieait I yndie ) il uf il i J”.I'-.-erm.-;.r, RAUTES

Ty avel Tl wien;

Mlfa, Clnney Frgeely Manngennen 4 ervleen Ped, L, STt 0 il 0 Ko, Lilsi,
ettt Hlieysnmn Is connling T Pty of Pirslllly Mumpzgent Servives 1y b gl frs)
et ol thls reement, whlg) caprussin sl nidiss ounnant o i earibeRl wr sty
Pread” mmiy mawl o leede fig repreueniillve, e fiy Iatirest, exeentors, Adminflralue,
lgabiters il periifiien) Ivilgne, gl s duly Auleirizsd Me. Sunfl Chmillin,
Al bwrtzed Slgantary ol e mie it

Auil

P, THvyw Peden Proder, Prapeletor grcen linvlng e femyellng Moot o Yillage Jat
Suoslel, Uitz o) Sewraqu, Haeyerem, hevsimliee rlerred t i Caveunil el wdiich
exprwssion shall, mdess st iyt et e menning bereol, mean s ineluds it
n_-pr:.'rn:lillllh.lt.'i, it [ iull:m.'.!, CALTINM, |1-!Ir||r'|||-'.lr;:|r.|;',, ]Iriuirrnl.-.-;-. tnil I,.r;m,ui”grf
nsvipttes ], thoowgh s disdy A sz Slgalery Mr, Navneet af the soflier pari:

CIhe abuve aneatioeed Puetles 1 il et shall gl by cllectively relirred 1 o,
“Puelles™ pd inclividnlly s "Pirly"),

AND WIHEREAS the Seeand My s represeniled fhat \hey wry (he suthorieed, pegi o
ol frcensed vnder Clurtra) Pallurion Cuntrol Neard apg Huryany Siate Pllatiun Control
[honrd anel hove o est elleel v argmailon ol [araos Wy e 16 afily dispue penratyd
itk ik and Das ronuesbed b poeehase e | Lube £31 from the fire Py and Firul Pary
lkas yeeepied e reguest of Seeond Farty on the weng gd eonditfuny st fung in ihis
Hgrescl,

AND WHEREAS 1t ix decied sapedlont o recond e ferms and conditions brlwesn the
parties i this Agrecment,

NOW CTHIS AGHEEMENT WITNESSETIE AND 11 1% HERERY AGREED,
DECLARED COVENANTED AN RECORDED 1y ANp HETWEEN THE
PARTIES HERETtY A% FOLLOWY

Far Divya Peten Produrs
o igad™
E;:a;sfﬂ::!.’l, i EFy

Cannes Property Management Serviess Por Lrd,

W Staahwed fivaga g tany, Ciob Marbs), Fizs Ll 1AW fiompiag [ad SR, B vut ety

Wi v e ging
CIR-L TOA00nL F.'UGBF'Tl:'lEI'ﬂ'lE'E e

—— —
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ACIEEMENT ORI SAFELY DISPOSAL GF ITAZARDOUS 436
WASTE (TRED LUK 1)

Weis ngrement b amede s exeeiied ne Ssmepol- fayana on 1 Febroary, 2020, [

My el Hedwegi:

M, Connes Praperly Munipoineal Servives Pl Lig, Situated at TDF City, Kundli, [sit.
Soisgpel, My Is mandig s Tushicss of Peelity Munegemen| Serviees 1o by callud Mirst
pael ol tlils ngreenserit, witiel expresshon shall unless repugnant fo the coniext pr meaning
lierzal muan and inehide s represeatadive, siceusears in inlersl, CXecuions, Adminisimless,
ipiclaiees  nnd periniited nssigns, threagh §ls duly Aulhorized Mo Sunil Chadln,

Aulherized Slgnmory ol Us o part;

Aund
Miz, Divys Petrn Product, Pmpricior coneemn having ils Rucycling Plant al Viltage- ol .r
Jughi, Dahadgarh Roud Sunepl, [faryanm, hersinaRer refermed 1o os the "Svcund Parly”, which
i

gxpression shitll, unless rmegignnit [o e eondext O meaning hereof, mean and include is
represeolives, suseessors i Inlcrust, exceulors, aclm Inistrators, liquidaloss and permilied
I

asxigmg], threuggh its duly Authorfzed Signalary Mr, Nuvacel of the ather part;

(The nbove mentivned Perics W his agreemenl chall also be colfectively referred to as
S rflex” and Individually as "arty”),

AND WIEREAS the Sceeond Porty has represented that they are the authatized, registered
and Neensed under Centzal Pollution Controf Boord end Haryana Siate Pollution Contrel
Upard und have i cost elfictive organization of Hazardous Woste o safely dispose generated
waste oil und has requesied 1o purchase the Used Lube Ol Trom the firs! panty end First Party

luis pocepled the roguust of Second Parly on the lerms and conditions set forh in this

il H_r'l!l:..ml::llt.
WIIEREAS it is deemed expedient to record Ihe terms and conditions belween Lhe

AND
parties in this Agresment.

NOW TIIS AGREEMENT WITNESSETH AND IT IS HEREBY AGREED,
NTED AND RECORDED BY AND BETWEEN THE

S

NECLAREDN COVENA
PARTIES FIERETO AS FOLLOYWS,

for Divya Petro Prodizia

T‘\J-ﬂ'\-'m.,d-rl-&'
Prap/futh. St alory

Cannes Preperty Management Services Por Led,
10, Sranaed Bhagat Singh Marg, Gale Markel, Now Dolty-110001 (Ingin). Tel. 4911143113333, Fas #91-11-48113305, woencannesinda rat
IR EFNINNGI 2008PTS 150129

R —
—
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oil Yiews fird parties ge nlinned abdve

That Seeend Mgy il [irclise the psed
SACS IR ihettiongd in this HRt eI,
Thar Second Parge gl)| use s best skills Jdgmcnts and sha perfarm all

sarvives timely, tiligentle and o e reasouable searification of the First Pasty in g

whale,

il provide the serviee difigently pnd in conformily with the

That the Seeond Marty sh
iy shall carry out the service in under the

apphicable Jaws and repulations, Seepimd
supervigion of eniplovees of Firs: Mariy,

That the serviees (o be provided by the Second Pany re detailed in this agreement.
However i1 i3 expressly understoad bermecn We parties that scope of wark s only
ndicative of the services 1o be provided by Socond Party and not an exhaustive fist of
e services 1o be provided by Scegad Party and the First Panty will be entitled to add

MOTe service in the scope of wark

IGli ali the frmallties and requirements of

That Stcond Fany undemakes 1o fu
and Forest and CPCB and gther

CGaverninent of India, Minisiry of Environment
authorities.

That the Sseand Party will be responsible for collection of used el of price indieates

agninst each iem hereunder.

THATTHESCOPE OF WORK WILL BE AS UNDEN:

Thar vsed oil will be sold 1o secand parly unter the supervision of reprasentative of

First Pany.
iy shall ahserve the bieliings f" the velicle when
¥ I sueh cise Seeoied Party representative will
ails,

That the representative of the First 1%
used el is nken Trem e Sccond Pan
acgompany the truck during the time i1 i lifled o the

Thal the elearance of the paper such us gty pivss will be peovied Dy the Fiege 11y Iy,

That al the disposal sile, waste will he siored s frer e emtepnrlentln ainel slegpiately

sepregated, All precoutions shall be Lk 1o el gl ol klniel ool leaching
5 penphe L liog: hnrilony Witale

to the soil, The Seeand Porly shell ensure thil e
hove adequate training and kessvledie of type of eardons waekle Befig hanlle,

The Second 1’4.1:|_'r shall cnsure thal the vehicie for denerspend luthon of' bensdone s 1
perfect condition and the defver hing valiy drlvlng Neense and siller Penmisfi

—_r———
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THAT THE PAYMENTS TERMS WILL Bt A LINEYEIL:

i The respective mivs lor s eil, paayalile by Seeomd Party shail be as fillows: 438
- -
5. N Deseription uom Lalt piles
| Peed Ol (Wilh Drinm) s 5o £{Mer drum)
(Withaut Water fil) Uplo top ) {Inelusive of ] Thuxes &
Luties)

3. All laxes exejop dulies, sales laxes, wherever npplicable is mentioned in net prices.
b. All Payments 1o be made in advanee Lhrougl Cheques Pay Order Depaosit.

€. The transparialion and any olber cost required For used oil cellection will be bame
by Second Party.

d. First Party reserves iis right to review the rales of the yeed oil items on periedic
Basis al i1s own discretion,

THAT THE DURATION OF AGREEMENT WILL DE AS UNDER:

# This agreement shall be effective far g period of one year and commenced from 0]

February 2020,
M/s. Cannes Property Manngement M5 Divya Petro Produet

Services Py, qu -

el For Dlvwa Pelro Producis

-‘:—ﬂ i ._ (e O 8

%‘i roil e Bean/fiuth Sign sy
PARTICULARS OF SIGNATORY Navnest
Mr. SuiilnChidha ! Auth. Signatory Propertier

Edaa SRS
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10, Shaheed Bhagat Singh Marg. Gola Market, New Delhi-1100t (indfa). Tel. +81-11-49133233, Fax 4811145132305,

WASTE MANAGEMENT AGREEMENT
43

This agreement entered into an the 1% April of the year 2021 a1 Kundii.
BETWEEM

islered Office at 10 Saheed Bhagat

M5 Cannes Property Management Sendces fut Lid, With It Reg
ignatory Mr, Fijush Banerjes

Singh Marg, Gole Markst, New Delhi-110001 through Authorised §
{Hereinatter Called the First Party )

&
Proprietor Sindeep Kumar, Village Rasol, PO ~ Pritamipusd,
called the Second Party)

Whereas the (second party) service provider has setup 2 common facility at Kundli for collection
reception, storage, transpartation, treatmeant aad disposal of solid household wastes,

Distt- Sonipat {Haryana) { Hereinafter

Whereas Senice Provider offers to provide services to the Cannes Property hianagement Services
Pyl Ltd. on a User Pay Principla for collection, transpartation, treatment and disposal of waste.

Whergas Semrvice Providewr undertakes tha Wabllity of eollection, transportation, treatment and
disposal of waste for manthly charges of Rs. 75,000/~ (Seventy Five Thausand Only} , the Cannes
Property Management Services Pvi. Ltd, shall undertake to adhere to this contract of service by '

service provider for 2 minimem period of one year from dgreement date.

Both Fartles could terminate the contract after Biving a notice of minimum one month to other
party. Whereas the Cannes Property Management Services Pyt. Ltd. and agrees to avail the services
being provided by Service Provider with the terms and conditions as listed on succeeding paras:

RESPONSIBILITIES OF SERVICE PROVIDER

1. Service Provider shall meet all the rules and regulations stipulated by Haryana Pollution
Cantrol Board, and the Cannes Property Ma nagement Servicas Pyt, Ltd. shall not be lable for

impropér handling and management of waste,

the Environment (protection) Act 1986 and

2. Sarvice Provider alone Is liable for viclation of
ection of waste from the TDI City Kundl unit

the relevant rules made there under, after colf
as per the agreement terms and canditions.

service Provider shall daily collect waste from the T City Kund|i Estate,

Service Provider shall collect the segregated waste from the rentified common waste
collection site in the area,

Service Provider shall transport the segrega!edrw_aﬂz In closed container vehicle tothe ... .
LT Ty a T - ot o . P S e

Wﬁﬁu:tm.: Miemhrie i
~ X
- of

W Cannes Property Management Services Put. Ltd

LCANREENE ned

CIN-U7020001.2009PTC 190128
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7. Serviee Provigey shall schiey o

iha [lpfe visdts [op Colleciing e Weasie |y COnswltating vy 44
- : i A winlky
T Estaip Whicl goghd be natif

el in g4 M

4. Serwce Previder sia)) altend 1o all ypa F0mplaints within the shories e rassible,

. Service Provider Rlomises 1o kagy high standarg of Pallution Cantrg and shall update fs
Bquipment/ facility as and when required.

10 Service Previder wiy Be lighla for Environment [Pr-::let:tiun] At 1985 g ant simday

regulations) R St up By Poliution Contral Board, Govarnment Bodies, In the Bvent the
vinlates Y of the berms 4Nt conditions of this agreement.

orwarded 1y top
in favour of Service Provider in the

att will bp u.rn're'nn the sole diseretion of the Managing
- &nd the same wili be

Withesgses ..

Flrst Party

&
The Cannes Property Management Servic 5

Authorised slgratory %‘Ae
. Name:

S&tond Party
ﬂmﬁmﬂh Jﬁﬁ:"&"’ﬁ_—‘:ﬁ'}hi{ B LR s ot |

e S Proprietor : Sandeep Kumar 1+ =1 oo
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AGREFMENT FOR SAFELY DISPOSAL 6F 1A ZARDOUY
WASTE (UsED 1ung Q1)

Thie ngreement is made and execuled o Sonepat- Haryana on Fehruary, 2021,

My and Netween:

hs: Ciiifies Property Maragetht Seivices Pul. Lid, Sttvafed al TOF G Rundl: Diste.
Senepat, Hiryana is nafhg it8'Biisiness of Facility-Management Services fi.be calied first
part of this agreement, which“&xplression shall Uatless repugnant,to the context of meaning
hercof mgan and includa its Tereseniative: 5 e55qra7in inleresl;: wm@;ﬁgﬂmnramm
liquidators:and permitted” shsipria ™ Uiroug iy duly ..aﬁl_ttfl?iz_';da:,% Sunil Chadha,

- iy ol

@ Authodzed Sigaatary ﬁfﬂlﬁﬂ ; A b i iR 1 s T e
And

Mis. Divya Petro Product, Proprictor concem having its Recycling Plant at Village- Jat
Jashi, Babalgarh Road Sonept, Heryana, hereinafler referred ta 25 the "Second Party”, which
expression shall, unless repugnant to the conpext 0f meaning hereof, mean and inelude its
representatives, successors in interest, executors, administrators, liguidators and permiticd

asstgns], throvgh its duly Autherized Signatery Mr. Navneet of the ather part:

{The above mentioned Parties to {hic agreement shall also be collectively referred 10 a5

“Parties” and individually as “Party™),

AND WHEREAS the Second Party has represented that they are the authorized, registerad
and licensed under Central Pullution Control Board ind Haryana State Pollution Control
' Board and have a cost effective arganization of Hazardous Waste to safely dispose pencrated
waste oil and has requested to purchase the Used Lube 0j] from the first party and First Party
has aceepted the request of Second Party on the tenms and conditians set forth in this

agrecment,
AND WHEREAS it is deemed expedient to record the tarms and conditions between the
perties in this Agrcement.

NOW THIS AGHEEMENT WITNESSETH AND IT IS HERERY AGREED,
DECLARED COYENANTED AND RECORDED RY AND BETWEEN THE

PARTIES HERE. LOWS,
wanse For Dlwya Palro Pro-avls
cannes [H r"\ﬂuwuﬁ_
I ;um-;m Rizcatery

Cannes Properey Management Services Pyt Led,
Godu Marked, New Denk 110001 (inga) Ta *BLTAEI33330, Fax 481 1148113005, wow cannosingis sai

10, Shators Bhagal Singh Mag,
EiN-IU'l"ﬂEmDLEIJDEIP TC19d129
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AGREEMUNT 1FOR SAMCLY LESPOSAL O | IALATRLNCINIY
WASTE (USED Lung £

Thiz agreernent iz made and executed o Sonepat- Haryana on | February, 2021,

By and Between:

s Cannes Property Management Services Pyi, Lid, Situated &t TDI Ciy, Fundli, Disé,
Sonepat, Harvana is ranning its Businessy of Facilily Management Services to be callad first
part of this sgreement, which expression shall unless repugnant to the context ar meaning
hereof mean and include jis representative, SUcoessors in interest, execulons, Adminisirators,
ligquidetoes and permitted assipns, theowgh #s duly Authorized My, Sunil Chadha,

Autharized Signatory of the ene part;

And

M5, Divya Petro Produet, Proprictar concern having its Recycling Plant af Village- Jat
Joshi, Bahalgarh Road Sonept, Haryana, hereinafter referred to as the “Second Party™, which
expression shall, unfess repugnant to the context gr meaning hereof, mesn and include s
represeniatives, successors in inferest, executors, administrators, liquidators and permitted
arsigns], through its duly Autherized Signutory Mr, Navneet of the other part:

(The above mentioned Partles to this agresment shall alsa be collectively referred to as
“Parties” and individually as "Party”).

AND WHEREAS the Second Party has represenited that they are the authorized, registered
and licensed under Central Pollution Control Board and Haryzna Statz Pollution Control
Board and have a cost effective orpanization of Hazardows Waste 1o safely dispose gencrated
waste oil and has requesied to purchase the Used Lube Oif from the firet party and First Party
has sccepted the request of Second Party on the terms and conditions set forth in this

AgTEEmEnL
AND WHEREAS il is deemed expedient to record the terms and conditions betwesn the
parties in this Agreement.

NOW THIS AGREEMENT WITNESSETH AND IT IS HEREBY AGREED,
DECLARED COVENANTED AND RECORDED BY AND BETWEEN THE

PARTIES HERETO AS FOLLOWS,
anm = Ld.
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Far Divya Petro ProGucts
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PrefifAath, Sicnatory
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o Thit the Firg Party hng agropd 1o Ohgrgs Svcand Parry qn lerms and conditigns

couleiied heseina Rer fir selling e ube il Fraens grips) Farty

+ That Second Farty will punchaga Whe wsed oif fram i Parties ag mentioned aharve

siles nt sales menlioned i 1y Ogreeman|,

+ That Second Potty shall usg iy pog skills and juilgmenis ang shell perform )

services fimely, diligently anyg ko the reasanghis searilication of the Firel Party in a
whale,

, That the Second Party sha)| Provide the serviop diligenily and iy confirmity wilth the

applicable laws and regufatinng Second Party shal| Ay oul the service in ynder ihe
supervision of employees of Fipss Party,

indicative of the servicss iy be provided try Second Party and not &N exhaustive fist of
the services to be provided by Second Farty and the First Party will e entitled to adyg
mMore service in the scope of werk,

hat Second Party undertakes 19 fulfill all pe foemalities and requiremenss of
overnment of India, Minisiry of Eavironment and Forese ang CPCB end ather
Buthoritles

. Thal the Second Party will be responsible for collection of used oil ar price indicaed

against exch item hereunder,

THAT THE SCOPE OF WORK WILL BE a5 UNDER:

- usee i is taken from the Secong Party. In Such case.Second Pamy representative will

gerompany the tnick during the time it js lifled from the sites.

segregated. All precautions shall he taken fo gvoid spillage of any kin ang leaching

to the sall. The Secand Party shall ensure thyt the people hendling hizardous waste
hive adequate fraining and knowledpe of Lype of hazerdous waste being handlzg,

- The Second Farty shall ensure thar the vehicle for franspartation of hazgrdoys is in

perfect ion and the driver has valid driving license.ang ShEr permission e
i EF'H"LHH'

FOF BN Potro Prociucis
Powed™

Bemmiulh sigazrs

443
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THAT THE PAYMENTS TERMS WILL IE A% LINIEIE:
t- The respective mics for peed oll, paynhle by Secimd Party shnll he g Ferllevsarg =

J

—

5. No | Deseription ’ LOM II Unit rutey
| Uked Ol : (]J:-'r'ﬁf_.'_‘u _um} Hs._ﬁ'?'ﬂﬂ-[r-‘w drumj
(Without Waser fifi upt top ) | i (Inclusive of 4l Tares &
: Dutiey)
xes, wherever applicable iz menticned in net prices,

8. All'mxes excise duties, sales 13
B. All Payments to be made in advance through Cheque/ Pay Order Depogis,
C. The transporiation and ANy acker cost required for used off collection will be borne
by Second Pasty,

d. First Party reserves jis fight to review the rases of the s
basis at its awn discretion,

ed oil items on periodic

THAT THE DURATION QF AGREEMENT WILL BE A UNDER:

P This agreement shall be effective for 5 period of ane year and commenced fram o

February 202
b
it
gty Masagement || M5 Divya Petro Product
For Dlvya Pairp Pradpsis
. r-\J,-P-'I-H.l'\.d_
GN R avnepf Etﬁitu['!'mﬂ'!mmi
Prepsrfiz

Mr. Sunil Chadha ! Auth, Slgnatory
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AGREEMENT FOR SAFELY DISPOSAL OF HAZARDOUS
WASTE (USED LUBE (1L

s agreement s nuide amd exectited at Sovepud- Harvang on 1Y Fehpirs, 2022

Hy amdd Between:

Mg Cannes Property Mansgement Services v, Lid, Situsted a) 7'D) City, Kundli, Disie.
Seiwpal. Harvana s nanning it Dusiness of Facilily Manggemenl Services o be called first

par ol tus agedement. which expression shall unless repupnant 1o the context or meaning
Berenl mwan and include its representalive, suceessors in inleresl, execulors. Administralors,

liguidaiors and pesmined assipns. hrough its duly Authorized Mr. Sunil Chadha,
Anthorized Sizimatony of 1he one par:

Anil

Mis. Divva Petro Produoct, Proprelor concern having its Reeyeling Flam ar Village- Jar
Jnshi, Bahalgarh Road Sonept. Harvana, heceinafior referred 1o 0 the "Second Party™, which
expression shall. unless repugnant to the context or imconinge hereol, mean and include 1ts
Fepreseniatinves, Successors in inferesl, execulors, administrators, liquidators and permined
assipns|. through s duly Auherized Signatery Mr. Navacet of the other part;

(The above mentioned Padies lo this agreement shall also be collectively referred 1o as
~Parties” and individually as “Poarty™)

AND WHERFEAS the Second Party has represented that they are the nuthorized. registered
and licensed under Central Mollution Cormtral Board and [Haryana Stmte Pollation Control
Board and have a cost effective organization ol 1lazardous Waste 1o salely dispose penerated
wasie oil and has reguestod to purchase the Uscd Lube Ol from the sl parly and First Pary
las accepied the request of Second Parly on the terms and conditions set forh in this

gpreement,
AND WHEREAS it is decined expedient (o record the terms and conditions belween the
partfes i this Agrecment

NOW THIS AGREEMENT WITNESSETII AND IT IS HERERY AGREED,
DECLARED COVENANTER AND RECORDED Y AND BETWEEN THE
Far Divya Pelro Productls

PARTIES HERET(O AS FOLLOWS,
&
e e

Cannes Property Management Services Pur. Lid Prap fAuth. Signataly
Gerparste OfcE  Lajurei T 20, Bhiknp Cama Place, Socond §ipor, Mow Do 1100606
O TS ENDE05 | weaw cinnesmdi ped | CIN LITR00ED 20T a0
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Lo Flvar alve 1 wesi Farty has apeced 1o engipe Seeand Parly an lernes amd comditinns 446
eantsined eneinalicr for selling used Wb il Trom Firs iy,

LIann Segip "k sl purchase 1he used oil Fresnn Tiest mirties iy e ioned shove
sites il rates mestioned in this aErEeme,

v That Necond Party shall wse i1s best skille and judpments and shal) perfann gl
services mely, diligently ond 1o the ressonohle searification of the s Party in a
Wikl

4. That the Second Party shull pravide the serviee diligenty and in confoimity with the
ippiecable Jows o regulations. Second Panty shall earry out the service in under the
supervision of employees of First Pary.

5. That the services 1o be provided By the Second Party are deiailed in this apreement.
However it 1s expressiy undersiond betwean the pariies that scope of waork is only
mdicative of the services 1o be provided by Secomd Party and not an exhagstive fist of
the services 1o be provided by Sccond Pardy and the First Party will be catitled 1o add
more service in the scope of work,

6. That Second Party underakes fo fulfill sl the formalitics and requirements of
Government of Indis, Ministry 'of Enviranmen and Fores! and CPCH and ather
authoritics.

7. That the Second Pany will be respansible for collection of used il at price indicated
against each ilem hercunder,
THAT THE SCOTE OF WORK WILL BE AS UNDER:

I. Thet used oil will be sold 10 second party under the supervisien of representative of
Firsa Party.

| Y]

That the representative ol the First Party shall observe the laading of the vehicle when
wsed il 5 laken from the Seeond Party. In Such case Second Party representative will
socnmpany the truck during the time it is lified from the sifes.

3. That the clearance ol the paper sueh ax gate pass will be provided by the First Pasty.

4 T hel ol the disposal sile, wasie will be stored ns per the eategarizalion nnd adequaiely
sepregated. All precaotions shall be taken 10 aveid spillage of any kind and leaching
B T sorl. The Seeond Party shall ensure (i (he people handling haznsdous wasie
Bive acdequeste training and konwledpe al type ol hagerdous wiste being handled.

Eor Divya Petro Products
A

|'_'.‘{'|\. A

Rl S i =ty

Cannes Property Manapemant Services Pur, Lid. Ph""'ﬂ'”m' Signatory
-;"._..-|_-r,-r_- TR Tl anydin liietss I.-',I"-,I I:|||k.~|" Loanna Migee el | loor bepsa ey ﬁ{i‘a 1
TEATTIEER L o bhe 2 AT | vseae anisamiley e | L0000 2ar | {31931 20
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gl ¢ Hm‘".i"""'H"Ils"'-"':'-'.‘ﬂ'lﬁ"-'f"lilﬂll'u shall cisne el the vl Iy -Ilil|j:i:h1|'|.'|lj'rl|1 ol Bz 1% 0
peetect condition aml the deiver fes vabil driving license and (iher permission amf 447
necessary papers, [y of gy Iramspund is approyed e Staee Pollwtion ©parsd il
i there, then velicle will by aeraigped rom e I sparting aseney only.

(TR T T mevesing JJ:LIf_'.' will e ey e [y rl“"-”ﬂl.' all neardias winsio Combtmees

e bl s per Toom-8 o8 e ke ;

Phae AP sy matersal is Bowind to0 e cahen ol P Sewsnd Paely exeept pesmitiod

7
caent wilh imediore elleve, 1he

thaty First ety havee 1y b riph 1o eniec! the T
wase Wil he hameleel vaer to Fiest Panta™s Legal S1aT for Latuee aetion

THAT THE SECUOND PARTY UNDERTAKES AS UNHEM:
oo The the Saevoesd Varty represents that they have (he spechnlizntion |
hresndons Wasie, used ool el permission umder Applwable Rofe e, 1lasrdous

Wakate {Mamagement and Handlingy Kules 1989 Amended 2016,

o Tanefle

20 Thae the Sceomd Party will essire thal e Bieardoms waste will be
Loaded stored and copy af TERM card (¢ per Form-4 of the sbove mentimed et}
bo piven. I case o any dosht, concern Firs Party"s CHTiciols may be asked for (e

clarifeanin

b Tl the Secossd Panty sl prodice consent from respective Stte Pollation Uonirol
Beard (From 21 ond the approval ol the disposal sile fom hindstey of Envipomsent &

Forest.

o, That the Fiest oty will reeedve the 7 copics of manilest from the Secomd Pikrty 215 per

feam |V ol the abswe mentioned il
o Coapy- T (Whirek: Copy 1will be farwanded to SPCRA'CC by st poty,
Copy-2 U Yelbowk Copy 2 will be retained by Tt Pany,

.
«  Caopy-d{Pinkk Copy 3 will be returned by the First Marty 1o second party,
. o Copyed (Drmge) Copy d will be refimed 1o the trnsporter aller neeepting
I TN [
o Copy-S (Green): Copy 5 will e forwasded 1o Pollution Coairol oard afior
disposal.
= Copy-b {Rluek Copy bowill be eetarmed fo Fies) oy atlor sali Uiz,
o Clopye A Giney ) copy T owill be submitted i case o other stile temmsae o
For Divya Petro Product

T A

Ao Hhat the Seceml Py wodenabes i iodemnite s heep imlenniliod the First Ity
i wase ol mny i, osdasdling, pilferge or spill over of he hovrnnlondooiddith. Sigratas

e Ik T i i

Cannes Property Management Sesviees Pve. Lo,
Corporale DHide Mg T, #8 (TR R LT STR Comep I, B Dt 110RGE,

sl e At ¥ VT TE AR ARHIN | e caniesnide) nod |y LIAOFRIOL HIDEPTe a0 a
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resulting iy e Pty labilay gl datsiges under any b, regufatinn. "'"L.H'448
ULl il'l!lF'lum_'.;] h!., ||I-.":I|II|1l:'|::i|_'| comcomied,

Apemisaned 2 oor sy aihartecd persan Heneal

TUAT THE PAVMENTS TERMS WILL B AN UNDER:

I e respective ses for nsed o, payable by Seeomd Party shall e os o

I imid wanies

5N eseription oM
sl i) LOWith Drum) Ré.Seos A(Per dium)
{Wihout Waier fill upto tap (Trclesive of nll Taxes &
| Pities)

Al taxes exeise dulies, sales faxes. wherever appficable is mentoncd in nel prives
B.All Payments to be made in advanee thiouph Cheque/ Pay Order Deposit.

The transpertation and any oiher cost required for wsed oil collection will be borme
by Second Many,

d. First Party reserves s right to review the rates of the used oil iems on periadie
hasis a1 s own discretion,

THAT THE DURATION OF AGREEMENT WILL BE AS UNDIER:

~ This agreement shall be elTective fara period of ane veor and commenced feoam 0 °

february 2022

! "rl’f; E‘a;nm:i-'.r-u_p_;rly M;;;En:-;m == N5 Diven Petro Pm:iu;? \
Sprvives Pee Lid S -

IF o Err" F-.H___,_-i' .

I, - Fer Divya Petro Producis

I
I o e e

PARTICULARS GF SIGNATORY Mavneet gl b

| Mr. Sumil Chadha £ Awth. Signatory I"rnﬂeﬁirr-‘mi‘dum' Signatary

Cannes Property Management Services P, Led,
ek QHIce - Matinn Trwe 20, Rhikag Cams Mtaen, Soconn Fioor, Now Dy 3 1
. ERTOSRRENAEY e SO0 1Y ANIIANG P wwsesannisingia noi | Gl UTO2CONL K08P T 1 op 124
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Wt drpnan Nitpaitwatarbiing. hevahnyang InfhatubinfimpchePapmip aspe

ﬁ,‘ Haryana Bhahari Vikas Pradhikaran 17 A CTGI ‘5(6?(3_ -
HS

. Water and Sowerage BEWERAGE CONNECTION Voucher SR el

CONSUMER coOPY

Voucher Number HUDAOB20T03

Date 14-08-2020

Amount 100000

Payment Towards SEWERAGE CONNECTION

MName MIS TDI INFRASTRUCTURE LLtd.
Addrass SEC-B1

Divlglon SONIPAT

BANK COPY Voucher No : HUDADS20793
MName M/S TDI INFRASTRUCTURE Ltd.

Amount Recelved 100000 Payment Towards SEWERAGE

CONNECTION

Divislon SONIPAT Date
Kofo 1

= This ls systam generalod VRLChann D algnolure requisad

I'mnu'rrwulnﬂ.-lllr'q.l|n-.-p4-uy.mg i'l."dhlehWL:lJ:lllurf—'anp.H»?pl: "

Scanned with CamScan
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Al Haryana Shahari Vikas Pradhikaran
Water and Bowarnge BEWERAGE SECURITY Voucher

HEVP
CONSUMER COPY
Voucher Number HUDADB20T94
Date 14-08-2020
Amount 260000
Payment Towards SEWERAGE SECURITY
Name MIS TDI INFRASTRUCTURE Ltd.
Address SEC-61
Divislon SONIPAT
BANK COPY Voucher No : HUDADB20794
Mame WIS TDI INFRASTRUCTURE Ltd.

Amount Recelved 260000 Payment Towards SEWERAGE

SECURITY
Division SOMNIPAT Dala

Mala

»  Thig la spatem ganezaled wouchernn #igitolurn resjukod

rl-'ﬂ:!l'J-"wll.mh‘l[ﬂu.hu'-'nﬂynrglmrmﬂummgfpmup_upt "

Scanned with CamScan
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Al Haryana Shiahari Vikas Pradhikaran
Water and Bowerage ROAD CUT FEES Voucher

N 502
CONSUMER COPY

Vaucher Number HUDADBZOT95

Date 14-08-2020

Amount 20000

Paymeanl Towards ROAD CUT FEES

Mame MIS TDI INFRASTRUCTURE Ltd.
Addrass SEC-61

Division SONIPAT

BANK COPY Voucher No : HUDADE20795
Name M/E TDI INFRASTRUCTURE Ltd.

Amount Recelved 20000 Payment Towards ROAD CUT FEES
Divislon SONIPAT Dale

Mein
+ This |u systam gereraled wouchorno skinaluns raquirmd

Hil3El'iil'l"|'|'i|IBH.'1III'I':|.|I!|'«'Fr""l' ﬂ'ﬂ.lanl1-.1|:|LH|!-r|'-.|'n-.||:r|ann|1|1_H"p, 1

SCannea witn Lamscanil
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y- 9 Haryana Shaharl Vikas Pradhikaran L_?i D Afe 94 b i

HHF Water ant Sewarage SEWERAGE CONNECTION Voucher 503
CONSUMER COPY
Voucher Numbar HUDADBZOTET
Dale 14-08-2020
Amount 100000
Paymant Towards BEWERAGE COMNECTION
Name WIS KANAHIYA COMMUNICATIONS }

Pwt. Lid,
Addrass 8EC-69
Divlzlon SONIPAT
BANK COPY Voucher No : HUDADB2078T
Name MIS KANAHIYA COMMUNICATIONS Pyt. Lid,
Amount Received 100000 Payman! Towards SEWERAGE
CONNECTION

Divislon SONIPAT Date

Mala =
+  This Is syslom genemled vousfenno sgasiune raquised

Fillp:dvaatar bt rg, ksvphn.ong. InfindliatolchiarPopupoangy i

SCannea witn Lamscan
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Ak, Haryana Shaharl Vikas Pradhlkaran

“gp Water and Sewerage SEWERAGE SECURITY Voucher 504

CONSUMER COPY

Voucher Number HUDADRBZOTEE

Dala 14-08-2020

Amaoun| 250000

Payment Towards SEWERAGE SECURITY

Name M5 KANAHIYA COMMUNICATIONS
Pt Lid,

Address SEC-59

Divislen SOMIPAT

BANK COPY Voucher No : HUDADB207RE

Mamea M/B KANAHIYA COMMUNICATIONS Pyt. Ltd,

Amount Recelved 250000 Payment Towards SEWERAGE

SECURITY
Diviglon SONIPAT Dale

Haola =
+ Thia Is syaiem gereralnd voucher,no sigraies requined

hﬂrla'.rl'wuImhlllnuhmhrr.nrmlwmh;-m'uu:l-uhl||uu|::: aff
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§ P G4 77
4% Haryana Shahari Vikas Pradhikaran W ——
Water and Gowerage ROAD CUT FEES Voucher 505
H5VP®
CONSUMER COPY
Vaoucher Numbar HUDADB20789
Date 14-08-2020
Amount 20000
FPayment Towards ROAD CUT FEES
Name M/S KANAHIYA COMMUMICATIONS
Pyl Lid,
Address SEC-69
Division SOMNIPAT
BANK COPY Voucher No : HUDADS20789
Name M/S KANAHIYA COMMUNICATIONS Pwt. Ltd,
Amount Received 20000 Payment Towards ROAD CUT FEES
Division SONIPAT Date
Moto :
« Thin & Epatam ganarsted veucherfm signalurs regidned
ITHPE'III'F-'I|W'H||h1ﬂ!1!up]1r§'-ﬂmwmm'.hj|euh'umhrpqmp ARpE 11
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OFFICE OF THE EXECUTIVE ENGINEER HUDA DIVISION: SONEPAT 506
To
{&. TDI Infrastructure Ltd.,
10, Shaheed Bhagat Singh Marg,
New Delhi.

Memo No. | Lo Dated:- 7 % 9| F
Subject:- Assurance of water supply and external services like sewerage,
drainage and Master Roads ete. of HUDA to Residential colony Project

«rDI City" located at Sector-58, 59, 60, 61, 63 & 64, Sonepat - Kundli,

Haryana being developed by M/e. TDI Infrastructure Ltd.

Refer to vour application dated 11.1.2017 on the subject cited above.

It is intimated that work of construction of 02 Nos. Ranney Wells in Rai
Block for the Water Supply for Sector-58, 39, 60 61, B3 & 64, Sonepat is In
progress. Also the work for transmission lines for water supply lines has been
allotted. The work will be completed by December-2018 subject to availability of
land G funds. Also the Rough Cost Estimate for the construction of S.T.P, in
Aterna village for above sectors is under process of approval & will be completed
in next 2-3 years subject 1o availability of land & funds, The work of laying of
Sewerage lines including roads in clear available land have been completed &
balance will be completed in next 2-3 years subject to availability of land & funds.
Moreover, some streteh of land is to be provided by vou free of cost as per licenoe
condition to HUDA to complete the execution of road work & for laving of other
Master services on the sector dividing roads of above area.

It is for information & necessary action.

Executi ngineer,

HUDA Division,
Eﬂnepa&.//
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| _AMIsTDI Infrastruéture Ltd.
“ (Kinsbwy G. H.5.)
9 - K. G, Marg, New Deihi.

Memo No. HOM/20207.(3 273 ¢ Dated ?'.{.f/.wo

=

Subject:= Sanction of sewer connection in HSVF trunk sewer line for
M/s TDI Infrastructure Ltd KINGSHURY G.HS. Sonipat
license No. 153 to 167 of 2004 and 183 to 228 of 2004 and
101 to 144 of 2005, 72 of 2012, 79 of 2008, 42 to 60 of 2005
for area 43.96 acres in Sector -61, U/E, Sonipat.

Reference:-Your application dated 09.08.2020

You are hereby authorized 1o connect sewage effluent of licensed
area in existing 900/ 1100 mm i/d through M/s Ansai Properties & Infrastructurn
Ltd 300 mm |/d SW pipé to 200mm ifd SW pipe. Yau are requested connect your

\ Lonnection in the HSVP master sewer line under jurisdiction of this office
on to the above you have already submitted a affidavit that you wil

& monthly sewersge charges for maintenance of MSYP sewer on the
by HSVP from time to time and chack jointly by the representative of
d M/s TDI Infrastructure Ltd. The sewerage cannection & sanctioned of

g terms @nd conditions:-

M/s TDI Infrastructure ttd has deposited the EDC {Extarnal
pDevelopment Charges) in concernad department as fixed by the
DTCP, Haryana, The Occupation Certificate of the above said unit
also issued by the Director Town & Country Planning, Haryane.

Sewer connaection shall be released in the presence 0f the
representative of the department (HSVP) only authorized Dy e
Executive Engineor, Concerned and manthly charges shall also be
paid by the firm regularly |
The maintenance of internal sewer iNes am'j connection e, in all

-+ shall be the owner's responsibility at s own oSt

rr?:c:i:t:zsashall pe charged 85 fixed by the Chief Admmistratof,
HSVP, Panchkula from time to time and shall be binding upon M/

SEW ' sction otc.
YOI Infrastructure Lid for sewer Connec | b
The cennection shall be maimtained strictly as per TuRsS and

: VP,
‘atlggnfnr:cn:;:vx'? be utifized for sewer faciiitics to M."s_'TD(f
asteucture Ld license No. 153 to 167 of 2004 and 183.‘!0 463 cl‘
84 and 101 to 144 of 2005, 72 of 2012, 79 of 2008, 42 10 60 of
l;i.soute in cannection with the release Of stwer cm;t:::‘r;:‘
B enance and disconnection €lc. for the said se«ermces et
attor shall be reterred by any of the twoR;.J):Mk By
med Superintending Engineer, HsvpP C‘.'L"-e..dm o ot th
o in the matter shall be final and Jegally bin"d
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 155 OF 2020
INTHE MATTER OF:-

DR. (MRS)) MANORAMA ...APPLICANT
SHARMA
VERSUS
M/STDI INFRASTRUCTURE LTD. ...RESPONDENTS
& ORS.
VAKALATNAMA

KNOWN ALL to whom these presents shall come that I, Ritesh Vijhani,
Authorized Representative of Appellant Company do hereby appoint:
SKV ASSOCIATES
Vaibhav Agnihotri
Arvind Upadhaya, Niharika Ahluwalia
Rohan Anand, Ankit Khera, Shaurya Punj, Aman Agarwal
Amer Vad, Yashodhara Gupta, Madhav Bhatia
A — 118, Third Floor, Defence Colony, New Delhi — 110024
(E.) admin@skvassociates.com; (M.) +91 76697 00089
Herein after called Advocates to be my/ our advocates in the above noted
case and authorized them to act appear and plead in the above noted case
in the Court or in any court in which the same may be tried or heard and
aso in the appellate courts including Supreme Court.
To sign, verify and present pleadings application, appeals, cross objections
or petitions for execution, review, restoration, withdrawal, compromise or
other petitions, replies, objections or affidavits or documents as may be
deemed necessary or proper for the prosecution of the said case in al its
stages.
To file and take back documents.
To withdraw or compromise the said case or submit to arbitration any
difference of disputes that may arise touching or in any manner relating to
the said case.
To take out execution proceedings.
To deposit, draw and receive moneys, cheques and grant receipts there and
to all other acts and things which may be necessary to be done for the
progress and in the course of prosecution of that said case.
To appoint and instruct other legal practitioners authorizing him to
exercise the power and authorize hereby  confer upon the advocate
whenever he may think fit to do so and singe the power of attorney on our
behalf.
And I/ We undersigned do hereby agree ratify and confirm acts done by
the advocates or his substitute in the matter is my/ our acts as if done by
me/usto all intents and purposes.
And I/ We undersigned do hereby agree that in the event of any part of
the fees agreed by me/ usto be paid to the advocate remaining unpaid, he
shall be entitled to withdraw from the prosecution and would be entitled
to the same.
IN THE WITNESS WHEREOF I/ We do hereby upto put my/ our hand to
these presents the contents to which have been understood by me/us on
the 10 day of February, 2022.

\u-w/ L vf
\N/ lll'u_r J,.'- For TOI Infvastructure Limited

Accepted | W -~ Client
/Lfﬂ"’“j“_"”_‘*f ' Ry t Disrorauth Sgratory

s
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M C—,—ma || Skv Associates <skvka@skvassociates.com>
PROOF OF SERVICE

Service in Dr. (Mrs.) Manorama Sharma v. TDI Infrastructure Ltd. & 2 Ors.

Skv Associates <skvka@skvassociates.com> Fri, Feb 11, 2022 at 10:24 AM
To: sandeepsachin123@rediffmail.com, pstcpharyana2@gmail.com, hspcbms@gmail.com
Cc: SKV Associates <admin@skvassociates.com>

Before the Hon'ble NGT, Principal Bench
In the matter of:-
Dr. (Mrs.) Manorama Sharma v. TDI Infrastructure Ltd. & 2 Ors.

Dear Sir/Ma'am,

Please find attached the Objections & Application on behalf of TDI Infrastructure Ltd. Kindly consider the
same as advance service.

Regards,
Vaibhav Agnihotri
Yashodhara Gupta

B FINAL Objections - Manorama Sharma NGT.pdf

SKV ASSOCIATES
A-118, Third Floor
Defence Colony

New Delhi - 110024
(M.): +91 76697 00081

ﬂ Application for Vacation of Stay- Manorama Sharma.pdf
641K


https://drive.google.com/file/d/1SjVZF_6fhgKaOO4iP0gUl6qMBiq8Qysj/view?usp=drive_web
https://mail.google.com/mail/u/1/?ui=2&ik=500876db00&view=att&th=17ee72266108368b&attid=0.1&disp=attd&realattid=f_kzhxqk090&safe=1&zw
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